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 LOK  SABHA

 Wedneday,  August  2l,  963  Sravana
 30,  885  (Saka).

 The  Lok  Sabha  met  at  Eleven
 of  the  Clock.

 {Mr.  Deputy-SpeAKER  IN  THE  CHAIR]
 ORAL  ANSWERS  TO  QUESTIONS

 Vivian  Bose  Commission’s  Recoaimen-
 dations

 +
 f  Shri  Bhagwat  Jha  Azad:

 Sbri  Bhakt  Darshan:
 Shri  Yashpal  Singh:

 |  Shri  Bishanchander  Seth:
 |  Shri  Hari  Vishnu  Kamath:

 7186.  २  Shri  9.  0.  Sharma:
 |  Shri  Ravindra  Varma:
 |  Shri  Morarka:
 |  Shri  Sarjoo  Pandey:
 [  Shri  Prakash  Vir  Shastri:

 Will  the  Minister  of  Nome  Affairs
 be  pleased  to  state:

 (a)  whether  the  inquiry  into  the
 leakage  of  the  first  part  of  the  con-
 fidential  report  of  the  Attorney
 General  and  Mr.  Vishwanath  Shastri
 on  the  Vivian  Bose  Commission’s  re-
 commendations  has  been  cumpleted;
 and

 (b)  if  so,  the  findings  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajarnavis):
 (a)  and  (b);  The  enquiry  hag  been
 completed.  It  has  not  been  possible  to
 find  out  how  the  leakage  occurred.

 Shri  Bhagwat  Jha  Azad:  May  I
 know  what  was  the  machinery  of  the
 Government  that  failed  to  find  out
 the  leakage  and  do  the  Government
 propose  to  have  any  machinery  to  ‘ind
 out  the  leakage  again?
 87i(Ai)  LSD—.

 Us  682
 The  Minister  of  Home  Affairs  (Shri

 Lal  Bahadur  Shastri):  I  would  like
 to  say  that  no  other  machinery  can
 find  out  the  leakage.  As  to  what
 agency  was  used,  I  wouid  very  much
 like  that  I  may  not  be  asked  to  dis-
 clos  it.  But  if  the  Members  so  desire,

 [  shall  do  so.  It  would  be  better  if  no
 further  inquiry  is  made  in  regard  to
 the  agency  which  looked  into  the
 matter.

 Shri  Bhagwat  Jha  Azad:  May  I
 know  whether  the  Government  is
 tightening  up  its  measures  s9  as  to  be
 warned  in  future  that  such  important
 documents  and  many  more  that  are
 always  there  would  not  have  the
 chance  to  go  to  the  open  market  like
 that  which  happened  in  this  leakage
 case?

 Shri  Lal  Bahadur  Shastri:  Yes,  Sir;
 I  entirely  agree.  It  is  essential  that
 we  should  take  all  necessary  precau-
 tions  in  this  regard.  But  tnis  matter
 is  so  delicate  and  so  difficult  that  :n
 spite  of  several  steps  which  ‘he  Gov-
 ernment  have  taken,  the  leakages
 have  not  stopped.

 श्री  भक्त  दर्शन :  मैं  यह  जानता  चाहता

 हूं  कि  इस  जांच  के  सम्बन्ध  में  कितने  व्यक्तियों
 से  पूछताछ  की  गई  और  कितने  स्थानों  की
 तालांशियां  ली  गईं,  और  क्‍या  उन  के  अन्दर
 कोई  सामग्री  मिली  जिस  के  आधार  पर  आगे
 चला  जा  सकता  है?

 श्री  लाल  बहादुर  श्ञास्त्रो  :  पूछताछ  तो

 बहुत  से  आदमियों  से  की  गई।  तालाशियां
 लेने  की  कोई  गुंजाइश  नहीं  थी  क्योंकि  उस  में
 से  कुछ  निकलता  नहीं।

 श्री  यशपाल  सिह  :  क्या  सरकार  को  कोई
 ऐसी  रिपोर्ट  मिली  है  कि  इन  दफ्तरों  में  जासूस
 काम  कर  रहे  हैं  जो  कि  लीकेज  करते  हैं  ?
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 sit  लाल  बहादुर  झा स्त्री:  इस  काम  के
 लिये  जासूस  की  जरूरत  नहीं  थी।

 Shri  Hari  Vishnu  Kamath:.  it  is
 rather  strange  that  the  Home  Minister
 does  not  wish  to  disciose  even  the
 machinery  which  was  appoiried  to
 investigate  the  matter.  We  do  not
 want  to  ask  the  names  of  persons.  But
 we  want  to  know  what  machinery  was
 appointed.  May  I  ask  puiatedly  whe-
 ther  the  Special  Police  Establishment
 had  any  hand  in  the  investigation  and
 may  I  know  what  further  agency  was
 entrusted  with  this  task  and  whctaer..

 Mr.  Deputy  Speaker:  Combining
 three  questions.

 Shri  Hari  Vishnu  Kamath:  Because
 it  has  all  followed  from  his  answer.
 My  question  is  this:  Has  the  Govern-
 ment  been  able  to  ascertain  the  iden-
 tity  of  Mehr  Chand  Khanna  who  for-
 warded  these  copies  of  the  first  report
 to  many  Members  of  the  House?  Was
 it  a  bogus  name  and  address,  just  a
 decoy  to  put  police  off  the  scent?

 Shri  Lal  Bahadur  Shastri:  Weil,  we
 made  enquiries  from  Shri  Mehr
 Chand  Khanna....

 Shri  Hari  Vishnu  Kamath:  Who  was
 that  Mehr  Chand  Khanna?

 Shri  Lal  Bahadur  Shastri...  ..our
 Minister  and  we  find  that  it  was  a
 faked  name.  Our  Minister  had  notning
 to  do  with  that.

 Shri  Hari  Vishnu  Kamath:  The
 address  was  also  given  on  that  letter.
 Was  any  attempt  made  to  find  out
 that?

 Shri  Lal  Bahadur  Shastii.  {  do  not
 exactly  remember  if  the  address  was
 also  there.  But  in  any  case  Mehr
 Chand  Khanna....

 Shri  Tyagi:  How  is  it  tnat  the  Hon.
 Member  knows  everything  about  that
 letter?  Was  he  party  to  it?

 Shri  0.  0.  Sharma:  Some  ;ears  ago,
 some  budget  leakage  took  piace.  The
 persons  who  were  responsivie  for  that
 were  apprehended  and_  prosecuted.

 AUGUST  21,  963  Oral  Answers  1684,

 May  I  know  if  the  same  procedure
 was  applied  to  this  kind  of  leakage?

 Shri  Lal  Bahadur  Shastri:  Action
 cannot  be  taken  on  doubt  and.  suspi-
 coin,  Unless  there  is  a  prima  facie
 evidence,  Government  candi  take
 action.

 श्री  सर  पांडेय  :  मैं  यह  जानना  चाहता

 हूं  कि  इस  जांच  का  काम  किस  को  सौंपा  गया
 था,  और  क्‍या  यह  बात  सही  है  कि  जांच  में
 ज्यादा  पूछताछ  इस  लिये  नहीं  कराई  गई  कि
 इस  में  बड़े  बड़े  लोगों  का हाथ  है  '  मेरा  मतलब
 यह  है  कि  कहीं  ऐसा  तो  नहीं  था  कि  इस  में
 बड़े  बड़े  लोगों  के  फंसने  की  सम्भावना  थी
 इस  लिये  पूरी  जांच  नहीं  कराई  गई  ?

 श्री  लाल  बहादुर  शास्त्री  :  यह  तो  पता
 नहीं  कि  इस  में  बड़े  बड़े  आदमियों  का  था
 था  |  मगर  छोटे  आदमी  भी  कभी  गलती  कर
 जाते  हैं,  मेरे  जैसे  कद  के।

 श्री  हरि  विष्णु  कामत  :  कद  के  नहीं,  दिल
 और  दिमाग  के  छोटे  या  बड़े।

 श्री  लाल  बहादुर  शास्त्री  :  लेकिन  जहां
 तक  एजेन्सी  की  बात  है  मैंने  उस  के  सम्बन्ध
 में  निवेदन  किया,  और  कामत  साहब  ने  भी
 उस  को  मानने  की  कृपा  की  tL

 श्री  हरि  विष्णु  कामत  :  मैंने  उस  पर
 आश्चर्य  जाहिर  किया  है।

 Shri  Daji:  Last  time  when  ti.
 question  came  up,  we  were  toid  tha‘
 the  document  emanaied  frou.  tue  office
 of  the  Attorney-General  and  the  Law
 Ministry  and  the  Commercc  Ministry.
 These  were  the  only  taree  offices
 through  which  the  document  passed
 cfficially.  Was  it  found  that  the  docu-
 ment  had  gone  officially  any  where  else,
 s+  only  these  three  were  the  cxclusive
 owners  of  the  document?

 Shri  Lal  Bahadur  Shastri:  As  far
 as  I  know,  it  went  to  one  or  two  other
 Ministries;  but  it  is  true  that  mainly
 these  two  Ministries  werc  concerned
 the  names  of  which  have  been  men-
 tioned  by  the  hon.  Member.
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 Shri  Sham  Lal  Saraf:  May  I  xnow
 if  any  special  tightening-up  measures
 have  been  taken  in  this  behal?  in  order
 to  stop  recurrence  of  such  leakage  of
 secrets  and,  if  so,  what  they  are?

 Shri  Lal  Bahadur  Shastri:  Yes,  we
 did  and  we  have  taken  various  steps,
 but  it  must  be  admitted  that  we  have
 not  fully  succeeded.  I  may  say  that
 leakages  have  taken  place  and  do
 take  place  in  other  countries  which
 have  much  bigger  intelligenca  and
 other  departments.

 श्री  विभूति  मिश्र  :  क्या  यह  सही  हे  कि
 सरकारी  दफ्तरों  में  ऐसे  आदमी  भरे  पड़े
 हैं  जो  सरकार  के  गुप्त  कागजों  का  लीकेज
 करते  हैं?  ऐसे  लोगों  के  खिलाफ  सरकार
 क्या  कोई  कारंवाई  करने  की  बात  सोच  रही
 2?

 श्री  लाल  बहादुर  शास्त्री:  बहुत  से
 सरकारी  काम  करने  वालों  के  खिलाफ
 कारंवाई  की  गई  है,  मुकदमे  चले  हैं,  सजायें
 भी  हुई  हैं।  लेकिन  बात  यह  है  कि  किसी  पूछ-
 ताछ  में  कोई  पकड़  में  जाता  है  तभी  कुछ
 उस  के  विरुद्ध  हो  सकता  है।

 Vital  Stastistics

 +

 (  Shri  Yashpal  Singh:
 Shri  Bishanchander  Seth:

 |  Shri  Bibhuti  Mishra:
 |  Shri  Basumatari:

 <  Shri  Rameshwar  Tantia
 Shri  Surendra  Pal  Singh:

 |  Shri  Bhagwat  Jha  Azad:
 [  Shri  Sham  Lal  Saraf:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  pro-
 posal  is  under  consideration  for  im-
 Proving  the  system  of  registration  of
 vital  statistics  which  will  serve  as  a
 true  index  of  the  growth  and  trend
 of  population;

 (b)  if  so,  the  main  features  thereof;
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 (c)  whether  it  is  also  a  fact  that  a
 Working  Group  has  been  set  up  to
 study  the  programme  prepared  by  the
 Registrar  General;  and

 (d)  if  so,  the  decisions  taken  by  the
 above  mentioned  group?

 The  Deputy  Minister  in  th:  Minis-
 try  of  Home  Affairs  (Shrimati
 Chandrasekhar):  (a)  Yes.

 (b)  The  main  features  of  Ue  propos-
 ed  Scheme  are:

 qd)  Enactment  of  a  Centra!  Act
 for  regulating  registration  in  the
 States.

 (2)  A  six-year  Scheme  ‘or
 (i)  strengthening  better  super-
 vision  and  promotion  of  good  re-
 gistration  at  the  periphery;

 (ii)  streamlining  the  coliection
 and  transmission  of  vital  statis-
 tics  at  intermediate  channels;

 (iii)  centralising  cornpilation
 at  the  State  headquarters;

 (iv)  setting  up  Model  Regis-
 tration  in  Rural  Heaith  Centres;

 (v)  strengthening  cf  statisti-
 cal  units  in  municipaliuies  for

 improving  vital  statistics;
 (vi)  conducting  an  annual

 sample  survey  of  population  and
 a  continuous  Sample  Registra-
 tion  of  Births  and  Deaths.
 (c)  Yes.

 (d)  The  Working  Group  have
 generally  accepted  the  main  fea-
 tures  of  the  scheme.

 श्री  यश्पाल  सिंह:  क्या  यह  सही  2  कि
 जब  कोई  पिता  अपने  बच्चे  को  रजिस्टर  कराने
 जाता  है  तो  उस  से  ४०  रु०  कम्पलसरी  डिपो-
 जिन  फंड  के  लिये  जाते  हैं  और  २७  नन०  चै०
 बच्चे  की  कीमत  मांगी  जाती  है।

 Mr.  Deputy-Speaker:  Order,  oider.
 What  has  that  to  do  with  this  ques-
 tion?  It  has  nothing  to  do  with  this.
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 श्री  यशपाल  सिह  :  ४  रु०  २७  नापे
 लगते  हैं,  रूल  यह  है।

 उपाध्यक्ष  महोदय  :  आप  दूसरा  प्रश्न
 'पूछना  चाहें  तो  पूछ  लीजिये  डा०  गाय तों डे

 श्री  यशपाल  सिह :  उपाध्यक्ष  महोदय,
 मुझे  मौका  दीजिये  दूसरा  सवाल  पूछने  का।

 उपाध्यक्ष  महोदय  :  पहले  आप  ने  सुन
 नहीं  मैं  आप  को  बाद  में  बुलाऊंगा:

 Dr.  Gaitonde:  In  view  of  the  fact
 that  the  system  of  registration  of
 statistics  in  Goa  and  Pondicherry  is
 relatively  more  advanced  than  in  the
 rest  of  India,  may  I  know’  whether
 the  administrations  of  Goa  and  Pon-
 dicherry  have  been  consulted  and
 whether  any  official  of  thesc  two  ad-
 ministrations  is  included  in  the  group?

 Shrimati  Chandrasekhar:  We  have
 already  taken  steps  ‘o  improve  the
 registration  and  the  assessment.  So
 there  is  no  need  to  take  any  advice
 from  any  other  States.

 sit  यशपाल  सिंह:  क्‍या  हमारे  माननीय

 गृह  मंत्री  जी  ने  कभी  यह  खयाल  किया  हैँ  कि
 अगर  यह  बच्चों  को  रजिस्टर  कराने  का  काम
 बाप  के  बजाय  सरकार  को  सौप  दिया  जाए,
 तो  फिर  अलग  से  फैमिली  प्लानिंग  तथा  बर्थ

 कंट्रोल  के  कड़े  एकत्र  नहीं  करने  पड़ेंगे  ?

 एक  ही  रजिस्टर  में  दोनों  काम  हो  जाएंगे  ?

 Shrimati  Chandrasekhar:  The
 scheme  which  is  envisaged  now  wil!
 bring  about  all  improvement,  and
 whatever  the  hon.  Member  feels  are
 improved  measures  will  be  taken  into
 consideration.

 श्री  विभूति  मिश्र  :  अब  तक  आंकड़े
 एकत्र  करने  का  जो  तरीका  रश  है  उसको
 बदलने  में  सरकार  को  काफी  रुपया  खर्च
 करना  पड़ेगा।  इस  इमरजेंसी  के  समय  में
 सरकार  इस  काम  के  लिए  कहां  से  रुपया
 लायेगी  ।
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 Shrimati  Chandrasekhar:  This  is
 a  very  Vital  thing.  Vital  statistics  are
 very  essential  for  our  development
 schemes,  and  particularly  in  a  deve-
 tcping  economy,  when  ou:  resources
 are  very  scarce,  we  have  tc  have  very
 correct  vital  statistics.  So,  there  is
 necessity  for  incurring  certain  expen-
 diture  on  this.  We  have  therefore,  to
 take  a  balanced  view.

 Shri  Basumatari:  May  I  know  the
 personnel  of  this  study  grcup,  and  also
 the  financial  implications  thereof?

 Shrimati  Chandrasekhar:  The  study
 group  considered  of  the  Home  Secre-
 tery  as  its  chairman,  and,  there  were
 representatives  from  the  Planning
 Commission,  the  Central  Statistical
 Organisation,  the  Ministry  of  Finance,
 the  Ministry  of  Health,  and  the  Regis-
 trar-General  etc.  As  regards  th
 financial  implications,..............

 Mr.  Deputy-Speaker:  Shri  5.  5.
 More.

 Shri  S.  S.  More:  May  I  know  the
 total  amount  to  be  spent  on_  this
 scheme?

 Shrimati  Chandrasekhar:  So  far  as
 the  Third  Five  Year  Plan  is  concern-
 ed,  there  wil  be  an  expenditure  of
 Rs.  33  lakhs,  of  which  the  Centre’s
 share  will  be  about  Rs.  05  lakhs,  and
 the  rest  will  be  the  share  of  the  States.

 Shri  Sham  Lal  Saraf:  May  I  know
 whether  the  compilation  of  these  vital
 Statistics  will  be  a  continuous  process,
 and  whether  there  will  be  a  central
 organisation  under  which  the  other
 links  will  work  in  the  States,  and  if
 so,  who  will  have  the  administrative
 authority,  as  far  as  the  entire  orga~
 nisation  is  concerned?

 Shrimatj  Chandrasekhar:  This  will
 be  a  continuous  process.  The  present
 scheme  that  is  envisaged  will  take
 about  six  years,  and  this  will  come
 to  a  conclusion  at  the  end  of  the
 Fourth  Five  Year  Plan  or  so.

 श्री  प्रिय  गुप्त:  एवरेज  लाजेविटो  जो
 ४२  साल  की  दिखायी  गयी  है,  इसको  कैलकुलेट
 करने  का  क्‍या  आधार  है?
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 Shrimati  Chandrasekhar:  That  will
 be  done  by  the  vital  statistics  and  if
 the  statistics  are  correct.  So,  it  is  a
 vicious  circle.

 Criteria  for  Backwardness
 +

 Shri  Hari  Vishnu  Kamath:
 *182,  <  Shri  Sham  Lal  Saraf:

 |  Shri  P.  K.  Deo:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No,  9I4  on  the
 l7th  April,  963  and  to  supplementar-
 ies  raised  thereon  and  state:

 (a)  whether  some  States  have
 contrary  to  the  Government  direc-
 tive,  adopted  criteria  other  than  the
 economic  one,  for  categorising  per-
 sons  as  backward;

 (b)  if  so,  which  States;  and
 (c)  the  reasons  therefor,  in  each

 case?
 The  Deputy  Minister  in  the  Minis-

 try  of  Home  Affairs  (Shrimati
 Chandrasekhar):  (a)  to  (c).  The  Gov-
 ernment  of  India  decided  in  May,  96]
 not  to  draw  up  any  all-India  list  of
 Other  Backward  Classes,  and  have  !eft
 it  to  the  State  Governments  to  draw
 their  own  lists.  The  State  Govern-
 ments  were  also  informed  that,  in  the
 view  of  the  Government  of  India  it
 would  be  better  to  apply  economic
 tests  than  go  by  caste.

 Since  then,  the  States  of  Mysore,
 Punjab  and  Orissa  have  adopted  the
 economic  criterion.  Maharashtra  and
 Gujarat  had  already  been  following
 this  criterion.  Other  States  are  con-
 sidering  the  matter.

 Shri  Hari  Vishnu  Kamath:  Is  it  a
 fact  that  a  few  months  ago  an  order
 of  the  Mysore  Government  in  this
 regard  was  challenged  in’  the  Sup-
 reme  Court,  and  it  was  quashed  by
 the  Supreme  Court  which  described
 the  order  as  a  fraud  upon  the  Consti-
 tution,  and  if  so,  what  directions  or
 instructions  has  the  Central  Govern-
 ment  issued  to  the  Mysore  Govern-
 mext  in  this  regard?
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 Shrimati  Chandrasekhar:  I  think
 the  hon.  Member  has  not  followed  my
 main  answer.

 Shri  Hari  Vishnu  Kamath:  I  have
 followed  it.  Only  the  Deputy  Minis-
 ter  has  not  followed  my  supplement-
 ary  question.

 Shrimati  Chandrasekhar:  I  have
 said  that  since  then  the  Mysore  State
 has  followed  the  economic  criterion.
 Whatever  might  have  been  their  opi-
 nion  is  quite  a  different  thing.  The
 Supreme  Court’s  judgment  was  about
 admission  to  educational  institutions
 under  the  Mysore  Government.

 Shri  Hari  Vishnu  Kamath:  My  ques-
 tion  has  not  been  answered....

 Mr.  Deputy-Speaker:  The  Mysore
 Government  have’  accepted  the  cri-
 teria  suggested  by  the  Central  Gov-
 ernment  or  the  instructions  given  by
 the  Central  Government.

 Shri  Hari  Vishnu  Kamath:  Was  it
 consequent  upon  the  Supreme  Court
 judgment?  Were  the  _  instructions
 issued  to  them  after  the  Supreme
 Court  judgment  or  earlier?  The
 Deputy  Minister  must  answer  that
 part  of  the  question  also.

 Shrimati  Chandrasekhar:  May  I
 have  the  question  repeated?

 Mr.  Deputy-Speaker:  Were  those
 instructions  issued  by  the  Central
 Government  to  the  Mysore  Govern-
 ment  before  the  Supreme  Court
 judgment  or  after  it?

 Shrimati  Chandrasekhar:  All  the
 State  Governments  agreed  to  the
 principle  of  having  the  economic  cri-
 terion  at  the  conference  of  Ministers
 for  Backward  Classes.

 Mr.  Deputy-Speaker:  He  wants  to
 know  whether  the  instructions  were
 issued  before  the  Supreme  Court
 judgment  or  after  it.

 Shrimati  Chandrasekhar:  It  was
 before  the  Supreme  Court  judgment.

 Shri  Hari  Vishnu  Kamath:  What?—
 Then  my  question  has  not  been
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 answered.  You  must  help  us.  Before
 the  Supreme  Court  judgment,  they
 issued  instructions.  In  spite  of  that,
 afterwards,  the  Supreme  Court  quash-
 ed  the  order  of  the  Mysore  Govern-
 ment  and  held  it  to  be  a  fraud  upon
 the  Constitution.  What  action  has
 been  taken  after  that?

 Mr.  Deputy-Speaker:  It  must  have
 been  an  earlier  order.

 Shri  Hari  Vishnu  Kamath:  No,  no.
 J  am  sorry.  If  I  understood  her
 aright  she  said  that  instructions
 were  issued  by  the  Central  Govern-
 ment  before  the  Supreme  Court  pas-
 sed  that  judgment.  So  it  appears
 that  in  spite  of  the  Central  Govern-
 ment’s  order—instructions—to  the
 Mysore  Government,  the  Mysore  Gov-
 ernment  passed  an  order  contrary  to
 that  and  it  was  quashed  by  the  Sup-
 reme  Court  which  described  it  as  a
 fraud  on  the  Constitution.  What  has
 been  done  after  that?

 Mr.  Deputy-Speaker:  The  case
 must  have  been  before  the  Supreme
 Court.  It  must  have  come  in  appeal
 against  the  High  Court’s  decision.  That
 must  have  happened  much  earlier.

 Shri  Hari  Vishnu  Kamath:  I  plead
 with  you.  Let  the  Minister—senior
 Minister  or  junior  Minister—say  whe-
 ther  the  Mysore  Government  passed
 that  order  after  the  Central  Govern-
 ment  issued  instructions  and  the  Sup-
 reme  Court  quashed  that  order.  That
 has  not  been  answered.

 Mr.  Deputy-Speaker:  That  has  been
 answered.  After  the  Central  Gov-
 ernment  issued  directions,  the  Sup-
 reme  Court  quashed  the  order.

 Shri  Hari  Vishnu  Kamath:  Even
 after  that,  what  has  been  done  from
 here?

 Mr,  Deputy-Speaker:  The
 Government  has  accepted  it.

 Central

 Shri  Tyagi:  He  is  more  interested
 in  ‘fraud’  rather  than  in  information.

 Shri  La)  Bahadur  Shastri:  I  might
 make  one  point  clear.  No  instructions
 as  such  were  issued  nor  were  direc-
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 tions  given.  In  this  matter,  we  can-
 not  issue  directives.

 Shri  Hari  Vishnu  Kamath:
 gency—article  353.

 Shri  Lal  Bahadur  Shastri:  No,  no.
 The  hon.  Member  is'  mistaken.  It
 was  done  much  before  the  emergency.
 Therefore,  the  question  of  emergency
 did  not  arise  at  that  moment.  We
 advised  all  State  Governments  that
 the  means  test  should  be  observed.
 Instead  of  going  by  caste,  whatever
 scholarship  or  financial  assistance  is
 given  should  be  given  on  the  basis
 of  the  means,  the  economic  condition
 of  the  persons  concerned.  That
 advice  was  accepted  by  some  State
 Governments,  At  that  time,  Mysore
 did  not  accept  it;  many  others  have
 not  even  yet  accepted  that  advice.
 As  my  hon.  colleague  has  said  just
 now.  5  States  have  accepted  it;
 others  have  not.  We  may  again  take
 it  up  and  I  think  we  must  persuade
 them  to  agree,  and  then  it  would  be
 implemented.

 Shri  Hari  Vishnu  Kamath:
 put  my  second  supplementary?

 Emer-

 May  I

 Mr.  Deputy-Speaker:  He  has
 already  asked.

 Shri  Hari  Vishnu  Kamath:  This  is
 strange.  I  am  sorry.  I  must  protest
 against  this.  I  put  only  one  supple-
 mentary.  J]  head  the  list  here.

 Mr.  Deputy-Speaker:  He  has  al-
 ready  put  it.

 Shri  Hari  Vishnu  Kamath:  My
 question  was  not  answered.  There-
 fore,  I  had  to  ask  again.  I  have  put
 only  one  question.  It  may  be  check-
 ed  up  from  the  records.

 श्री  रामेशवरानन्द  :  आपने  एक  आदमी
 को  खड़ा  कर  दिया  है  और  किसी  की  सुनते
 ही  नहीं  हैं।

 Mr.  Deputy-Speaker:  All  right.
 Shri  Kamath.

 Shri  Hari  Vishnu  Kamath:  Is  it  a
 fact  that  in  some  of  those  _  States,
 which  the  Minister  said  have  not
 accepted  this  advice,  if  not  instruc-
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 tions,  of  the  enrtal  Government,  there
 is  a  growing  tendency  among  certain
 sections  of  the  population  to  describe
 or  classify  themselves  as  backward?
 If,  so,  has  Government  reasons  to
 believe  that  this  will  engender  a
 vested  interest  in  backwardness?

 Shri  Lal  Bahadur  Shastri:  Yes,  there
 has  been  some  tendency,  or  it  may  be
 true  that  there  may  be  some  tendency
 even  now.  It  is  in  order  to  counteract
 this  tendency  that  these  steps  have
 been  taken.  ]  am  really  glad  that  the
 Mysore  Government  should  have  been
 the  first  Government  to  have  accept-
 ed  this  advice.  Maharashtra  and
 Gujarat  have  done  it  earlier.  But  now
 after  the  Supreme  Court  judgment
 and  our  further  advice,  the  Mysore
 Government  which  had  almost  dec-
 lared  a  very  large  percentage  of  its
 population  as
 has  accepted  this  advice.

 Shri  Sham  Lal  Saraf:  May  I  know
 if  this  criterion  of  economic  back-
 wardness  would  be  observed  between
 individuals  of  particular  castes  them-
 selves  or  only  between  backward  and
 non-backward  classes?

 Shrimati  Chandasekhar:  The  eco-
 nomic  criterion  will  be  taken  _  into
 consideration  and  no  caste  at  all  as
 far  as  ‘other  Backward  Classes’  are
 concerned.

 Shri  P.  छू  Deo:  In  view  of  the
 casteless  and  classless  society  we  are
 going  to  build,  may  I  know  if  the
 various  reservations  that  are  being
 made  in  the  educational  institutions
 for  the  admission  of  the  students  of
 the  backward  communities  and  _  the
 various  reservations  made  in  the
 services,  both  at  the  Centre  and  in
 the  States,  is  going  to  be  scrapped?

 Shrimati  Chandrasekhar:  We  do
 not  make  any  reservation  of  seats  in
 colleges,  at  least  those  colleges  which
 are  of  the  Central  Government,
 according  to  caste  criterion  at  all.  It
 is  only  on  economic  criterion.  There
 is  one  exemption  there,  it  is  the
 scheduled  castes  and  scheduled  tribes
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 which  are  given  protection  by  the
 Constitution.

 Shri  P.  K.  Deo:  My  question  relates
 to  backward  classes  and  not  to
 scheduled  castes  and  scheduled  tribes.
 So,  the  reply  of  the  hon.  Deputy
 Minister  is  wrong.

 Mr.  Deputy-Speaker:  He  is  asking
 about  backward  classes.

 Shrimati  Chandrasekhar:  I  have
 already  answered.  I  have  gone  a
 little  further  to  say  there  is  an  excep-
 tion  and  that  is  with  regard  to  the
 scheduled  castes  and  scheduled  tribes.

 Shri  Vasudevan  Nair:  Although
 the  advice  given  by  the  Central  Gov-
 ernment  is  good  in  principle,  may  I
 know  ‘whether  the  Central  Govern-
 ment  has  considered  the  possibility  of
 implementing  this  advice  immediate-
 ly  in  all  the  States,  and  may  I  know
 whether  Government  has  advised  the
 State  Governments  to  take  their  own
 time  in  implementing  this  principle?

 Mr.  Deputy-Speaker:  The  answer
 has  been  given,  I  think.

 Shrimati  Chandrasekhar:  I  think
 the  Home  Minister  answered  very
 clearly  that  we  are  expecting  them
 by  persuasion  to  come  to  the  economic
 criterion  and  leave  the  caste  criterion
 completely.

 श्री  औंकार  लाल  बैरवा  :  सरकार  ने
 जो  १२००  रुपया  न्यूनतम  आय  के  ऊपर  सहन
 लियत  देने  के  लिए  रक्खा  है  वह  कम  है  और
 उस  में  वह  अपने  बच्चों  को  नहीं  पढ़ा  सकते
 हैं  तो  क्या  सरकार  ने  इसको  बढ़ाने  के  बारे  में
 भी  कुछ  सोचविचार  किया  है?

 Shrimati  Chandrasekhar:  This  is  a
 different  question;  besides,  it  is
 dependent  on  the  funds  available  with
 us.

 at  रामेश् वरा नन्द  :  मैं  जानना  चाहता
 हूं  कि  यह  जो  पिछड़ापन  आंका  गया  है
 निश्चित  किया  गया  गया  है  यह  किस  नीति
 से  किया  गया  है  केवल  आशिक  दृष्टि  से
 निश्चित  किया  गया  है  या  शिक्षा  की  दृष्टि
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 से  और  इसको  दूर  करने  के  लिए  सरकार
 क्या  उपाय  कर  रही  है  ?

 Shri  Swell:  May  we  also  have  some
 chance?

 श्री  लाल  बहादुर  शास्त्री  :  इस  का  उत्तर
 तो  माननीय  सदस्य  को  दिया  जा  चुका  है  1

 Some  Hon.  Members  rose—
 Shri  Lal  Bahadur  Shastri:  I  am

 answering  the  question.  Either  I
 should  sit  down,  or  the  hon.  Members
 should  sit  down.

 श्री  रामेशवरानन्द  :  मैंने  सुना  नहीं  कि
 क्या  उत्तर  दिया  गया  है।

 उपाध्यक्ष  महोदय:  आप  धीरज  धर
 कर  बैठें।  बाद  में  दे  दिया  जायेगा।

 Shri  Jashvant  Mehta:  After  the
 Supreme  Court  judgment  and_  the
 different  States  have  not  implemented
 the  instructions.  May  I  know  whe-
 ther  Government  is  thinking  of
 evolving  a  uniform  formula  all  over
 the  country  for  considering  backward-
 ness  On  economic  criterion?

 Shrimati  Chandrasekhar:  The  State
 Government  Ministers  who  attended
 the  backward  classes  conference  all
 agreed  in  principle  that  they  would
 switch  over  to  the  economic  criterign,
 but  they  are  taking  their  own  time.
 They  may  have  certain  dificulties,  and
 I  suppose  we  have  to  give  some  time
 to  them  to  get  over  the  difficulties.

 श्री  रामसेवक  यादव  :  केन्द्र  ने  जाति
 को  पिछड़ेपन  को  आधार  न  मान  कर  आर्थिक
 विपन्नता  को  पिछड़ेपन  का  आधार  मानने
 का  जो  निर्देश  राज्यों  को  दिया  है  तो  क्‍या
 सरकार  अपना  यड़  आदेश  राज्यों  पर  लादना
 चाहती  है  ?

 श्री  लाल  बहादुर  शास्त्री  :  प्रभी  जवाब
 दिया  गया  कि  दम  कोई  किसी  चीज़"  की
 जबरदस्ती  नहीं  करना  चाहते  ।  तमाम  राज्यों
 के  मिनिस्टर्स  मिले  थे  और  उनकी  एक  कान्फ्रेंस

 हुई  थी।  उस  कान्फ्रेंस  में  सब  ने  इस  उसूल
 को  माना  कि  बैकवर्ड  क्लासेज  या  बैकवर्ड
 कम्यूनिटीज  को  जो  मदद  दी  जाय  वह  शिक्षा
 व  जाति  आदि  के  आधार  पर  अब  न  दी  जाकर
 उनकी  आर्थिक  स्थिति  के  भ्राता  पर  दी  जाये  ॥
 ५  राज्य  सरकारों  ने  इस  को  मान  लिया  है
 और  इसको  अपने  यहां  लागू  भी  कर  दिया  है  ४
 बाक़ी  स्टेट्स  समय  निकाल  कर  जैसा  वह
 मुनासिब  समझेंगे,  करेंगी।

 श्री  जि०  मंडल:  भारतीय  संविधान
 के  अनुच्छेद  ३४०  के  अन्तर्गत  उस  में  सिर्फ
 शैक्षणिक  और  समाजिक  पिछड़ेपन  को  ही
 क्राइटेरिया  माना  गया  है  इसलिए  क्‍या
 आशिक  अवस्था  को  क्राइटेरिया  मानना  संविधान
 के  अनुच्छेद  ३४०  के  विरुद्ध  नहीं  होगा  ?

 श्री  लाल  बहादुर  शास्त्री  :  जी  नहीं  कांउटी
 ट्यूशन  के  अनुसार  शैल्यूल्ड  काइट्स  और
 शैडयूल्ड  ट्राइब्स  को  पिछड़ा  हुआ  माना  गया
 है  और  बैकवर्ड  क्लासेज  के  सम्बन्ध  में  उसमें:
 चर्चा  है।  इसीलिए  गवर्नमेंट  ने एक  कमीशन
 वगैरह  भी  बिठाया  था।  उसमें  में  भी  विचार
 हुआ  ।  कुछ  राय  उसमें  अलग  थी  लेकिन  यह
 हमारा  फैसला  कांस्टीट्यूशनल  के  थिस्द्ध  नहीं
 है।  पहले  भारत  सरकार  ने  उसको  माना
 और  अमल  में  लाया  और  जैसा  मैने  का
 तमाम  प्रदेशों  के  मिनिस्टरों  ने  इस  उसूल  को
 माना  है!

 Shri  Manean:  May  I  know  whether
 it  is  a  fact  that  the  Pali  speaking  com-
 munities  are  treated  as  backward
 classes  in  certain  States  and  not  so  in
 some  other  States  and  if  so  whether
 we  should  not  have  the  same  standard
 for  recognition  of  Pali  community  as-
 backward?

 Shrimati  Chandrasekhar:  If  they
 are  economically  backward,  if  they
 speak  Pali  in  this  place  or  that  place,
 they  should  be  considered  backward.

 Shrj  Shivaji  Rao  S,  Deshmukh:
 What  does  the  hon.  Minister  propose
 to  do  in  respect  of  widespread  preva-
 lence  of  utter  back  wardness  in.  cettsim
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 classes  and  communities  irrespective
 of  their  economic  conditions?

 Shri  Lal  Bahadur  Shastri:  Back-
 wardness  is  the  same  over  all  classes
 and  communities  in  this  country.  We
 are  generally  a  poor  country  and  we
 have  our  common  deve!opment  _  pro-
 gramme  plans  and  our  schemes  and
 all  the  castes  and  cornmunities  will
 develop  side  by  side  with  the  deveiop-
 ment  of  the  country  as  2  whole.

 Shri  Basumatari:  Has  any  State
 suggested  that  the  Scheduled  Castes
 and  Tribes  should  come  under  econo-
 mic  criteria  even  though  there  is  a
 constitutional  guarantee  for  them?

 Shrimati  Chandrasekhar:  Even  the
 Scheduled  Castes  will  graduaily  be
 governed  by  economic  criteria.  We

 are  giving  our  post-matric  scholar-
 ships  only  subject  to  a  means  test.

 Assessment  of  University  Education
 +

 (  Shri  Bishanchander  Seth:
 |  Shri  Yashpal  Singh:
 |  Shrj  Sarjoo  Pandey:

 *193. <  Shri  J.  B,  Singh:
 |  Shrj  Warior:

 Shri  Vasudevan  Nair:
 l  Shri  Bibhuti  Mishra:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  the  report  of  the  Committee
 appointed  by  the  University  Grants
 Commission  to  make  an  assessment  of
 University  education  in  India;

 (b)  if  so,  what  are  its  main  recom-
 mendations;  and

 (c)  how  far  they  have  been  accept-
 ed  by  Government?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  No.  Sir.

 b)  and  (०),  Do  not  arise.

 श्री  बिशन चन्द्र  सेठ  :  मैं  यह  जानना
 चाहता  था  कि  अगर  यह  नहीं  आप  कर  रहे
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 हैं  तो इसकी  वजह  आप  बतला  सकते  हैं  कि
 कया  है?

 डा०  का०  ला०  श्रीमाली  :  आपने  यह
 पूछा  था  कि  रिपोर्ट  आई  या  नहीं,  मैंने  उत्तर
 दिया  कि  अभी  नहीं  आई  है  ।

 श्री  यशपाल  सिह  :  क्या  माननोय  शिक्षा
 मन्त्री  को  इस  बात  का  थोड़ा  बहुत  पता  हें
 कि  इस  रिपोर्ट  के  मातहत  जो  लड़के  यूनिव-
 सिटीज़  में  फर्स्ट  डिवीज़न  में  पास  होते  हें
 सैकड़ों  की  तादाद  में  वह  गरीबी  की  वजह  से
 इस  शिक्षा  को  जारी  नहीं  रख  सके  तो  क्या
 इसके  मुताल्लिक़  भी  कुछ  कहा  गया  है  ?

 डा०  का०  ला०  श्रीमाली  :  इससे  यह
 प्रश्न  नहीं  उठता  लेकिन  मैं  आपको  जवाब
 देना  चाहता  हुकि  आ्रापको  मालूम  है  कि  भारतः
 सरकार  ने  अभी  हाल  ही  में  €  करोड़  की  एक
 योजना  रक्खी  है  जिससे  जो  ग़रीब  विद्यार्थी
 हैं  उनको  जोंस  स्कालरशिप  मिलेगा  ।

 श्री  सर  पांडेय  :  में  यह  जानना  चाहता
 हूं  कि  इस  फटी  में  कौन  कौन  लोग  हैं  और
 उसके  प्रतिवेदन  पर  यह  सरकार
 कब  तक  फैसला  कर  लेगी  और  उसको  कार्य-
 कवित  करेगी  ?

 डा०  का  ला०  श्रीमाली  :  उसके  पहलें
 चेयरमैन  प्रोफेसर  सिद्धान्त  थे  ।  उनका  देहान्त
 होने  के  बाद  श्री  गोविन्द  राजालू  जो  कि
 वेंकटेश्वरा  यूनिवर्सिटी  के  वाइस  चांसलर  हैं.
 इसके  चेयरमन  हैं  और  उनके  अलावा  आप
 चाहें  तो  मैं  नाम  पढ़  दूंगा,  ११  व्यक्ति  हैं  जो
 कि  इस  कमेटी  के  सदस्य  हैं  ।

 Shri  Warior:  What  are  the  terms  of
 teference  to  this  Committee?

 Dr,  K.  L.  Shrimali:  This  committee
 has  been  asked  to  investigate  and
 evaluate  the  standards  of  university
 education.  There  has  been  criticisnyr
 in  Parliament  and  outside  about  the
 standards  having  been  deteriorated.
 Therefore,  the  UGC  is  making  a
 thorougr  aw  systematic  investigation:
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 whether  there  has  been  deterioration
 and  if  that  is  so,  to  whot  extent  and
 what  reasons  are  there  and  what  they
 could  do  to  arrest  that  deterioration.

 Shri  Vasudevan  Nair:  May  I  know
 whether  it  is  possible  ti:at  the  report
 will  be  made  available  to  the  com-
 mittee  of  Members  of  Parliament  whc
 are  now  studying  the  problem  of  uni-
 versity  education  in  relation  to  cen-
 tralisation,  etc?

 Dr.  K,  L.  Shrimali;  I  do  not  know
 whether  the  hon.  Member  was  present
 at  the  meeting  where  we  discussed
 this  matter,  in  the  consultative  com-
 mittee.  The  general  opinion  in  the
 consultative  committee  was  that  the
 Central  Government  should  assume
 greater  powers  for  education.  lt  wes
 also  agreed  that  we  should  first  of  all
 find  out  whether  those  powers  are
 fully  exercised,or  not.  Therefore,  it
 was  agreed  in  the  consultative  corn-
 mittee  that  a  small  committee  may
 look  into  this  matter  and  report  to  the
 Government.

 श्री  विभूति  सिर  :  क्या  सरकार  ने

 यूनिवर्सिटी  ग्रान्ट्स  कमीशन  से  इस  बारे  में
 विचार  विमश  किया  है  कि  जब  थे  डिवीजन
 में  परीक्षायें  पास  करने  वालों--थर्ड  डिवीजन
 आई०  ए०,  सिम्पल  बी०  ए०  और  थर्ड  डिवी-
 जन  एम०  Wo  पास  करने  वालों--को  जगह
 नहीं  मिल  रही  है,  तो  विद्यार्थियों  को  यह
 क्लास  देने  और  इस  तरह  पढ़ान  से  क्या  फायदा

 है  ?

 डा०  कोण  ला०  श्रोमालो  :  इसका  जवाब
 तो  मैं  क्या  दूं  ?  पढ़  लिख  लोगों  की  समाज  में
 आवश्यकता  होती  है  ।  हमारे  यहां  तो  इस
 वक्‍त  इतनी  तेज़ी  से  विकास  हो  रहा  है  कि  जो
 था  क्लास  में  पास  होते  हैं,  उनको  भी  काफी
 मात्रा  में  काम  मिल  जाता  है  v

 श्री  विभूति  मिश्र  :  उपाध्यक्ष  महोदय,
 मैं  एक  प्वाइंट  आफ  आमेर  उठाना  चाहता  हुं  |

 बह  जवाब  सही  नहीं  है  ।  थर्ड  क्लास  आई  ०  To
 सिम्पल  वी०  ए०  और  थर्ड  क्लास  एम०  ए०

 -पास  करने  वालों  को  जगह  नहीं  मिलती  है,
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 जबकि  मन्त्री  महोदय  कहते  हैं  कि मिल  जाती
 है।

 उपाध्यक्ष  महोदय  :  श्री  शिव  नारायण  ।

 श्री  शिवनारायण  :  मैं  यह  जानना  चाहता
 हूं  कि  यह  रिपोर्ट  कब  तक  हाउस  के  सामने  झा
 जायगी  ।

 डा०  का०  ला०  श्रोमालो  :  रिपोर्ट  तो
 यूनिवर्सिटी  ग्रांट्स  कमीशन  तैयार  करवा  रहा
 है  t  मैं  आशा  करता  हूं  कि  इस  वर्ष  के  ग्रस्त  तक
 दिसम्बर  के  अन्त  तक--शायद  रिपोर्ट  श्र
 जायगी  ।

 Shri  Swell:  May  I  know  whether
 this  committee  has  been  asked  to  go
 into  the  possibility  or  the  probability
 of  fragmentation  of  the  country  as  a
 result  of  a  decision  making  regional
 languages  the  media  of  instruction  in
 the  State  universities?

 Mr.  Deputy-Speaker:  Order,  order.
 it  is  q  different  matter.

 श्री  भू०  ना०  मंडल  :  क्‍या  सरकार
 बतलायेगी  कि  चूंकि  वर्तमान  योजना  के  जरिये
 शिक्षा  की  रफ्तार  बहुत  धीमी  है,  इसलिए
 क्या  उसके  पास  कोई  दूसरी  योजना  है,  जिसके
 जरिये  शिक्षा  की  रफ्तार  तेज़  की  जा  सके  और
 साक्षरता  को  बढ़ाया  जा  सके  |

 Mr,  Deputy-Speaker:  It  is  a  differ-
 ent  question.  This  is  about  the  Uni-
 versity  Grants  Commission.

 Shri  Swell;  May  I  have  a  clarifica-
 tion?

 Mr.  Deputy-Speaker:  Order,  order.
 Swamj  Rameshwaranand,

 श्री  रामेइबरानन्द  :  आज  सैकड़ों  गांवों
 में  बीच  में  विश्वविद्यालय  की  बात  तो  छोड़िये,
 हाई  स्कूल  या  मिडिल  स्कूल  भी  नहीं  है  i  इसके
 बारे  में  मैं  स्वयं  भी  मन्त्री  महोदय  से  प्रार्थना
 कर  चुका  हूं  ।  मैं  यह  जानना  चाहता  हूं  कि
 क्या  सरकार  इस  बात  का  यत्न  करेगी  कि
 दो  दो,  चार  चार  गांवों  के  बीच  में  हाई  स्कूल
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 स्थापित  किये  जायें,  ताकि  गांवों  के  लड़के
 हाई  स्कूल  की  शिक्षा  प्राप्त  कर  सकें  ।

 Mr.  Deputy-Speaker:  This  is  not
 about  high  schools.

 Shri  C.  K,  Bhattacharyya:  There
 was  a  proposu!  before  the  Academic
 Council  of  the  Delhi  University  that
 third-class  M.A.s  may  be  given  a
 chance  to  appear  again  tc  improve
 their  class.  Could  the  Minister  say
 what  has  happened  to  that  resolution?
 Has  the  Academic  Council  of  the  Delhi
 University  come  to  any  decision  on
 that  matter?

 Dr,  K.  L.  Shrimali;  I  could  answer
 that  question,  but  does  if  arise  out  of
 this  question?

 Mr,  Deputy-Speaker:  This  is  about
 the  committee  appointed  by  the  Uni-
 versity  Grants  Commission.  This  is
 not  about  the  Delhi  University  at  all.

 Shri  0.  K.  Bhattacharyya:  There  5
 the  question  of  assessment  of  univer-
 sity  education.

 Dr.  K,  L,  Shrimali:  He  might  table
 a  separate  question,

 Dr.  Sarojini  Mahishi:  May  I  know
 the  terms  of  reference  of  the  particu-
 jar  committee  appointed  by  the  Uni-
 versity  Grants  Commission?

 Dr.  K.  L.  Shrimali:  I  have  already
 stated  them.

 Central  Bureau  of  Investigation
 +

 Shri  Shree  Narayan  Das:
 Shri  Hari  Vishnu  Kamath:
 Shri  Yashpaj  Singh:
 Shri  Harish  Chandra
 Mathur:

 7184,  <  Shri  Bhakt  Darshan:
 |  Shri  Mohan  Swarup:

 Dr.  L.  M.  Singhvi:
 Shri  Sidheshwar  Prasad:
 Shri  P.  K,  Dee:

 |  Shri  Buta  Singh:
 [  Shri  Onkar  Lal  Berwa:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  what  is  the  precise  nature  of
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 composition  and  functions  of  the  Cen-
 tral  Bureau  of  Investigation;

 (b)  the  number  and  nature  of  cases
 that  it  has  taken  up  60  far;  and

 (c)  the  extent  to  which  the  various
 State  Governments  have  so  far  availed
 of  the  services  of  the  Bureau  in  handl-
 ing  inter-State  crimes  and  in  inves-
 tigating  difficult  cases?

 The  Minister  of  Home  Affairs  (Shri
 Lal  Bahadur  Shastri):  (a)  Besides  the
 Administrative  and  Legal  Divisions  the
 Centra]  Bureau  of  Investigation  is
 composed  of  the  following  Divisions,
 namely:—

 (i)  Investigation  and  Anti-Corrup-
 tion  Division  (Delhi  Special
 Police  Establishment);

 (ii)  Technical  Division;

 (iii)  Crime  Records  ang  Statistics
 Division;

 (iv)  Research  Division.

 It  is  entrusted  with  the  work  of
 investigation  of  crimes  at  present  han-
 dled  by  the  Special  Police  Estab-
 lishment  including  offences  under  the
 Defence  of  India  Act  and  Rules,  parti-
 cularly  of  profiteering  in  essential  com-
 modities  which  have  ramifications  over
 more  than  one  State;  collection  of  in-
 telligence  relating  to  certain  types  of
 crime;  maintenance  of  crime  statistics
 and  dissemination  of  information  relat-
 ing  to  crime  and  criminals;  study  of
 specialised  crimes  having  all  India  or
 inter-State  ramifications  and  police  re-
 search.

 (b)  567  cases  from  Ist  April,  963
 upto  3lst  July,  1963.  The  allegations
 related  to  demand  and  acceptance  of
 illega]  gratification,  indulging  in  cor-
 rupt  practices,  misappropriation,  cheat-
 ing  and  forgery,  etc.,  etc.

 (c)  In  six  instances  requests  have
 been  received  so  far  from  State  Gov-
 ernments  or  their  Departmental  officers
 to  avail  of  the  services  of  the  Central
 Bureau  of  Investigation.
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 Shri  Shree  Narayan  Das:  May  I
 know  whether  it  is  a  fact  that  the
 strength  of  this  Central  Bureau  og  In-
 vestigation  is  not  sufficient  enough  to
 take  up  all  the  cases  and  finish  the
 investigation  in  time;  if  50,  what  steps
 are  being  taken  to  strengthen  it?

 Shri  Lal  Bahadur  Shastri:  We  are
 taking  steps  to  strengthen  this  depart-
 ment,  and  we  will  have  some  new
 officers  and  other  staff  as  well,

 Shri  Shree  Narayan  Das:  Out  of  the
 567  cases  which  have  been  taken  up
 up  to  last  month  during  this  financial
 year,  may  I  know  in  how  many  of
 these  cases  the  investigations  have
 been  finanlised  and  what  action  has
 been  taken  against  the  persons  con-
 cerned?

 Shri  Lal  Bahadur  Shastri:  I  have
 already  answered  in  detail  formerly  as
 to  how  many  cases  have  been  investi-
 gated,  how  many  were  successfully
 prosecuted  etc.  I  cannot  give  the  de-
 tails  now,  but  I  can  say,  generally,
 that  the  Central  Investigation  Bureau
 has  made  good  in  regard  to  various
 important  cases  which  they  took  up.

 Shri  Shree  Narayan  Das:  May  I!
 know  whether  all  the  State  Govern-
 ments  are  co-operating  in  this  respect
 and  taking  advantage  of  the  new  or-
 ganisation  that  has  been  set  up?

 Shri  La  Bahadur  Shastri:  We  expect
 to  get  co-operation  from  all  the  State
 Goverrrments,  but  during  the  last  few
 months  six  State  Governments  have
 asked  for  our  assistance  and  we  have
 given  it  to  them.

 Shri  Hari  Vishnu  Kamath;  In  view
 of  the  fact  that  the  fulfilment  of  the
 tasks  that  this  C.B.I.  is  engaged  in
 calls  for  a  lot  of  special  knowledge
 and  expertise,  may  I  know  how  many
 officers,  if  any,  working  in  the  C.B.I.
 have  been  trained  or  are  being  trained
 or  are  proposed  to  be  trained  at  the
 Federal  Bureau  of  Investigation,
 Washington,  or  Scotland  Yard,  London
 or  the  corresponding  institution  in
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 Moscow?  I  do  not  know  what  the
 name  of  the  Moscow  organisation  is.

 Shri  Lal  Bahadur  Shastri:  Well,  Sir,
 We  are  going  to  have  our  own  train-
 ing  institution  here  and  we  will  natu-
 rally  train  up  our  people,  our  officers
 in  that  institution  first.  Besides  that,
 we  may  send  some  of  our  officers
 abroad  as  well.  I  might  inform  the
 hon.  Member  that  one  of  our  top
 officers  of  this  organisation  has  re-
 cently  gone  abroad  for  ten-days  in  a
 foreign  country.

 Shri  Hari  Vishnu  Kamath:  Where?
 Is  it  a  secret?  Why  should  this  be  a
 secret?  There  is  too  much  secresy,
 too  much  of  this  hush-hush  policy.  I
 do  not  know  why  it  is  not  given.  Is
 it  in  the  public  interest?  In  whose  in-
 terest  is  it  not  being  given?

 Mr.  Deputy-Speaker:  Order,  order.

 Shri  Hari  Vishnu  Kamath:  He  has
 not  disclosed  the  reason.  Why  should
 he  not  disclose  tbe  reason?  Is  it  in
 the  public  interest,  his  interest,  your
 interest,  my  interest  or  in  whose  in-
 terest  is  he  not  disclosing  the  rea-
 sons?

 Mr,  Deputy-Speaker:  Order,  order.
 Shri  Hari  Vishnu  Kamath:  What  is

 it,  making  a  fetish  of  public  interest?
 I  appeal]  to  you,  Sir,  because  under
 the  rules....

 Mr.  Deputy-Speaker:  Order,  order.
 He  can  only  ask  for  information  and
 not  the  reasons.

 Shri  Hari  Vishnu  Kamath:  It  has
 been  asked  so  many  times.  The  august
 Speaker  has  allowed  such  questions  to
 be  asked,  the  reasons  to  be  asked.
 Let  him  say:  “public  interest”.  You
 have  been  _  sitting  down  below
 here  every  day  and  you  should  remem-
 ber  all  that  he  has  said.

 Mr,  Deputy-Speaker:  Order,  order.

 Shri  Hari  Vishnu  Kamath:  It  is  easy
 to  call  “order,  order”.  I  am  not  pro-
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 testing.  We  are  not  school  children
 here,

 Mr.  Deputy-Speaker:  Order,  order
 Shri  Yashpal  Singh.

 Shri  Hari  Vishnu  Kamath:  What  is
 “order,  order”?  I  can  also  say  “order,

 ‘order’.

 Mr,  Deputy-Speaker:  Shri  Yashpal
 ‘Singh.

 Shri  Sheo  Narain:  Sir,  I  rise  to  a
 point  of  order.  Shri  Kamath  should
 not  repeat  the  orders  of  the  Deputy-
 Speaker,  the  orders  of  the  Chair.

 श्री  यशपाल  सिंह :  क्‍या  मैं  जान  सकता
 हूं  कि  क्‍या  सेंट्रल  ब्यूरो  आफ  इन्वेस्टीगेशन  का
 गोल्ड  स्मगलिंग  से  भी  ताल्लुक  है,  यदि  हां,
 तो  इस  ने  अब  तक  गोल्ड  स्मगलिंग  के  कितने
 कैसी  पकड़े  हैं  ?

 श्री  लाल  बहादुर  शास्त्री  :  जहां  तक
 मुझे  मालूम  है,  उसके  सिलसिले  में  गई  खास
 काम  इधर  सेंट्रल  ब्यूरो  आफ  इन्वेस्टिगेशन  ने
 नहीं  किया  है  ।  लेकिन  सेंट्रल  ब्यूरो  श्राफ
 इन्वेस्टिगेशन  कोई  रोज़  के  स्मगलिंग  के  कैसी
 नहीं,  बल्कि  बड़े  बड़ें  केसिज़  लेता  ह ैऔर  अगर
 कोई  मिनिस्ट्री  उसकी  कोई  रिपोर्ट
 करे,  तो  वह  उसकी  जांच  करता  है  1

 श्री  भक्त  दर्शन  :  श्री मनु,  मैं  यह  जानना
 च हता.  हूं  कि  अपराधों  की  जांच  करने  की
 जो  प्रणाली  प्रारम्भ  की  गई  है,  इसमें  कौर  पहले
 की  प्रणाली  में  कौनसा  विशेष  अन्तर  है  और
 उसका  असर  अपराधों  की  छानबीन  पर  क्‍या

 'पड़ा  है  ।

 श्री  लाल  बहादुर  कास्त्रो  :  माननीय
 “सदस्य  को  स्वयं  थोड़ा  सा  अन्तर  तो  देखना
 है  ।  साधारणत:  जांच  जुर्मों  की,  क्राइम  की
 पुलिस  विभाग  या  तो  जिले  में  या  प्रदेश  में
 किया  करता  है  |  रोजाना  का  काम  उनका  है  1
 सेंट्रल  इनवेस्टिगेशन  ब्यूरो  एक  स्पेशलाइज्ड
 डिपार्टमेंट  है  जिसका  खास  तौर  पर  काम
 यह  होगा  कि  एक  सूबे  से  अतिरिक्त  अगर  कौर
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 अधिक  सूबों  से  किसी  गैंग  का  ताल्लुक  है,  कोई
 जुर्म  ऐसा  है  जो  एक  बड़े  पैमाने  पर  हो  रहा  है
 तो  उसमें  यह  सेंट्रल  इनवैस्टीगेशन  ब्यूरो  एक
 स्टेट,  दूसरी  स्टेट,  सबमें  जांच  कर  सकता  है,
 पता  लगा  सकता  है  ।

 दूसरी  बात  यह  है  कि  एक  वैज्ञानिक  ढंग
 से  जांच  करने  की  जो  बात  है,  उसमें  खास  तौर
 पर  यह  विभाग  एक  विशेषता  प्राप्त  करना

 चाहता  है  1  उसके  अनुसार  यह  काम  करेगा  |

 Dr.  L,  M.  Singhvi:  May  I  know
 whether  the  jurisdiction  of  this  Bureau
 extends  to  Ministers  and  politicians  in
 various  States.  Out  of  the  cases  listed
 in  para  (b),  is  there  any  case  that  was
 registered  or  proceeded  against  any
 Minister  or  any  politician  in  any
 State?

 Shri  La]  Bahadur  Shastri:  Of  course,
 the  scope  of  the  Central  Investigation
 Bureau  is  limited  to  Government  ser-
 vants,  business  men,  traders  and  those
 people  who  indulge  in  different  kinde
 of  crimes.  If  any  Minister  indulges
 in  any  particular  kind  of  crime,  if  it
 is  reported  and  if  the  State  Govern-
 ment  so  desire,  certainly  it  might  take
 action.

 श्री  सिद्धेश्वर  प्रसाद  :  श्री  भक्त  दर्शन
 के  सवाल  के  जवाब  में  अभी  यह  बताया  गया

 है  कि  प  ले  की  जो  इनवैस्टीगेशन  की  प्रणाली

 थी,  उसमें  और  इसकी  कार्य  प्रणाली  में  वैसा-
 निक  ढंग  से  किये  करने  का  अन्तर  है।  वैज्ञानिक
 ढंग  से  कार्य  करने  की  जो  सफलता  प्राप्त  की

 गई  है,  इसके  आधार  को  विस्तृत  बनाने  का  क्या

 कोई  प्रोग्राम  सरकार  के  सामने  है  ?

 श्री  लाल  बहादुर  शास्त्री  :  पहली  बात
 तो  यह  है  कि  इसे  कायम  हुए  अभी  थोड़ी  देर

 हुई  है  ।  १  अप्रैल  को  कायम  हुआ  हूं  a  इसके
 माने  यड़  नहीं  हैं  कि  स्पेशल  पुलिस  एस् टे बलिश-
 मेंट  नहीं  था  ।  लेकिन  अब  इसको  जो  एक

 विधवा  रूप  दिया  है  यह  तो  १  अप्रैल  से  दिया

 है  भी  थोड़ा  ही  समय  बीता  है  |  लेकिन
 इसके  कई  काम  हैं,  जुर्मों  क ेअलावा  ।  जसे
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 अगर  बयान  को  माननीय  सदस्य  देखेंगे  तो
 उनको  पता  चलेगा  कि  उसका  एक  टैक्नीकल
 डिवीजन  है,  जिसमें  खास  तौर  पर  साइंटिफिक
 शिक्षा  दी  जाएगी,  क्राइम  रिकार्डज़  स्टेटस-
 टैक्स  डिवीज़न  है  जिमें  तमाम  आंकड़े  रखे
 जायेंगे,  रिसर्च  डिवीज़न  है  जो  खोज  आदि
 करेगा  इनवेस्टिगेशन  के  अलावा  |  इस  तरह  से
 एक  विशद्‌  रूप  से  यह  स्कीम  बनाई  गई  है
 है  .म  इस  काम  को  जितना  बढ़ा  सकते  हैं,
 बढ़ायेंगे  ।

 Shri  P.  K.  Deo:  In  view  of  the  state-
 ments  and  counter  statements  of  the
 Chief  Minister  and  the  former  Chief
 Minister  of  ‘ny  State  regarding  the
 illegal  collection  of  party  funds  from
 Messrs.  Serajuddin  &  Company,  may
 I  know  if  this  particular  case  has  been
 referred  to  this  Bureau  for  investiga-
 tion?

 Shri  La]  Bahadur  Shastri:  Has  it  any
 connection  with  this  question?

 Mr.  Deputy-Speaker:  Has  that  parti-
 cular  case  been  referred  to  this  or-
 ganisation?

 Shri  Lal  Bahadur  Shastri:  No,  Sir.

 Shri  Ranga:  Why  not?  Do  Govern-
 Ment  not  think  it  proper  to  refer  this
 case  to  the  Bureau?

 Mr,  Deputy-Speaker:  The  reason  is
 a  different  matter,  (Interruptions).

 Shri  Hari  Vishnu  Kamath:  This  is
 question  hour.  Government  have  ‘to
 give  information  in  reply  to  our
 questions.

 Mr,  Deputy-Speaker:  There  is  the
 no-confidence  motion.  He  may  raise
 this  also  during  the  debate.  (Interrup-
 tions).

 Shri  Ranga:  There  are  so  many  other
 things  to  touch  in  that  debate.

 Shri  Hari  Vishnu  Kamath:  Also,  you
 may  have  to  extend  the  discussion  to
 one  week  or  more.  (Interruptions).
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 Mr,  Deputy-Speaker:  Order,  order.
 The  question  was  whether  that  parti-
 cular  case  has  been  referred  to  this
 organisation.  The  answer  has  been
 given  and  it  is  “no”.  We  cannot  go
 into  why  or  the  reason  for  it.(Inter-
 ruptions)

 Shrj  Ranga:  There  musi  de  some
 reason  for  your  disallowing  it...
 (Interruptions)

 Shri  Harj  Vishnu  Kamath:  It  is
 arbitrary  disallowance...  (dnterrup-
 tiona.

 Mr.  Deputy-Speaker:  We  cannot  £3
 on  discussing  the  ‘why’  or  ‘why  not’.
 You  can  criticize  the  Goverrment,

 Shri  Ranga:  It  is  a  we:l-establisted
 parliamentary  practice  for  hun,  Mem-
 bers  to  ask....  (Interruption).

 Mr.  Deputy-Speaker:  I  have  ruled
 out  that  question.

 Shri  Ranga:  Otherwis-,  the  Goe.-
 ernment  need  not  have  io  sive  an?’
 reason  at  all  saying  that  in  public  in-
 terest  they  do  not  want  to  divulge
 anything  (Interruption).

 Shri  Lal  Bahadur  Shastri:  May  I
 make  a  submission?

 Shri  Surendranath  Dwivedy:  He  is
 prepared  to  say  something...  (Inter-
 ruption)

 Shri  Hari  Vishnu  Kamiih:  You  have
 been  to  America:  you  have  keen  to
 Europe.  You  have  seen  Parliaments
 functioning  there  with  your  own  eyes
 and  ears.  Have  you  seen  i’arliaments
 and  Government  benches  functioning
 in  this  manmner......  (Interruption)

 Shri  Ranga:  Ars  we  to  undersiand
 =  (Interruption).

 Shrj  Hari  Vishnu  Kunath:  What
 are  we  coming  to?....  (Interruption).

 You  sit  down......  (Interruption) -
 you  shut  up....  (Interruption).

 I  am  addressing  him,  uot  you....
 (Interruption).  Sit  down....  (Inter-
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 ruption).  Keep  quiet....  (Interrup.
 tion).

 Shri  Priya  Gupta:  What  is_  this?
 (Interruption).

 Shri  Ranga:  You  wan.  to  arive
 everybody  to  rowdyism....  (Interrup-
 tion).

 Mr.  Deputy-Speaker:  You  can  argue
 that  point.  You  have  g9t  a  no-corfi-
 dence  motion  against  the  Government.
 You  can  argue  that  point....(Inter-
 ruption).

 Shri  Surendranath  Dwivedy:  May  |
 make  a  humble  submission?  I  think,
 it  would  be  proper....  (Interruption).
 I  want  to  make  a  submission......
 (Interruption).

 Shri  Lal  Bahadur  Shastri:  May  I
 say  a  word?

 Shri  Raghunath  Singh:  He  is  not
 allowed  to  reply.

 Shri  Lal  Bahadur  Shastri:  Firstiy
 the  statements  and  counter-statements
 between  two  Congressmen  in  Orissa
 are  not  concerneq  with  any  govern-
 mental  matter  at  all.  It  is  purely
 (Interruption)

 Shri  P.  K.  Deo:  Chief  Bfinister  ond
 ex-Chief  Minister.

 Shrj  Lal  Bahadur  Shastri:  The  Chief
 Minister  and  another  Member  of
 Parliament,  who  is  ex-Cnief  Minister,
 made  certain  statements.  It  was  only
 in  connection  with  certain  collections
 made....  (Interruption).

 Shri  P.  K.  Deo:  Misuse  of  power.

 Shri  Lal  Bahadur  Shastri:  ....for
 political  and  organisational  work.
 It  is  a  matter  which  has  to  be,  if  at
 all,  considered  at  the  political  leve)  or
 at  the  organisational  level.  So,  this
 organisation  ig  in  no  way  concerned
 with  it.  Secondly.  I  have  made  it
 quite  clear  that  we  cannot  take  up
 any  question  concerning  any  _  State
 Government  till  that  State  Govern-
 ment  itself  requests  the  Centre  to  in-
 vestigate  those  cases.  Therefore  that
 question  does  not  arise  at  all.
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 Mr.  Deputy-Speaker:  Shri  Buta
 Singh.

 Shri  P.  K.  Deo:  Serajuddin’s  books
 which  have  already  been  seized....
 (Interruption).

 Mr.  Deputy-Speaker:  You  have
 asked  your  supplementary  question.
 Shri  Buta  Singh.

 Shri  S.  M.  Banerjee.  He  is  absent.

 Mr.  Deputy-Speaker:  I  have  called
 Shrj  Buta  Singh.

 श्री  बूटा  सिह  :  अब  तक  केन्द्रीय  सरकार
 के  पास  कितने  राज्यों  के  मुख्य  मंत्रियों  के
 खिलाफ  शिकायतें  आई  हैं  ?  जैसे  अभी  समा-
 चार  पत्रों  में  प्रकाशित  हुआ  है  कि  केन्द्रीय
 सरकार  के  गृह मन्त्रालय  में  पंजाब
 के  मुख्य  मन्त्री  क ेखिलाफ  जो  उनको  रिपोर्ट
 आई  थी,  उसके  बारे  में  कुछ  जांच  पड़ताल
 करने  का  काम  शुरू  किया  है  ।  मैं  जानना
 चा  ता  हूं  कि  य.  जांच  पड़ताल  का  काम  क्या
 यही  ब्यूरो  कर  रहा  है  या  कोई  और  केन्द्रीय
 मशीनरी  कर  रही  है  ?

 श्री  लाल  बहादुर  शास्त्री  :  जहां  तक
 पंजाब  सरकार  की  बात  है,  यड़  सही  है  कि
 एक  मेमोरेंडम  राष्ट्रपति  जी  को  पेश  किया
 गया  था  और  बड़  मेमोरेंडम  प्रधान  मन्त्री  जी
 के  पास  राष्ट्रपति  जी  ने  भेजा  और  उसे  पंजाब
 के  मुख्य  मन्त्री  जी  के  पास  भेजा  गया  है  कि
 वह  अपने  कमेंट्स  उस  पर  भेजें,  उस  पर  दें  1

 श्री  औंकार  लाल  बैरवा:  राजधानी  के
 अन्दर  आए  दिल  विस्फोट  होते  रहते  हैं  a उसकी
 जांच  क्या  यही  ब्यूरो  करता  है  या  और  कोई
 डिपार्टमेंट  करता  है  ?

 श्री  लाल  बहादुर  कास्त्रो  :  इधर  आए
 दिन  तो  नहीं  हुए  हैं  -  और  बहुत  समय  से
 नहीं  हुए  हैं.

 श्री  झंकार  लाल  बैरवा  :  बहुत  से  होते
 रहते  हैं  ।
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 श्री  लाल  बहादुर  शास्त्री:  मुझे  डर  है
 कि  कहीं  पालियामेंट  के  इस  अधिवेशन  के
 अन्दर  कोई  विस्फोट  न  हो  जाए  |

 लेकिन  उसकी  जांच  एक  अलग  विभाग
 करता  हे  ।  एक  छोटा  सा  विभाग  है  जिसको
 खास  तौर  पर  इसमें  लगाया  है  ।  मैं  यह  कह
 सकता  हूं--कहना  कोई  ज़रा  बिल्कुल  पक्का
 तो  होता  नहीं  है--लेकिन  जब  से  दो  चार
 खास  आदमियों  के  सुपुर्द  यद  काम  हुआ  हूं,
 कोई  विस्फोट  उस  तरह  का  नहीं  हुआ  है  ।

 Mr.  Deputy-Speaker:  Next  question.

 Shri  Hari  Vishnu  Kamath:  On  a
 point  of  order,  Sir.  I  invite  your
 attention  to  rule  41,  sub-rule  (2)  of
 the  Rules.  You  just  now  gave  a
 a  ruling  that  a  Member  cannot  ask
 for  reasons.  The  right  to  ask  a  ques-
 tion  is  governed  by  the  following
 conditions,  namely,—I  have  gone
 through  all  these  details  numbering
 ten  or  twenty.  It  nowhere  says  that
 a  Member  cannot  ask  for  reasons.
 You  may  go  through  it  at  leisure  and
 see  whether  it  says  that  a  Member
 cannot  ask  for  reasons.  It  is  another
 matter  that  the  Minister  may  not
 answer  such  a  question.  He  may  not
 answer  the  question,  but  the  Members
 certainly  have  the  right  to  ask  such  a
 question.  It  is  not  ruled  out  by  this
 rule.

 Mr.  Deputy-Speaker:  I  will  look
 into  the  rules  and  give  the  ruling.
 Next  Question.

 Shri  U,  M.  Trivedi:  Supplementaries
 on  this  Question  have  not  been
 allowed.  (Interruptions).

 Mr.  Deputy-Speaker:  Order,  order.
 I  have  allowed  5  supplementary  ques-
 tions  on  this.

 Shri  U.  M.  Trivedi:  You  have  al-
 lowed  only  those  whose  names  appear
 on  the  Question.  (Interruptions).

 Shri  Ranga:  You  do  not  seem  to
 think  that  there  is  any  difference  at
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 all.  There  are  certain  Members  who
 are  responsible.  You  have  got  to
 give  them  the  special  consideration.

 Mr.  Deputy-Speaker:  |  know....
 (Interruptions)  Order,  order.

 Shri  U.  M.  Trivedi:  The  supple-
 mentaries  have  been  allowed  only  to
 those  in  whose  name  the  Question  is
 put.  Those  of  us  in  whose  name  the
 Question  does  not  stand  have  not
 got  any  opportunity.

 Mr.  Deputy-Speaker:  If  I  do  not
 allow  supplementaries  to  signatories,
 the  objection  is  taken  that  I  do  not
 allow  supplementaries  to  signatories.
 If  I  allow  supplementary  questions,
 the  objection  is  taken—the  other  group
 takes  the  objection,  I  have  allowed
 5  questions  on  this.  We  have  taken
 i2  minutes  over  this  Question.  I
 think  sufficient  time  has  been  spent  on
 this  Next  Question.  (Interruptions)

 Mr,  Deputy-Speaker:  Order,  order.

 Shri  U.  M.  Trivedi:  I  want  to  make
 a  submission.  Supplementaries  can
 always  be  put  even  by  thase  who  have
 not  tabled  the  question.  That  has
 been  the  practice  all  along.  As  long
 as  you  continue  to  call  the  names  of
 those  whose  names  appear  on  the
 Question,  we  do  not  interfere.  But
 we  have  got  a  right  to  put  a  question
 when  that  list  is  exhausted.

 Mr.  Deputy-Speaker:  The  question
 whether  sufficient  time  has  been  spent
 on  a  certain  Question  or  not  must  be
 left  to  the  discretion  of  the  Chair.  I
 think  we  have  spent  sufficient  time
 over  this  question.  Next  Question.

 Oil  Refinery  in  Madras

 +

 (  Shri  Bhagwat  Jha  Azad:
 Shri  P.  C.  Borooah:
 Shri  D.  C.  Sharma:
 Shri  Morarka:
 Shri  Ravindra  Varma;
 Shri  Kapur  Singh:

 #185,  (3  Shri  P.  K.  Ghosh,
 Shri  Gulshan:
 Shrimatj  Jyotsna  Chanda:

 a

 ee
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 |  Dr.  Mahadeva  Prasad:
 Shri  P.  Venkatasubbaiah:

 [  Shri  Himatsingka:
 Will  the  Minister  of  Mines  ang  Fuel

 be  pleased  to  state:
 (a)  whether  Government  have  re-

 cently  decided  to  set  up  an  oil  refinery
 in  Madras;  and

 (b)  if  so,  what  are  the  broad  out-
 lines  of  the  scheme?

 The  Minister  of  Mines  and  Fuel
 (Shri  Alagesan):  (a)  No  decision  has
 yet  been  taken.

 (b)  Does  not  arise.

 Shri  Bhagwat  Jha  Azad:  May  I
 know  whether  the  Government  has

 seen  its  previous  decision  on  the
 matter  and  in  the  light  of  that  deci-
 sion,  do  the  Government  propose  to
 take  a  final  decision  and  if  so,  by  what
 time  it  would  take  the  decision  on  the
 matter?

 Shri  Alagesan:  This  matter  was
 considered  by  the  Government  _  to-
 waras,  the  end  of  last  year  and  then
 they  decided  to  refer  the  matter  to  the
 Planning  Commission  for  making  cer-
 tain  studies.  The  officers  of  the  Minis.
 try  have  had  talks  with  the  Planning
 Commission  and  it  is  possible  to
 arrive  at  some  conclusion  about  this
 when  it  will  be  time  for  the  Govern-
 ment  to  take  a  decision.

 Shri  Bhagwat  Jha  Azad:  May  I
 know  i¢  there  is  any  indication  from
 the  Planning  Commission,  in  view  of
 the  fact  that  we  need  urgently  oil  re-
 fineries,  that  it  should  be  either  at
 Madras  or  somewhere  else?

 Shri  Alagesan:  It  is  being  processed
 as  quickly  as  possible.  Already  the
 indications  are  that  the  refinery  will
 be  needed  in  Madras.  The  position  of
 demand  and  supply  is  such  that  we
 should  go  in  for  a  refinery  in  Madras.
 But  certain  studies  have  to  be  com-
 pleted  before  a  decision  is  taken.

 Shri  D.  0.  Sharma:  May  I  know
 whether  this  oi]  refinery  will  be  taken

 87]  (ai)  L.S.D.—2.
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 up  in  the  Thirg  Plan  or  it  will  spill
 over  to  the  Fourth  Five  Year  Plan?

 Shri  AlageSan:  If  a  decision  is  taken
 within  a  short  time,  it  may  be  possible
 to  put  this  on  stream  in  the  early
 part  of  the  Fourth  Plan.

 Shri  Morarka:  May  I  know  wheiher
 the  total  requirements  of  petroleum
 product  by  the  eng  of  the  Fourth  Plaa
 have  been  assessed  and,  if  so,  may  I
 know  how  the  various  refineries  in
 the  country  are  going  to  meet  this
 demand?

 Shri  Alagesan:  The  total  require-
 ments  of  petroleum  products  at  the
 eng  of  the  Third  Plan  have  been  as-
 sessed.  Also,  certain  studies  have
 been  made  with  reference  to  the  pos-
 sible  requirements  by  the  end  of  the
 Fourth  Pilar.  Ali  these  things  are
 under  consideration.  As  to  what
 capacity  we  will  have  at  the  end  of
 the  Third  Plan,  or  whether  the  sanc-
 tioned  capacity  will  be  reached  at  the
 end  of  the  Third  Plan_  all  these  ques-
 tions  are  under  consideration  and  a
 decision  will  be  taken  on  this  parti-
 cular  question.

 Shrj  Ravindra  Varma:  May  I  know
 whether  the  report  of  the  Encrev
 Survey  Committee  has  now  been
 received?

 Shri  Alagesan:  Actually  that  relates
 to  the  Irrigation  and  Power  Ministry,
 but  it  has  not  yet  finished  its  labours.
 Perhaps  by  the  end  of  this  year  they
 will  be  able  to  submit  their  report.

 Shrimati  Jyotsna  Chanda:  May  !
 konw  how  long  they  will  take  to  come
 to  a  decision  about  this  oil  refinery?

 Shri  Alagesan:  I  have  already  re-
 plied  that  a  decision  will  be  taken
 rather  in  a  short  time.

 Shri  P.  Venkatasubbaiah:  What
 would  be  the  total  expenditure  in
 starting  this  refinery,  and  is  any
 foreign  co-operation  or  help  being
 sought  for  starting  this  refinery?
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 Shri  Alagesan:  That  will  depend
 upon  the  capacity.  It  may  be  too
 early  to  say  that.

 Shri  Warior:  May  I  know  whether
 the  reconsideration  of  allowing  privatc
 refineries  to  expand  will  have  its  own
 impact  adversely  on  this  Madras  re-
 finery?

 Shri  Alagesan:  That  question  a's:
 is  under  consideration.  All  these  are
 related  in  a  way.  But,  apart  from
 that,  the  study  so  far  undertaken  re-
 garding  demand  and  supply  in  the
 southern  region  is  such—I  mean  their
 results  are  such—that  a  refinery  is
 indicated,

 Private  Sector  Collieries
 +

 (  Shri  Surendra  Pal  Singh:
 Shri  Indrajit  Gupta:

 .  Shri  D.  C,  Sharma:

 “186,  J  Shri  Warior:
 al  Shri  Vasudevan  Nair:

 |  Shri  Dinen  Bhattacharya:
 |  Shri  Himatsingka:
 {Shri  S.  M.  Banerjee:

 Will  the  Minister  of  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  more
 than  hal¢  of  the  World  Bank  loan  for
 modernising  private  sector  collieries
 in  the  country  remains  unutilised;
 and

 (b)  if  so,  what  steys  Government
 propose  to  take  to  force  the  private
 colliery  owners  to  carry  out  the
 required  development  programmes
 without  any  further  delay?

 The  Parliamentary  Secretary  to  the
 Minister  of  Mines  ang  Fuel  (Shri
 Thimmaiah):  (a)  No,  Sir.  Out  ofthe

 ‘total  loan  of  Rs.  7  crores,  the  indus-
 try  has  already  placed  orders  for
 eqiupment  worth  about  Rs,  42.27
 crores.  With  the  extension  of  time
 limit  the  industry  hopes  to  utilise  a
 substantial  part  of  the  balance.

 (b)  Does  not  arise.

 Shri  Surendra  Pa}  Singh:  Is  it  a
 fact  that  the  World  Bank  loans  were
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 given  only  to  those  collieries  which
 produce  high-grade  coal]  and  _  this
 facility  was  more  or  less  denied  to
 other  collieries  which  produce  low
 and  medium-grade  coal  which  actually
 account  for  seventy  per  cent  of  the
 total  product:on  of  coal  in  this  coun-
 try?

 Shri  Thimmaiah:  The  World  Bank
 gave  the  loan  not  specifically  for  A
 grade  coal:  it  is  given  for  the  expan-
 sion  of  existing  mines  and  also  for
 opening  new  mines,  They  have  given
 loans  for  five  categor:es  under  which
 tne  joan  is  utilised  by  the  collieries.

 Shri  Indrajit  Gupta:  I  would  like
 fo  know  whethcr  it  is  a  fact  that  many
 of  these  collieries  are  complaining  of
 difficulties  in  providing  the  matching
 grants  required  to  make  themselves
 eligible  for  these  loans  and,  if  so,  whe-
 ther  that  is  at  least  partly  due  to  the
 fact  that  the  present  production  of
 coal  is  actually  outstripping  the
 demand  and  many  collieries  are  feel-
 ing  nervous  about  the  future  of  the
 industry.

 The  Minister  of  Mines  and  Fuel
 (Shri  Alagesan):  In  order  to  enable
 the  collieries  to  find  matching  rupee
 finance  certain  steps  have  been  taken.
 Government  has  sanctioned  a  partial
 Guarantee  Scheme  for  advances  to  be
 given  by  cred‘t  institutions  to  collie-
 ries.  Secondly,  the  Re-finance  Corpo-
 ration  has  also  agreed  to  provide  re-
 financing  facilities  to  credit  institu-
 tions  participating  in  the  above
 Guarantee  Scheme.  Thirdly,  the  Re-
 serve  Bank  also  has  agreed  to  offer
 certain  borrowing  facilities  to  sche-
 duled  banks  against  their  lendings  in
 the  coal  industry  under  the  Guaran-
 tee  Scheme.  So,  ail  these  steps  have
 been  taken.  With  reference  to  the
 question  whether  there  is  over-pro-
 duction,  I  am  afraid  it  cannot  be
 said  that  there  is  over-production.
 Perhaps  there  is  a  month’s
 stock,  and  that  is  also  being
 removed  to  the  consumers’
 end.
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 Shri  D.  C.  Sharma:
 187,  <  Shri  Subodh  Hansda:

 Dr.  P.  N.  Khan:

 Will  the  Minister  of  Education  be
 Pleased  to  state:

 (a)  the  percentage  of  literacy  in
 the  country  at  present:  and

 (b)  the  steps  taken  or  proposed  to
 be  taken  to  increase  the  same?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  According  to
 the  96]  Census  the  percentage  of
 literacy  in  the  country  is  2402  for
 both  sexes,  34.44  “or  males  and  2.95
 for  females.

 (b)  Legislation  for  the  provision
 of  free  and  compu'sory  primary  edu-
 eation  has  been  enacted  in  several
 States.  The  remaining  States  have
 been  advised  tc  enact  suitable  legis-
 lation  at  a  very  early  date.

 Assistance  is  given  to  States  for
 appointment  of  additional  teachers,
 training  facilities,  improvement  of
 emoluments  of  teachers,  special
 schemes  relating  to  girls’  education
 and  scholarship  for  primary  stu-
 dents.

 सहकारी  गृह  निर्माण  समितियां

 कश्यप.  श्री  नवल  प्रभाकर  :  क्या  गह-
 क्य  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  दिल्‍ली  प्रशा-
 सन  ने  कुछ  सहकारी  गृह-निर्माण  समितियों
 को  भूमि  का  अ्रधिग्रहण  कर  लिया  है  ;

 (ख)  यदि  हां,  तो  सरकार  का  विचार
 इस  भूमि  को  सहकारी  समितियों  को  लौटा
 देने  का  है  ;  और

 (ग)  यदि  नहीं,  तो  इस  सम्बन्ध  में
 सरकार  की  क्या  नीति  है  ?
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 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  धो
 हज़र नवीस)  :  (क)  जी  हां  1

 (ख)  जिन  सहकारी  गृह-निर्माण
 समितियों  की  भूमि  अ्रधिग्रहण  की  गई  है,  या
 की  जा  रही  हैं,  उनको  भूमि  “दिल्ली  में  भूमि
 के  उच्च  स्तरीय  अधिग्रहण,  विकास  तथा
 निपटान”  की  योजना  के  रन  एलाट  की
 जावेगी,  जिसकी  मुख्य-मुख्य  बातें  लोक-प्रभा
 में  २३  मार्च,  १६६१  को  श्री  पी०  जी०  देव
 द्वारा  दिये  गये  नियम  १९७  के  नोटिस  के
 सम्बन्ध  में  सभा-पटल  पर  रखें  गये  विवरण
 में  समाविष्ट  हैं  ।

 (ग)  प्रश्न  ही  नहीं  उठता  ।

 प्राथमिक  शिक्षा

 श्री  विभूति  सिर  : *  पह, रैपर  so  Wo  बरुआ:
 क्या  शिक्षा  मन्त्री  यह  ता  रा

 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  शिक्षा  मन्त्री-
 लय  ने  चौथी  तथा  पांचवीं  पंचवर्षीय  योजना
 में  प्राथमिक  शिक्षा  के  विकास  की  योजना  का
 प्रारूप  बनाया  है  ;  और

 (ख)  यदि  हां,  तो  इस  योजना  की  मुख्य
 बातें  कया  हैं  ?

 शिक्षा  मंत्री  (डा०  का०  ला०  श्रीमाली )
 (क)  और  (ख).  योजना  तैयार  की  जा  रही

 है

 ब्रिटेन  परिषद

 ;

 भक्त  दर्शन  :
 डा०  लक्ष्मी  मल्‍ल  सिंधवी  :
 श्री  सिद्धेश्वर  प्रसाद  :
 श्री  So  to  चत्रवर्तो  :

 #9६०.  <  श्री  स०  मो०  बनर्जी  :
 श्री  रामचन्द्र  इलाका  :
 श्री  घुलेश्वर  मोना  :
 श्री  'रा०  बुरा:
 श्री  वॉरियर  :
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 |  श्री  प्रिय  गुप्त  :
 [  श्री  राम  रत्न  गुप्त  :

 क्या  गुहर-कार्य  मन्त्री  ६  मान,  १६६३  के
 तारांकित  प्रश्न  संख्या  २७६  के  उत्तर  के  सम्बन्ध
 में  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  केन्द्रीय  सरकार  के  कर्मचारियों
 के  लिए  व्हिटले  परिषदों  की  स्थापना  करने
 का  जो  प्रश्न  विचाराधीन  था  उसके  बारे  में
 क्या  निर्णय  किया  गया  है  ;  और

 (ख)  यह  निर्णय  कब  से  लागू  होगा  ?

 गृह-कार्य:  मंत्रालय  में  राज्य  मंत्री  (श्री
 हज़र नवीस  )  :  (क)  और  (ख).  इस  मामले
 घर  सरकार  ग्राम  विचार  कर  रही  है  1

 सामान्य  शब्दों  ८।  हिन्दी-अ्रंग्रेजी  शब्दकोष

 [श्री  म०  ला०  दीवारों  :

 +१६१.<  श्रीमती  सावित्री  निगम  :
 [  श्री  स०  बं  समस्त:

 क्या  शिक्षा  मन्दी  i  बताने  की  कपा
 करेंगे  कि  :

 (क)  सामान्य  शब्दों  का  हिन्दी-अंग्रेजी
 शब्दकोश  जिसका  उल्लेख  प्रधान  मन्त्री  ने
 किया  था,  बनाने  के  बारे  में  क्या  प्रगति  हुई  है;

 (ख)  शब्दकोष  बनाने  में  लगे  हुए
 विशेषज्ञों  तथा  अन्य  व्यक्तियों  के  नाम  क्या  हैं;

 (ग)  शब्दकोष  कब  तक  प्रकाशित  हो
 जायेगा;  और

 (घ)  इस  शब्दकोष  की  विशेषतायें
 क्या  हैं  ?

 शिक्षा  मंत्री  (डा०  फको  ला०  श्रीमाली):
 (क)  शब्दकोष  तैयार  कर  लिया  गया  है  ।

 (ख)  शब्दकोष  केन्द्रीय  हिन्दी  निदेशा-
 लय  में  निम्नांकित  व्यक्तियों  की  विशेषज्ञ
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 समिति  के  मार्ग  दर्शन  में  तैयार  किया  मया

 (१)  श्री  रमाप्रसन्न  नायक--अ्रष्यक्ष

 (2)  डा०  वा वू राम  सक्सेना  सदस्य

 (3)  डा०  विश्व  नाथ  प्रसाद  »

 (४)  डा०  हरिवंश  राय  बच्चन  ore

 (५)  श्री  वियोगी  हरि  i.

 (६)  श्री  हरिशंकर  शर्मा  »

 (9)  श्री  रामचन्द्र  टंडन  te

 (s)  श्री  बाल  कृष्ण  राव  +

 (६)  श्री  जहर  बाण  am

 (7)  लगभग  ३१  दिसम्बर,  १६६३
 तक  ।

 (घ)  इसमें  हिन्दी  में  आम  तौर  से
 प्रयोग  किए  जाने  वाले  लगभग  ७०००  शब्दों
 के  अंग्रजी  पर्याय  दिए  गए  हैं  ।  इनमें  अंग्रेजी
 में  सामान्य  रूप  से  प्रयोग  करिए  जाने  वाले
 ३००  चाँद  भी  शामिल  हैं  -  इसके  अतिरिक्त
 २००  नए  शब्द  भी  हैं  जो  विभिन्न  क्षेत्रों  में  अमी
 हाल  में  प्रचलित  हुए  हैं  |

 ESSO
 #192,  Shri  Morarka:  Wi!l  the  Minis-

 ter  of  Mines  and  Fuel  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  pro-
 posal  to  convert  ESSO  into  a  Rupee
 company  has  been  receiving  the
 attention  of  Government;

 (b)  if  so,  whether  Government  has
 discussed  the  proposal  with  ESSO;  and

 (c)  the  decision  taken  thereon?

 The  Minister  of  Mines  and  ह... ज
 (Shrj  Alagesan):  (a)  and  (b).  Yes,
 Sir,

 (९)  No  decision  has  yet  been  taken
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 Motels  on  Highways

 f  Shri  P.  K.  Deo: at
 vu  Shri  Buta  Singh:

 Will  the  Minister  of  Mines  and
 Feel  be  pleased  to  state:

 (a)  whether  a  series  of  Motels  on
 the  American  pattern  are  going  to  Le
 built  along  the  Highway  connecting
 Calcutta  with  North  Bengal  and
 Assam;

 (b)  if  so,  what  is  the  likely  cost;
 and

 (c)  whether  similar  motels  are  to
 be  built  on  other  national  highways?

 The  Minister  of  Mines  and  Fuel
 Shri  Alagesan):  (a)  The  proposal  for
 construction  of  motels,  based  on  a
 design  suiting  Indian  conditions,  is
 under  examination  in  the  Indian  Oi!
 Company.

 (b)  Does  not  arise,  at  this  stage.

 (c)  Indian  Oil  Company  is  con-
 sidering  possibilities  of  constructing
 motels  in  other  parts  of  the  countr
 too.  Actual  construction  will,  how-
 ever,  depend  upon  the  importance  of
 the  location  and  other  relevant
 factors,

 Kerosene  Oil

 2394  (  Shri  ९.  K.  Bhattacharyya:
 mt  Shri  P.  C.  Borooah:

 Will  the  Minister  of  Mines  and
 Fuel  be  pleased  to  state:

 (a)  whether  India  is  going  to  have  a
 shortage  of  kerosene  oil  by  over  one
 million  metric  tonnes,  and

 (b)  if  so,  the  steps  taken  to  meet
 such  shortage?

 The  Minister  of  Mines  and  Fuei
 (छाल  Alagesan)  (a)  and  (5),  Kero-

 sene  is  a  deficit  product,  inasmuch  as
 indigenous  production  is  less  than
 consumption.  The  deficit  is  imported
 to  meet  the  full  requirements  cf  tie
 country.

 The  extent  of  the  deficit  is  expect-
 ed  to  be  around  one  millicm  tonnes  in
 1963.  The  increase  79)  demand  in  the
 following  years  is  expected  to  be  m+re
 than  offset  by  the  estavlisiment  of
 additional  refining  <apacity  in  the
 country,  so  that  by  ‘1966  the  deficit  is
 expected  to  be  substantially  less  than
 what  it  is  today.

 Manufacture  of  alternative  fueis
 like  liquefied  Petroleum  Gas  will  also
 help  in  reducing  tne  deficit.

 विश्वविद्यालयों  को  स्थापना

 (श्री  प्रकाशवीर  शास्त्री  :
 |  श्रीमती  रेणुका  बड़ फटको  :

 |  श्री  बसुमतारी  :
 |  श्री  रामेश्वर  टांटिया  :

 #१६५.  |  श्री  बिशन चन्द्र  सेठ  :

 4  श्री  यशपाल  सिंह  :

 |  श्री  शिवमूति  स्वामी  :
 |  श्री  प्र०  के०  देव  :

 श्री  रामचन्द्र  सलिक  :

 क्या  ल  क्षा  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  विभिन्न  राज्यों  में  कुछ  और
 विश्वविद्यालय  खोलने  की  जो  योजना  विचारा-
 'घिन  थी  उसमें  क्या  प्रगति  हुई  है  ;

 (ख)  क्‍या  कुछ  राज्य  सरकारों  ने
 विश्वविद्यालय  अनुदान  आयोग  से  परामर्श
 लिये  बिना  ही  विश्वविद्यालय  खोलने  को
 घोषणा  कर  दी  है;  और

 (ग)  क्या  उन  राज्यों  ने,  जिन्होंने  नये
 विश्वविद्यालय  खोलने  की  घोषणा  कर  दी  है
 अपनी  वित्तीय  स्थिति  के  बारे  में  केन्द्रीय  सरकार
 का  पराग्वे  लिया  है  ?

 शिक्षा  मंत्रो  (डा०  का०  ला०  श्रोमालो):
 (क)  राज्यों  में  नए  विश्वविद्यालय  खोलने

 के  प्रदान  का  सम्बन्ध  राज्य  सरकारों  से  है  ।
 तीसरी  पंचवर्षीय  योजना  के  दौरान  नये

 विश्वविद्यालयों  की  स्थापना  के  प्रश्न  पर
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 विचार  करने,  उच्च  शिक्षा  की  आवश्यकताओं
 और  इस  प्रयोजन  के  लिए  उपलब्ध  होने  वाले
 साधनों  के  सम्बन्ध  में  और  राज्य  सरकारों  से
 प्राप्त  प्रस्तावों  के पुनर्विलोकन  के  वाद,  झ्रागामी
 कुछ  वर्षों  के  लिए  एक  योजना  की  सामान्य
 रूपरेखा  का  सुझाव  देने  के  लिए  विश्वविद्यालय
 अनुदान  आयोग  ने  जो  समिति  नियुक्त  की
 थी,  उसने  ग्रभी  तक  अपनी  अन्तिम  रिपोर्ट  पेश
 नहीं  की  है  ।

 (ख)  और  (ग).  केन्द्रीय  सरकार  और
 विश्वविद्यालय  अनुदान  आयोग  किसी  भी
 राज्य  सरकार  द्वारा  की  गई  एसी  किसी
 घोषणा  से  अवगत  नहीं  हैं,  जिसके  अनुसार,
 नए  विश्वविद्यालयों  की  स्थापना  के  सम्बन्ध
 में  आयोग  से  परामर्श  न  लिया  गया  हो।
 किन्तु  छ  राज्य  सरकारें  नये  विश्वविद्यालय-
 लगों  की  स्थापना  सम्बन्धी  प्रस्तावों  पर
 विचार  कर  रही  हैं  ।  इन  सभी  मामलों
 में  केन्द्रीय  सरकार  और  विश्वविद्यालय
 अनुदान  आयोग  से  परामश  लिया  गया
 है  ot  केंद्रीय  सरकार  और  विश्व-
 विद्यालय  अनुदान  आयोग,  विश्वविद्यालयों
 की  स्थापना  के  लिए  कोई  अनुदान  नहीं  देते
 हैं  a  किसी  विश्वविद्यालय  के  कार्य  प्रारम्भ
 करने  के  वाद,  आयोग  केवल  स्वीकृत  प्रायोजक-
 नहीं  के  लिए  ही  अनुदान  देता  है  t

 Oil  Exploration  in  the  Coastal  Areas
 of  Kerala

 (  Shri  P.  Kunhan:
 |  Shri  Warior:

 196,
 4

 Shri  Vasudevan  Nair:
 Shri  Dinen  Bhattacharya:

 |  Shri  G.  Mohanty:
 L  Shri  Maniyangadan;

 Will  the  Minister  of  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  the  question  of  czrry-
 Ing  out  oil  exploration  in  the  Coastal
 areas  of  Kerala  has  been  considered
 by  Government;  and

 (b)  if  so,  the  decision  taken  there-
 on?

 The  Minister  of  Mines  ang  [uel
 (Shri  Alagesan):  (a)  Yes,  Sir.
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 (b)  Reconnaissance  Geological  and
 Gravity  survers  wees  caret  cut  bs
 the  Coastal  areas  of  Kerala  by  the  Oi
 and  Natural  Gas  Commission.  In-
 vestigation  of  mud  banks  off  the  Coast
 is  in  progress,

 Oil  Refineries

 *197,  {  Shrj  Ramachandra  Ulaka:
 ‘  Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Mines  and  Fret
 be  pleased  tc  refer  to  the  reply  given
 te  Starred  Quastion  No.  3l4  on  the
 2lst  November,  962  and  state:

 (a)  whether  Government  have  since
 examined  the  matter  with  regard  to
 the  conclusion  of  agreements  vaith  the
 major  private  sector  Oil  Refineries  in
 India  for  the  conversion  of  the  dis-
 tributing  companies  into  rupee  com-
 panies;  and

 (b)  if  so,  the  results  thereof?

 The  Minister  of  Mines  and  Fuel
 (Shri  Alagesan):  (a)  and  (b).  Ten-
 tative  proposals  made  by  _  Esso,
 Burmah-Shell  and  Caltex  Oil  Com-
 panies  are  under  examination.

 Rajasthan  Land  Reforms  Bill
 *I98.  Dr,  L.  M.  Singhvi:  Wil!  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Central  Government  were  consulled
 by  the  Rajasthan  Government  before
 finalising  the  Rajasthan  Land  Reforms
 and  Acquisition  of  Land  Owners
 Estates  Bill  for  the  acquisition  of  the
 estates  of  former  rulers;  and

 (b)  whether  the  Bill  contravenes
 any  of  the  guarantees  given  to  the
 former  rulers?

 The  Minister  of  State  in  the  Mimts-
 try  of  Home  Affairs  (Shri  Hiajar-
 navis):  (a)  Yes.

 (b)  Some  representations  have
 been  received  in  this  regard  and  they
 will  be  given  due  consideration  at  the
 appropriate  time.
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 Central  Pool  of  Officers
 Shri  Ram  Rattan  Gupta:
 Shri  Tridib  Kumar

 Chaudhuri:
 Shri  Sidheshwar  Prasad:

 #199,

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  Government  have
 decided  to  wind  up  the  Central  Pool
 of  Officers;  and

 (b)  if  so,  the  reasons  thereof  and
 what  alternative  arrangements  are
 being  made?

 The  Minister  of  Home  Affairs  (Shri
 Lal  Bahadur  Shastri):  (a)  and  (b)
 The  question  is  under  consideration,
 but  no  decision  in  the  matter  has  yet
 been  taken,

 Scientists  in  National  Projecis
 *200.  Shri  HL  N.  Mukerjee:  Wili  the

 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 fa)  whether  his  attention  has  teen
 drawn  to  the  resolution  adepted  in
 June,  963  by  the  Association  of
 Scientific  Workers  of  India  at  Jam-
 shedpur  requesting  the  appointmcnt
 ef  Indian  Scientists  and  Technicians
 in  all  projects  and  National  Labor:-
 tories  rather  than  of  foreign  experts;
 and

 (b)  whether  he  is  examining  the
 complaint  that  foreign  experts  often
 have  ideas  not  feasible  in  Indian  con-
 ditions  which  prevent  the  full  deve-
 lopment  of  Indian  talent?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  and  (b).  No,  Sir.  A
 report  regarding  facts  had  been  asked
 for  from  the  Association  and  furtoer
 necessary  action  will  be  taken  cn
 receipt  of  its  reply.

 Oil  Prospects  in  Gujarat  Capital  Area
 *20l.  Shri  Jashvant  Mehta:  Wili  the

 Minister  of  Mines  and  Fuel  be  pleused
 to  state:

 (a)  whether  the  Central  Govern-

 ment  have  given  final  advice  to
 Gujarat  Government  to  buiid  new
 capital  of  Gujarat  State  in  North
 Gujarat;  and

 (b)  if  so,  where  and  what  are  pro-
 spects  of  oil  in  that  area?

 The  Minister  of  Mines  and  Fuel
 (Shrj  Alagesan):  (a)  An  understatid-
 ing  has  been  arrived  at  between  lhe
 Government  of  Gujarat  and  the  Oi:
 and  Natural  Gas  Commission  regard-
 ing  to  the  understanding,  the  Oil  and
 in  the  proposed  capital  area.  Accord-
 ing  to  the  understing,  tne  Cil  and
 Natural  Gas  Commission  wiil  drili  a
 few  exploratory  wells  in  some  ports
 of  the  area  with  the  minimum  dis-
 turbance  to  the  Gujarat  Governments
 plan  of  construction,

 (b)  On  the  basis  of  the  exploration
 work  carried  out  so  far,  no  definte
 assessment  of  prospects  for  oi]  in  this
 area  is  possible  at  this  siage.

 Production  of  Coai

 sf  Shri  D.  J.  Naik: *202,
 ५  Shri  A.  N.  Vidyalankar:

 Will  the  Minister  of  Mines  and  Fuei
 ५९  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 production  of  coal  is  not  being  acniev-
 ed  as  per  schedule  of  the  Third  Five
 Year  Plan;

 (b)  if  sc,  the  reasons  thereof;  and
 (c)  the  steps  taken  to  achieve  the

 target  production  of  ccal?

 Che  Minister  of  Mines  ang  Fuel
 (Shri  Alagesan):  (a)  to  (c),  So  far
 “oni  production  nas  not  oniy  pioceed-
 ed  according  tu  schedule  but  has  eves
 exceeded  the  target,  for,  during  1962-,
 63  the  total  production  was  63°83.
 million  tonnes  against  the  target  c%
 $203  million  tumnes.  In  tne  mean-
 time,  a  reappraisal  is  being  made  22
 the  prospects  in  the  remaining  p2riad
 of  the  Plan.  The  indications  are
 that  due  to  difficulties  like  shortage
 of  foreign  exchange  in  the  case  of
 public  sector,  the  targeted  production
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 mav  not  be  reached  at  the  end  of  the
 Plan.  At  the  same  time,  the  uemand
 for  coal  also  may  not  come  up  ty
 eariier  expectations  owing  to  delay  in
 commissioning  of  coal-coisming  Bro-
 jects.  Even  so,  every  effcii  i3  being
 made  to  achieve  the  target  so  thet
 production  keeps  ahead  of  demand.

 Revocation  of  Prociamation  of
 7  Emergency

 Shri  Hari  Vishnu  Kamath:
 Shri  Prakash  Vir  Shastri:

 #208, 4  Shri  Birendra  Bahadur
 Singh:

 L  Shri  Kolla  Venkaiah:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  Government  propose
 to  advise  the  President  to  revoke  the
 Proclamation  of  Emergency;  and

 (b)  if  not,  the  reasons  therefor?

 The  Minister  of  Home  Affairs  (Shri
 Lal  Bahadur  Shastri):  (a)  and  (b).
 The  Proclamation  of  Emergency  was
 issueg  because  the  security  of  India
 was  threatened  by  external  aggres-
 sion.  This  threat  persists;  Govern-
 ment,  therefore,  do  not  propose  to
 advise  the  President  to  revoke  the
 Proclamation.

 Summer  Schools
 Shri  Shree  Narayan  Das:
 Shri  Bishanchander  Seth:

 |  *  Shri  D,  C.  Sharma:
 Shri  Sarjoo  Pandey:
 Shri  Rameshwar  Tantia:

 Will  the  Minister  of  Scientific  Re-
 -search  and  Cultural  Affairs  be  pleas-
 ed  to  state:

 (a)  what  were  the  precise  nature
 of  subjects  discussed  at  the  Sumn:2r
 Schools  organised  by  Governmex‘
 recently;

 (b)  whether  any  future  plan  of
 study  has  been  planned;  and

 _(c)  if  so,  the  nature  of  the  same?
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 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  The  subjects  discussed  at
 the  four  Summer  Schools  are  briefly
 as  under:—

 Name  of  the  School  Subject

 8)  Summer  School  in  Modern  Develop-
 Enginecring.  ments  in  Engincer-

 7  ing  Structures.
 (४)  Summer  School  Recent  Developments in  Chemistry  of  Chemistry  of

 Polymers.  Polymers.
 Gt)  Summer  School  Recent  Developments in  High  Energy  in  High  Energy

 Physics.  Physics.
 ed  Summer  School  To  discuss  and  for-

 in  Himalayan  Ge-  mulate  a  plan  _  for
 ology.  the  intensified  study

 of  Himalayan  Geo-
 logy  in  its  various
 aspects.

 (9)  and  (c).  Summer  Schools  are
 study  groups  where  work  that  is  being
 done  in  different  disciplines  in  diff-
 erent  parts  of  the  country  is  systema-
 tically  discussed  and  revicwed,  Re-
 search  workers  give  an  account  of
 their  own  work  and  submit  it  to  the
 criticism  of  fellow  scientists.

 The  proceedings  of  the  Summer
 Schools  are  to  be  published  as  priced
 publications  and  are  useful]  to  research
 workers  in  India  and  abroad.

 Structural  Drilling  Operations  in
 Cauvery  Basin

 Shri  Yashpal  Singh:
 Shri  P.  C.  Borroah:
 Shri  Warior:
 Shri  Vasudevan  Nair:
 Shri  D,  C,  Sharma:
 Shri  P.  Venkatasubbaiah:
 Shrimati  Joytsna  Chanda:
 Shri  Muthiah:

 *205.  J

 1

 7

 Will  the  Minister  of  Mines  and
 Fuel  be  pleased  to  state:

 (a)  whether  the  Oil  and  Natural
 Gas  Commission  has  undertaken  the
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 work  of  structural]  drilling  operations
 in  the  Cauvery  basin  area  of  Madras
 State;  and

 (b)  if  so,  the  progress  made  so  far?

 The  Minister  of  Mines  and  Fuel:
 (Shri  Alagesan):  (a)  Yes,  Sir.

 (b)  The  first  structural  well  will  be
 drilled  at  a  place  about  2  miles  from
 Pattukkottai  in  the  district  of  Tanjore
 Madras.  The  well  will  be  spudded  in
 shortly.

 Koyali  Oil  Refinery

 Jf  Shri  P.  6,  Borooah: *206.
 4  Shri  D,  J.  Naik:

 Will  the  Minister  of  Mines  &  Fuel
 be  pleased  to  state:

 (a)  whether  the  work  on  the  pro-
 jected  Koyalj  Oil  Refinery  has  been
 taken  up;  and

 (b)  the  progress  made  in  that  direc-
 tion  so  far?

 The  Minister  of  Mines  &  Fuel  (Shri
 Alagesan):  (a)  Yes,  Sir.

 (b)  (i)  2l  sheds  to  accommodate
 various  office,  godowns,  stores,  work-
 shops,  garages,  hospital  canteen  are
 under  construction.

 (ii)  The  South  Link  Road  between
 Bajuwa  Railway  crossing  and  _  the
 Refinery  is  expected  to  be  completed
 by  the  middle  of  July  1963.

 (iii)  Land  for  the  railway  siding  is
 being  acquired.

 (iv)  Construction  of  North  Link
 Road  is  in  hand,

 (v)  Tender  for  fencing
 area  has  since  been  finalised.

 Refinery

 (vi)  Existing  structures  within  the
 Refinery  area  have  been  re-condition-
 ed  for  use  as  temporary  offices.  The
 layout  and  construction  of  the  refinery
 grid  pillars  has  been  completed.

 (vii)  The  temporary  roads  within
 ‘the  Refinery,  connecting  various  go-

 downs  and  sheds  are  under  construc-
 tion.

 (vili)  Tenders  for  the  main  Civil
 Enginecring  Works  for  the  Refinery
 have  since  been  issued.  Tenders  for
 the  construction  of  a  50  house  tem-
 porary  township  have  also  been  is-
 sued.  Tenders  for  the  Mechanical
 Engineering  Works  are  under  prepa-
 ration  and  are  expected  to  be  issued
 very  shortly.

 Refoms  in  Education  System

 (  Shri  Bhagwat  Sha  Azad:
 |  Shri  Bhakt  Darshan:

 *207.J  Shri  Yashpal  Singh:  )
 Shri  Sarjoo  Pandey:

 |  Shri  Mohan  Swarup:
 Will  the  Minister  of  Education  be

 pleased  to  state:

 (a)  whether  the  Central  Advisory
 Board  of  Education  has  suggested
 some  reforms  in  the  country’s  edu-
 cational  system  in  a  meeting  held  at
 Panchmahri  in  May,  1963;

 (b)  if  5०,  the  outlines  thereof;

 (c)  whether  Government  have  con-
 sidered  the  same;  and

 (d)  if  so,  their  reaction  thereto?

 The  Minister  og  Education  (Dr.  K.
 L.  Shrimali):  (a)  Yes,  Sir.

 (b)  A  copy  of  the  relevant  recom-
 mendations  is  placed  on  the  Table  of
 the  House.  [Placed  in  Library.  See
 No.  LT-49/63].

 (c)  and  (d).  Most  of  the  recom-
 mendations  are  for  State  Govern-
 ments  Union  Territory  Administra-
 tions  to  consider  and  to  act  on.  Gov-
 ernment  of  India  have  sent  all  the
 recommendations  of  the  Central
 Advisory  Board  of  Education  to  them.

 Recommendations  which  specifically
 relate  to  Government  of  India  are
 under  examination,
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 दिल्ली  विश्वविद्यालय  में  डाक  द्वारा  शिक्षा

 +२०८.  श्री  नवल  प्रभाकर:  क्‍या  शिक्षा
 मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  दिल्‍ली  विश्वविद्यालय  में  डाक
 द्वारा  शिक्षा  के  लिए  कितने  प्रोफेसर  लेक्चर
 तैयार  करते  हैं  ;

 (ख)  इस  समय  कितने  विद्यार्थियों  को
 डाक  द्वारा  शिक्षा  दी  जा  रही  है  ;  और

 (ग)  इनको  कौन  कौन  से  विषयों  में
 शिक्षा  दी  जा  रही  है  ?

 शिक्षा  मंत्री  (डा०  का०  ला  श्रोमालोी )  :
 (क)  ४६  (पाठ--लेखक  ४२,  सम्पादक

 और  संवीक्षा--)

 (ख)  १०५७

 (ग)  अंग्रेजी,  गणित,  हिन्दी,  अर्थशास्त्र,
 राजनीति  विज्ञान,  इतिहास  तथा  वाणिज्य
 में  बी०  wo  (पास)  पाठ्यक्रम  के
 लिए  |

 शारीरिक  शिक्षा,  मनोरंजन,  ब्रोकर  युवक
 कल्याण  संबंधी  समन्वय  समिति

 श्री  भक्त  दर्शन  :

 |  श्री  स०  पं  सामन्त  :
 | श्री  qo  Fo  दास  :
 घी  म०  ला०  त्रिवेदी  :

 कैसे.

 क्या  शिक्षा  मन्त्री  ३  अप्रैल,  १६६३  के
 तारांकित  प्रश्न  संख्या  ६६६  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  शारीरिक  शिक्षा,  मनोरंजन
 और  युवक  कल्याण  की  विभिन्न  योजनाकारों  में

 से  समन्वय  स्थापित  करने  के  लिए  नियुक्त  समिति
 ने  प्रिया  प्रतिवेदन  इस  बीच  प्रस्तुत  कर
 दिया  है  ;
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 (a)  यदि  हां,  तो  क्या  समिति  के  प्रति-
 वंदन  क।  एक  प्रति  अथवा  मुख्य  सिफारिशों
 का  एक  विवरण  सभा  पटल  पर  रखा  जायेगा;
 कौर

 (ग)  समिति  की  सिफारिशों  के
 सम्बन्ध  में  क्या  कार्यवाही  की  जा  रही  है  ?

 शिक्षा  मंत्री  (डा०  काठ  ला०  श्रीमाली):
 (क)  जी  नहीं  ।  समिति  द्वारा  आगामी  मास

 में  रिपोर्ट  पेश  करने  की  सम्भावना  है  1

 (ख)  और  (ग)  प्रश्न  नहीं  उठते  ।

 Excavations  Near  Varanasi

 577,  Shri  Sham  Lal  Saraf:  Will  the
 Minister  of  Scientific  Reseahch  and
 Cultura!  Affairs  be  pleased  to  state:

 (a)  whether  excavations  in  Pranlad-
 pur  near  Varnasi  have  given  finds
 of  great  archaeological  interest  dating
 ag  far  back  as  1,000  B.C.;  and

 (9)  what  steps  have  been  taken
 to  preserve  the  finds  that  have  al-
 ready  been  unearthed  and  what  fur-
 ther  action  is  under  contemplation  to
 put  these  to  ful]  use  from  archseo-
 logical  and  historical  points  of  view?

 The  Deputy  Minister  in  the  Minis-
 try  of  Scientific  Research  and  Cul-
 tural  Affairs  (Dr.  M.  M.  Das):  (a)
 Yes,  Sir.  The  date  of  the  finds  is
 likely  to  be  between  5,000  and  1,000,
 B.C.

 (b)  The  finds  will  remain  with  the
 Banaras  Hindu  University  which  has
 excavated  the  site  and  where  -n-
 teresed  scholars  can  study  them.

 नाट्य  मंडलियों  को  सहायता

 थी  सिद्धेश्वर  प्रसाद  :

 yios.  ]  श्री  रामचन्द्र  उलाका  :

 |  ी  घृष्नेश्वर  मीना  :

 क्या  वैज्ञानिक  अनुसंधान  धौर  सांस्कृतिक
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 ang  मन्त्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्या  यह  सच  है  कि  मन्त्रालय  ने
 नाट्य  मण्डलियों  को  नये  नाटकों  के  अभिनय
 के  लिये  वित्तीय  सहायता  देने  का  फैसला
 किया  2  ;

 (ख)  यदि  हां,  तो[सहायता  का  आधार
 और  राशि  क्‍या  है  ;  और

 (ग)  १६६३-६४  के  वित्तीय  वर्ष  के
 + लिये.  इसके  अन्तर्गत  कुल  कितनी

 राशि  राज्यवार  देने  के  लिये  निर्घारित  की
 गई  है  ?

 वैज्ञानिक  अनुसंधान  कौर  सांस्कृतिक-
 कार्य  मंत्री  (श्री  हुमायूँ  कबीर)  :  (क)  जी
 हां ।

 (ख)  विहित  शर्तें  प्री  करने  वाली
 नाट्य  मण्डलियों  को  नए  नाटक  प्रस्तुत  करने
 के  लिए,  राज्य  सरकार  की  सिफारिश  पर
 ५,०००  रुपए  का  अनुदान  दिया  जा  सकता

 है

 (ख)  बजट  में  2,f0,000  रुपए  रखे
 गए  हैं  और  उन्हें  राज्य  सरकारों  की  सीमा-
 रिणों  के  अनुसार  बांटा  जाएगा  ny

 शिकायत  की  पेटियां

 ७६.  शी  सिद्धेश्वर  प्रसाद  :  क्या  गृह-
 कार्य  मन्त्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  हाल  में  दिल्ली
 प्रशासन  की  जन  सम्पर्क  समिति  की  बैठक
 में  उन्होंने  यह  सुझाव  दिया  था  क़ीतबा
 अफसरों  के  घरों  पर  शिकायत  की  पेटियां
 रखी  जायें  ताकि  लोग  निसंकोच  अपनी  बात
 लिख  कर  डाल  सकें  और  उनकी  जांच  की
 जाये;  और

 (ख)  यदि  हां,  तो  क्या  उनका  यह  सुझाव
 कार्यान्वित  किया  जा  रहा  है  ?

 424

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (श्री
 हज रन बीस)  :  (क)  गृह  मंत्री  ने  सुझाव
 दिया  था  कि  डिप्टी  कमिश्नर  जैसे  अफसरों  के
 घर  में  शिकायत  की  पेटी  रक्खी  जाय  |

 (ख)  शिकायतें  डालने  के  लिये  दो
 पेटियां  रखी  गई  हैं,  जिनमें  से  एक  डिप्टी  कमि-
 इनर  के  निवास  स्थान  पर  है  और  दूसरी
 उनके  दफ्तर  में  है  ।

 ‘Evils  og  Drink”  as  subject  of  Study
 580,  Shri  Surendra  Pal  Singh:  Will

 the  Minister  of  Education  he  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  propose  to  add  a  new  subject,
 namely,  “The  Evils  of  Drink”,  in  the
 syllabus  of  Higher  Secondary  Schools
 in  Delhi  from  this  academic  session;

 (b),  ig  so,  what  are  the  main  fearu-
 res  cf  this  scheme;  and

 (९)  whether  this  new  subject  world
 be  optional  or  compulsory?

 The  Minister  og  Education  (Dr.  K.
 L,  Shrimali):  (a)  No  Sir.

 (9)  and  (c).  Do  not  arise.

 LA.S,  and  LP.S.  Officers
 583.  Shri  Ramachandra  Ulaka:  Wil!

 the  Min'ster  of  Home  Affairs  56
 pleased  to  state:

 (a)  the  number  of  IA.S.  and  LPS.
 Officerg  from  Orissa  working  in  Pub-
 lic  Sector  enterprises  at  present;  and

 (b)  the  number  of  Scheduled  Castes.
 and  Scheduled  Tribes  among  them?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajarnavis)
 (a)  3.

 (b)  None,

 Hostels  for  Women
 522;  Shri  Ramachandra  Ulaka:  Wiil

 the  Minister  of  Education  be.  pleased
 to  refer  to  the  reply  given  to  Unstar-
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 -red  Questionn  No.  988  on  the  77
 April,  963  and  state:

 ६8)  whether  the  University  Grants
 Commission  hag  since  considered  the
 proposal  of  the  Utkal  University  for
 construction  of  a  hostel  for  women
 studens;

 (b)  if  so,  their  decision  in  the  matter;
 and

 (c)  the  total  estimated  cost  of  the
 hostel?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  Yes,  Sir.

 (9)  The  University  Grants  Com-
 mission  has  accepted  the  plans  for  the
 construction  of  the  hostel  and  the
 University  has  been  asked  to  proceed
 with  the  project.

 (c)  The  present  estimated  cost  of
 the  project  is  Rs.  4,16,000  but  this  is
 likely  to  be  revised  on  receipt  of  de-
 tailed  estimates  from  the  Utkal  Uni-
 versity,

 Suppression  of  Immoral  Traffic  Act,
 in  Delhi

 583  Sf  ““ri  Dhuleshwar  Meena:
 v  Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state  the  number  of  per-
 sons  convicted  under  Suppression  of
 Immoral  Traffic  Act  in  1962-63,  in
 Delhi?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shrimati  Chand-
 rasekhar):  36  persons.

 ‘bransport  of  Coal

 584  J  Shri  Dhuleshwar  Meena:
 \.  Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Mines  and  Fuel
 be  pleased  to  state  the  total  tonnage
 of  coal  handled  by  coastal  shipping
 ang  water  ways  in  1962-637,

 The  Minister  of  Mines  and  Fuel
 (Shri  Alagesan):  The  movement  of
 coal  during  1962-63,  by  rail-cum-sea
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 route  (Coastal  Shipping)  and  by
 water-ways  was  as  under:

 Rail-cum-sea  route:
 .964  million  tonnes.

 Water-ways
 54,962  tonnes.

 Police  Housing  Schemes
 Chri  DhuleShwar  Meena:
 Shri  Ramachandra  Ulaka;

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 585.

 (a)  whether  any  amount  has  so  far
 been  advanceg  as  loan  to  Orissa  and
 Rajasthan  Governments  separately  for
 Police  Housing  Schemes  in  the  States
 during  1961-62  and  1962-63,  respec-
 tively;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajar-
 navis):  (a)  and  (b).  Yes,  The  sums
 advanced  to  Orissa  and  Rajasthan
 Governments  for  Police  Housing
 Schemes  during  1961-62  and  1962-63
 are  as  follows:—

 Orissa  Rajesthan

 1961-62  3§,00,0CO  39,00,cCcO
 1962-63,  38,00,cCCO  3,C0,cco

 33,00.000  52,0C,0CG

 Adult  Women’s  Education

 Jf  Shri  Dhuleshwar  Meena: 586.
 .  Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  any  amount  was  allot-
 ted  to  Orissa  for  special  schemes  of
 Adult  Women  Education  during  96I-
 62  and  1962-63;

 (b)  if  so,  the  details  thereof;  and

 (c)  the  amount  utilised  by  Orissa
 for  the  said  purpose?
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 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  No  separate
 funds  were  allocated  to  Orissa  for
 special  schemes  of  Adult  Women’s
 Education.
 -_— (b)  and  (c).  Do  not  arise.

 Housing  Schemes  for  Scheduled  Castes
 and  Tribes

 587.  Shri  Ramachandra  Mallick:
 Wiil  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  amount  allotted  to  the  Gov-
 ernment  of  Orissa  for  1963-64,  for
 Housing  Schemes  for  Scheduled  Castes
 and  Scheduled  Tribes;  and

 Tb)  the  amount  asked  by  the  Orissa
 Government  for  the  same  period?

 The  Deputy  Minister  in  the  Ministry
 Home  Affairs  (Shrimati  Chandra-
 sekhar):  (a)  Rs.  3.88  lakhs;  Necessary
 administrative  approval  will  be  issued
 shortly.

 (b)  Rs.  4.00  lakhs.

 Development  of  Oriya  Language
 588.  Shri  Ramachandra  Mallick:

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleased
 to  state:

 (a)  the  financial  assistance  given  by
 the  Central  Goernment  to  the  Gov-
 ernment  of  Orissa  for  the  development
 of  Oriya  language  during  the  Second
 Five  Year  Plan  period;  and

 (b)  the  amount  of  grant  sanctioned
 for  1962-63  ang  1963-64?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  Rs.  44,310.

 (b)  Sanctioned  Rs,  36,000  for
 1962-63,  ang  allocated  Rs.  40,000  for
 1963-64.

 Intergration  Formula  in  Punjab
 589.  Shrimati  Savitri  Nigam:  Will

 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the  as-
 surance  given  by  him  in  reply  to  a
 supplementary  on  Starred  Question
 No.  66l  on  the  2ist  April,  1962,  that
 the  Integration  Formulg  will  Le  ap-
 plieq  retrospectively  was  given  up  by
 the  Punjab  Government  vide  a  circu-
 lar  issueq  by  them  on  the  2th  June.
 1962;  and

 (b)  if  so,  the  action  proposed  to  be
 taken  to  implement  the  assurance
 given  on  the  floor  cf  the  House  so  that
 the  former  PEPSU  employees  declar-
 ed  senior  by  the  Government  of  India
 are  given  due  seniority  retrospective-
 ly  for  al]  purposes?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shrj  Hajarna-
 vis):  (a)  and  (b).  The  reply  given  to
 the  supplementary  on  Starreqg  Qucs-
 tion  No.  66l  on  25  April,  1961,  in
 effect  was  that  the  revised  formula
 would  be  applied  retrospectively.
 This  has  in  fact  been  done  by  revising
 the  common  gradation  lists,  which
 are  to  have  effect  from  -l-956,  था
 accordance  with  the  reviseq  formula.
 Representations  against  the  orders
 contained  in  the  State  Government’s
 letter  dated  2th  June,  1962.  seeking
 the  extension  of  retrosvective  effect  to
 certain  other  matters,  such  as  senio-
 rity  ang  pay  on  promotion,  are  under
 examination  in  coavsultation  with  the
 State  Government.

 Zoological  Survey  of  India
 590.  Shrimati  Savitrj  Nigam:  Will

 the  Minister  of  Scientific  Research
 and  Cultural  Affairs  be  pleased  to
 state:

 (a)  whether  the  Report  of  the  Re-
 viewing  Committee  on  the  Zoological
 Survey  of  India  has  been  received  by
 them;

 (b)  if  so,  the  main  recommenda-
 tions  thereof;

 (९)  action  taken  or  proposed  to  be
 taken  on  those  recommendations;  and

 (d)  the  time  by  which  their  recoin-
 mendations  will  be  implemented?
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 The  Deputy  Minister  in  tbe  Minis-
 ‘try  of  Scientific  Research  and  Cultural
 Affairs  (Dr.  M.  Mt  Das):  (a)  Yes.

 (b)  The  main  recommendations  of
 the  Reviewing  Committee  are:

 l.  Highest  priority  should  be  giver.
 to  the  construction  of  suitable  fire-
 proof  buildings  for  the  Headquarters
 of  Survey  and  also  for  the  Regional
 Stations.

 2.  Starting  of  additional  Divisions
 under  the  Thirg  Plan  shouli  be  held
 up  till  properly  trained  staff,  facilities
 and  accommodation  are  available.

 3,  Reserve  Collections  are  iiot  being
 properly  maintained.  Adequate  atten-
 tion  should  be  paid  to  this  work  aad
 highest  priority  should  be  given  to
 sort  out  and  name  the  un.
 mamed  collections  with  the  help  of
 specialists  in  this  country  and  abroad.
 Preparation  of  card  cataisgues  of  Re-
 Serve  Collections  should  be  taken  up
 early.  Programmes  of  survey  ang  &X-
 pansion  should  be  so  reocrientated  as
 to  fill  the  lacuna  in  the  Col!ect:ons.

 4.  There  should’  be  increased  as-
 sociation  with  the  Universities  and
 exchange  of  Professors  ang  staff  for
 definite  periods  and  prciccts.

 5.  ‘Reports’  ang  ‘Memoizs’  of  thz
 Indian  Museum  and  ‘Annua'  Reports’
 of  the  Survey  should  be  brought  up-
 to-date.  The  “Quarterly  Bulletin”
 should  be  discontinucd.

 6.  The  Zoological  Pu'l‘c  Galleries
 in  the  Indian  Museum  shouid  be  over-
 hauled  and  rearranged.

 (c)  The  recommendations  are  under
 consideration  and  ac‘ion  to  inyplement
 the  decisions  will  be  taken  ag  sd9n  as
 possible.

 Lignite  in  Rayanad
 59l.  Shri  Sezhiyan.  Wiil  the  Minis-

 ter  of  Mines  ang  Fuel  be  pleased  to
 state:

 (a)  whether  it  ‘is  a  fact  that  lignite
 deposits  have  been  found  in  Ramnad
 District,  Madras  State;  and
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 (b)  if  so,  the  steps  Government  pro-
 pose  to  take  for  exploration  and  ex-
 ploitation  of  the  deposits?

 Th he  Minister  of  Mines  and  Fuel
 (Shri  Alagesan):  (a)  The  occurrence
 of  lignite  near  Karaikudi  in  Ramnad
 Dis.rict  has  been  reported.

 (b)  The  Geological  Survey  of  India
 wili  make  further  investigations  into
 the  occurrence,

 Loans  and  Grants-in-Aid  to  J.&K.
 592.  Shri  Hari  Vishnu  Kamath:  Will

 the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  the  quantum  of  loans  and
 grants-in-aid,  separately  given  to  the
 State  of  Jammu  and  Kashmir  in  each
 year  from  950-5l  to  1962-63.

 (b)  the  purpose  for  which  each
 loan  and  grant  was  made;

 (c)  the  amount  of  loan  repaid  so
 far;  and

 (d)  whether  accounts  have  been
 properly  audited  every  year?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Majar-
 navis):  (a)  A  statement  is  laid  on  ihe
 Table  of  the  Housc.  [Placed  in
 Library,  See  No.  LT-492/63)

 (b)  the  financial  assistance  was
 given  for  the  foilowing  purposes:

 (i)  to  meet  budget  deficit;  and
 (ii)  to  finance  schemes  for  the

 development  of  the  State,  schemes
 of  flood  prdtection,  Rehabilitation
 of  displaced  persons,  Low  Income
 Group  Housing,  Police  Housing,
 Community  Development;  pur-
 chase  of  foodgrains  and  develop-
 ment  of  border  areas  etc.

 (iii)  to  mect  expenditure  on
 J.&K.  Additional  Police  and  J&K.
 Militia.
 (c)  Rs.  21,20,16,971  (This  figure  is

 inclusive  of  the  amounts  repaid  or
 adjusted.)

 (d)  the  jurisdiction  o:  the  Com-
 ptroller  and  Auditor  Genera]  extends
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 to  the  Jammu  and  Kashmir  State.
 He  exercises  authority  in  respect  of
 accounting  and  auditing  of  all  gov-
 ernmental  transaction  in  the  same
 manner  as  in  the  case  of  other  States.

 Mata  Tila  Dam  Project
 593.  Shri  Hari  Vishnu  Kamath:  Will

 the  Minister  of  Home  Affairs  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  2566  on  the
 Ist  May,  963  and  state:

 (a)  whether  the  Committee  has
 finalised  its  recommendations  on  Mata
 Tila  Dam  Project;  and

 (b)  if  50,  a  briei  resume  thereof?
 The  Minister  of  Home  Affairs  (Shri

 Lai  Bahadur  Shastri):  (a)  and  (b).
 The  Committee  met  twice  but  was
 not  abie  to  make  any  agreed  recom-
 mendations.  The  matter  was,  there-
 fore,  again  discussed  at  the  last  meet-
 ing  of  the  Central  Zonal  Council  held
 at  Nainital  on  Ist  and  2nd  July,  1963.
 A  settlement  between  the  Govern-
 ments  of  Uttar  Pradesh  and  Madhya
 Pradesh  in  regard  to  the  supply  of
 power  from  Mata  Tila  Dam  Project  to
 Madhya  Pradesh  was  reached  at  that
 meeting.  Copies  of  the  proceedings
 embodying  the  decisions  of  the
 Council  will!  be  placed  in  the  Parlia-
 ment  Library,  as  soon  as  they  are
 finalised.

 Cess  on  Property  for  Libraries
 594.  Shri  Yashpal  Singh:  Will  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  Government  have  sug-
 gested  to  the  State  Governments  to
 levy  a  cess  on  property  for  the  pur-
 pose  of  establishing  libraries  in  the
 country;  and

 (9)  how  many  States  have  com-
 municated  their  views  on  the  pro-
 posal?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  Yes,  Sir.

 (b)  4  State  Governments  and  9
 Union  Territories  have  so  far  com-
 municated  their  views  in  the  matter.
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 Committee  on  Primary  Education

 595  S  Shri  Ram  Harkh  Yaday:
 au  Shri  Yashpal  Singh:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Committee  on  Primary  Education
 under  the  Chairmanship  of  Sari
 U.  N.  Dhebar  met  at  Nainital;

 (b)  if  so,  the  recommendations
 thereof;

 fc)  when  the  recommendations  will
 be  implemented;  and

 (d)  the  names  of  the  members  of
 the  above  Committee?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  to  (d).  A  statement
 is  laid  on  the  Table  of  the  House.
 [Placed  in  Library,  see  No.  LT-493/
 63].

 Productive  Labour  Scheme  in  Schools
 Shri  Yashpal  Singh:

 596  Shri  Bhagwat  Jha  Azad:
 Shri  Bhakt  Darshan:

 L  Shri  P.  Venkatasubbaiah:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  Pro-
 ductive  Labour  Scheme  will  be  in-
 troduced  in  2,000  selected  secondary
 schools  as  part  of  its  over-all  plan  to
 change  the  present  pattern  of  educa-
 tion;

 (b)  if  so,  the  salient  features  of  the
 scheme;  and

 (c)  the  basis  on  which  the  schools
 will  be  selected  for  introduction  of
 the  scheme?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  to  (c).  There  is  no
 such  scheme  at  present.  As  recom-
 mended  by  the  Central  Advisory
 Board  of  Education  in  its  May,  963
 meeting,  a  Committee  has  been  set
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 up  to  devise  a  national  programme  for
 enabling  students‘in  educational  insti-
 tutions  at  all  stages  in  productive
 activities.

 National  Pay  Scales  for  Secondary
 School  Teachers

 (  Shri  Yashpal  Singh:
 597  J  Shri  Bishanchander  Seth:

 |  Sari  Rameshwar  Tantia:
 (Shri  Basumatari:

 Wiil  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a
 deputation  of  all  India  Secondary
 Schoo!  Teachers’  Association  appro-
 ached  Education  Ministry  to  discuss
 the  question  of  minimum  “Nationzi”
 Pay  scales  of  all  teachers  in  India;

 (b)  if  so,  the  outcome  of  discussion:

 (c)  the  other  issues  raised  by  the
 deputation  in  the  discussion:  and

 (d)  how  far  Government  have
 agreed  to  their  proposal?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  Yes,  Sir.

 (b)  The  question  will  be  examined
 in  consultation  with  the  Planning
 Commission  and  the  Staie  Govern-
 ments.

 (c)  and  (d).  The  other  issues  raised
 by  the  deputationists  and  the  views
 of  the  Government  thereon  are  given
 in  the  statement  laid  on  the  Table  of
 the  House.  [Placed  in  Library,  See
 No,  LT-494/63].

 Rural  Education

 (  Shri  P.  R.  Chakraverti:
 598.  <  Shri  P.  C.  Borooah:

 (Shri  Rameshwarnand:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  the  University  Grants
 Commission  has  set  up  a  committee  to
 examine  the  pattern  of  rural  educa-
 tion  with  a  view  to  strengthenng  it
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 so  that  the  surplus  student  popula-
 tion  of  cities  may  be  diverted  to  rural
 colleges;  and

 (b)  if  so,  the  precise  constitution
 and  terms  o:  reference  of  the  Com-
 mittee?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  and  (b).  A  state-
 ment  giving  the  required  information
 is  laid  on  the  Table  of  the  House.
 [Placed  in  Library,  see  No,  LT-495/
 63].

 Failures  in  Higher  Secondary  Classes
 in  Delhi

 599.  Shri  Bhagwat  Jha  Azad:  Will
 the  Minister  of  Education  be  pleascd
 to  state:

 (a)  whether  there  have  been  mass
 failures  in  higher  secondary  ciasscs
 in  Delhi;

 ‘(b)  if  so,  the  percentage  07  failures;
 and

 (c)  whether  any  inquiry  has  been
 made  to  ascertain  the  reasons  for  the
 same?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  No.  Sir.  The  aver-
 age  pass  percentage  of  the  Board  was
 63.9.

 (b)  The  average  percentage  cf
 failures  was  36°].

 (c)  An  enquiry  is  proposed  to  be
 made  in  the  case  of  schools  where  the
 pass  percentage  was  less  than  40.

 Backward  Classes

 J  Shri  Imbichibava:
 \  Shri  P.  Kunhan:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 600.

 (a)  whether  it  is  a  fact  that  money
 allotted  for  the  welfare  of  the  Back-
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 ward  Classes  in  the  first  two  years  uf
 the  Third  Plan  has  not  been  spent
 fully;

 (b)  if  so,  the  reasons  therefor;  and

 (c)  the  total  amount  lapsed  in  the
 first  two  years  of  the  Third  Plan?

 The  Deputy  Minister  in  the  Minis-
 try  of  Home  Affairs  (Shrimati  Chan-
 drasekhar):  (a)  Less  than  40  per
 cent  of  the  money  allotted  could  not
 be  spent  owing  mostly  to:—

 (1)  Non-availability  of  technical
 personnel;

 (2)  Non-availability  of  cultur-
 able  Jand  for  schemes  of  colonisa-
 tion  and  of  suitable  sites  for
 Housing  projects;

 (3)  Lack  of  response  from  the
 beneficiar’es  e.g.,  inadequate  num-
 ber  of  children  getting  admitted  to
 schools,  failure  or  inability  to  put
 up  the  element  of  popular  contri-
 bution  to  schemes  where  such  con-
 tribution  is  prescribed;

 (c)  The  total  amount  lapsed  is
 Rs.  344-21  lakhs  against  a  total  al-
 location  of  about  Rs.  3492  lakhs.

 Fees  in  Delhi  Schools

 60l.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Education  be  pleased  to
 state:—

 (a)  the  number  of  instances  of
 charging  unauthorised  fees  or  funds
 by  schools  in  Delhi,  which  were  re-
 ceiving  grants-in-aid,  brought  to  the
 notice  of  Government  during  1962-63;
 and

 (b)  the  action  taken  in  each  case?

 The  Minister  of  Education  (Dr.  K.
 LL.  Shrimali):  (a)  Six.

 (b)  The  schools  against  which  com-
 plaints  of  levying  unauthorised  fees
 were  received  and  the  action  taken  by
 the  Directorate  of  Education  against
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 those  schools  is  indicated  below:—
 (nD)  D.A.V.  Higher

 Secondary  School.
 West  Patel  Nagar.

 (?)  D.A.V.  प्र  शीट
 Seco:  dary  School,

 |
 Gandhi  Nagar

 (3)  DAV.  H  gher  Matter  is  under
 Secondary  School,  \.  vestigation isc  Shift,  Baird

 0a
 (4)  D.A.V.  Higher

 Secondary  School
 Chitra  Gupta
 Road

 (5)  Lady  Irwin
 Higher  Seccndary
 Schovl,  New  Delhi  The  Sc  hool  has  been

 Fourd  tc  be  charg-
 irg  developmest  ice
 from  Art  and
 Scierce  Studer  ts
 at  a  rate  higher
 than  the  ore  ap-
 proved  by  the  Dcjhi
 Ecucatior  Deptt.
 the  school  has
 been  advsec  to
 charge  developmert
 fee  orly  at  the  rate
 approved  by  the
 Deptt.

 (6)  Jain  Girl  H’gher  The  school  was
 Secondary  School,  fourd  to  be  char-
 Jangpura.  ing  a  dcevelopmert

 fee  without  the
 prior  approval  of
 the  Department.
 Per.dir.g  further  en-
 quiriés  by  the  Deptt.
 the  schoo]  ma:  age-
 ment  was  adv:sed  to
 stop  the  levy  of  the
 Development  fee
 but  it  did  not
 comply  with  the
 instructiors  of  the
 Department.  Con-
 sequer.tly  the  total
 amount  of  the
 developmert  fee
 cherged  by  the
 School  from  No-
 vember,  I96]  tojure
 962  has  been
 deductec  from  the
 Grart-r-aic  eve  to
 the  sckool.

 Oil  Struck  near  Sanand
 602.  Shri  D.  C.  Sharma:  Will  the

 Minister  of  Mines  and  Fuel  be  pleased
 to  state:

 (a)  whether  any  qualitative  and
 quantitative  analysis  of  the  oil  struck
 near  Sanand  thas  been  made;  and

 (b)  if  so,  the  details  thereof?
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 The  Minister  of  Mines  and  Fuel
 (Shri  Alagesan):  (a)  and  (b).  Six
 wells  have  been  drilled  on  this  struc-
 ture,  and  of  these,  four  have  been
 partially  tested.  The  results  have
 indicated  that  the  sand  development
 in  this  area  is  quite  poor.  Small
 quantities  of  gas  and  oil  have  been
 found  to  be  present.  Further  explora-
 tory  drilling  is  in  progress.

 Free  Text-Book

 603.  5  Shri  Subodh  Hansda:
 Dr.  ९.  N.  Khan:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Central  Government  propose  to  distri-
 bute  text-books  free  of  cost  to  primary
 students;

 (b)  if  so,  the  details  of  the  scheme;

 (c)  since  when  this  scheme  will  be
 started;  and

 (d)  the  amount  of  money  proposed
 to  be  spent  for  this  purpose?

 The  Minister  of  Education  (Dr.
 हू,  L.  Shrimali):  (a)  No,  Sir.

 (b)  to  dd).  Do  not  arise.

 Supply  of  Rigs  and  Spares

 04  J  Shri  Subodh  Hansda:
 v  Shri  P.  Kunhan:

 Will  the  Minister  of  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  any  order  has  )een
 placed  for  the  supply  of  rigs  and  spare
 parts  by  the  Oil  and  Natural  Gas
 Commission  with  the  Heavy  Machine
 Building  Plant  at  Ranchi;

 (b)  if  so,  when  this  order  was
 placed;

 (c)  whether  all  the  rigs  and  spares
 have  been  supplied;  and

 (9)  if  so,  number  o7  such  rigs  and
 Spares?

 The  Minister  of  Mines  and  Fuel
 (Shri  Alagesan):  (a)  No.

 (b)  to  (d).  Do  not  arise.
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 Schools  in  Tents

 605  JS  Dr.  7.  M.  Singhvi:
 \  Shri  Sidheshwar  Prasad:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  how  many  schools  in  the  Union
 Territory  of  Delhi  are  functioning  in
 tents  or  rented  houses  at  present;

 (b)  for  how  long  they  have  been  so
 functioning;  and

 (c)  whether  there  are  any  schemes
 to  assist  them  to  have  their  own  build-
 ings?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)

 School  excuslus:vely  School  in
 in  tents  rented

 building
 School  under  the
 Delhi  Administration  22  22
 Scdool  under  the
 local  bodies  44  744

 (b)  Most  of  these  schools  were
 opened  during  the  last  five  years.

 (c)  Yes  Sir.  A  phased  programme
 for  construction  of  new  school  build-
 ings  is  being  implemented  under  the
 8rd  Five  Year  Educational  Deveicp-
 ment  Plan  of  Delhi.

 Hindi  in  Sehools
 606.  Shri  Jena:  Will  the  Minister

 of  Education  be  pleased  to  state:

 (a)  whether  any  of  the  State  Gov-
 ernments  in  the  country  have  resented
 the  introduction  of  Hindi  in  the
 schools;

 (b)  if  so,  the  names  of  such  States
 and  the  nature  of  resentment;  and

 (c)  the  steps  taken  by  Government
 and  the  Hindi  Prachar  Sabha  to  popu-
 larise  Hindi  in  the  non-Hindi  speaking
 States  of  the  country?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  No,  Sir.
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 (b)  Does  not  arise.
 (c)  For  popularising  Hindi  in  the

 non-Hindi  speaking  States,  Govern-
 ment  of  India  are  operating  the
 following  schemes:—

 (i)  Grants  to  voluntary  Hindi  or-
 ganisations  for  propagation  of
 Hindi.  Government  of  India
 meets  60  per  cent  of  the  expen-
 diture  on  the  approved  schemes
 of  voluntary  organisations;

 (ii)  Free  gifts  of  Hindi  books  to
 school,  college  and  Public  Lib-
 raries;

 (iii)  Appointment  of  Hindi  teachers
 to  ensure  at  least  one  Hindi  tea-
 cher  in  each  higher  secondary
 high/middle/primary  schoo  {
 Government  of  India  meets  this
 expenditure  on  700  per  cent
 basis;  5

 (iv)  Establishment  of  training  col-
 leges  for  training  Hindi
 teachers.  The  entire  expendi-
 ture  is  met  by  the  Government
 of  India;  and

 (v)  Award  of  Scholarships  to  non-
 Hindi  speaking  students  to
 prosecute  higher  studies  in
 Hindi  and  to  carry  out  research.

 The  activities  of  the  Dakshina
 Bharat  Hindi  Prachar  Sabha  include
 (i)  the  production  of  literature  in
 Hindi  and  other  south  Indian  langu-
 ages,  (ii)  holding  of  Hindi  examina-
 tions,  (iii)  promotion  and  research  in
 Hindi  language  and  literature,  (iv)
 establishment  and  maintenance  of
 schools,  colleges  and  other  institutions
 for  teaching  Hindi  and  for  training  of
 Hindi  teachers,  (v)  award  of  prizes  to
 Hindi  scholars  and  award  of  honorary
 degrees  and  other  academic  distinc-
 tions  to  persons  rendering  distin-
 guished  services  to  the  cause  of  Hindi.

 Primary  Education
 Shri  Bhagwat  Jha  Azad:
 Shri  Sarjoo  Pandey:
 Shri  J.  B.  Singh:

 607.  |  Shri  Shree  Narayan  Das:

 |  Shri  Warior:
 4  Shri  Vasudevan  Nair:

 |  Shri  Dinen  Bhattacharya:
 Shri  D.  J.  Naik:
 Shri  Onkar  Lal  Berwa:
 Shri  Ramachandra  Ulaka:

 |  Shri  Dhuleshwar  Meena:
 Will  the  Minister  of  Education  be

 pleased  to  state:

 (a)  whether  Education  Ministry
 have  approached  the  Planning  Com-
 mission  for  an  immediate  additional
 grant  to  meet  the  growing  demand  for
 education  at  the  primary  stage  during
 the  current  session;  and

 (b)  if  so,  the  decision  of  the  Plan-
 ning  Commission?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  Yes,  Sir.

 (b)  It  has  been  decided  in  principle
 to  make  accelerated  central  assistance
 available  to  States,  The  details  are
 being  worked  out  in  consultation  with
 the  Ministry  of  Finance  and  the  Plan-
 ning  Commission.

 मकान  बनाने  के  लिये  ऋण

 ६०८.  श्री  नवल  प्रभाकर  :  क्‍या
 गृह-कार्य  मंत्री  यट  बताने  की  कृपा
 करेंगे  कि  ;

 (क)  क्या  यह  सच  है  कि  सिपाहियों
 का  मकान  बनाने  के  लिये  ऋण  देने  के  लिये
 सरकार  ने  १८  करोड़  रुपया  राज्य  सरकारों
 को  दिया  है  ;

 (ख)  यदि  हां  तो  दिल्ली  को  इसमें  से
 कितना  दिया  गया  है  ;  और

 (ग)  क्‍या  इनको  विकसित  'लाट  देने
 की  योजना  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्री  (श्री
 हजरनवोस )  :  (क)  जी  नहों  ।  मकान  बनाने

 के  हेतु  सिपाहियों  को  ऋण  देने  के  लिये
 भारत  सरकार  ने  राज्य  सरकारों  को  कोई
 आवंटन  नहीं  किया  है,  परन्तु  पुलिस  कर्म-
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 चोरियों  को  उत्तम  मकान  मुहैया  करने  में
 सहायता  देने  के  लिये  राज्य  सरकारों  को  हर
 साल  कर्ज  दिये  जा  रहे  हैं  v

 (@)  प्रश्न  ही  नहीं  उठता  ।

 (ग)  जी  नहीं  n  सिपाहियों  को विकसित
 'प्लान  देने  की  कोई  योजना  नहों  है,  परन्तु
 पुलिस  के  लिय  घर  बनाने  के  हेतु  दिल्‍ली  में
 कुछ  जमीन  निश्चित  कर  ली  गई  है।

 Lime-stone  Belt  in  Ambala  District
 609.  Shri  Raghunath  Singh:  Wil]  the

 Minister  of  Mines  and  Fuel  be  pleased
 to  state  whether  it  is  a  fact  that  lime-
 stone  belt  in  village  Mullah  of  Kharar
 Tehsil  in  Ambala  District  has  been
 found?

 Th  Minister  of  Mines  and  Fuel  (Shri
 Alagesan):  Yes.  The  band  of  lime-
 stone  near  Malla  has  been  known  for
 some  time,

 Human  Skeleton  of  Second  Millennium
 B.C.

 610.  Shri  Raghunath  Singh:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state
 whether  it  is  a  fact  that  a  human
 skeleton  believed  to  date  back  to  the
 second  millennium  B.C,  was  discover-
 ed  2  feet  below  the  surface  at  the
 Pandu  Rajar  Dhibi  mounds  _  in
 Burdwan  district?

 The  Deputy  Minister  in  the  Minis-
 try  of  Scientific  Research  and  Cultural
 Affairs  (Dr.  M.  M.  Das):  Yes,  Sir,  but
 the  age  of  the  skeleton  is  not  certain.

 Hlicit  Liquor  in  Delhi

 6l,  Shri  Raghunath  Singh:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state  the  number  of  bottles  of  illi-
 cit  liquor  that  were  seized  by  Police
 in  Delhi  and  New  Delhi  areas  during
 the  last  four  months?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajarnavis):
 In  the  period  between  1-4-63,  to
 (31-7-63,  the  police  have  seized  3979}
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 bottles  of  illicit  liquor  in  Delhi  and
 ‘11142-3]4,  bottles  in  New  Delhi  areas.

 स्वीडन  से  कागज

 ६१२.  श्री  नवल  प्रभाकर  :  क्या  शिक्षा
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  निर्धन
 छात्रों  को  मुफ्त  पुस्तकें  देने  के  लिये  स्वीडन
 ने  गत  वर्ष  जो  आठ  हजार  टन  कागज  दिया
 था  उससे  कितने  विद्यार्थियों  को  लाभ  पहुंचा
 है?

 शिक्षा  मंत्री  (डा०  का०  ला०  भ्रोमालो )  :
 कागज  अभी  बहुत  हाल ही  में  प्राप्त  हुआ  है
 और  अभी  इस  समय  लाभान्वित  विद्यार्थियों
 की  संख्या  बताना  कठिन  है।

 मलकनी  समिति

 ६१३.  श्री  बाल्मीकि  :  क्‍या  गृह-कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  कोई  ऐसे  राज्य  हैं  जिन्होंने
 मे  तरों  द्वारा  गन्दा  ढोने  की  स्थिति  संबंधी
 मलकानी  समिति  की  रिपोर्ट  की  सिफारिशें
 लागू  करने  के  लिये  स्वायत  संस्थाओं  को
 अभी  तक  आदेश  नहीं  दिये  हैं  ;  और

 (ख)  यदि  हां,  तो  ऐसे  राज्यों  के  क्या
 नाम  हैं  ?

 गृह-कार्य  मंत्रालय  मे  उप मंत्रो  (श्रीमती
 चन्द्रशेखर)  :  (क)  और  (8)  सूचना
 राज्य  सरकारों  व  यूनियन  टैरिटरीज़  से
 एकत्न  की  जा  रही  हैं  1

 समिति  की  रिपोर्ट

 ६१४.  श्री  बाल्मीकी  :  क्‍या  गृह-कार्यो
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 मलकनी

 (क)  क्या  मेहतरों  द्वारा  गन्दा  ढोने  7
 संबंधित  मलकानी  समिति  की  रिपोर्ट  का
 हिन्दी  तथा  ग्न्य  प्रादेशिक  भाषाओं  में  पम-
 वाद  करा  टिया  गया  है  ;  कौर
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 (ख)  यदि  नहीं,  तो  यह  कार्य  कब  तक
 पूरा  हो  जायेगा  ?

 गृह-कार्य  मंत्रालय  में  उपमंत्री  (श्रीमती
 चन्द्रशेखर)  :  (क)  और  (ख)  रिपोर्ट  को
 बन्दी  में  अनुवाद  करके  छापा  जा  चुका  हू
 मराठी  तथा  मलयालम  में  भी  इसका  अनु-
 वाद  किया  गया  है।  अन्य  भाषाओं  में  भ्रनुवाद
 करने  का  कार्य  आपात्काल  को  दृष्टि  में  रखते
 गये  स्थगित  कर  दिया  गया  है  ।

 दिल्ली  में  जीत  भूमि

 ६१५.  श्री  बाल्मीकी  :  क्‍या  गुह-कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  भूमि  अर्जन  कानून  के  अधीन
 दिल्ली  में  गत  दो  वर्ष  में  कितनी  भूमि
 अजित  की  गई  है  ;  और

 (ख)  इसके  लिये  कितना  मुआवजा
 दिया  गया  है  ?

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्रों  (क्रो
 हज़र नवीस)  :  (क)  मई,  १९६१  से  मई,
 १६६३  तक  की  अवधि  में  १२,०३८  एकड़
 भूमि  “भूमि  अधिग्रहण  अधिनियम,  १८६४”
 के  अधीन  अधिग्रहण  की  गई  है।  इसके  अति-
 रिक्त  कुछ  छोटे  छोटे  जमीन  के  टुकड़े  दिल्ली
 प्रशासन  और  दिल्‍ली  नगर  निगम  की  छोटी
 योजनाओं  के  लिये  अधिग्रहण  किये  गये
 हैं

 (ख)  उपरोक्त  भाग  (क)  में  निविष्ट
 १२०३८  एकड़  भूमि के  लिये  १४,८२,२६,८५८
 रुपये  की  रकम  निर्धारित  की  गई  है  v

 डिस्ट्रिकट  जज  या  हाई-कोर्ट  में  उनके
 उजर  या  अपीलों  का  फैसला  होने  तक  कुछ
 जमीन  मालिकों  ने  इसमें  से  कुछ  रकम
 वसूल  नहीं  की  है  और  कुछ  रकम के  बारे  में
 उजर  होने  से  भी  अभी  जमीन  मालिकों  से
 उसे  वसूल  नहीं  किया  है  ।

 ग754
 Per  Capita  Production  in  Coal

 Industry
 616.  Shri  Eswara  Reddy:  Will  the Ministr  of  Mines  and  Fuel  be  pleased to  state:

 (a)  what  was  the  average  per  capita production  in  the  coal  industry  during 1962;
 (b)  how  this  compares  with  the

 figure  for  the  previous  year;  and
 (c)  the  steps  being  taken  to  increase the  productivity?
 The  Minister  of  Mines  and  Fuel (Shri  Alagesan):  (a)  and  (b).  The

 average  annual  production  per  worker in  the  coal  industry  during  962  and 496]  was  as  follows  for  different categories  of  workers:

 (in  metric  tonres)
 I962  3967

 @  Miners  &  loaders.  398  391
 (it)  workers  in  urd:  r

 ground  and  open- cast  workings  799  I92
 (4s)  All  workers  in mines  342  335

 (९)  Steps  being  taken  to  increase Productivity  include  measures  such  as:
 (i)  improvement  in  the  lay-out  of

 existing  mines  by
 (a)  provision  of  better  haulage

 system,

 (b)  greater  use  of  modern  under-
 ground  mining  machinery  e.g. coal  cutters,  mechanical
 loaders,  power  drills,  mechani-
 cal  conveying  from  the  face, and

 (c)  provision  of  better  ventilation
 ete.

 (ii)  planning  of  new  mines  with  an
 accent  on  mechanisation,  both
 underground  and  oper-cast.

 (iii)  adoption  of  modern  long-wall
 with  caving  mining  methods
 where  conditions  permit,
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 (iv)  provision  of  training  facilities
 for  making  the  workers  familiar
 in  handling  machinery,  and

 (v)  improvement  in  the  measures
 for  the  safety  and  general  heath
 of  workers,  etc.

 Crude  Oil  Supplied  to  Noonmati
 Refinery

 617.  Shri  Eswara  Reddy:  Will  the
 Minister  of  Mines  and  Fuel  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 crude  oil  supplied  to  the  Noonmati
 Refinery  is  charged  at  Rs.  82  per  ton
 as  against  Rs.  65  per  ton  for  imported
 crude  supplied  to  Refineries  at  Bom-
 bay;  and

 (b)  if  so,  the  reasons  for  the
 difference?

 The  Minister  of  Mines  and  Fuel
 (Shri  Alagesan):  (a)  The  price  paid
 on  a  provisional  basis  for  crude  oil
 supplied  to  the  Noonmati  Refinery
 veries  between  Rs.  83.70  to  Rs.  85.20
 per  metric  ton.  The  price  includes  a
 Sales  Tax  of  l  nP.  per  litre  (about
 Rs.  2  per  ton)  levied  by  the  Assam
 Goverrment.  The  current  price  for
 imported  crude  of  equivalent  quality
 is  Rs.  69.77  approximately.

 (b)  The  price  at  which  the  Indian
 Refineries  Limited  is  to  obtain  crude
 oil  from  Oil  India  Limited,  is  deter-
 mined  on  the  basis  stipulated  in  the
 Second  Supplemental  Agreement
 dated  27th  July,  96l  between  the
 Government  of  India,  Burmah  Oi
 Company,  Assam  Oil  Company  and
 the  Oil  India  Limited.  The  agreement
 stipulates  a  minimum  net  return  of
 9  per  cent  per  annum  on  the  equity
 capital  of  Oil  India,  after  deducting
 all  costs,  outgoings  and  taxes.  Accord-
 ingly,  the  price  paid  per  ton  of  crude
 will  increase  when  supplies  are  low
 and  decrease  when  supplies  go  up  to
 the  full  requirements  of  the  Indian
 Refineries  Limited.

 AUGUST  ‘21,  963  Written  Answers  7756

 Ropeways  in  Coal-fields

 618.  Shri  Eswara  Reddy:  Will  the
 Minister  of  Mines  and  Fuel  be  pleased
 to  state:

 (a)  the  progress  made  up-to-date
 in  respect  of  installation  of  six  rope-
 ways  to  be  set  up  in  Jharia  and  Rani-
 ganj  coal-fields  during  the  Third  Plan
 period;  and

 (b)  what  is  the  amount  spent  there-
 on  so  far?

 The  Minister  of  Mines  and  Fuel
 (Shri  Alagesan):  (a)  Of  the  six  rope-
 ways,  three  are  to  be  installed  in  the
 Jharia  coalfield  and  three  in  the
 Jambad-Kajora  area  of  the  Raniganj
 coalfield.  Progress  made  in  respect  of
 each  of  these  ropeways  is  indicated
 below:

 (1)  Ropeway  for  area  ‘D’  of  the  Jharia
 field:

 This  ropeway  is  expected  to  be  in
 commission  by  April,  1965,  contract
 for  the  work  having  been  awarded  in
 January,  1962.  Most  of  the  land
 required  has  been  acquired,  materials
 brought  to  site  and  fabrication  of
 structures  to  the  extent  of  50  per  cent
 completed  for  different  stations  and
 tressles.

 (2)  Three  ropeways  for  Jambad-
 Kajora  area  of  the  Raniganj  field:

 Contract  for  this  ropeway  was
 awarded  in  January  963  and  these
 ropeways  are  expected  to  be  commis-
 sioned  by  January,  1966.  Licence  for
 import  of  plant  and  machinery  has
 been  procured  and  permission  of  the
 West  Bengal  Government  for  the
 installation  of  the  ropeways  taken.

 (3)  Aerial  Ropeway  for  area  फु  of
 the  Jharia  field:

 This  is  expected  to  be  commissioned
 by  January,  1966.  It  is  proposed  to
 finance  the  project  from  the  A.I.D.
 funds.  Contract  has  been  awarded  to
 an  American  firm.
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 (4)  Ropeway  for  areas  ‘B-C’  of  the
 Jharia  field:

 As  doubts  have  been  expressed
 regarding  the  adequacy  of  sand
 reserves,  the  matter  is  generally  being
 examined  by  the  Coal  Board  and  the
 Geological  Survey  of  India.

 (b)  The  amount  spent  on  the  scheme
 up  to  3lst  July,  963  is  Rs.  73.033
 lakhs.

 संगीत  नाटक  ग्रकादमोी

 ६१६.  श्री  भक्त  दर्शन  :  कया  वैज्ञानिक

 अनु  संतान  शौर  सांस्कृतिक-कार्य  मंत्री  २०
 फरवरी,  १६६३  के  अतारांकित  प्रश्न  संख्या
 ६३  के  उत्तर  के  संबंध  में  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  संगीत  नाटक  अकादमी  के  प्रशासन
 में  सुधार  करने  के  लिये  कौन  कोन  से  ठोस
 कदम  उठाये  गये  हैं  ;  और

 (ख)  उन  कदमों  के  उठाये  जाने  से
 उस  अकादमी  के  प्रबन्ध  में  कौन  सा  निश्चित
 सुधार  हुआ  है  ?

 वैज्ञानिक  श्रनुसंघान  और  सांस्कृतिक-
 कार्य  मंत्रों  (श्री  हुमायून  कबिर):  (क)  दूसरे
 कामों  के  साथ  साथ,  निम्नलिखित  कार्यवाहियां
 की  गई  हैं  —

 (एक)  एक  वित्त  और  लेखा  नियम-
 वली  तैयार  करके  लागू  की  गयी
 है  ।  एक  प्रशासनिक  और  लेखा
 अधिकारी,  एक  मुख्य  सहायक
 आर  एक  वरिष्ठ  लेखाकार  की
 नियुक्ति  कर  के  वित्तीय
 प्रशासन  को  मजबूत  बनाया
 गया  है  ।

 (दो)  एक  संशोधित  विधान  तैयार
 किया  गया  है  और  अकादमी  का
 पंजीकरण  कराया  गया  है।  जनरल
 कौंसिल  शौर  दूसरे  प्राधिकरणों
 के  लिये  नये  चुनाव  नामजदगियां
 की  गई  हैं  ।

 है.
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 (तीन)  एक  वरिष्ठ  अनुभवी  अधिकारी
 जो  पहले  आकाशवाणी  में  काम
 करते  थे  आजकल  डेपुटेशन  पर
 अकादमी  में  काम  कर  रहे  हैं

 (ख)  (एक)  अकादमी  के  सचिवालय
 के  काम  में  स्पष्टत:  सुधार  हुआ
 है  ।  काफी  समय  से  देर  या
 अव्यवस्था  की  कोई  शिकायत
 नहीं  आई  है  ।

 (दो)  अ्रकादमी  एक  निश्चित  योजना  से
 काम  कर  रही  है  और  नृत्य,  नाटक
 और  संगीत  में  रुचि  रखने  वाले
 सभी  भागों  में  अरब  अधिक
 संतोष  है  |

 (तीन)  महा  लेखाकार,  केन्द्रीय  राजस्व
 की  सन्‌  १६६०-६१  और
 १६६१-६२  की  रिपोर्टों  के

 अनुसार  लेखा  सन्तोषजनक  ढंग
 से  रखा  गया  है।

 दिल्ली  के  लिये  उच्च  न्यायालय

 श्री  भक्त  दर्शन  :
 श्री  महेश्वर  नायक  :

 क्या  गृह-कार्य  मंत्री  १  मई,  १६६३
 के  अतारांकित  प्रश्न  संख्या  २४५८९  के  उत्तर
 के  संबंध  में  य.  बताने  की  कृपा  करेंगे  कि  दिल्‍ली
 में  एक  स्वतंत्र  उच्च  न्यायालय  स्थापित
 करने  के  सुझाव  के  बारे  में  इस  बीच  क्या  कोई
 निश्चय  किया  गया  है  ?

 ६२०.

 गृह-कार्य  मंत्रालय  में  राज्य  मंत्रों  (श्री
 हजरनवोस )  :  जी  नहीं  t

 Women  Officers

 621.  Dr.  L.  M.  Singhvi:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  the  number  of  women  officers
 recruited  to  the  different  All-India
 Services  during  the  last  6  years;
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 (b)  whether  the  Government  have
 made  any  study  of  the  problems  pecu-
 liar  to  women  officers;  and

 (c)  if  so,  broad  features  thereof  and
 the  measures  taken  to  solve  them?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajarnavis)  :
 (a)  Indian  Administrative  Service—
 25

 Indian  Police  Service—Nil.

 (b)  No  special  difficulties  peculiar
 to  women  officers  have  been  brought
 to  the  notice  of  Government.

 (c)  Does  not  arise.

 Congress  of  World  Orientalists
 622.  Shri  Sham  Lal  Saraf:  Will  the

 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  the  proposal  to  hold
 the  Congress  of  World  Orientalists  in
 India  early  next  year  has  matured;

 (b)  what  will  be  the  number  of
 participants  from  different  countries,
 who  have  expressed  their  consent  to
 participate;  and

 (c)  what  subjects  of  particular
 interest  to  this  country  are  expected
 to  come  up  for  discussions  in  the  said
 Congress?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  The  XXVI  International
 Congress  of  Orientalists  will  be  held
 in  New  Delhi  from  4th  to  0th
 January,  1964.

 (b)  200  foreign  scholars  have  so  far
 indicated  their  desire  to  attend  this
 Congress.

 (c)  A  list  of  Sections  into  which
 the  Congress  will  be  divided  is  given
 below:

 l.  Egyptology
 2.  Semitic  Studies

 (a)  Babylonian  Studies,  Assyrian
 Studies,  etc.
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 (b)  Hebraic  Studies
 3.  Hittite  and  Caucasian  Studies
 4.  Altaic  Studies  including  Turcology
 5.  Iranian  Studies
 6.  Indolegy
 7.  South-East  Asian  Studies
 8.  East  Asian  Studies
 9.  Islamic  Studies

 10.  African  Studies.

 School  Curriculum
 623.  Shri  Surendra  Pal  Singh:  Will

 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  the  Curriculum  Com-
 mittee  appointed  by  the  National
 Council  for  Women’s  Education  has
 recommended  to  Government  that  the
 core  curriculum  for  boys  and  girls
 should  be  the  same  upto  the  secondary
 school  level;  and

 (b)  if  so,  the  reactions  of  Govern-
 ment  thereto?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  Yes,  Sir.

 (9)  The  Government  of  India
 broadly  agree  with  the  recommenda-
 tions  made  by  the  Committee.  The
 final  decision  in  the  matter  will,  how-
 ever,  have  to  be  taken  by  the  State
 Governments  to  whom  copies  of  the
 report  of  the  Committee  have  been
 circulated.

 erat  में  सदाचार  की  शिक्षा

 (श्री  to  सला०  त्रिवेदी  :
 ६२४.  J  श्रीमती  सावित्री  निगम  :

 प्री  स०  Go  सामन्त :

 क्या  शिक्षा  मंत्री  य.  बताने  की  कृपा
 करेंगे  कि  :

 (क)  बालकों  को  सदाचार,  शिष्टता
 एवं  राष्ट्रीय  भावना  इरादी  सद्गुणों  की  शिक्षा
 पाठ्यक्रमों  में  सम्मिलित  किये  जाने  के  लिये
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 भारत  सरकार  कया  कुछ  विचार  कर  रही
 है  ;

 (ख)  यदि  हां,  तो  उक्त  विषयों  की

 उपयुक्त  पाठ्य  पुस्तकों  को  तैयार  करने  की
 दिशा  में  क्‍या  कोई  प्रयत्न  जारी  है  श्र  वह
 क्‍या  है  ;  और

 (ग)  क्‍या  उक्त  कार्य  में  परामर्श  देने
 के  कार्य  को  प्रगति  देने  कौर  उचित  पुस्तकों
 का  चयन  करने  के  लिये  सरकार  ने  कोई
 समिति  बनाई  है  या  बनाने  का  विचार  है  ?

 शिक्षा  मंत्री  (डा०  का  ला०  भ्रीमाली):
 (क)  से  (ग).  धार्मिक  तथा  नैतिक  शिक्षा  के
 संबंध  में  श्री  श्रीप्रकाश  की  अध्यक्षता  में,
 भारत  सरकार  ने  एक  समिति  बनाई  थी  ।
 इस  समिति  की  सिफारिशों  को  राज्य  सरकारों
 के  पास  भेज  दिया  गया  है  जो  अपने,  अपने
 क्षेत्रों  के  स्कूलों  में  उपयोग  के  लिये  पाठ्यचर्यायें
 कौर  पुस्तकें  तैयार  करती  हैं  1

 लगभग  सभी  राज्यों  ने  इन  सिफारिशों
 में  से  ग्रधिकांश  को  स्वीकार  कर  लिया  है  और

 सूचित  किया  है  कि  वे  इनको  (सिफारिशों  को)
 किसी  न  किसी  रूप  में  कार्यान्वित  कर  रही  हैं  ।
 नैतिक  और  धार्मिक  शिक्षा  के  विषय  पर,
 शिक्षा  मंत्रालय  कुछ  सहायक  पुस्तकें  भी  तैयार
 करा  रहा  है

 Coal  Transportation  Problem

 625.  Shrimati  Savitri  Nigam:
 Shri  M.  L.  Dwivedi:

 Will  the  Minister  of  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  any  expert  from  Hol-
 land  came  to  India  to  study  and  advise
 on  the  coal  transportation  problems
 in  the  year  96l-62;

 (b)  whether  he
 report;  and

 submitted  any

 (c)  if  so,  the  main  recommendations
 thereof?

 The  Minister  of  Mines  and  Fuel
 (Shri  Alagesan):  (a)  No.

 (b)  and  (c).  Do  not  arise.

 Co-ordination  in  the  Working  of  Oil
 Refineries

 626.  Shrimati  Savitri  Nigam:  Will
 the  Minister  of  Mines  and  Fuel  be
 pleased  to  state  the  steps  taken  to
 bring  about  better  co-ordination  in
 the  working  of  Indian  Refineries
 Limited,  the  Oil  India  Limited  and  the
 Indian  Oil  Company  for  better  results
 and  greater  production?

 The  Minister  of  Mines  and  Fuel
 (Shri  Alagesan):  The  Managing  Direc-
 tor  of  Indian  Oil  Company  Limited  is
 represented  on  the  Board  of  Directors
 of  the  Indian  Refineries  Limited  and
 the  Managing  Director  of  Indian  Re-
 fineries  Limited  is  represented  on  the
 Board  of  Directors  of  Indian  Oil  Com-
 pany.  This  enables  the  two  cOmpanies
 to  deal  with  problems  of  common
 interest.

 There  is  also  a  Co-ordination  Com-
 mittee  on  Assam  Oil  and  Gas  Projects.
 Oil  India  Limited,  Indian  Refineries
 Limited  and  the  Indian  Oil  Company
 Limited  are,  inter  alia,  members  of
 this  Committee  which  meets  periodi-
 cally  to  consider  problems  arising  in
 the  course  of  the  implementation/
 execution  of  various  projects  based  on
 Assam  oil  and  natural  gas.

 The  proposal  to  merge  Indian  Re-
 fineries  Limited  and  the  Indian  Oit
 Company  Limited  is  under  the  con-
 sideration  of  Government.

 Trainees  for  Army  Engineers’  College,
 Bangkok

 627.  Dr.  L,  M.  Singhvi:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  some  students  were
 selected  by  his  Ministry  for  being  sent
 for  training  to  the  Army  Engineers’
 College  at  Bangkok  run  by  SEATO;
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 (b)  If  so,  whether  the  Ministry  ot
 External]  Affairs  refused  clearance  and
 Passport  at  the  last  stage;  and

 (c)  the  reasons  for  refusal?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.
 Russian  Scholarships  for  Sports

 Coaching
 628.  Shri  Vishwa  Nath  Pandey:  Will

 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Russian
 Government  thas  offered  attractive
 scholarships  to  India  for  modern
 methods  of  sports-coaching  for  -1963-
 64;

 (b)  if  so,  the  amount  thereof;  and

 (c)  what  would  be  the  criterion  for
 selection  of  candidates?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  Under  the  Cultural
 Co-operation  Scheme  between  India
 and  U.S.S.R.,  ten  scholarships  are
 being  availed  of  during  1963-64  for
 advanced  studies  in  subjects  under
 Humanities  including  Advanceq  Coa-
 ching  in  Sports.

 (b)  The  scholarship  includes  the
 following—

 (i)  maintenance  allowance  of
 Roubles  00  (Rs.  526)  per
 month;

 (ii)  exemption  from  tuition  fees;
 (iii)  free  medical  aid;
 (iv)  an  allowance  upto  Roubles  50

 per  annum  for  purchase  of
 books  and  other  appliances;

 (v)  an  allowance  upto  Roubles  50
 (Rs.  789)  for  purchase  of
 passes  to  sanitoria  or  rest
 houses  including  fare  to  and
 fro  if  the  candidate  wants  to
 spend  the  vacation  in  the
 US.S.R.;

 (vi)  clothing  allowance  upto  Roub-
 les  300  (Rs.  1,579);  and
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 (vii)  tourist|second  class  sea  pas-
 sage  from  U.S.S.R.  to  India
 only.  Outward  travel  cost  will
 have  to  be  borne  by  the  selec-
 ted  candidate  or  his/her  spon-
 soring  authority.

 (c)  Applications  were  invited
 through  an  open  advertisement  and
 selections  have  been  made  on  an  all
 India  basis  purely  on  merits  assessed
 on  qualifications  and  through  personal
 interview  by  a  selection  committee
 duly  constituted  for  the  purpose.

 Teaching  Ophthalmology  in  Hindi

 (  Shri  P.  K.  Deo:
 629.  <  Shri  Kapur  Singh:

 (Shri  Kesar  Lal:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  Hindi  books  have
 been  complied  for  teaching  Ophthalmo-
 logy;  and

 (b)  if  so,  in  which  of  the  colleges
 these  books  have  been  introduced?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  No,  Sir.

 (b)  Does  not  arise,

 Hindi  Consolidated  Glossary

 (Shri  P.  K.  Deo:
 630.  Shri  Kapur  Singh:

 Shri  Kesar  Lal:

 Will  the  Minister  of  Education  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  con-
 solidated  Hindi  glossary  has  been  pre-
 pared  for  two  lakh  English  words;
 and

 (b)  if  so,  whether  these  include
 scientific  terms?

 The  Minister  of  Education  (Dr.  K.
 L,  Shrimali):  (a)  Yes,  Sir.  A  consoli-
 dated  English-Hindi  glossary  contain-
 ing  about  -1,50,000  words  has  been  pre-
 pared  and  published.
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 (९)  The  pipeline  will  have  provision
 for  two-way  movement,

 (b)  Yes,  Sir.

 Hostels  for  the  Deaf  and  Dumb

 63l.  Shrimati  Savitri  Nigam:  Will
 the  Minister  of  Ecucation  be  pleased
 to  state  the  number  of  institutions  for
 the  deaf  and  dumb  which  have  been
 given  grant  by  Government  during
 1961-62  for  construction  of  hostels?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  None.

 Home  Guards

 (  Shri  Hem  Raj:
 632.  Shri  Mohan  Swarup:

 Shri  Raghunath  Singh:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  number  of  Home  Guards
 trained  by  each  State  upto  the  I5th
 of  August,  1963,  State-wise;

 (b)  whether  organisations  like
 Rakhshadals  etc.,  raised  by  different
 States  have  been  merged  in  Home
 Guards;  and

 (c)  if  not,  the  reasons  therefor?
 The  Minister  of  State  in  the  Minis-

 try  of  Home  Affairs  (Shri  Hajarnavis):
 (a)  to  (c).  A  statement  containing  the
 information  is  laid  on  the  Table  of  the
 House.  [Placed  in  Library,  See  No.
 LT-496|63.]

 Haldia-Barauni  Oil  Pipeline
 633,  Shri  Indrajit  Gupta:  Will  the

 Minister  of  Mines  amd  Fuel  be  pleas-
 ed  to  state:

 (a)  whether  survey  work  on  the
 Haldia-Barauni  oi]  pipeline  has  begun;

 (b)  by  when  the  pipeline  construc-
 tion  is  planned  to  be  completed;  and

 (c)  whether  the  pipeline  will  have
 one-way  or  two-way  traffic  system?

 The  Minister  of  Mines  and  Fuel
 (Shri  Alagesan):  (a)  Yes.

 (b)  31-12-1964.

 एम०  ए०  परीक्षा

 ६३४.
 री

 सरजू  पांडय  :
 श्री  ज  qo  सिंह  :

 क्या  शिक्षा  मंत्री  १  मई,  १६६३  के
 अतारांकित  प्रश्न  संख्या  २५४५३  के  उत्तर
 के  संबंध  में  य  बताने  की  कपा  करेंगे  कि
 तीसरी  श्रेणी  में  उतीर्ण  एम०  ए,  एम०
 एस  सी०  और  एम०  काम०  के  विद्यार्थियों
 को  पुनः  परीक्षा  देने  के  प्रस्ताव  के  संबंध  में
 क्या  निर्णय  हुआ  है  ?

 शिक्षा  मंत्री  (डा०  का०  ला०  सोमाली )  :
 विषय  दिल्ली  विश्वविद्यालय  की  विद्या-
 परिषद  के  विचाराधीन  हे  ।  परिषद  ने  इस
 सम्बंध  में  विभागाध्यक्षों  के  विचार  मांगे

 हैं।

 राष्ट्रीय  एटलस

 ६३५.  श्री  मोहन  स्वरूप  :  क्‍या
 वैज्ञानिक  श्रनुसंघान  और  सांस्कृतिक-कार्य
 मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  राष्ट्रीय
 एटलस  संस्थान  के  अन्तर्गत  कोई  ऐसा  निश्चय
 किया  जा  रहा  है  कि  राष्ट्रीय.  एटलस  छापने
 का  कार्य  व्यक्तिगत  रूप  से  विभिन्न  छापेखाने
 के  मालिकों  को  दे  दिया  जाये  ;  और

 (ख)  यदि  हां,  तो  इसका  विस्तृत
 विवरण  क्‍या  है  ?

 वैज्ञानिक  अनुसंधान और  सांस्कृतिक-कार्य
 मंत्रालय  में  उपसंहार  (डा०  म०  मो०  दास  :

 (क)  जी  हां  ny

 (ख)  मामले  पर  विचार  हो  रहा  है  t
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 राष्ट्रीय  ऋण  छात्रवृत्ति  योजना
 श्री  सोहन  स्वरूप  :
 श्री  वासुदेवन  नायर:

 )  श्री  विश्वनाथ  पांडेय  :
 [  श्री  बालगोविद  वर्मा

 क्या  शिक्षा  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  न्याय  सच  है  कि  भारत  सरकार
 की  “नेशनल  लोन  स्कालरशिप  स्कीम”  के
 अन्तर्गत  विद्याथियों  को  ब्याज  रहित  कर्जे
 के  रूप  में  छात्रवत्तियां  देने  की  कोई  योजना
 अपनाई  गई  है  ;

 (ख)  यदि  हां,  तो  अब  तक  कितना
 रुपया  बांटा  जाचुका  है  ;  और

 (ग)  कितने  राज्य  इससे  लाभान्वित

 हुए  है?
 शिक्षा  मंत्रो  (डा०  फा०  ला०  सोमाली  t

 (क)  जी,  हां  ।

 (ख)  ११६३-६४  वर्ष  में  ऋण  देने  के

 लिए  राज्यों  को  १,३२,४०,०००  रुपये  की
 राशी  दी  जा  रहो  हे  ।

 ६३६

 (ग)  भारत  के  समस्त  राज्य  ।
 दिल्ली  शिक्षा  विभाग  के  प्रकाशन

 ६३७.  श्री  नवल  प्रभाकर  :  क्या  शिक्षा

 मंत्री  यह  बताने  की  कृपा  करेंगें  :

 (क)  शिक्षा  विभाग,  ढिल्लों  प्रशासन
 द्वारा  प्रकाशित  नये  शिक्षितों  कें  लिए  पारिकर
 पत्र  'हमार  गांव”  कौर  “हमारा  शहर”
 कितनों  संख्या  में  अपना  हूं;

 (ख)  इनको  ग्राहक  संख्या  कितनी-
 कितनी  हैं  ।;

 (ग)  क्‍या  यह  सच  हूं  कि  यह  पत्र  घाटे
 में  चल  रहे  हैं;  और

 (घ)  यदि  i,  तो  इन  प्रकाशनों  का
 औचित्य  क्‍या  है  ?

 शिक्षा  मंत्री  (टा०  का०  ला०  श्रीमाली )
 (क)  मारा  गांव--.

 हमारा  शहर---.
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 (ख)  हमारा  गांव  ग्राहक  (११६

 प्रतियां)  ।

 हमारा  शहर--  ग्राहक

 (१२१  प्रतियां)  ।

 (ग)  और  (घ).  यह  पत्नि कायें  मुख्यतः
 उन  नव  शिक्षितों  के  हित  के  लिये  प्रकाशित
 की  जाती  हैं  जिन्होंने  समाज  शिक्षा  केन्द्रों  में
 शिक्षा  पाई  है।  य  पत्रिकायें  नव  शिक्षितों  की
 सहायक  सेवाओं  का  एक  अंग  हैं  जिससे  कि
 वें  अपनी  पढ़ाई  लिखाई  भूल  न  जायें  ।  इन
 पत्रिकाओं  को  समाज  शिक्षा  केन्द्रों  में  मुफ्त
 बांटा  जाता  है।  त:  इनका  घाटे  पर  चलने
 का  प्रश्न  ही  नहीं  उठता  ।  यह  पत्नि कायें
 स्थानीय  स्कूलों  और  गैर  सरकारी  संस्थाओं
 को  भी,  जो  इन्हें  खरीदना  चाहें,  मामूली
 वार्षिक  चन्दे  पर  दे  दी  जाती  हैं  ny

 Development  of  Coal  Mines

 638.  Sf  Shri  R.
 Barua: ‘|  Shri  ए  K.  Deo:

 Will  the  Minister  of  Mines  and
 Fuel  be  pleased  to  state:

 (a)  whether  the  Nationa)  Coa]  De-
 velopment  Corporation  is  going  to
 draw  up  schemes  for  the  development
 of  deep  mines  with  the  aid  of  Polish
 credit;

 (b)  if  so,  the  details  of  the  scheme;
 (c)  the  estimated  cost  of  each

 scheme;  and
 (d)  in  which  areas  the  schemes  are

 likely  to  be  implemented?
 The  Minister  of  Mines  and  Fuel

 (Shri  Alagesan):  (a)  Yes.
 (9)  and  (d).  The  NC.D.C,  haga

 programme  of  developing  7  deep
 mines,  with  Polish  collaboration,  out
 of  which  5  will  be  in  the  Jharia  Coal-
 fielg  of  Bihar  and  2  in  the  Santa  Coal-
 field  in  West  Bengal.

 (c)  Estimate  in  regard  to  cost  is
 available  for  only  the  first  of  these
 mines  which  will  be  at  Sudamdih  in
 Jharia,  and  on  which  work  has
 already  commenced.  The  cost  is  esti-
 mated  to  be  Rs.  अठ  crores.  Estimates
 in  regard  to  the  rest  have  not  been
 prepared  yet.
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 Furfural  from  “EKRA”  Reed

 639.  Shri  R.  Barua:  Will  the  Minis-
 ter  of  Scientific  Research  and  Cultu-
 ral  Affairs  be  pleased  to  state:

 (a)  whether  the  process  tried  at  the
 Regional  Research  J.aboratory  in
 Assam  to  obtain  furfural  from  ‘Ekra’
 reed  has  been  successful;

 (bd)  if  so,  whether  any  concrete  step
 has  been  taken  to  have  pilot  scale
 trials  for  the  product  and  for  its  com-
 mercial  production;

 (c)  what  is  the  anticipated  demand
 for  furfural  in  India  at  present;  and

 (d)  where  do  we  get  this  substance
 from  and  the  total  cost,  thereof  per
 year?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  Yes,  Sir,  on  a  laboratory
 scale.

 (b)  Not  yet,  Sir.

 (c)  The  present  demand  cannot  be
 accurately  estimated,  but  on  the  basis
 of  assessment  made  in  the  past,  it  is
 likely  to  be  negligible.

 (d)  From  indigenous  production  and
 it  is  reported  to  be  sold  at  Rs.  4:50  per
 Ib.

 Wastage  of  Petrol

 (  Shri  P.  K.  Ghosh:
 640.  <  Shri  Kapur  Singh:

 [  Shri  Gulshan:

 Will  the  Minister  of  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  attention  of  the  Gov-
 ernment  of  India  has  been  drawn  to  a
 report  appearing  in  the  Hindustan
 Times  dated  the  30th  May,  963  re-
 garding  the  wastage  of  more  than
 1,000,  litres  of  petrol  of  I.0.C.  because
 of  leakage  of  pipe  line  in  one  of  its
 filling  stations  in  Delhi;

 (b)  if  so,  who  is  responsible  for  this
 carelessness;  and

 (c)  the  action  proposed  to  be  taken
 against  the  person!persons  concerned?

 The  Minister  of  Mines  and  Fuel
 (Shri  Alagesan):  (a)  to  (c).  The
 Government  is  aware  of  the  press  re-
 port.  The  matter  has  been  investigated
 by  an  independent  officer.  On  account
 of  the  possibility  of  the  shortage
 (which  was  found  to  be  503-47  litres,
 valued  at  about  Rs.  400)  being  due  to
 the  difference  in  the  theoretical  and
 physical  calibration  of  the  tanks,  the
 situation  is  being  watched.

 Noonmatj  Refinery

 Shrimatj  Jyotsna  Chanda:
 Shri  9.  rom  Sharma:
 Shri  R.  Barua:
 Shri  H,  C.  Soy:

 Will  the  Minister  of  Mines  and  Fuel
 be  pleased  to  state:

 64l.

 (a)  whether  the  Noonmati  Refinery
 is  working  to  its  full  capacity;

 (b)  the  daily  requirement  of  crude
 oil  per  day  for  the  refinery;  and

 (c)  whether  there  is  regular  supply
 of  crude  oil  to  refinery  from  the  oil
 fields?

 The  Minister  of  Mines  ang  Fuel
 (Shri  Alagesan):  (a)  No.

 (b)  2,250  metric  tons  per  day,  when
 working  on  ful]  stream.

 (c)  Yes.

 Karanpura  Coal  Mines

 Shri  Raghunath  Singh:
 642,  4  Shri  Sidheshwar  Prasad:

 Shri  P.  R.  Chakraverti:
 Shri  Sarjoo  Pandey:

 [
 Shri  P.  Cc.  Borooah:

 Will  the  Minister  of  Mines  and  Fuel
 be  pleased  to  state:

 (a)  whether  a  project  agreement  has
 been  signed  between  India  and  France



 १९४१४  Written  Answers

 for  the  exploitation  of  thick  coal  seams
 of  the  Karanpura  field  in  Bihar;  and

 (b)  if  so,  the  main  terms  of  the  con-
 tract?

 The  Minister  of  Mines  and  Fuel
 (Shri  Alagesan):  (a)  Yes.

 (b)  Under  the  project  agreement,
 the  National  Coal  Development  Corpo-
 ration  wil]  carry  out  working  of  thick
 highly  inclined  Sirka  seam  at  Gidi—A
 colliery  in  Karanpura  by  adopting  the
 French  long-wall  mining  method  with
 caving  and  false  roofing  on  an  experi-
 mental  basis.  The  French  Govern-
 ment  will  place  at  the  National  Coal
 Development  Corporation’s  disposal  a
 French  Engineer  and  Technicians  for
 acting  as  Instructors  and  operators  at
 the  site,  and  also  supply  special  equip-
 ment  such  as  steel  props,  cantilever
 bars  armoured  chain  conveyor,  com-
 pressor  and  methanometer,  The
 French  authorities  would  bear  the
 engineering  fees  covering  technical
 and  managerial  services  to  be  provid-
 ed  by  them  and  also  a  fixed  provision
 for  depreciation  of  the  specific  equip-
 ment  to  be  imported  from  France.  The
 precise  value  of  the  equipment  to  be
 supplied  by  the  French  Government
 will  be  known  only  after  the  complete
 data  in  regard  to  the  mine  is  available
 and  the  list  of  equipment  is  drawn  up.
 The  other  expenses  will  be  borne  by
 the  National  Coal  Development  Corpo-
 ration.  They  will  become  the  full
 owners  of  the  equipment  aftey  the  de-
 parture  of  the  French  team.

 Untouchability  (Offences)  Act

 643  f  Shri  P.  Kunhaa:
 me  Shri  Veerappa:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  the  total  number  of  cases  report-
 ed  to  the  police  under  the  Untouchuabi-
 lity  (Offences)  Act  in  96  and  962
 In  different  States;
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 (b)  the  number  of  cases  challaned
 by  the  police;

 (c)  the  number  of  cases  in  which
 the  accused  were  convicted  by  the
 courts;

 (d)  the  number  of  cases  in  which
 the  accused  were  acquitted  by  the
 courts;  and

 (e)  the  number  of  cases  still  pend-
 ing  in  the  courts?

 The  Deputy  Minister  in  the  Ministry
 of  Home  Affairs  (Shrimati  Chandra-
 sekhar):  (a)  to  (e).  Information  is
 being  collected.  A  statement  wil!  be
 jJaid  on  the  Table  of  the  House  as  soon
 as  possible,

 Houses  for  Harijans

 644.  Shri  P.  Kunhan:  Wil]  the
 Minister  of  Home  Affair3  be  pleascd
 to  state:

 (a)  the  total  amount  allotteq  to
 Kerala  for  building  houses  for  Hari-
 jans  in  the  State  in  the  first  two  years
 of  the  Third  Five  Year  Plan;

 (b)  how  much  of  this  amount  nas
 been  spent;  and

 (c)  the  number  of  houses  built  in
 the  first  two  years  of  the  Third  Plan?

 The  Deputy  Minister  in  the  Ministry
 ef  Home  Affairs  (Shrimati  Chanéra-
 sekhar):  (a)  Rs.  2°0l  lakhs.

 (b)  to  (c).  The  exact  position  is
 being  ascertained  from  tne  State
 Gcevernment.  A  statement  giving  the
 required  information  will  be  laid  or:
 tbe  Table  of  the  House  wlien  it  be-
 ccmes  available.
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 Conference  of  State  Ecucation
 Secretaries

 (  Shri  P,  C.  Borooah:
 |  Shri  Sidheshwar  Prasad:
 |  Shri  Prakash  Vir  Shastri:

 645.  <  Shri  Sham  Lal  Saraf:
 |  Dr.  L.  M.  Singhvi:
 |  Shri  Vasudevan  Nair:

 (Shri  Kishen  Pattmayak:
 Will  the  Minister  of  Education  be

 pleased  to  state:

 (a)  whether  a  meeting  of  the  State
 Education  Secretaries  was  held  in
 June,  963  to  assess  the  achievements
 and  shortfalls  in  the  Educational
 Plans  ang  to  determine  whether  any
 changes  in  the  existing  educational
 targets  are  called  for;

 (b)  if  so,  what  observations  or  re-
 commendations  were  made  at  the
 meeting;  and

 (c)  the  Government’s  decision  in
 the  light  of  the  same?

 The  Minister  of  Education  (Dr,  K.  L.
 Shrimali):  (a)  Yes,  Sir.

 (b)  The  relevant  portion  from  the
 proceedings  is  laid  on  the  table  of  the
 House.  [Placed  in  Library,  See  No.
 LT-497  /63.]

 (c)  The  recommendations  /observa- tions  are  kept  in  view  while  making
 the  Plan  appraisal.

 Enactments  for  continuation  of
 English  in  States

 (  Shri  Hem  Raj:
 646.  <  Shri  Prakash  Vir  Shastri:

 |  Shri  Ram  Ratan  Gupta:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state  which  of  the  States
 have  passed  or  propose  to  pass  legisla-
 tion  in  their  States  for  the  continua-
 tion  of  English?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajarnavis):
 Under  Article  345  of  the  Constitution,
 the  English  language  shall  continue  to

 be  used  for  those  official  purposes
 within  the  State  for  which  it  wus
 being  used  immediately  before  the
 commencement  of  the  Constitution.
 The  date-line  of  26th  January,  965
 does  not,  therefore,  apply  to  the  use
 of  English  for  the  official  purposes  of
 the  States.  Under  Article  210(2),
 however  the  English  language  cannot
 be  used  for  transaction  of  business  in
 the  Legislature  of  a  State  beyond  26th
 January,  965  unless  the  Legislature
 of  the  State  by  law  otherwise  provides.
 It  is  not  possible  at  this  stage  to  state
 as  to  how  many  States  propose  to  pass
 a  law  for  this  purpose.

 Report  on  N.P.L.

 if  Shri  Bibhuti  Mishra:
 647.  <  Shri  Bade:

 (Shri  Krishnapal  Singh:

 Will  the  Minister  of  Scientific  Re-
 search  ang  Cultural  Affairs  be  pleased
 to  state:

 (a)  whether  Professor  Blackett’s
 report  on  the  working  of  the  National
 Physical  Laboratory  has  been  submit-
 ted  to  Government;  and

 (b)  if  so,  what  is  the  gist  of  the
 main  recommendationa  of  the  report?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Hamayun
 Kabir):  (a)  The  report  has  been  re-
 ceived  by  the  Council  of  Scientific
 and  Industrial  Research.

 (b)  The  basic  recommendations  are:
 (i)  The  fundamental  physical  investi-
 gations  largely  unrelateq  to  the
 applied  work  of  N.P.L.  may  be  consti-
 tuted  into  a  Centre  for  Advanced
 Physics  to  function  in  collaboration
 with  the  Delhi  University;  and  (ii)
 The  rest  of  the  work  is  to  be  suitably
 reorganised  which  includes  inter  alia
 the  establishment  of  (a)  a  strong  divi-
 sion  devoted  to  Standards  and  Testing
 to  assist  industry;  (b)  a  Projects  Divi-
 sion  to  undertake  specific  projects  of
 development;  and  (०)  setting  up  of
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 two  development-cum-production
 Units:

 (l)  for  fabrication  of  Electronic
 Components,

 (2)  Fabrication  of  glass  apparatus
 and  equipment.

 Coal  Supply
 648.  Shri  S.  M.  Banerjee:  Will  the

 “Minister  of  Mines  and  Fuel  be  pleased
 to  state:

 (a)  whetner  coal  supply  beyond
 Moghalsarai  has  improved;

 (b)  if  so,  to  what  extent;  and

 (c)  the  steps  taken  further  to  im-
 prove  the  position?

 The  Minister  of  Mines  and  Fuel
 (Shri  Alagesan):  (a)  and  (b).  Yes.
 The  daily  average  loading  of  coal
 wagons  for  movement  in  the  direction
 above  Moghalsarai  has  improved  as
 will  be  observed  from  the  following
 statement:

 (Figures  in  wagons)

 AUGUST  21,  963

 Actual  Actual
 Moaths  loading  loading

 in  7962  in  963

 January  1,875,  2,027
 February  15734,  2,730
 March  I,9:8  2,749
 Apzil  I,890  0 26
 May  ‘1,807  2,026
 June  I,8I5  ,¢08
 July  मा  हू  I,927  2,118

 (०)  The  following  are  the  main  steps
 taken  by  the  Government  to  further
 improve  the  supply  of  coal  to  con-
 sumers  situated  in  the  above  Moghal-
 sarai  direction:—

 (i)  Increase  in  rail  movement  capa-
 city  from  July,  962  by  00
 wagons  per  day  in  the  “Above
 Moghalsarai  Area”  from  the
 Bengal  /Bihar  coalfields;

 (ii)  the  pattern  of  distribution  has
 been  revised  from  February
 963  so  as  to  move  maximum
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 supplies  in  block  rakes  for  long
 distances;

 (iii)  colliries  are  being  urged  to  step
 up  loading  of  coal  wagons  on
 Sundays  and  Holidays;

 (iv)  an  additional  route  is  being  pro-
 vided  for  movement  of  coal  from
 the  Bengal|Bihar  field  to  con-
 sumers  above  Moghalsarai  by
 the  construction  of  a  new  line
 connecting  Garhwa  Road  to
 Robertsganj;

 (v)  plans  have  been  drawn  to
 develop  the  Singrauli  coalfield,
 which  will  produce  about  2°'5
 million  tons  under  the  Third
 Plan  and  all  the  coal  will  be
 for  industries  in  the  “Above
 Moghalsarai  direction”;

 (vi)  creation  of  coal  dumps  at  impor-
 tant  places  in  the  various  States,

 Surveys  of  Wind  Velocity  in  Rajasthan

 649.  Shri  Karni  Singhji:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  the  success  which  has  so  far
 been  achieved  as  a  result  of  surveys
 of  wind  velocity  conducted  in  Rajas-
 than;  and

 (b)  the  names  of  the  places  where
 the  survey  thas  been  carried  out?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Hamayun
 Kabir):  (a)  The  surveys  indicate  that
 if  lines  are  drawn  due  North  and  West
 from  Jodhpur,  the  area  to  the  West
 and  North  of  these  lines  is  more
 favourable  for  wind  power  utilisation.
 Wind  electric  generators  of  1-2,  KW
 may  work  in  these  areas  except  during
 the  winter  months.  Water  pumping
 windmills  will  work  over  most  parts
 of  Rajasthan  but  their  performance
 wil]  be  appreciably  less  during  the
 winter  months,
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 (b)  The  names  of  the  places  are:
 i.  Ganganiagar.  12.  Pilani.
 2.  Bikaner.  3  Tonk.
 3.  Jodhpur.  14.  Alwar.
 4.  Barmer.  i5.  Dholpur

 5.  Jaipur,  ‘16.  Erinpura  Road.
 6.  Ajmer.  Ie  Phalodi.
 7.  Kotah.  ‘18,  S:kar.
 8.  Brijnagar.  I9.  Jaisalmer.
 9.  Gadra  Road.  20.  Udaipur.

 ro,  Churu.  2I.  Jhalawar.
 ri.  Nagaur.

 Former  Ruler  of  Bastar
 Shri  Birendra  Bahadur
 Singh:

 Shri  P.  C.  Deo  Bhanj:
 650  Shri  Lakhmu  Bhawani:

 Shri  Prakash  Vir  Shastri:
 Shri  Gokaran  Prasad:

 |  Shri  Mate:
 (Shri  Onkar  Lal  Berwa:

 Will  the  Ministr  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  a  final  decision  has
 been  taken  to  release  the  property  of
 former  Ruler  of  Bastar  from  the  con-
 trol  of  Court  of  Wards;

 (b)  if  so,  what  are  the  details  of  the
 decision;  and

 (c)  whether  the  same  has  since  been
 implemented?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajarnavis):
 (a)  to  (c).  The  Government  of  Madhya
 Pradesh  have  released  the  pro-
 perty  of  the  former  Ruler  of  Bastar
 from  the  Court  of  Wards  with  effect
 from  the  25th  July,  1963.  The  proper-
 ty  belonging  to  the  former  Ruler  in
 his  private  capacity  will  be  handed
 over  to  him,  but  the  property  held  by
 him  in  his  capacity  as  Ruler  of  Bastar
 will  however  pass  to  the  present
 Ruler,  Maharaja  Vijay  Chandra  Bhanj
 Deo.

 राष्ट्रीय.  रक्षा  कोष

 ६५१.  को  औंकार  लाल  बैरवा  :  क्‍या
 गुह-किये  मंत्री  यह  बताने  की  कृपा  करेंगे  कि
 राष्ट्रीय  रक्षा  कोष  में  भूतपूर्व  नरेशों  ने  अब
 तक  कितना  पैसा  दिया  है  ?

 87  (Ai)LSD—4.
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 गृह-कार्य  मंत्री  श्री  लाल  बहादुर
 शास्त्री  )  :  भूतपूर्व.  नरेशों  ने  राष्ट्रीय  रक्षा
 कोष  में  अपनी  निजी  शैलियों  में  से  कुल
 २८,७१,६१७  रू०  ४०  न०  पै०  का  विधिक
 अंशदान  देने  का  वचन  दिया  था  |  गुड़  मंत्रालय
 में  उपलब्ध  सूचना  के  अनुसार  भूतपूर्व  नरेशों
 ने  प्रभी  तक  १७,६३,४४५  रू०  की  रकम  दे
 दी है।

 जीव  उत्पत्ति  संबंधी  श्रनुसंघान

 ६५२.  श्री  बेकार  लाल  बैरवा  :  क्‍या
 “मानिक  श्रनुसंघान  ज़ोर  सांस्कृतिक-कार्य
 मंत्री  यर  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  चार  भारतीय
 वैज्ञानिकों  ने  नैनीताल  की  प्रयोगशाला  में
 जीव  उत्पत्ति  के  कुछ  महत्वपूर्ण  तत्वों  का
 विश्लेषण  किया  है  ;  और

 (ख)  यदि  हां,  तो  इनके  पांच  साल
 के  अध्ययन  का  क्या  परिणाम  रहा  है  ?

 वैज्ञानिक  अनुसंधान  श्र  सांस्कृतिक-
 कार्य  मंत्रालय  में  उपमंत्री  (डा०  म०  मो०
 दास)  :  (क)  और  (ख).  यह  प्रश्न  [शायद
 उस  अनुसंधान के  बारे  में  है  जो  प्रोफेसर  दो
 एन०  भर्ती  के  नेतृत्व  में  डी०  एस०  बी०
 गवर्नमेंट  कालेज,  नैनीताल  में  और  इलाहाबाद
 यूनिवर्सिटी  के  रसायन  शास्त्र  के  असिस्‍टेंट
 प्रोफेसर  डा०  कृष्ण  बहादुर  के  नेतृत्व  में  इन-
 आर्गेनिक  सामग्री  से  जीव-उत्पत्ति  के  बारे
 में  की  गई  हू  V

 हमारी  पूछताछ  पर  उत्तर  प्रदेश  सरकार
 ने  निम्नलिखित  सूचना  दी  है  -—

 नैनीताल  में  प्रोफेसर  ०  एन०.  भर्ती
 और  श्री  एम०  डी०  पाठक  तथा
 इलाहाबाद  में  डा०  कृष्ण  बहादुर
 और  उनकी  पत्नी  डा०  एस०
 रंगनायकी,  अपने  अनुसंधान
 छात्रों  की मदद  से,  फोटोकेमिकल
 प्रोसेस  के  जरिये  ऐसी  सेल  के
 आकार  की  यूनिटें  (०-५  से
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 २.४  माइक्रोन)  तैयार  करने  में
 सफल  हुये  हैं  जिन  में  समरस
 वृद्धि,  गुणन  और  मेटाबोलिक
 क्रिया  के  जीव संबंधी  गुण  दिखाई
 देते  हैं।  इन  यूनिटों  को  जीवाणु
 कहा  गया  है  ve

 Departure  of  Australian  Tennis  Coach

 (  Shri  D.  D.  Puri:
 653.  Shri  P.  Kunhan:

 (  Shri  Indrajit  Gupta:
 Will  the  Minister  of  Education  be

 pleased  to  state:
 (a)  whether  the  attention  of  Gov-

 ernment  has  been  drawn  to  the  press
 statement  of  the  Director  of  the
 National  Institute  of  Sports  regarding
 the  Australian  Tennis  Coach,  Mr.
 Stanley  Edwards;

 (b)  whether  Mr.  Edwards  has  left
 India  with  the  tennis  team  without
 the  permission  of  the  Director  of  the
 National  Institute  of  Sports;

 (c)  if  not,  who  has  accepted  his
 resignation;  and

 (d)  whether  the  resignation  was
 accepted  against  the  unanimous
 decision  of  the  National  Institute  of
 Sports  Board  to  the  contrary?

 The  Minister  of  Education  (Dr.
 K.  L,  Shrimali):  (a)  Yes,  Sir.

 (b)  and  (c).  Mr.  Stanley  Edwards
 accompanied  the  Junior  Tennis  team  to
 U.K.  with  the  permission  of  the  Gov-
 ernment  of  India  who  advised  the
 Director,  National  Institute  of  Sports
 to  relieve  him.

 (d)  No,  Sir.

 Ban  on  Promotions
 654.  Shri  Warior:  Will  the  Minister

 of  Home  Affairs  be  pleased  to  state:
 (a)  whether  there  is  a  ban  on  pro-

 motions  during  the  Emergency  and  if
 so,  to  what  categories  does  this  ban
 apply;

 (b)  whether  it  is  a  fact  that  certain
 senior  officers  of  Home  and  Finance
 Ministries  were  promoted  recently;
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 (c)  if  so,  what  were  the  special  rea-
 sons  for  promoting  them  in  spite  of
 the  ban;  and

 (d)  in  how  many  cases,  for  cate-
 gories  of  staff  below  the  rank  of
 Under  Secretary,  have  exemptions
 from  the  ban  been  given?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajarnavis):
 (a)  There  is  a  ban  on  promotions  only
 to  decentralised  cadres  and  as  such
 the  ban  does  not  apply  to  promotions
 to  the  grade  of  Under  Secretary  and
 above  as  appointments  to  these  grades
 are  centralised  and  any  surpluses  can
 be  adjusted  by  transfers  from  one
 Ministry  to  another  and  by  adjust-
 ments  in  tenure  deputations.

 (b)  Yes,
 (c)  Does  not  arise  in  view  of  answer

 to  (a).
 (d)  A  statement  is  laid  on  the  Tabie

 of  the  House.  [Placed  in  Library,
 See  No,  LT-498/|63].

 Committee  for  Survey  of  India

 655.  J  Shri  Ramachandra  Ulaka:
 \  Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultura]  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No.  226  on  the  10th
 November,  962  and  state:

 (a)  whether  Government  have  since
 considered  the  Report  of  the  Com-
 mittee  for  Survey  of  India  and  the
 Nationa]  Atlas  Organisation;  and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Scientific  Research  and  Cultural
 Affairs  (Dr.  M.  M.  Das):  (a)  and  (b).
 The  Report  is  still  under  consideration
 by  the  Government.

 Science  Teaching

 656.  f  Shri  Dhuleshwar  Meena:
 Shri  Ramachandra  Ulaka:

 Will  the  Minister  of  Education  be
 pleased  to  refer  to  the  reply  given  to
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 Starred  Question  No.  95  on  the  l4th
 November,  962  and  state:

 (a)  whether  Government  have  since
 considered  the  proposal  to  implement
 the  recommendations  of  the  National
 Seminar  of  Science  Consultants  for
 improvement  of  science  teaching  in
 the  elementary  stage;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Education  (Dr.

 K.  L.  Shrimali):  (a)  and  (b).  The
 recommendations  of  the  Seminar  have
 been  circulated  to  all  the  State  Gov-
 ernments  for  necessary  action.

 Higher  Education  in  Delhi

 Shri  Balkrishna  Wasnik:
 Shri  Prakash  Vir  Shastri:

 (Shri  Kachhavaiya:
 Will  the  Minister  of  Education  be

 Pleased  to  state:
 (a)  whether  the  problem  of  admis-

 sion  in  colleges  had  been  very  acute
 during  this  session  in  Delhi;

 Shri  Bhagwat  Jha  Azad:
 657,

 (b)  whether  a  large  number  of
 aspirants  for  higher  studies  have  been
 refused  admission;  and

 (c)  the
 regard?

 latest  position  in  this

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  and  (b).  It  is  a
 fact  that  there  was  some  difficulty  in
 the  matter  of  admission  in  colleges  in
 Delhi  during  the  current  academic
 session,  but  the  University  met  the
 situation  by  increasing  the  number  of
 seats  in  various  courses  by  1702.  Be-
 sides,  to  enable  some  more  students  to
 get  admission  in  Science  courses,
 where  all  the  seats  were  not  filled,  the
 minimum  percentage  required  for  ad-
 mission  for  B.Sc.  (Hons.)  was  lowered
 from  60  to  57  and  for  B.Sc.  (General)
 Group  ‘A’  from  50  to  45.  Those  who
 could  not  secure  admission  in  the
 Tegular  B.A.  (Pass)  course  were  ad-
 vised  to  join  Correspondence  Courses
 and  the  Advisory  Board  of  Women’s
 (Non-Collegiate)  Education.
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 (c)  Out  of  the  total  of  0575  students
 who  registered  themselves  with  Delhi
 University  for  admission  to  different
 courses,  8,390  have  been  admitted.

 Evening  College  at  Calicut
 658.  Shri  Imbichibava:  Will  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  the  Kerala  University has  submitted  any  proposal  to  start
 an  evening  college  at  Calicut;

 (b)  if  so,  the  details  thereof;  and
 (c)  when  the  college  is  expected  to

 start  functioning?
 The  Minister  of  Education

 L,  Shrimali):  (a)  No,  Sir.
 (b)  and  (c).  Do  not  arise.

 (Dr.  K

 Plan  Allocation  on  Education
 659.  Shri  A.  N.  Vidyalamkar:  Will

 the  Minister  of  Education  be  pleased
 to  state:

 (a)  the  over-all  utilisation  of  Plan
 allotments  for  education  during  the
 First,  Second  and  Third  years  of  the
 Third  Plan  and  the  percentage  of
 utilisation  in  these  years;  and

 (b)  the  schemes  where  the  utilisa-
 tion  so  far  has  been  less  than  40  per
 cent  of  the  allotment  and  reasons  for
 slow  progress?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  A  statement  is  laid
 on  the  Table  of  the  House,  [Placed
 in  Library,  See  No.  LT-499]63].

 (b)  The  schemes  of  General  Educa-
 tion  have  been  grouped  in  four  main
 groups  viz.,  Elementary  Education,
 Secondary  Education,  University  and
 Higher  Education  and  Other  Educa-
 tional  Schemes.  In  none  of  these
 groups,  is  anticipated  expenditure  for
 1961-64  less  than  40  per  cent  of  the
 allocation.

 Lady  S.  V.  Teachers
 660.  Shri  Bade:  Will  the  Minister  of

 Education  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  Lady

 S.  V.  Teachers  under  Directorate  of
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 Education,  Delhi  have  been  ignored
 for  grant  of  scale  of  Rs.  130-300/- under  the  Directorate  of  Education,
 Delhi;

 (b)  if  so,  what  are  the  reasons;  and
 (c)  whether  they  will  be  grantel

 the  scaie  in  near  future?
 The  Minister  of  Education  (Dr.  K.

 L.  Shrimali):  (a)  All  eligible  lady
 S.  ५.  Teachers  have  been  granted  the
 scale  of  Rs.  130-300|-.

 (b)  and  (c).  Questions  do  not  arise.
 National  Physical  Laboratory

 66l.  Shri  Bade:  Will  the  Minister  of
 Scientific  Research  and  Cultural
 Affairs  be  pleased  to  state:

 (a)  whether  the  Director  of  Na-
 tional’  Physical  Laboratory  has  not
 been  appointed  as  yet;  and

 (b)  since  when  the  post  is  lying
 vacant?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  Yes,  Sir.

 (b)  4th  June,  96l,  but  a  Deputy
 Director-in-Charge  was  appointed  on
 21-4-1962.,

 Production  of  Coal

 662.  Shri  Bade:  Will  the  Minister
 of  Mines  and  Fuel  be  pleased  to  state
 whether  Government  have  fixed  ficld-
 wise  targets  of  production  of  coal]  in
 various  collieries?

 The  Minister  of  Mines  and  Fuel
 (Shri  Alagesan):  Yes;  Government
 have  fixed  field-wise  targets  of  prcduc-
 tion  of  coal  during  the  Third  Plan

 riod.

 Civics  Teachers

 663.  Shri  Bade:  Will  the  Minister
 of  Education  be  pleased  to  state:

 (a)  the  number  of  Higher  Secon-
 dary  Schools  in  Delhi  which  do  net
 have  qualified  staff  to  teach  civics
 to  Class  XI  and  the  reasons  as_  to
 why  required  staff  could  not  be
 provided  therein;
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 (b)  whether  there  are  any  teachers
 in  Delhi  Higher  Secondary  Schools
 who  have  not  been  provided  post
 graduate  teachers’  grade  even  if  thcy
 hold  the  requisite  qualifications  to
 teach  civics  to  XI  class  and  are  teach-
 ing  civics  to  XI  class  at  present;  end

 (c)  if  so,  the  reasons  therefor?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  Nil.

 (b)  No,  Sir.
 (c)  Does  not  arise.

 Aid  to  Bharat  Sewak  Samaj
 664.  Shrj  Daljit  Singh:  Will  the

 Minister  of  Education  be  pleased  to
 state  the  amount  of  grant  given  to
 Bharat  Sewak  Samaj  (Punjab  Branch)
 during  1962-63.  and  1963-64  so  far  for
 running  different  Camps?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):

 Year  Amount

 1962-63,  29,6.7l
 1963-64,  10,806.00

 *Note—The  grant  has  been  paid
 through  the  Central  Bharat  Sewak
 Samaj,  New  Delhi.

 International  Programme  on  Scientifie
 Hydrology

 (  Shri  8.  C.  Samanta:
 665.  Shri  B,  K.  Das:

 Shri  M.  L.  Dwivedy:

 Will  the  Minister  of  Education  be
 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No.  904  on  the  l7th
 April,  963  and  state:

 (a)  whether  India  participated  in
 the  preparatory  meeting  of  experts
 convened  by  UNESCO  in  May  last  to
 work  out  long-term  programme  for
 international  cooperation  on  Scientific
 Hydrology;

 (b)  if  so,  whether  some  experts
 of  Transport  and  Communications
 Ministry  also  were  included  in  the
 delegation;  and
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 (c)  the  main  points  discussed  and
 recommended  by  the  meeting  and
 Government’s  reactions  to  them?

 The  Minister  of  Education  (Dr.  K.
 L,  Shrimali):  (a)  No,  Sir.

 (b)  Does  not  arise,
 (c)  A  statement  will  be  placed  on

 the  Table  of  the  House  after  the  pro-
 ceedings  of  the  meeting  have  been  re-
 ceived  and  examined.

 ‘Kalgi’  of  Guru  Gobind  Singh

 666.  Shri  Daljit  Singh:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Kalgi  (Holy  Crown)  of  Guru  Gobind
 Singh,  the  tenth  Guru  of  Sikhs,  was
 taken  by  the  English  to  London  and
 is  in  the  Museum  of  London;

 (b)  whether  a  demand  ‘has  been
 made  to  secure  its  return;  and

 (c)  if  so,  what  steps  are  being  taken
 Or  proposed  to  be  taken  in  the  matter?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  and  (b).  No,  Sir.

 (c)  Does  not  arise.

 Text-books  from  Printing  Press  at
 Mysore

 J  Dr,  Mahadeva  Prasad:
 ‘  Shri  Sezhiyan:

 Wilt  the  Minister  of  Education  be
 Pleased  to  state:

 (a)  the  subject  and  class-wise  de-
 tails  of  the  publication  of  school  text-
 books  by  the  Printing  Press  at
 Mysore;

 {b)  what  is  the  method  of  the  selec-
 tion  of  the  text-books  to  be  printed;
 and

 (c)  the  number  of  text-books  to  be
 distributed  to  poor  and  needy  child-
 ren  in  different  States?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  The  printing  press  for
 Mysore  is  one  of  the  three  printing
 presses  offered  as  gift  te  India  by  the
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 Government  of  West  Germany  under
 the  UNESCO  programme  of  Assist-
 ance  to  South-East  Asian  countries  to
 expand  primary  education.  It  has
 not  yet  been  set  up.  The  issues
 raised  in  (a),  (9)  and  (c)  do  not
 therefore  arise  at  this  stage.

 Research  in  Astronomy
 668.  Shri  Eswara  Reddy:  Wili  the

 Minister  of  Education  be  pleased  to
 State:

 (a)  whether  Government  have  any
 scheme  to  promote  research  and  train-
 ing  in  astronomy  in  Indian  Universit-
 Tes;

 (b)  if  so,  the  details  of  the  scheme;
 and

 (c)  the  expenditure  to  be  incurred
 in  this  respect  during  1963-647,

 The  Minister  of  Education  (Dr,  K.
 L,  Shrimali);  (a)  and  (b).  The  Gov-
 ernment  has  no  such  scheme  but  the
 University  Grants  Commission,  dur-
 the  Second  Five  Year  Plan  selected
 the  following  centres  for  develcping
 facilities  for  training  and  research  in
 Astronomy:

 (l)  The  Nizamiah  Observatory
 and  the  Department  of  Astro-
 nomy,  Osmania  University,
 Hyderabad  (Deccan)  for
 training  and  research  in  ex-
 perimental  Astronomy,  and

 (2)  the  department  of  Physics,
 Delhi  University  for  train-
 ing  in  Theoretical  Astronomy
 and  Astro-Physics.

 (c)  During  the  Second  Five  Year
 Plan  period,  the  Commission  approv-
 ed  a  total  non-recurring  expenditure
 of  Rs.  -18,58,500  for  the  development  of
 the  Nizamiah  Observatory  and  the
 Department  of  Astronomy  at  Osmania
 University,  Hyderabad.  A  part  of
 this  expenditure  amounting  to
 $  +1,60,000,  was  available  for  purchase
 of  equipment  and  books  and  journals
 from  the  funds  under  the  India
 Wheat  Loan  Educational  Exchange
 Programme.  The  remaining  expendi-
 ture  is  to  be  met  on  a  sharing  basis
 of  2:]  between  the  University  Grants
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 Commission  and  the  Osmania  Univer-
 sity.  The  Commission  also  approv-
 ed  an  expenditure  of  Rs,  32,000  p.a.
 for  staff  and  maintenance  of  the  De-
 partment  of  Astronomy.  In  the  case
 of  the  Department  of  Physics,  Delhi
 University,  the  Commission,  during
 the  Second  Plan  period,  sanctioned  a
 non-recurring  expenditure  of  Rs.  9.50
 lakhs  and  a  recurring  expenditure  of
 Rs.  20,000  per  annum,

 During  the  Third  Five  Year  Plan,
 sanctions  for  appointing  additional
 staff  members  and  for  incurring  ex-
 penditure  on  library  books  and
 journals  have  also  been  conveyed  to
 the  Department  of  Astronomy,
 Osmania  University,  at  an  estimated
 cost  of  Rs.  7,650  (recurring  per
 annum)  and  non-recurring  Rs,  10,000.

 Necessary  grants  against  the  ex-
 penditure  approved  as  indicated  above
 are  being  released  to  the  universities
 concerned  according  to  their  require-
 ments  and  would  be  made  available
 during  the  year  1963-64  also,

 Regional  Schools  of  Printing

 (  Shri  Kajrolkar:
 69.  4  Shri  Yashpal  Singh:

 Shri  A.  S.  Saigal:

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleased
 to  state:

 (a)  whether  the  Eleventh  All  India
 Printers’  Conference  has  urged  Gov-
 ernment  to  improve  the  _  teaching
 standards  in  the  four  Regional  Schools
 of  Printing;  and

 (b)  if  so,  what  is  the  reaction  of
 Government  thereto?

 The  Minister  ef  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  No  such  proposal  has
 been  received  from  the  Printers’  Con-
 ference.

 (b)  Does  not  arise.

 AUGUST  21,  963  Written  Answers  I788

 Central  Police  Radio  Institute
 670.  Shri  P.  C.  Borooah:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  a  Central  Police  Radio
 Institute  is  proposed  to  be  set  up  in
 Delhi;

 (b)  if  so,  at  what  cost;  and
 (c)  what  steps  have  been  taken  in

 that  direction  so  far?
 The  Minister  of  States  in  the  Minis-

 try  of  Home  Affairs  (Shri  Hajarnavis):
 (a)  to  (c).  A  proposal  to  set  up  a
 Central  Police  Radio  Institute  in  Delhi
 is  under  consideration  and  the  details
 are  being  worked  out.

 मिर्जापुर  जिले  में  लोह  प्रयास  कौर  चुने  का
 पत्थर

 S  श्री  विश्वनाथ  पांडेय  :
 au  श्री  विश्वास  प्रसाद  :

 क्या  खान  और  इंधन  मंत्री  यड़  बताने  की
 कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  मिर्जापुर
 जिले  (उत्तर  प्रदेश)  में  भूगर्भवेत्ताओं  के  दल
 को  लौट  अयस्क  और  चूने  के  पत्थर  का  भारी
 भंडार  मिला  है  ;  और

 (ख)  यदि  हां,  तो  लौड  अयस्क  तथा

 चूने  के  पत्थर  का  कितना  भंडार  प्राप्त  हुआ
 है?

 खान  शर  इंधन  मंत्री  (श्री  अनशन):
 (क)  लल  ही  में  ऐसी  कोई  खोज  नहीं  की  गई

 है  किन्तु  बहुत  वर्षों  से  चूना-पत्थर  के  बड़े
 निक्षेपों  और  कच्चे  लोहे  की  कम  मात्रा  की
 विद्यमानता  का  पता  लगा  है  1

 (ख)  चूना  पत्थर  के  संशयों  का  ७५
 मिलियन  मीटरी  टन  में  होने  का  अनुमान
 है  1

 Single  Organisation  for  Coal
 Washeries

 S  Shri  Morarka:
 67.  ‘|  Shri  Ravindra  Varma:
 Will  the  Minister  of  Mines  and  एटा

 be  pleased  to  state:

 ६७१.
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 (a)  whether  Government  is  consi-
 dering  a  proposal  to  run_  ll  coal
 washeries  under  one  organisation;  and

 (b)  if  so,  the  decision  taken  in  the
 matter?

 The  Minister  of  Mines  and  Fuel
 (Shr:  Alagesan):  (a)  and  (b).  There
 i-  53  proposal,  at  present,  to  run  all
 coal  washeries  under  one  organisation.

 स्तर  सागर  क्षेत्र  में  तेल

 ६७३.  श्री  'रा०  स०  तिवारी  :  क्या  खान
 और  इंधन  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि  :

 (क)  क्‍या  यह  सच  है  कि  क़सम  के
 रूद्र  सागर  क्षेत्र  में  जो  पड़ताल  की  गई  है
 उसमें  तेल  पाये  जाने  की  पूरी  संभावना  है  ;

 (ख)  यदि  हां,  तो  इसके  निकाले  जाने
 पर  कितना  व्यय  होगा  ;  और

 (ग)  यह  कार्य  कब  से  शुरू  हो  सकेगा  ?

 खान  और  इंधन  मंत्री  (श्री  श्रलगेशन)  :

 (क)  जी  हां  ।

 (ख)  इस  स्थिति  पर  नहीं  बताया  जा
 सकता  |

 (ग)  २८-५-१६६०  को  प्रद्वेषी
 कार्य  शुरू  हुआ  ।  तब  तक  ६  कुएं  व्यधित
 किये  गये  हैं  -  आगे  अन्वेषण  कार्य  प्रगति
 पर  है  ।

 Central  Research  Organisation  for
 Graphic  Arts

 Shri  Kajrolkar:
 674.  Shri  Yashpal  Singh:

 Shri  A.  S.  Saigal:

 Will  the  Minister  of  Scientific  Re-
 search  and  Cultural  Affairs  be  pleased
 to  state:

 (a)  whether  the  Eleventh  All  India
 Printers’  Conference  has  urged  Gov-
 ernment  to  establish  a  Central  Re-
 search  Organisation  for  Graphic  Arts;
 and

 (b)  if  so,  what  is  the  reaction  of
 Government  thereto?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  No  such  proposal  has
 been  received  from  the  Printers’  Con-
 ference.

 (b)  Does  not  arise.

 Indian  Economic  Service

 675.  Shri  R.  6.  Dubey:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No.  265  on  the  Ist  May,
 963  and  state:

 (a)  whether  the  list  of  officials  to
 be  included  in  the  Indian  Economic
 Service  has  since  been  finalised;  and

 (b)  if  so,  when  it  is  likely  to  he
 published?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajarnavis):
 (a)  The  list  has  yet  to  be  finalised.

 (b)  It  will  be  published  as  soon  as
 it  is  finalised.

 Study  of  Languages  in  Delhi  Schools

 676.  Shri  G.  S.  Musafir:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  class  from  which  the  second
 language  is  to  be  taught  in  the  schools
 of  Delhi  Union  Territory  where  the
 medium  of  instruction  is  Hindi  and
 the  minimum  number  of  students  re-
 quired  to  start  the  subject;

 (b)  the  class  from  which  the  second
 language  is  to  be  taught  where  the
 medium  of  instruction  is  not  Hindi  but
 and  other  language  out  of  the  fourteen
 approved  under  the  Constitution  of
 India;  and

 (c)  the  class  from  which  the  third
 language  is  to  be  taught  where  the
 medium  of  instruction  is  Hindi  and
 the  minimum  number  of  students  re-
 quired  to  start  the  class  for  the  intro-
 duction  of  third  language?
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 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  to  (c).  The  posi-
 tion  regarding  teaching  of  languages
 in  Delhi  Schools  is  as  follows:

 (l)  Clauses  |  to  VIIT

 (i)  Hindi  Medium  Schools.

 In  Hindi  medium  schools  the  second
 language  which  is  English  is  introduc-
 ed  from  Class  VI.  The  second  langu-
 age  is  compulsory  for  all  students  and
 the  question  of  prescribing  a  mini-
 mum  number  of  students  for  introduc-
 ing  this  language  does  not  arise.  A
 third  language  is  also  allowed  from
 Class  VI  if  at  least  2  students  make
 a  request  for  it.  The  third  language
 can  be  so  taken  in  lieu  of  one  of  the
 following  subjects:  Sanskrit,  Drawing.
 Music,  Art  and  Craft.

 (ii)  Non-Hindi  Medium  Schools.

 In  schools  where  the  medium  of  in-
 struction  is  other  than  Hindi,  the
 second  language  which  is  Hindi,  is
 introduced  from  Class  III.  English
 which  is  the  third  language  is  intro-
 duced  from  Class  VI.  Both  the  second
 and  third  languages  are  compulsory.
 (2)  Clauses  IX  to  XI.
 (i)  Higher  Secondary  Schools.

 In  Classes  IX  to  XI;  English  is  com-
 pulsory  for  all.  In  addition,  a  modern
 Indian  language  (Hindi,  Urdu,  Pun-
 jabi,  Bengali,  Tamil,  Telugu,  Gujrati,
 Marathi  or  Sindhi)  is  also  required  to
 be  taken.  The  choice  of  a  particuiar
 modern  Indian  language  is  allowed  if
 the  minimum  number  0  students
 ‘taking  that  language  in  a  school  is  12.

 (ii)  Multipurpose  Schools.

 In  Multipurpose  Higher  Secondary
 Schools  three  languages  have  to  be
 taken  for  examination  (i)  English  (ii)
 Mother  tongue  or  a  regional  language
 and  (iii)  a  language  other  than  mother
 tongue  (Hindi  for  those  whose  mother
 tongue  is  not  Hindi  and  some  other
 modern  Indian  language  for  those
 whose  mother  tongue  is  Hindi).
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 Teaching  facilities  for  compulsory  lan-
 Suage  subjects  are  provided  without
 any  requirement  of  particular  number
 of  students,  but  regarding  other  lan-
 Suage  subjects,  the  number  of  students
 taking  any  particular  language  in  the
 school  should  be  at  least  12.

 Modern  Indian  Languages  in  Delhi
 University

 677.  Shri  G.  S.  Musafir:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  steps  taken  by  the  Delhi
 University  and  its  constituent  Colleges
 to  encourage  the  study  of  Modern
 Indian  languages  especialiy  Bengali,
 Urdu,  Tamil  and  Punjabi;

 (b)  in  how  many  colleges  the
 arrangements  for  the  teaching  of  these
 subjects  exist  and  in  now  many  col-
 leges  the  arrangements  are  expected
 to  be  made  in  the  coming  academic
 year;  and

 (c)  what  is  the  minimum  number  of
 students  required  for  starting  the
 course  on  Modern  Indian  Language?

 The  Minister  of  Education  (Dr.  K.  L..
 Shrimali):  (a)  The  University  of  Delhi
 permits  the  teachirig  of  the  various
 Modern  Indian  Languages  :n_  the
 following  courses:—

 B.A.  (Pass)—Hindi,  Urdu,  Ben-
 gali,  Panjabi,  Sindhi,  Tamil,  Telgu,

 Kannada,  Malayalam  and  Gujarati
 as  one  of  the  subjects  of  study.

 B.A.  (Hons.)—Hindi,  Urdu,  Ben-
 gali  and  Panjabi.
 The  University,  besides  providing

 teaching  facilities  for  M.A.  courses  in
 Hindi,  Urdu,  Bengali  and  Panjabi,  has
 also  introduced  Certificate  Courses  in
 Tamil,  Kannada,  Gujarati,  Malayalam,
 Bengali,  Telugu  and  Marathi.

 (०)  Arrangements  for  the  teaching
 of  one  or  more  of  these  languages  for
 B.A.  (Pass)  Course  exist  in  all  the
 Colleges  depending  on  the  number  of
 students.  These  arrangements  are
 likely  to  be  continued  during  the  next
 academic  session.
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 (c)  No  minimum  number  has  been
 fixed.  However,  at  a  meeting  of  the
 Principals  of  Colleges  held  in  Octo-
 ber,  1962,  it  was  decided  that  if  tue
 number  of  students  offering  a  Modern
 Indian  Language  like  Tamil,  Te'ugu,
 Bengali,  etc.,  was  0  or  12,  the  College
 may  make  arrangements  for  teaching
 of  such  language  by  appointing  a  pari-
 time  teacher  in  the  subject  concerned,
 otherwise  the  teaching  may  be  donc  in
 collaboration  with  neardy  Colleges,
 which  have  facilities  for  the  same.

 Suicides  in  Union  Territories

 678  J  Shri  Ramachandra  Vtaka:
 ‘|  Shri  Dhuleshwar  Meena:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state:

 (a)  whether  there  were  any  cases
 of  suicides  on  account  of  hunger  in
 the  Union  Territories  during  March,
 1963;  and

 (b)  if  so,  the  number  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajarnavis):
 (a)  and  (b).  The  information  is  being
 collected  and  will  be  placed  on  the
 Table  of  the  House  in  due  course.

 Welfare  Extension  Projects  in  Nefa
 679.  Shri  D.  D.  Mantri:  Will  the

 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  the  Central  Social  Wel-
 fare  Board  has  started  any  welfare
 extension  projects  in  NEFA;  and

 (b)  if  so,  how  much  amount  had
 been  spent  for  the  purpose
 1962-63?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  (a)  Yes  Sir,  the  Board
 sanctioned  0  multipurpose  welfar2
 extension  project  centres  for  NEFA
 in  July  1963.  The  number  of  centres
 in  which  the  work  has  actually  been
 started  is,  however,  not  known.

 during.

 to  Matters  of  Urgent
 Public  Importance

 (b)  No  amount  was  incurred  by  the
 Board  on  this  account  during  1962-63
 as  the  project  centres  fuve  been  sanc-
 tioned  only  during  1963-64.

 Hindi  Books  for  Educationa!  Institu-
 tions

 680.  Shri  Sezhiyan:  Wiil  the  Min-
 ister  of  Education  be  pleased  to  state
 the  amount  allotted  :or  (1993-64,  for
 free  supply  of  Hindi  Pooks  to  Educa-
 tional  Institutions  and  Libraries  in
 non-Hindi  speaking  States?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  Rs.  20  lacs.

 2.00  hrs.
 RE:  CALLING-ATTENTiON-NOTICE

 Mr.  Deputy-Speaker:  Now,  we  shall
 take  up  the  calling-attention-nctice.

 Skri  Swell  (Assam—Autonomous
 Districts):  May  I  make  a  submission,
 Sir?  I  want  your  guidane2  and  also
 some  information.  So,  I  want  to  make
 a  submission.  Would  you  _  kindly
 allow  me,  Sir?  Four  days  ugo,  I  had
 sent  a  notice  calling  the  attention  of
 the  Prime  Minister  io  the  strike  of  the
 students  in  NEFA,  which  has  para-
 lysed  and  shaken  the  corfidence  of
 the  tribal  people  in  the  strategic  area.
 Like  everyting  relating  to  the  tribal
 people,  it  seems  that  that  notice  has
 been  shelved  and  ignored.  May  I
 know  whether  this  is  the  way  Gov-
 ernment  are  treating  the  tribai  ques-
 tion?

 Mr.  Deputy-Speaker:  I  would  re-
 quest  the  hon.  Member  to  see  me  in
 my  Chamber  and  get  the  reply.

 2.02  hrs.
 CALLING  ATTENTION  TO  MATTERS
 OF  URGENT  PUBLIC  IMPORTANCE
 EXPLOSION  IN  POLICE  STORAGE  MAGAZINE

 NEAR  GAUHATI
 Shri  S.  M.  Banerjee  (Kanpur):  I

 call  the  attention  of  the  Minister  of
 Works,  Housing  and  Rehabilitation  to
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 {Shri  S.  M.  Banerjee]
 the  following  matter  of  urgent  public
 importance  and  I  request  that  he  may
 make  a  statement  thereon:

 “The  explosion  in  the  police
 storage  magazine  near  Gauhati  on
 the  l3th  August,  1963,  resulting
 in  the  death  of  a  large  number  of
 persons.”.
 The  Minister  of  Works,  Housing  and

 Rehabilitation  (Shri  Mehr  Chand
 Khanna):  It  is  witn  deep  regret  that
 I  have  to  make  this  statement  about
 the  tragic  accident  on  the  3th  August
 at  Garbhanga  about  9  miles  from
 Gauhati  in  Assam  which  resulted  in
 heavy  casualties.  The  local  authorities
 reached  the  spot  soon  after  the  occur-
 rence  and  started  enquiries.  Our  In-
 spector  of  Explosives  from  Calcutta
 and  the  Deputy  Chief  Inspector  of
 Explosive  from  Nagpur  also  reached
 Gauhati  without  delay.  The  details  of
 the  accident  that  we  have  been  able
 to  obtain  from  the  State  Governn.ent
 and  from!  our  own  officers  are  as
 follows.

 The  explosion  occurred  in  the  State
 P.W.D.’s  provincial  explosive  maga-
 zine  at  Garbhanga  at  about  6-C0  hours
 on  the  3th  August.  The  site  is  in  a
 reserve  forest.  It  appears  that  three
 truck  loads  of  newly  received  explo-
 sives,  said  to  be  only  safety  fuses,
 were  being  unloaded  and  stacked  in
 the  magazine.  Adjoining  this  maga-
 zine,  there  was  another  large  high  ex-
 plosive  magazine.  Both  magazines
 were  licensed  by  the  Department  of
 Explosives.  Both  the  magazines  blew
 up,  leaving  only  two  deep  craters,  one
 70  ft.  in  diameter  and  the  other  30  ft.
 About  32  persons,  including  labourers,
 drivers  of  vehicles,  State  P.W.D.  offi-
 cials  and  police  guards,  were  killed,
 and  their  bodies  blown  to  bits.  Three
 P.W.D.  labourers,  who  had  gone  out
 on  other  work,  had  a  lucky  escape.
 The  blast  of  the  explosior.  was  so
 great  that  28  cattle  grazing  in  the
 vicinity  were  killed  and  the  forest
 area  within  a  radius  of  300  yards  was
 shorn  of  all  leaves.
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 Section  9  of  the  Indian  Explosives
 Act  lays  down  that  whenever  there  is
 an  accident  caused  by  explosives  and
 resulting  in  loss  of  human  life,  the
 District  Magistrate  shall  hold,  or
 direct  a  Magistrate  subordinate  to  him
 to  hold,  an  enquiry  into  the  causes  of
 the  accident  and  make  a  report  to  the
 Central  Government.  The  Addtional
 District  Magistrate  started  an  enquiry
 under  this  Section,  but  we  have  since
 decided,  in  consultation  with  the  State
 Government,  to  have  an  enquiry  con-
 ducted  under  Section  9-A  of  the  Act
 by  the  Senior  Divisional  Commissio-
 ner,  Gauhati,  and  Chairman,  Board  of
 Revenue,  Assam.  This  has  been  con-
 sidered  necessary  in  view  of  the  seri-
 ousness  of  the  case,  and,  as  provided
 by  clause  (2)  of  Section  9-A,  we  have
 also  directed  that  the  Additional  Dis-
 trict  Magistrate’s  enquiry  shall  be  dis-
 continued.  The  Chief  Inspector  of
 Explosives  has  been  appointed  to  act
 as  an  Assessor  to  assist  in  the  enquiry.

 We  shall  now  await  the  findings  of
 the  enquiry  under  Section  9-A,  to  be
 fully  seized  of  the  causes  and  circum-
 stances  of  this  grievcus  accident.

 This  tragedy  has  been  extremely
 distressing  and  regrettable,  and  I
 would  like  to  extend  on  behalf  of
 Government  our  deepest  sympathy  to
 the  bereaved  families.

 Shri  S.  M,  Banerjee  (Kanpur):  May
 I  know  whether  Government  have  as-
 certained  after  the  preliminary  en-
 quiry  that  this  is  not  a  case  of  sabo-
 tage?

 छाल  Mehr  Chand  Khanna:  I  would
 not  be  able  to  say  anything  on  the
 matter,  because  the  enquiry,  as  I  have
 stated,  was  started  by  an  officer  of  the
 district,  but  as  the  tragedy  was  very
 grim  and  serious,  we  have  appointed
 one  of  the  senior  most  officers  to  hold
 the  enquiry,  and  I  have  also  directed
 the  Chief  Inspector  of  Explosives,
 Nagpur,  to  assist  in  the  enquiry  so
 that  We  can  ascertain  the  causes.
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 श्री  श्रोंकारलाल  बैरवा  :  (कोटा)
 मैं  जानना  चाहता  हूं  कि  जो  एक्सप्लोसिव
 का  ट्रक  अनलोड  किया  जा  रहा  था  उसमें
 असम  से  आये  हुये  दो  पाकिस्तानी  मजदूर  भी
 काम  कर  रहे  थे  और  क्या  इसी  कारण  विस्फोट

 हुआ  ?

 श्री  मेहर  चन्द  खन्ना  :  मुझे  इस  चीज
 का  इल्म  नहीं  है  ।  मैंने  अभी  सदन  के  सामने
 ज  किया  कि  इनक्वायरी  शुरू  हुई  हूँ  -  जब
 तक  इनक्वायरी  की  रिपोर्ट  न  मिल  जाये  तब
 तक  यद  कटना  बहुत  मुश्किल  है  |

 श्री  श्रोंकारलाल  बरवा  :  यह  इनक्वायरी
 कब  तक  खत्म  हो  जायेगी  ?

 श्री  मेहर  चन्द  खन्ना  :  अभी  तो  शुरू
 हुई  है  ।  मैं  सदन  को  यकीन  दिलाना  चाहता  हूं
 कि  जितनी  जल्दी  हो  सकेगा  इसको  खत्म
 किया  जायेगा  ।

 श्री  रामेशवरानन्द  :  (करनाल)  :  क्‍या
 इनक्वायरी  के  बाद  सदन  को  सूचना  दी
 जायेंगी  ?

 उपाध्यक्ष  महोदय  :  स्वामी  जी,  छापने
 इस  पर  सही  नहीं  किया  हू  ।  इसलिये  आपको
 मौका  नहीं  मिलेगा  ।

 श्री  यशपाल  सिंह  :  (कराना)  :  क्या  मैं
 जान  सकता  हूं  ठकि  इस  तरह  से  मरने  वाले  लोगों
 के  परिवारों  को  कोई  एक्स-परशिया  पेमेंट
 किया  गया  हूं  ?

 तो  मेहर  बन्द  खन्ना  :  यह  तो  स्टेट
 पी०  डब्ल्यू०  डी०  का  काम  हू  और  स्टेट
 गवर्नमेंट  का  काम  है  ।  उनको  लेबर  लाज  के
 मुताबिक  कम्पेन्सेशन  मिलेगा,  लेकिन  मैं  खुद
 नहीं  जानता  ।

 SRAVANA  30,  885  (SAKA)  Attention  to  I798°
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 STRIKE  SITUATION  IN  BOMBAY

 Mr.  Deputy-Speaker:  I  have  allow-
 ed  another  call  attention  notice  on  a
 matter  of  public  importance.  Shri
 Yashpal  Singh.

 डा०  राम  मनोहर  लोहिया  :  (फरूखाबाद  )
 बम्बई  हड़ताल  पर  मैंने  एक  ढाई  घंटे  की  बहस
 मांगी  हैं  :  लोक  सभा  एक  मकड़ी  की  तरह
 अपने  ही  जाल  में  न  फंस  जाये  में  इन  बातों
 पर  बहस  नहीं  कर  पा  रहे  हैं।  कोई  इतला  नहीं
 दे  पा  रहे  हैं।  और  जब  ध्यान  आकर्षण
 प्रस्ताव  होता  है  तो हम  लोग  अपनी  बात  नहीं
 कह  पाते,  खाली  मंत्री  अपनी  बात  कह  देते
 हैँ  t

 Mr,  Deputy-Speaker:  On  this?

 डा०  राम  मनोहर  लोहिया  :  बम्बई
 की  हड़ताल के  बारे  में  ।

 Mr,  Deputy-Speaker:  Only  those
 Members  who  have  signed  the  notice
 can  ask,

 Shri  Surendranath  Dwivedy
 (Kendrapara):  He  has  given  notice  of
 a  motion  for  a  2}  hour  discussion  of
 the  strike  situation,  a  no-day-yet-
 named  motion.

 Mr,  Deputy-Speaker:  I  will  look
 into  it  and  send  you  the  information.
 Shri  Yashpa]  Singh.

 Shrimati  Subhadra  Joshi  (Bairam--
 pur):  On  a  point  of  order.

 उपाध्यक्ष  महोदय  :  कभी  जो  माननीय
 सदस्य  ने  कहा  कि  “लोक  सभा  कहीं  अपने  ही
 मकड़ी  के  जाले  में  न  फंस  जाये”  ये  शब्द
 इस्तेमाल  करना  सदन  में  उचित  नहीं  था  ।
 मैं  आपसे  प्रार्थना  करूंगी  कि  इनको  रिकार्ड
 से  निकाल  दिया  जाये  1
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 Mr.  Deputy-Speaker:  There  is  noth-
 ing  derogatory.  Shri  Yashpal  Singh.

 Shri  Yashpal  Singh:  I  call  the  atten-
 tion  of  the  Minister  of  Home  Affairs  to
 the  following  matter  of  urgent  public
 importance  and  I  request  that  he  may
 make  a  statement  thereon:—

 The  strike  situation  in  Bombay
 at  present  and  steps  taken  by  the
 Central  Government  to_  issue
 directions  to  the  State  Govern-
 ment.

 Shri  S.  M.  Banerjee:  I  rise  to  a  point
 of  order.

 Mr.  Deputy-Speaker:  Has  the  hon.
 Minister  any  information?

 Shri  5.  M,  Banerjee:  The  adjourn-
 ment  motion  has  been  disallowed.
 That  means  it  is  the  clear  intention
 of  the  Minister  that  he  did  not  want

 ‘to  allow  any  discussion.  They  simply
 want  to  issue  a  statement.

 Mr.  Deputy-Speaker:  Order,  order.

 Shri  S.  M.  Banerjee:  I  want  your
 ‘guidance  in  this.  Instead  they  have
 accepted  a  call-attention  notice.

 Mr.  Deputy-Speaker:  It  is  not  for
 the  Minister  to  disallow  or  allow  an
 adjournment  motion.  The  call  atten-
 tion  notice  has  been  allowed  by  the
 Chair,

 Shri  S.  M.  Banerjee:  How  can  you
 disallow  an  adjournment  motion  and

 -on  the  same  matter  accept  a  call-at-
 tention  notice?  It  is  discriminatory.
 After  all,  yesterday  you  gave  a  ruling.

 Mr.  Deputy-Speaker:  I  have  given
 my  ruling.  I  have  disallowed  your
 adjournment  motion  also  and  allowed
 this  call  attention  notice,  I  have  dis-
 allowed  it  for  the  same  reason,  that  a
 no-confidence  motion  is  more  urgent
 than  that.

 Shri  S.  M.  Banerjee:  It  is  true.  Bui
 _I  seek  your  protection.

 AUGUST  21,  963  Attention  to  I800
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 Mr,  Deputy-Speaker:  I  want  pro-

 tection  from  you  now.  The  hon.
 Member  is  getting  up  every  time  and
 taking  the  time  of  the  House.  He  will
 please  sit  down.

 Shri  5.  M.  Banerjee:  It  is  surprising.
 Mr,  Deputy-Speaker:  Has  the  hon.

 Minister  any  information?

 Shri  Ram  Sevak  Yadav  rose—

 Mr.  Deputy-Speaker:  I  cannot  allow
 this.  Please  sit  down.

 The  Minister  of  Home  Affairs  (Shri
 Lal  Bahadur  Shastri):  As  the  Calling
 Attention  notice  is  in  my  name,  may  I
 inform  the  House  that  the  strike  has
 been  called  off?  I  have  nothing  more
 to  say.  If  there  is  anything,  my  col-
 league  the  Labour  Minister  will
 answer.

 Some  Hon.  Members  rose—

 Shri  Daji  (Indore):  Let  the  Labour
 Minister  make  a  statement.

 Mr.  Deputy-Speaker:  Half  a  dozen
 people  getting  up  and  going  on  like
 this,  I  cannot  allow  this.  Order,  order.

 Shri  Manaen  (Darjeeling):  Are  the
 Members  of  the  Opposition  opposed  to
 the  strike  being  called  off?

 sit  aware  सिह  :  जैसा  कि  होम
 मिनिस्टर  साहब  ने  फरमाया  कि  स्ट्राइक  खत्म
 हो  गयी  ह॑  और  हम  चाहते  हैं  कि  वह  हो
 जाय  लेकिन  कहीं  ऐसा  तो  नहीं  हैं  कि जिन

 मजदूरों  ने  रोजी  के  लिये  स्ट्राइक  की  थी  उन
 लोगों  के  साथ  सख्ती  की  जाय  या  उन  से
 जवाब  तलब  किया  जाय  ?

 श्री  लाल  बहादुर  शास्त्री  :  एक  बड़ी
 बात  हुई  और  वह  यह  कि  स्ट्राइक  जभी  खत्म
 हुई  है,  मुझे  यह  देख  कर  बड़ा  अफसोस  होता
 है  कि  माननीय  सदस्य  ने  एक  दूसरा  सवाल  पेश
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 कर  दिया  ।  स्ट्राइक  खतम  होने  के  बाद  ही
 बहस  होती  है,  बातचीत  भी  होती  हँ  और
 कोई  फैसला  होता  है।  लेकिन  इस  तरीके  से
 सवाल  करनेसे  झगड़ा  बजाय  घटने  के  बढ़ता
 ही है।

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  My  name  is  there,

 Mr,  Deputy-Speaker:  Not  three  peo-
 Ple  from  the  same  party.

 Shri  Hari  Vishnu  Kamath:  I  am  a
 signatory,

 Mr.  Deputy-Speaker:  All  right.

 Shri  Hari  Vishnu  Kamath:  The
 Home  Minister  said  that  the  strike  has
 been  called  off.  Is  the  House  to  un-
 derstand  that  the  entire  civic  strike  or
 the  Port  and  Dock  Workers  strike  and
 all  these  strikes  have  been  called  off?
 In  view  of  this  morning’s  news  bulle-
 tin  of  the  All  India  Radio  that  the
 talks  had  broken  down,  is  the  House
 to  understand  that  subsequently  there
 were  talks  and  the  Maharashtra  Gov-
 ernment  have  given  the  assurance  that
 the  demands  will  be  considered  sym-
 pathetically?

 Some  Hon.  Members:  No,  no.

 Shri  Hari  Vishnu  Kamath:  Let  him
 answer.  It  is  for  the  Minister  to  ans-
 wer.

 Mr,  Deputy-Speaker:  The  ‘on.
 Member  must  take  the  latest  informa-
 tion  given  by  the  Minister.

 Shri  Hari  Vishnu  Kamath:  There-
 fore,  my  question  is  whether  the  Gov-
 ernment  of  Maharashtra  has  given  the
 assurance  that  the  demands  of  the
 strikers  will  be  considered  sympathe-
 tically  and  expeditiously.

 Mr.  Deputy-Speaker:  Any  infor-
 mation  on  that.

 Shri  A.  P.  Sharma  (Buxar):  I
 know  the  strike  has  been  called  off
 unconditionally.  (Interruptions).

 SRAVANA  30,  885  (SAKA)  Attention  to  i802:
 Matters  of  Urgent
 Public  Importance

 Mr.  Deputy-Speaker:  You  are  not
 in  the  Chair.  You  must  leave  it  to
 me  to  control  it.  Why  should  the
 hon.  Member  get  up?

 Shri  S.  M.  Banerjee:  Why  should
 he  say  that  thing?

 Mr.  Deputy-Speaker:  It  is  for  me
 Leave  it  to  me.  Is  this  the  way  to
 conduct  the  national  Parliament?  I
 am  very  sorry.

 The  Minister  of  Planning  and
 Labour  and  Employment  (Shri  Nanda):
 I  got  intimation  of  the  strike  having
 been  called  off  just  a  little  while  ago.
 I  presume  that  it  was  about  0  o’clock
 that  this  happened.  After  that,  I  am
 told  that  the  Chief  Minister  is  having.
 a  press  conference.  Maybe  it  has  been
 held.  Whatever  he  has  to  say  he  will
 have  stated  there  at  that  press  con-
 ference.  #0  far  as  the  other  strikes,
 dock  workers  etc.,  are  concerned,  the
 only  strike  as  such  was  that  of  the
 municipal  workers,  the  other  strikes
 were  in  sympathy  with  that.  They
 are  all  over,  and  the  whole  city  is
 normal.

 Shri  Nath  Pai  (Rajapur):  While
 thanking  the  Minister  for  the  infor-
 mation  he  has  been  kind  enough  to
 give  to  the  House,  may  I  ask  if  he
 is  aware  of  the  conditions  under
 which  the  strike  has  been  withdrawn?
 (Interruptions).

 Mr.  Deputy-Speaker:  Order,  order.
 Hon.  Member  is  entitled  to  ask  a
 question.  Let  him  put  this  question.

 Shri  Hari  Vishnu  Kamath:  Why  are
 they  excited  about  this?

 Shri  Nath  Pai:  Though  Shri  Shastri-
 ji  has  provoked  laughter  by  his  re-
 marks,  may  I  know  in  view  of  the
 past  experience  that  he,  the  Labour
 Minister  and  the  Defence  Minister
 will  use  their  good  offices  to  see  that
 the  wounds  are  healed  and  a  spirit
 of  vengeance  is  not  adopted  towards
 those  who  went  on  strike.  (Interrup-
 tions).  This  is  extremely  important;
 do  not  try  to  browbeat  us.
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 Shri  Nanda:  There  can  be  no  vin-
 ddictiveness  about  such  things;  we  are
 all  friends  of  the  workers;  they  know
 it.

 Mr.  Deputy-Speaker:  Shri  Buta
 Singh.....  (Interruptions).

 Shri  Surendranath  Dwivedy:  Sir,
 what  is  that?  Even  before  the  says
 anything,  they  about  and  they  are
 inviting  trouble.

 Mr.  Deputy-Speaker:  I  request  both
 ‘sides  to  maintain  silence.

 Shri  Nath  Pai:  Sir,  I  want  to  make
 a  submission  to  the  Leader  of  the
 ‘House.

 Mr.  Deputy-Speaker:  You  have
 finished  your  question?  You  can  make
 your  submission  later  on.  Now,  Shri
 Buta  Singh.

 et  बूटा  सिह  (मोगा)  :  उपाध्यक्ष
 महोदय,  मंत्री  महोदय  ने  बतलाया  हं  कि  जो
 हडताल  थी  वह  खत्म  हो  गयी  है  ।  जैसा  कि
 समाचारपत्रों  में  सूचना  प्रकाशित  हुई  थी.

 एक  माननीय  सदस्य  :  वह  पुरानी  बात

 -उपाध्यक्ष  महोदय  :  स्ट्राइक  खत्म  हो
 गयी  है  ।

 श्री  बूटा  सिह  :  उपाध्यक्ष  महोदय,  पहले
 तो  मैं  श्राप  से  यह  जानना  चाहता  हूं  कि  प्रश्न
 तो  किया  जाता  है  मंत्री  महोदय  से  और  जवाब
 कांग्रेसी  मैम्बर्स  दे  देते  हैं  तो क्या  यह  समझा
 जाय  कि  कांग्रेस  बैंडेज  पर  जितने  भी  सदस्य

 “बैठे  हैं  वे  सारे  मंत्री  हैं  ?  दूसरा  सवाल  मैं  यह
 जानना  चाहता  था  कि  जब  १०  लाख  के
 करीब  मजदूरों  की  हड़ताल  थी  उस के  बारे  में
 समाचापत्रों  में  लिखा  गया  है  कि  वह  बिलकुल
 अशांतिपूर्ण  पड़ताल  थी,  मैं  उस  पर
 मजदूरों  को  मुबारकबाद  देता  हूं,  और  मैं
 पूछना  चाहता  हूं  कि  यट  जो  हड़ताल  खत्म

 हुई  है  तो  इस  मसलें  के  फैसले  के  लिये  क्‍या
 कोई  मध्यस्थ  नियुक्त  किया  गया  हे  ?

 AUGUST  2i,  963  Attention  to  £04
 Matters  of  Urgent
 Public  Importance

 Mr,  Deputy-Speaker:  It  is  a  matter
 for  negotiation.  The  hon.  Members
 should  not  be  in  a  hurry.  The  strike
 has  been  called  off  only  recently.
 These  matters  have  to  be  settled  by
 talks.

 Shri  Bade:  His  question  whether  an
 arbitrator  has  been  appo:nted  or  not
 has  not  been  answered.

 att  बूटा  सिह  :  मेरा  सवाल  है  कि  मध्यस्थ

 मुकरने  किया  गया  है  या  नहीं  ?

 उपाध्यक्ष  महोदय  :  आप  बैठिये  |

 Shri  Nath  Pai:  I  beg  to  make  a  sub-
 mission  to  the  Leader  of  the  House.
 You  were  pleased  to  admonish  them
 earlier.  Yesterday  also,  J  think  in  the
 exercise  of  your  responsibilities,  you
 named  a  Member.  I  feel  that  a  definite
 duty  is  cast  on  him  also  to  see  that
 the  House  is  conducted  with  due  dig-
 nity  and  decorum,  a  matter  to  which
 you  made  reference  today  and  you
 reminded  us  rightly.  We  are  the
 national  Parliament  of  this  country.
 Whenever  that  kind  of  intolerance  is
 shown  by  them  by  their  howling  and
 screaming,  when  they  try  to  brow-
 beat  us,  he  sits  quite..  .Interruptivns).
 May  I  try  to  tell  them,  Sir,  that  none
 of  us  will  be  browbeaten  by  this
 continuous  chorus  of  howling?  We
 want  to  submit  to  your  authority  and
 I  think  we  do  so  to  the  best  of  our
 ability,  Now  and  then  we  try  to
 argue  because  we  do  not  sit  like  dumb
 blocks  of  wood...  (Interruptions).  I
 appeal  to  him  that  he  should  use  his
 authority  as  Leader  of  the  House
 which  extends  to  us  also.  I  would
 request  him  to  drop  the  policy  of  non-
 alignment  in  the  House  at  least,  where
 his  party  concretely  defies  the  rules
 of  decorum.

 The  Prime  Minister,  Minister  of
 External  Affairs  and  Minister  of
 Atomic  Energy  (Shri  Jawaharlal
 Nehru):  Mr.  Deputy-Speaker,  Sir,  I
 am  glad  the  hon.  Member  has  refer-
 red  to  this  matter  because  I  have  been
 greatly  concerned  about  it.  Certainly,
 I  would  appeal  to  everyone  in  the
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 House  and  certainly  to  those  on  this
 Side.  But  I  confess—and  my  impres-
 sion  has  been—that  the  greatest  dis-
 order  and  unseemly  noise  have  come
 from  a  few  hon.  Members  on  the
 opposite  side.  In  fact,  it  has  become
 a  common  occurrence  that  when  you
 stand  up  hon.  Members  go  on  speak-
 ing;  you  ask  them  to  sit  down  but
 they  go  on  speaking,  shouting  and
 waving  hands.  It  is  not  at  all  seemly
 for  me  or  for  us  or  for  the  House.  I
 do  hope  that  everyone  in  the  House
 will  carry  out  your  dictates,  your
 directions,  and  not  stand  up  while
 you  speak—half  a  dozen  Members
 standing  at  a  time  with  hands  raised
 and  waving  the  arms—and  generally
 not  misbehave.  I  certainly  would
 appeal  to  the  whole  House  to  do  that.

 डा०  राम  मनोहर  लोहिया  :  उपाध्यक्ष
 महोदय,  क्या  प्रधान  मंत्री  अध्यक्ष  को  सलाह
 दे  सकते  हैं  कि  वह  क्‍या  करें  ?

 Mr.  Deputy-Speaker:  Order,  order.

 Shri  Ranga  (Chittoor):  J  am  glad
 that  the  Leader  of  the  House  has  made’
 this  statement.  When  I  raised  with
 so  much  difficulty  my  point  vis  a  vis
 the  Chair  itself,  I  was  glad  that  he  did
 not  interrupt  me.  While  I  was  having
 my  own  difficult  struggle  do  carry  my
 sense  of  reason  to  the  Chair,  when  I
 raised  that  difficult  question  to  the
 Home  Minister,  I  was  also  glad  that
 the  Home  Minister  came  to  your
 rescue  as  well  as  to  my  rescue  by
 volunteering  to  give  that  information.
 I  want  such  occasions  to  be  avoided
 by  the  Speaker,  and  by  all  Members
 of  the  House  including  myself.

 Mr.  Deputy-Speaker:  Hon  Members
 must  maintain  a  high  standard  of
 dignity  and  decorum  in  the  House.
 The  whole  country  and  the  world  is
 locking  to  this  Parliament  to  set  up
 an  example.  I  appeal,  just  as  the
 Leader  of  the  House  has.  done,  to
 everyone  of  you  to  maintain  decorum
 an  dignity.  I  will,  as  far  as  possible,
 try  to  the  best  of  my  ability  to  satisfy
 all  sides.

 Papers  laid  on  I806
 Table

 श्री  रास  सेवक  यादव  :  अध्यक्ष  महोदय.

 श्री  बागड़ी  (हिसार)  :  डिपुटी  स्पीकर

 साहव,  मेरा  एक  व्यवस्था  का  प्रश्न  है।

 Mr.  Deputy-Speaker:  Order,  order.

 2.23  hrs.
 PAPERS  LAID  ON  THE  TABLE

 ANNUAL  REPORT  OF  UNIVERSITY  GRANTS
 COMMISSION  FOR  1961-62

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  I  beg  to  lay  on  the  Table
 a  copy  of  the  Annual  Report  of  the
 University  Grants  Commission  for  the
 year  96l-62,  under  section  4l  of  the
 University  Grants  Commission  Act,
 1956.  [Placed  in  Library.  See  No.  LT-
 427

 NOTIFICATIONS  UNDER  DEFENCE  OF
 Inpia  Act

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Hajarnavis):
 I  beg  tc  lay  on  the  Table  a  copy  each
 of  the  following  notifications  under
 section  4l  of  the  Defence  of  India  Act,
 962:—

 (i)  The  Defence  of  India  (Sixth
 Amendment)  Rules,  963  pub-
 lished  in  notification  No.  G.S.R.
 854,  dated  the  l5th  May,  1963.

 (ii)  The  Defence  of  India  (Eighth
 Amendment)  Rules,  963  pub-
 lished  in  Notification  No.
 G.S.R.  1072,  dated  the  24th
 June,  1963,  as  corrected  by
 notification  No.  GSR.  1196,
 dated  the  20th  July,  1963.

 {Placed  in  Library,  See  No,  LT-488/
 63].

 PAPERS-UNDER  THE  OIL  AND  NATURAL
 Gas  Commission  Act,  959

 The  Minister  of  Mines  ang  Fuel
 (Shri  Alagesan):  I  beg  to  lay  on  the
 Table:
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 [Shri  Alagasan]
 (i)  a  copy  each  of  the  following

 papers  under  sub-section  (4)
 of  section  22  of  the  Oil  and
 Natural  Gas  Commission  Act,
 1953:

 (a)  Certified  Accounts  of  the
 Oil  and  Natural  Gas  Com-
 mission  for  the  year  1959-60
 together  with  the  Audit
 Report  thereon.
 Certified  Accounts  of  the
 Oil  and  Naturc!  Gas  Com-
 mission  for  the  year  960-6l
 together  with  the  Audit
 Report  thereon.  [Placed  in
 Library  See  No,  LT-489|
 63].

 (b  ~

 (ii)  a  statement  explaining  the
 reasons  for  delay  in  laying
 the  papers  at  (i)  above.
 {Placed  in  Library.  See  No.
 LT-490/63].

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLU-
 TIONS

 TWENTY-THIRD  REPORT

 Shri  Hem  Raj  (Kangra):  I  beg  to
 present  the  Twenty-third  Report  of
 the  Committee  on  Private  Members’
 Bills  and  Resolutions.

 2.24  hrs,

 MOTION  OF  NO-CONFIDENCE  IN
 THE  COUNCIL  OF  MINISTERS—
 Contd.

 Mr.  Deputy-Speaker:  We  will  now
 proceed  with  the  further  discussion
 of  the  motion  moved  by  Shri  J.  B.
 Kripalani  that  this  House  expresses
 its  want  of  confidence  in  the  Council
 of  Ministers.

 Shri  Hari  Vishnu  Kamath  (Hos-
 angabad):  Before  you  proceed,  Sir,

 AUGUST  21,  963  of  No-Confidence  in  1808
 the  Council  of

 Ministers

 I  request  that  in  view  of  the  tremen-
 dous  interest  that  this  motion  has
 raised  not  merely  inside  Parliament
 but  also  outside  in  the  country,  you
 may  be  so  good  as  to  extend  the  time
 allotted  for  this  discussion  by  one  day,
 that  is  to  say,  the  discussion  will  go
 on  tomorrow  also  and  the  Prime
 Minister  will  be  kind  enough  to  reply
 on  Friday  morning.  That  is  my
 request  and,  I  am  sure,  the  request
 of  my  colleagues  also  in  this  matter.

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 I  may  tell  you,  Sir,  on  behalf  of  the
 Government  that  the  Government
 wants  that  this  debate  should  go  on
 until  tomorrow,  and  the  Prime  Minis-
 ter  will  try  to  speak  at  about  4  o’clock
 tomorrow;  the  hon.  Member  will  then
 reply  and  after  that  we  take  the  vote.

 Shri  Hari  Vishnu  Kamath:  A  good
 via  media.

 श्री  यशपाल  सिह  (कैराना)  :  उपाध्यक्ष
 महोदय,  मैं  आप  की  रूलिग  चाहता  हूं  ।  जिन
 पार्टियों  ने  इस  में  एब्स्टेन  किया  है  और  नो-
 कांफ़िडेंस  मोशन  में  हिस्सा  नहीं  लिया  हें,
 क्या  उनको  हक  हासिल  है  कि  वे  इस  समय  में
 से  समय  ले  सकें  ?

 Mr.  Deputy-Speaker:  There  are
 non-party  members  also  who  are
 anxious  to  speak.  I  will  try  to  accom-
 modate  the  major  parties  and  also  as
 many  Members  as  possible.  But  the
 House  will  have  to  co-operate  with
 me  and  the  speeches  will  have  to  be
 short.  Much  of  what  has  got  to  be
 said  has  already  been  said.

 श्री  रामेश् वरा नन्द  (करनाल  )  :  उपाध्यक्ष

 उपाध्यक्ष  महोदय  :  प्राकार,  आर्डर  t
 माननीय  सदस्य  बैठ  जायें  tT
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 को  रामेहबरानन्द  :  उपाध्यक्ष  महोदय  मिलती  हैं  और  न  उसको  उठाने
 की  चनां

 मैं ग्राप  के  कटने  से  अनेक  बार  बैठ  जाता  मिलती  है  ।  किसान  चार  दिन से  पड़े  हुये  हैं  |

 हूं  ।  श्राप  मेरी  बात  ही  नहीं  सुनना  चा-ते  |
 मेरा  निवेदन  हे--मैं  ज्यादा  समय  नहीं  लेंगी-  Mr.  Deputy-Speaker:  Shri  Yadav,

 it  is  a  State  subject.  The  U.P.  Gov- हाउस
 =  3 कि  यह  हाउस.  जिन  के  ऊपर  बैठा  हुआ  हैं,  जिन  ernment  is  concerned  with  it.  This

 लोगों  का  प्रतिनिधित्व  करता  है,  इसको  चनने  Parliament  is  not  concerned  with  it.
 वाले  जनता  के  लोग  आप के  द्वार  पर  पड़े  हुये
 हैं  अपने  स्त्री  बच्चों  क ेसाथ  ।  आरोप  कृपा  श्री  बागड़ी  :

 उपाध्यक्ष  महोदय,  मेरा

 करके  उनकी  बात  सुनिये  :  जो  लोग  अनाज।  व्यवस्था  का  सरश्त  हू
 उगाया  करते  हैं,  व ेअपने  घर  बार  छोड़  कर
 आह  पढ़े हुये हैं।  दे  उसे  पटल  पदक...  ere  mien  ol  te और  वर्षा  में  तंग  हो  रहे  हैं  आप  सब  लोग  disallow  ते,

 ction  has  bee

 कोठियों  में  र.ते  हैं।  गाजियाबाद  के  आस-
 पास  के  गांवों  के  पचासों  आदमी  यहां  पर  पड़े  श्री  रामेइवरानन्द  :  मैं  निवेदन  करना

 हुये  हैं।  कम  से  कम  आप  उनकी  बात  को  चाहता  हूं  कि  यू०  पी०  गवरन्नेमेंट  ने  उन  को

 सुन  लें  निकाल  दिया  हैं  और  अब  वे  लोग  आप के  द्वार
 पर  आकर  पड़े  गये  हैं  a  i  बड़ी  सरकार  है
 लेकिन  वह  उनकी  बात  को  सुननना  ही  नहीं
 चाहती  है  ।  आखिर  वे  कहां  चले  जायें  ?  क्‍या
 वे  पाकिस्तान  चले  जायें  -  या  कहीं  और  चले

 उपाध्यक्ष  महोदय  :  आर्डर,  आकर  ।
 शी  रामेशवरानन्द  :  आप  मेरी  प्रार्थना  को

 सुन  लें  ।
 सरकार  ने  उनकी  जमीन  जबरन  ले।  7?

 ली  हे  और  उस  के  लिये  उन  को  कोई  पैसा  नहीं  |
 जात

 दिया  गया  है,  ताकि  वे  कहीं  और  काम  करें।  उपाध्यक्ष  महोदय  :  आर्डर,  आडंबर  t
 उपाध्यक्ष  महोदय  :  बार्डर,  आमेर  ।

 माननीय  सदस्य  बैठ  जायें  ।  श्री  बागड़ी  :  मेरा  व्यवस्था  का  प्रश्न
 श्री  रामेइबरानन्द  :  यह  क्‍या  पालियामेंट  है  1

 है  ?  यह  कैसा  न्याय  है  ?  यट  क्‍या  आर्डर
 है  ?  Mr.  Deputy-Speaker:  I  am  _  not

 allowing  any  discussion  on  that  matter
 nor  any  point  of  order.  It  does  not
 arise.

 Mr.  Deputy-Speaker:  Order,  order.
 It  is  a  State  matter.  It  does  not  arise
 here.  It  concerns  the  Government  of
 Uttar  Pradesh.

 श्री  बागड़ी  :  मैं  डिस्कशन  नहीं  कर  रहा
 श्री  रामसेवक  यादव  (बाराबंकी)  :  हूं।  मैं  प्वायंट  आफ  आडंबर  उठाना  चाहता

 उपाध्यक्ष  महोदय,  मैं  आप  से  एक  जानकारी  हूं  1

 चाहता  हूं  -  आज  से  तीन  दिन  पटले  बाढ़  और  हे
 गाजियाबाद  के  किसानों  के  संबंध  में  हम  |  ,  उपाध्यक्ष  महोदय

 :  आडर,  आडर  |

 ध्यान  झ्राकर्षित  नोटिस  दे  चुके  हैं  |  हम  को  ४७0७४

 हमेशा  यह  इत्तिला  मिलती  है  कि  वे  विचारा-  क्रि  बागड़ी  :  मेरा  व्यवस्था  का  प्रश्न
 धीन  हैं।  मैं  य  :  जानना  चाहता  हूं  कि  वे  कब  तक  हैँ  tv  प्रधान  मंत्री  न ेउनको  विश्वास  दिलाया
 विचाराधीन  रहेंगे  ।  न  हम  को  कोई  सूचना  था।
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 श्री  रामेइवरानन्द  :  चूंकि  उन  किसानों
 की  बात  नहीं  सुनी  जाती  है,  इसलिये  मैं
 विरोधस्वरूप  सदन  को  छोड़  कर  जाता
 हूं ।

 (Shri  Rameshwaranand  then  left  the
 House)

 श्री  बागड़ी  :  प्रधान  मंत्री  ने  उन  लोगों
 को  विश्वास  दिलाया  था,  इसलिये  वे  वापस  चले
 गये  ।  इस  वजह  से  यह  सेंटर  का  विषय  बन
 गया  हे  1  चूंकि  उस  पर  बात  करने  की  इजाजत
 नहीं  दी  जाती  है,  इसलिये  मैं  वाक  आउट
 करता  हूं  ।

 (Shri  Bagri  then  left  the  House)

 Shri  Bhagwat  Jha  Azad  (Bhagal-
 pur):  Mr.  Deputy-Speaker,  Sir,  once
 more,  and  very  definitely,  the  Oppo-
 sion  groups  in  the  Indian  Parliament
 have  failed,  and  failed  miserably,  and
 have  demonstrated  to  the  country  and
 to  the  outside  world  that  they  are
 not  capable  in  the  art  of  democracy
 or  in  handling  the  nation’s  affair.  Mr.
 Deputy-Speaker,  you  see  it  every  day.
 Even  now  we  have  seen,  after  the
 appeal  of  the  Prime  Minister  to  the
 Opposition  groups  of  this  country,
 that  they  cannot  behave  properly  even
 in  the  day  to  day  functioning  of  the
 Parliament.  It  is  our  goog  luck  that
 the  Congress  Party  and  the  Prime
 Minister  who  is  the  leader  of  the
 Congress  Party  was  given  the  chance
 in  this  country  at  the  very  beginning
 when  we  were  infants  in  the  art  of
 democracy  to  work  upon  it.  But  we
 are  very  sorry,  that  while  this  demo-
 cracy  is  functioning  so  well  in  this
 country  ‘ne  Opposition  groups  in  this
 country  ar>  not  able  to  behave  in  a
 democratic  fashion.  I  will  quote  one
 instance.  The  House  of  Commons,
 which  is  the  Mother  of  Parliaments,  in
 the  whole  of  its  life  up  till  now  has
 moved  only  one  motion  of  no  confi-
 dence.  His  Majesty’s  Opposition,  even
 in  the  worst  crisis  in  the  British  his-
 tory,  even  in  the  worst  days  of  British
 history  when  they  were  shouting
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 against  Chamberlain’s  appeasement
 policy,  when  Britain  was  reduced  to
 debris,  did  not  move  a  motion  of  no
 confidence  because  they  know  what  is
 a  vote  of  no  confidence.  A  vote  of  no
 confidence  meang  that  the  Opposition
 party  should  be  in  a  position  to  take
 over  the  reins  from  the  Government.
 But  they  do  not  understand  this,  or  if
 they  understand  this,  they  canngt
 agree  on  one  point  so  that  they  can
 move  a  vote  of  censure.  The  vote  of
 censure  requires  agreement  at  least
 on  one  particular  issue  by  the  Opposi-
 tion  parties.  Here  what  we  find  is
 tiny  groups  of  three,  four,  ten  or
 twenty  members  who  cannot  agree
 even  on  one  issue.  One  i,  for  Hindi,
 another  is  against  it;  one  advocates  the
 policy  of  laissez  faire  and  another
 wants  nationalisation  of  all  industries.
 Therefore,  there  is  no  unity  among  the
 opposition  groups.  As  was  very  right-
 ly  stated  by  some  hon.  Members,  it
 is  only  a  marriage  of  convenience.
 Therefore,  I  say,  and  I  say  it  very
 deliberately  and  with  a  full  sense  of
 responsibility,  if  they  look  at  the
 working  of  democracy  in  the  whole
 world,  they  will  find  that  even  in  the
 worst  days  of  the  House  of  Commons
 the  Opposition  in  England  @id  not
 behave  in  the  way  in  which  the  oppo-
 sition  groups  here  are  behaving  today.
 So,  I  am  very  sorry  indeed  for  my
 country,  because  when  we  are  trying
 to  work  for  the  preservation  and
 strengthening  of  democracy  in  our
 country,  we  are  not  getting  any  sym-
 pathy  or  support  from  the  opposition
 which  other  democratic  countries  are
 getting  from  their  opposition  parties.

 As  the  Prime  Minister  has  very
 correctly  stated,  there  are  fascist
 tendencies  among  some  of  the  oppo-
 sition  parties,  which  by  their  Hitler-
 like  tactics  are  trying  to  devour  an
 infant  democracy  like  India.  As  I
 was  saying,  they  have  not  come  to
 any  agreement  even  on  one  parti-
 cular  issue.  It  hag  been  very  rightly
 stated  in  a  leading  article  in  one  of
 our  papers.  The  Statesman,  that
 “the  opposition  parties  could  not  select
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 for  their  attack  any  single  act  of  the
 Government  or  its  policy.  Instead,
 they  presented  a  blank  form  of  no-
 confidence,  leaving  each  party  to  fill
 up  the  blank  as  it  likes.  That  is  how
 they  have  come  to  this  House  and  to
 this  country  with  a  vote  of  no-con-
 fidence.”

 What  are  the  things  that  are  common
 between  them?  There  are  three  things
 in  common  between  them.  One  is
 their  lure  for  power.  They  are  very
 much  attracted  towards  the  treasury
 benches  though  they  are  not  yet
 capable  of  running  it.  The  second
 thing  in  common  between  them  is
 their  hatred  for  Congress,  arising
 naturally  as  a  corollary  of  the  first.
 The  third  and  most  important  thing  in
 common  between  them  is  their  desire
 to  weaken  the  authority  of  the  Central
 Government.

 Here  I  want  to  remind  this  House
 and  the  country  the  consequences  of
 weakening  the  authority  of  the  Cen-
 tral  Government.  In  325  BC  Ambhi
 gave  a  foothold  to  Alexander  and  our
 north-western  frontier  was  run  over
 by  Alexander.  Then,  Jaichand  want-
 ed  to  weaken  the  authority  of  Prithvi
 Raj  and  in  came  the  Ghori.  Mir
 Jaffar  invited  the  British  and  got  us
 and  himself  governed  by  them.  Then,
 after  that,  we  have  the  example  of
 Acharya—not  Acharya  Kripalani
 but  Acharya  Kalak—who  invited  the
 Shakas  because  he  had_  differences
 with  the  king  of  Ujjain.  Here  is  an-
 other  Acharya  leading  the  attack  when
 the  monstrous  Chinese  are  ae  ant
 frontiers.  They  do  not  need  anv  in-
 vitation  from  Jaichand,  Mir  Jaffar  or
 Acharya  Kalak.

 Here  is  an  opposition,  supposed  to
 be  a  responsible  opposition,  giving  a
 handle  to  the  propaganda  of  foreign
 countries,  trying  its  level  best  to
 weaken  the  authority  of  the  Central
 Government.  In  that  way,  it  wants
 to  hit  the  Government  and  create  con-
 ditions  favourable  to  the  enemy,  like
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 Marshal  Petain  who  created  condi-
 tions  in  France  which  were  favour-
 able  to  the  handing  over  of  that  coun-
 try  to  Hitler.

 Now  the  opposition  parties  want  to
 censure  the  Government  because  they
 have  no  confidence  in  this  Govern-
 ment.  But  they  have  no  leader.  They
 want  to  displace  this  Government  and
 run  the  administration  themselves,
 but  they  have  no  leader.  Who  is
 their  leader?  Since  they  had  no
 leader  themselves,  they  handed  over
 the  reins  to  a  desperate,  dejected,  dis-
 appointed  and  frustrated  free  lance
 politician  of  this  country  to  lead  the
 attack.

 Shri  H,  P.  Chatterjee  (Nabadwip):
 We  shall  accept  you  as  our  leader.

 Shri  Bhagwat  Jha  Azad:  Therefore,
 such  things  can  never  help  the  work-
 ing  of  democracy  (Interruptions).
 Let  the  opposition  have  patience.  I
 have  heard  them  without  interrupting
 them.  If  they  have  any  questions  to
 ask  at  the  end,  I  am  prepared  to
 reply  to  them  and  hit  them  back  on
 their  own  ground.  But  they  must
 permit  me  to  have  my  say.

 The  members  of  the  opposition  have
 taken  this  as  a  God-sent  opportunity
 to  attack  our  policies.  They  attack
 our  economic  policy,  our  foreign  policy
 ang  then  say  there  is  corruption  in
 the  country.  Referring  to  our  econo-
 mic  policy,  Acharya  Kripalani  said
 that  there  are  shortfalls  in  the  achieve-
 ment  of  the  Plan.  Why  did  you  drop
 the  petro-chemical  industry,  he  asks.
 Why  did  you  take  up  the  construction
 of  big  dams  when  you  had  no  money,
 he  asks,  Then  he  wants  to  know  why
 the  iron  ore  project  was  not  taken  up
 in  Kerala.  If  one  hon.  Member  can-
 not  resist  the  temptation  of  coming  to
 the  Lok  Sabha  by  spending  lakhs  of
 rupees,  we  plead  guilty  to  the  charge
 that  we  could  not  resist  the  tempta-
 tion  of  overplanning  for  the  welfare  of
 the  people  of  this  country.  When  we
 fall  short  of  our  resources,  we  drop  it
 ang  we  shall  drop  them  in  future  but
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 (Shri  Bhagwat  Jha  Azad]
 we  shall  again  frame  more  and  more
 plans  in  the  coming  days  in  the  Fourth
 Plan  and  in  the  Fifth  Plan.  There-
 fore  what  is  this  criticism  of  Shri
 Kripalani?

 The  big  dams  are  an  eyesore  to
 him.  I  would  request  him  very  hum-
 bly  to  have  a  joy  trip  to  Bhakra
 Nangal  and  to  Mayurakshi  and  see
 that  the  dams  which  are  an  eyesore
 to  him  are  a  source  of  inspiration  to
 the  millions  and  millions  of  farmers
 ‘of  our  country.

 Shri  Masani  who  led  the  attack  on
 Our  economic  policy  on  behalf  of  the
 vested  interests  in  this  country  has
 said,  “What  is  this  State  monopoly?
 What  is  thig  State  capitalism?”  He
 has  got  the  ghost  of  nationalisation
 and  the  phobia  of  State  monopoly  al-
 ways  haunting  him  even  in  his  sleep.
 He  says  that  there  is  no  progress  in
 the  country.  Who  is  that  bold  man
 in  this  House  who  can  say  that  there
 is  no  progress  in  anything?  I  say,
 there  has  been  progress  in  everything.
 What  do  you  want  to  take  up?  You
 want  to  take  up  industrial  production?
 It  has  increaseq  hundred  per  cent.
 Do  you  want  to  take  up  food  produc-
 tion?  Shri  Patil  yesterday  told  you
 very  brilliantly  that  from  47  million
 tons  it  hag  come  up  to  83  million
 tons.  You  want  houses?  There  are
 more  houses  in  the  country.  You
 want  roads?  JI  say,  if  not  a  pucca  road
 at  least  a  kutcha  road  is  today  lead-
 ing  to  and  is  connecting  almost  every
 village  in  this  country.  If  you  want
 wells,  there  are  wells  for  irrigation  as
 also  for  drinking  purposes.  If  you
 want  other  things....  (Laughter).
 Only  laughing  will  not  reply.  I  have
 heard  Shri  Shastri’s  attack  yesterday
 and  I  am  prepared  to  pay  him  back
 now.  He  talked  of  corruption.

 I  particularly  mention  three  things
 —steel,  cement  and  sugar—because
 they  are  very  much  talked  of  in  this
 country.  I  know,  there  are  diffi-
 culties  and  short  supplies  in  the
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 country,  but  what  we  maintain  is  this:
 Can  you  say  that  there  has  been  no
 increrse  in  production  of  steel  or  of
 sugar  or  of  cement?  Yes,  there  has
 been.  But  there  has  been  increase  in
 the  demand  also  because  of  our  First
 Five  Year  Plan,  Second  Five  Year  Plan
 and  the  Third  Five  Year  Plan.  We
 are  having  a  large  number  of  projects
 which  every  day  demand  from  us
 more  stee]  and  more  cement.  There-
 fore,  naturally,  we  are  almost  lagging
 behind  the  pace  of  demand.  But  we
 want  to  catch  up  with  it.

 We  are  a  democratic  party  and  we
 discuss  things  amongst  ourselves  very
 frankly.  But  we  want  to  know  who
 is  that  man  who  can  say  boldly  in  this
 House  that  there  is  no  improvement
 in  the  economic  field.  There  is  one
 thing  in  which  there  hag  been  no  in-
 crease.  I  ask  the  Opposition  to  say
 what  is  that  and  also  my  hon.  friends
 to  my  left.  My  partymen  can  say
 that.  There  is  one  thing  in  which
 there  has  been  no  increase  and  that
 is  the  thinking  of  the  Opposition  par-
 ties  in  this  country.  They  _  still  live
 in  the  Sixteenth  Century.  They  again
 talk  with  the  same  brief  in  the  same
 brief  bag.  Shri  Masani  comes  to  the
 House  after  the  lapse  of  l4  years  with
 the  same  brief  bag.  He  quotes  again
 the  same  figures.  I  know,  he  is  a
 student  of  economics;  so  am  I.  I  want
 to  know  what  is  State  monopoly  and
 State  capitalism.  He  says  that  the
 hon.  Prime  Minister  has  said  and  so
 also  the  hon.  Labour  Minister  that  the
 poor  have  become  poorer  and  the  rich
 have  become  richer.  I  say,  We  are
 correct  in  saying  that  because  we  are
 a  party  who  Say  things  openly  and
 admit  our  defects.  What  is  the
 meaning  of  the  poor  becoming  poorer
 and  the  rich  becoming  richer?  It  is
 not  that  there  has  been  no  increase  or
 no  progress  in  the  country.  Shri
 Masani  quoted  figures  the  other  day.

 Dr.  M.  8.  Aney  (Nagpur):  I  want
 to  know  from  the  hon.  Member  the
 meaning  of  the  rich  becoming  richer
 and  the  poor  becoming  poorer,
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 Shrj  Bhagwat  Jha  Azad:  Have
 patience  at  least  for  a  minute.  I  will
 tell  you.  Shri  Masani  says  that  the
 Congress  Party  should  realise  that  the
 sacrifice  of  Rs.  50  is  more  than  50
 per  cent  of  Rs.  10,000,  sacrifice.  I  want
 to  say  that  Rs.  20  to  a  family  of  five  in
 the  course  of  the  three  Plans  is  there
 but  when  it  becomes  Rs.  400  to  a
 family  of  twenty  it  certainly  becomes
 less  as  to  a  family  of  five  Rs.  10,000
 and  to  the  family  of  5  Rs.  1,00,000
 becomes  more.  That  is  the  meaning
 of  the  poor  becoming  poorer  and  the
 rich  becoming  richer.  That  means
 that  in  this  country  there  has  been  no
 stagnation.  The  economy  is  growing.
 A  poor  person  with  a  family  of  five
 members  who  was  getting  Rs.  20  is
 now  getting  Rs.  00  and  so  also  the
 rich  person  who  was  getting  a  thousand
 rupees  has  got  Rs.  i  lakh.  What
 happens  is  that  the  population  is
 growing  so  fast  that  a  person  who  had
 Rs.  20  before  and  now  even  if  he  had
 Rs,  100,  because  he  multiplies  from
 5  to  20,  he  becomes  poorer.

 Shri  Nambiar  (Tiruchirapalli):  It  is
 a  bad  arithmetic  that  you  are  doing.

 Shri  Bhagwat  Jha  Azad:  I  expect
 you  to  cooperate  with  us  in  this.  Mr.
 Deputy-Speaker,  the  Opposition
 knows  only  one  thing.  They  feel  that
 it  is  their  responsibility  only  to  spread
 discontentment  in  this  country.  It
 is  not  their  responsibility  to  teach  the
 public  at  large  what  are  our  diffi-
 culties.  We  have  shortfalls.  It  is
 not  for  them  to  say  to  the  people  that
 we  are  short  of  cement,  steel  and
 sugar,  and  therefore,  consume  _  less.
 Their  ‘only  duty  is  to  stand  up  every-
 day  and  put  an  adjournment  motion
 and  say,  “I  get  only  half  a  kilo  in  my
 village.”  Why  do  you  want  to  have
 half  a  kilo?  In  the  worst  days  in
 Britain  when  there  was  no  sugar  and
 eggs  available,  they  did  not  rush  to
 the  shops  to  collect  these  things;
 rather,  they  refused  to  have  it.  Are
 you  saying  the  same  thing  to  them?
 No.  You  want  to  run  there—those
 treasury  benches—and,  therefore,  you
 want  to  multiply,  over-multiply,  2
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 thousand-fold  to  show  the  smallest
 difficulties  as  the  bigger  ones.  There-
 fore,  this  ig  the  difficulty.  So,  I  feel
 Mr.  Deputy-Speaker—ihis  House  as
 well  as  the  country  outside  I  want  to
 convince—that  charges  on  economic
 front  are  baseless,  absolutely  baseless.
 There  is  no  ground  to  stand  for  those
 charges.  I  challenge  that.  And  I  still
 say  that  there  is  not  even  one  item
 in  this  country,  let  it  be  per  capita
 income,  let  it  be  per  capita  consump-
 tion  of  cloth,  of  foodstuffs,  of  any-
 thing,  on  which  there  has  been  no  in-
 crease.  I  say,  excepting  the  thinking
 on  their  behalf,  everything  else  has
 increased.  Therefore,  the  charges  of
 my  hon.  friends  led  by  the  great
 Acharya  and  Mr.  Masani,  representing
 the  vested  interests  in  this  House,  are
 absolutely  false  and  baseless.

 They  have  talked  very  much  of  cor-
 ruption.  For  four  months  we  are
 hearing  a  charge  of  corruption  by  a
 responsible  Member,  the  leader  of
 the  P.S.P.  Party.  He  says,  if  a  man
 takes  a  few  thousands  of  rupees  from
 somebody  for  election,  that  amount  is
 not  entered  into  the  account  book  of
 the  Party.  This  is  the  ground  he  is
 holding.  I  now  charge  Mr.  S.  N.
 Dwivedy  upon  the  same  fault  and
 count.  Here,  Mr.  S.  N.  Dwivedy  who
 went  to  one  of  his  frends  in  the
 Congress  Party  in  Orissa—and  he  has
 accepted  it  in  the  Press  Conference—
 accepted  thousands  and  thousand,  of
 rupees  from  that  Congressman.

 An  Hon.  Member:  What  for?

 Shri  Bhagwat  Jha  Azad:  That  is
 the  truth.  Now,  that  friend  of  his,
 Mr.  Patnaik  says,  “I  lent  money  to
 Mr.  S.  N.  Dwivedy  when  he  was  sick,
 when  he  was  ill,  when  he  had  family
 troubles.”  But  here  is  a  man  saying,
 “No,  no.  I  did  not  accept  it  for  that
 purpose.  I  accepted  the  money  from
 Mr.  Patnaik  to  defeat  the  Congress-
 man.”  I  want  to  point  out  to  this
 country:  Can  there  be  any  type  of
 corruption  higher  than  this?
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 Several  Hon,  Members:  Shame,
 shame.  (Interruption).

 Shri  Bhagwat  Jha  Azad:  He  accep-
 ted  the  money  knowing  fully  well
 that  this  money..

 Shri  Surendr2z:ih  2:sivedy:  Sir,
 on  a  point  of  personal  explanation.
 (Interruptions)

 Mr.  Deputy-Speaker:  You  can  ex-
 plain  it  after  he  has  finished.  Let  him
 go  on.

 Shri  Bhawat  Jha  Azad:  My  specific
 point  is  this.  Even  if  it  is  true  that
 Mr.  Patnaik  was  a  corrupt  man  and
 that  he  lent  money  to  this  gentleman
 against  the  Congress  candidate,  ig  that
 is  so,  I  want  to  know  is  he  not  the
 greatest  corrupt  man  in  the  country
 who  accepted  the  money  from  a  Con-
 gressman  to  defeat  the  Congressman?
 (Interruption)

 Seme  Hon,  Members:  Shame,  shame.

 Shri  Bhagwat  Jha  Azad:  Is  that
 the  morality,  is  that  the  ethics  that  he
 ‘wants  to  establish  in  this  country?

 Mr.  Deputy-Speaker,  then  I  ask
 another  thing.  For  the  last  four
 months,  as  the  whole  world  knows,  as
 the  whole  cou.\:ry  knows,  Mr.  5.  N.
 Dwivedy  has  been  saying  that  if  a
 Minister  accepts  ten  thousand  rupees
 and  does  not  deposit  the  sum  in  the
 account  book  of  the  Congress  Party,
 he  ic  a  corrupt  man.  I  say,  here  is  a
 man  who  charged  the  Congress  with
 jt  and  who  himself  accepted  the
 money,  thousands  and  thousands,  And
 he  admitted  it  to  the  press  corres-
 pondent.  Questioned  by  a  corres
 pondent  as  to  whether  it  was  a  lakh
 of  rupees,  he  said  that  he  does  not
 remember  the  exact  amount,  put  it
 was  in  thousands.

 Shri  Ansar  Harvanj  (Bisauli):  A
 very  innocent  person!

 Shri  Bhagwat  Jha  Azad:  He  said
 that  he  took  this  amount  to  utilise  it
 against  some  Congress  candidates.  He
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 said  “No”  when  gucstioned  whether
 the  amount  taken  from  Shi  Patnaik
 has  been  shown  in  the  account  of  the
 P.S.P.  Party.  He  said,  “No”.  Here  is
 a  man  who  accepted  the  money  for
 such  an  immoral  thing,  for  such  a
 wrong  thing.  (Interruptions.)  I  say
 that.  It  is  not  a  question  of  laughing.
 Is  the  truth  so  pleasant  to  laugh  at?
 Here  is  a  man  who  took  the  money
 and  he  laughs  over  it.  Here  is  a  man
 who  took  the  money  and  did  not  de-
 posit  in  the  account  books  of  the
 P.S.P.  Party:  the  same  charge  which
 he  brings  against  us.

 Shri  Tyagi  (Dehra  Dun):  He  did
 not  return  it.

 Shri  Bhagwat  Jha  Azad:  I  think
 this  is  the  greatest  type  of  corruption
 ever  practised  by  the  leader  of  any
 political  party  in  the  world,  Let  him
 reply.

 Shri  Tyagi:  They  must  return  the
 money.

 Shri  Bhagwat  Jha  Azad:  Mr.  De-
 puty-Speaker,  you  will  be  kind
 enough  to  remember  that  day  before
 yesterday  there  was  a  charge  levelled
 against  a  Congressman,  the  Deputy
 Chief  Minister  of  Orissa.  I  do  not
 want  to  take  the  brief  of  the  Deputy
 Chief  Minister  of  Orissa.  The  Chief
 Minister  of  Orissa  has  referred  this
 case  to  the  leader  of  the  Opposition
 there,  But  he,  the  leader  of  the  Oppo-
 sition,  refused.  Why?  Now  the  Chief
 Minister  hag  openly  challenged:  ex-
 amine  it,  investigate  it  by  the  Public
 Accounts  Committee  of  the  Orissa
 Assembly.  Here  is  the  leader  who
 asks  the  Party  Member  of  the  Public
 Accounts  Committee,  “No,  no;  do  not
 take  jt  up.”  Why?  It  is  because  the
 charges  are  frivolous,  false  ang  ab-
 solutely  baseless.  I¢  they  are  not,  I
 challenge  to  accept  the  investigation
 ang  examination  of  this  charge  by
 the  Public  Accounts  Committee.
 Here  are  Members  who  bring  charges
 and  they  do  not  stand  by  them.  They
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 are  not  preparegd  to  examine  them.
 And  he  himself  commits  the  corrupt
 practices.

 Now,  I  will  give  another  example...
 (Interruption)

 Shri  Rajeshwar  Patel
 On  a  poit  of  order.  Sir.

 (Hajipur):

 The  hon.  Member  has  been  level-
 ling  a  very  serious  charge  against  Mr.
 Patnaik  who  is  not  here,  the  charge
 that  he  was  a  party  to  this  corrupt
 practice.  (Interruptions).

 Shri  Bhagwat  Jha  Azad:  What  a
 wonderful  understanding!  (Interrup-
 tions)  I  never  said  this.  I  said,  here
 is  a  good  leader  of  mine  who  was
 generous  enough  to  lend  the  money
 to  a  friend  in  trouble.  I  said  only  this.
 I  never  levelleg  any  charge  against
 him.  I  will  now  go  ०  to  another
 point.  (Interruptions) .

 Shri  RajeShwar  Patel:  I  am  _  not
 giving  in.  (Interruptions)

 Mr.  Deputy  Speaker:  Order,  order.

 Shri  Rajeshwar  Patel:  It  was  said
 by  the  hon.  Member  that  it  was  with
 a  very  charitable  disposition  that  he
 gave  some  money.  But  all  the  same
 it  is  a  very  serious  matter  that  a  high
 Congress  dignitary,  the  Chief  Minis-
 ter  of  a  State  about  whom  it  is  being
 said  that  he  was  guilty  of  giving
 money  to  an  Opposition  Member  to
 get  a  Congress  candidate  defeated:
 (Interruptions)  This  is  what  he  has
 said.

 Mr.  Deputy  Speaker:  There  is  no
 point  of  order.

 Shri  Bhagwat  Jha  Azad:  Well,  Mr.
 Deputy-Speaker,  I  sympathise  with
 the  anxiety  of  my  friend  of  my
 Party.  I  again  make  it  clear.  that
 here  is  a  good  mah  and  there  are
 many  good  men_  in  the  Congress
 Party  who  have  8  little  money’  to
 give  to  friends  of  the  Opposition  who
 are  in  trouble.  What  is  wrong  about
 it?  Pre  chee
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 Now,  I  may  say  another  thing.
 Here  is  a  news  item  from  Ratlam:

 “A  Socialist  M.P.  has  sent  a
 threatening  letter  to  a  _  forest
 ranger  asking  the  ranger  to  send
 him  wooden  door  pairs  and  some
 other  material  of  household  use
 failing  which  the  M.P.  would  ask
 a  barrage  of  questions  in  Parlia-
 ment  about  it.

 Disclosing  this  to  newsmen  here
 yesterday,  Mr.  Gulshan  Aham-
 mad,  Madhya  Pradesh  Deputy
 Minister  for  Finance  and  Law,
 said  the  letter  wag  in  his  posses-
 sion  and  that  he  would  produce  it
 before  the  State  Legislature.”

 Here  is  a  Socialist  friend  who  writes
 a  threatening  letter  to  the  forest  ran-
 ger  saying  that  if  he  does  not  send
 him  wooden  door  pairs  and  other
 material,  he  woulq  ask  a  barrage  of
 questions.  What  a  wonderful  type  of
 clean  and  honest  man.  And  that  is
 socialism!

 We  are  very  often  told,  “You  spend
 huge  amounts  in  your  elections”.  I
 want  to  know,  wherefrom  did  the
 Dada  of  North  Bombay  fame  get
 lakhs  and  lakhs  of  rupees  which  he
 spent  in  the  Amroha  constituency.  Is
 it  not  the  worst  type  of  corruption,
 the  worst  example  that  has  been  set
 by  him  before  the  country?

 By  citing  these  examples  I  do  not
 want  to  minimise  the  social  evil.  It
 is  a  social  evil.  And  it  is  8  credit  to
 the  Congressmen  who  have  aroused
 the  conscience  of  this  country  against
 corruption.  The  most  important  point
 is  this  that  the  people  have  grown
 impatient  ang  therefore  when  there
 is  a  cry  and  louder  noice  they  always
 say  that  it  is  multiplying.

 Another  point  and  I  will  finish  in
 five  minutes.  (Interruption).  I  am
 getting  it  from  my  party,  I  will  never
 get  it  from  ‘your  party.  On  the  next
 point,  namely  non-alignment,  I  will
 not  dwell,  because  most  of  my  friends
 have  spoken  on  it.  and  spoken  very
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 elaborately  that  this  policy  of  non-
 alignment  has  been  supported  all
 over  the  world.  In  the  international
 world  all  the  new-rising  and  free
 nations  are  today  supporting  the
 policy  of  non-alignment  and  having
 an  independent  foreign  policy.  Just
 recently,  in  Addis  Ababa  ll  the
 Foreign  Ministers  of  Africa  gathered
 together  and  said,  “we  can  adopt  this
 policy”.  Sir,  I  cannot  do  anything
 more  than  to  say  this  that  all  over
 the  world  we  are  finding  that  there
 is  great  force  for  this  policy.  Only
 one  thing  I  will  quote  and  jit  is  this.
 Even  a  paper  like  the  Manchester
 Guardian,  whose  sympathies  are
 very  well  known,  publisheq  what  the
 following  quotation  of  Lord  Altrin-
 cham:

 ‘We  have  heard  much  in  re-
 cent  years  of  the  German  mira-
 cle,  the  Italian  miracle,  the  Japa-
 nese  miracle.  But  there  has  been
 all  too  little  talk  of  the  Indian
 miracle,  whereby  a  vast,  illi-
 terate  ang  undernourished  com-
 munity  has  been  led  forward  on
 the  democratic  road.  The  man
 who  has  worked  this  miracle  is
 Jawaharlal  Nehru.”

 Ang  then  he  goes  on  to  say:

 “His  achievement  would  have  been
 impossible  but  for  the  policy  of  non-
 alignment.”

 So  we  find  everywhere  the  policy
 of  non-alignment  is  gaining  favour,
 but  there  are  a  few  deaf,  dump  and
 blind  in  this  country  who  cannot  see
 things.

 There  was  then  the  great  fallacy
 introduced  by  Mr.  Masani  that  in
 the  general  elections  if  they  had  had
 proportional  representation  they
 would  have  got  36  seats  to  their
 credit.  I  want  to  ask  him  only  one
 simple  question  and  it  is  this,  that  in
 the  general  elections  the  Communists
 got  9  per  cent,  his  party  got  7  point
 some  per  cent,  the  Jan  Sangh  got  6
 per  cent.  He  knows  the  principle  in
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 proportional  representation,  namely,
 that  when  it  comes  to  more  than  the
 requireqg  number  of  candidates  the
 last  man  is  eliminated.  So  the  first
 party  to  be  eliminated  will  be  Mr.
 Masani’s  party!  I  want  to  ask  him,
 where  woulg  he  give  his  preference.
 to  the  Communists  or  to  the  Congress.

 Shri  Ansar  Harvani:  To  the  Com-
 munists.

 Shri  Bhagwat  Jha  Azad:  He  would
 not  say.  Under  proportional  repre-
 sentation  the  Congress  Party  would
 be  in  an  overwhelming  majority.  All
 of  them  would  have  come,  not  they
 Nowhere  will  they  be  seen.

 Therefore,  I  refute  the  allegations
 of  the  opposition  parties  on  the  eco-
 nomic  ground,  on  the  corruption
 ground  ang  on  the  _  non-alignment
 ground,  and  I  say  that  they  have  mis-
 erably  failed  in  their  attempt.  It  is
 pure  and  rank  opportunism  as  a  re-
 sult  of  which  they  have  gathered  to-
 gether  with  no  common  ground  but
 hatred.  But  they  forget  that  hatred
 does  not  pay.  Therefore  I  say,  in
 these  circumstances,  this  motion  of.
 no-confidence  ig  a  motion  of  no-confi-
 dence  amongst  themselves,  not  in  the
 Government.  The  962  general  elec-
 tions  have  amply  demonstrated  that
 all  the  policies  for  which  the  Con-
 gress  stands  have  been  supported  b7
 the  people.

 Shri  Surendranath  Dwivedy  rose...

 Mr.  Deputy-Speaker:  Only  one  or
 two  things,  on  that  point.

 Shri  Surendranath  Dwivedy:  Sir,
 you  should  not  obstruct  me.  He  has
 raised  two  points  and  I  think  I  have
 a  right  to  explain  myself  fully.

 I  am  very.  grateful  to  the  hon.
 Member  that  he  has  raiseg  this  ques-
 tion  here,  because  I  do  not  want  that
 anything  regarding  any  public  worker
 should  be  kept  in  the  dark.  I  demand.
 and  it  hag  been  my  demand  since
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 many  years,  that  let  there  be  an  en.
 quiry  even  about  the  private  affairs
 of  men  holding  high  public  positions.
 Therefore  I  have  welcomed  this  par-
 ticular  reference  made  by  the  hon.
 Member.

 I  shall  read  out  from  the  report  of
 the  Press  Conference,  published  by
 the  Government  of  Orissa,  given  by
 the  Chief  Minister  of  Orissa  on  the
 28th  June,  963  for  the  benefit  of  this
 House.

 Mr.  Deputy-Speaker:  The  hon.
 Member  may  come  to  his  explanation.

 Shri  Surendranath  Dwivedy:  That
 will  explain.  If  you  don’t  want  |  will
 not  speak.  Some  grave  charges  have
 been  made  against  me  and  when  I  am
 explaining  my  position  you  should
 not  interrupt  me  like  this.  This  is  not
 the  way.  (Interruption).

 Mr.  Deputy-Speaker:  Order,  order.
 Shri  Surendranath  Dwivedy:  This

 question  was  asked  of  the  Chief  Min-
 ister:

 “Surendra  Dwivedy  has_  raised
 this  hue  and  cry  about  public  lea-
 ders  accepting  money.  Have  you
 given  some  money  to  P.S.P.?”

 The  Chief  Minister  replies:
 “Well,  I  know  Mr.  Surendra

 Dwivedi  has  taken  large  sums  of
 money  from  me  personally  from
 time  to  time—for  his  personal
 affairs—for  his  sickness.”

 then  question  is  put  by  the  press-
 men:

 “Personal  difficulties?”

 The  Chief  Minister  says:

 “Well,  whether  he  used  it  for
 personal  difficulty  or  for  public
 or  party  purpose,  I  do  not  know.”
 (Interruptions)  Just  hear  me.

 “But  just  because  one  happens
 to  be  a  member  of  the  opposition
 party,  like  the  P.S.P.,  it  does  not
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 mean  that  our  personal  friend-
 ship  is  completely  deleted.”
 Shri  Tyagi:  Generous  man.
 Shri  Surendranath  Dwivedy:  Very

 generous.
 “If  it  is  so  then  it  is  not  demo-

 cracy.  We  might  have  a  party
 Government  like  the  Communist
 Party.”
 Sir,  these  allegations  were  made.
 Shrimati  Renu  Chakravartty  (Bar-

 rackpore):  What  has  the  Communist
 Party  got  to  do  with  it?

 Shri  Surendranath  Dwivedy:  He
 has  said  that,  I]  have  not  said.

 Sir,  thees  remarks  were  made  when
 I  was  in  America.  And  when  I  came
 back,  as  my  friends  said,  in  a  press
 conference  this  question  was  put  to
 me  and  I  said—I  did  not  say  that  I
 did  not  take  money;  I  could  have  said
 that—but  I  admitted,  “Yes,  I  have
 taken  money”.

 Shri  Tyagi:  How  much?
 Shri  Surendranath  Dwivedy:  How

 much?  It  is  about  five  to  seven  thou-
 sand.

 Shri  Tyagi:  Only?
 Shri  Surendranath  Dwivedy:  If

 you  are  concerned  with  more,  I.  do
 not  know.

 And  that  I  have  taken  on  two  occa-
 sions.  I  do  not  know  whether  he  has
 mentioned  two  or  three—there  is  no
 mention.  I  say,  I  stand  by  it  (Inter-
 ruptions).  Because,  we  are  personal
 friends,  probably  he  wanted  to  have
 this  done.  Therefore  he  asked  me,  as
 a  personal  friend,  “What  are  you
 going  to  do  about  these  two  candi-
 dates”—particular  candidates  he  men-
 tioned—“In  your  election?  Have  you
 sufficient  resources  etc.?  Will  you  be
 able  to  defeat  them?”  Necessarily  I
 told  him,  “There  are  certain  diffi-
 culties.  The  party  has  no  resources
 and  we  require.  ..”  (Interruptions).
 You  have  made  a  charge  and  you
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 must  hear  the  reply.  I  said  “and  we
 require  some  more  money”.

 श्री  प्रिय  गुप्त  (कटिहार)  :  पंडितजी,
 अपने  आदमियां  को  संचालित  ।

 Shri  Surendranath  Dwivedy:  This
 ‘money  was  given  to  me,  and  itis  a
 lie  to  say  that  this  is  not  shown  in
 the  party’s  accounts.  I  have  made  it
 perfectly  clear  in  the  press  confer-
 ence  that  every  pie  collected  by  any
 member  of  the  party  is  in  the
 accounts  book  of  the  Praja  Socialist
 Party,  and  I  said  audited  accounts  of
 the  party’s  funds  were  placed  before
 the  conference  and  adopted.  I  asked
 the  pressmen  that  they  may  go  and
 see  it  in  the  account  books  whether
 there  is  entry  or  not  about  money.
 ‘So  it  is  a  lie  to  say,  it  is  false  to  say
 that  in  the  press  conference  I  said
 anything  like  that.

 Mr.  Deputy-Speaker:  Order,  order.
 He  may  say  that  it  is  not  true  or  not
 correct.  “Lie”  is  unparliamentary.

 Shri  Hari  Vishnu  Kamath  (Hoshan-
 gabad):  Wholly  untrue  (Interrup-
 tions)

 Mr.  Deputy-Speaker:  Order,  order,
 When  your  leader  is  speaking,  you
 are  going  on  talking.

 Shri  Surendranath  Dwivedy:  It  is
 very  untrue  to  say  this.  I  am  _  pre-
 pared  to  admit,  if  you  consider  it
 from  the  highest  moral  point  of  view
 or  ethical  point  of  view,  then  pro-
 bably  it  was  wrong  of  him  to  suggest
 that;  it  may  be  wrong  of  me  to  take
 money  from  a  person  who  wanted  it
 to  be  utilised  against  his  own  party
 men.  If  you  consider  it  from  that
 point  of  view,  from  that  highly  moral
 or  ethical  point  of  view,  I  am  guilty
 of  the  charge  that  when  this  money
 was  offered  to  me  for  a  purpose  which
 was  immoral,  I  accepted  it.  That  is  so
 far  as  the  first  charge  is  concerned.
 There  is  also  another  charge  levelled
 by  him.  Shri  Bhagwat  Jha  Azad  has
 also  made  another  charge  against
 me.  As  regards  that,  I  would  say  that
 fit  is  there  in  the  press  conference  of
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 the  Chief  Minister.  Nobody  knew  it
 earlier.  (Interruptions)  It  is  there  in
 the  press  conference  to  which  I  made
 a  reference,  and  it  is  this.  It  was  in
 this  press  conference  that  the  Chief
 Minister  said  this.  At  the  press  con-
 ference,  when  people  asked  him  whe-
 ther  Mr.  Biren  Mitra  who  was  the
 Deputy  Chief  Minister  had  taken
 money  from  Serajuddin  etc.  he  ex-
 plained  that;  he  explained  and  _  said
 ‘No,  no’.  I  shall  read  out  what  he
 said  about  Mr.  Biren  Mitra,  for  the
 benefit  of  the  House...
 43  hrs.

 Mr.  Deputy-Speaker:  The  hon.
 Member  may  confine  himself  to  the
 remarks  made  against  him.

 Shri  Surendranath  Dwivedy:  I  am
 confining  myself  to  the  charge  which
 he  has  made.  He  has  made  a  charge
 about  Rs.  6  lakhs.  You  probably  did
 not  hear  him  properly.

 Mr.  Deputy-Speaker:  The  hon.
 Member  is  explaining  something  else.

 Shri  Surendranath  Dwivedy:  He
 has  made  a  reference  about  Rs.  6
 lakhs,  and  he  wants  that  I  should  be
 prepared  to  have  an  enquiry  into
 this...

 Shri  Bhagwat  Jha  Azad:  That  is
 not  the  point.  The  point  is  whether
 he  and  his  party  are  prepared  to  have
 their  accounts  investigated  into  or
 not.  (Interruptions)

 Mr.  Deputy-Speaker:  Order,  order.
 I  have  allowcd  him  to  explain  his
 position,  Let  him  go  on,  but  let  him  be
 brief.

 Shri  Surendranath  Dwivedy:  I
 shall]  finish  by  saying  what  I  have  to
 say  about  this.  He  made  a  reference
 to  it.  We  did  not  know  actually  how
 much  money  Mr.  Biren  Mitra  had
 taken  from  Serajuddin  or  how  much
 profit  he  had  earned  in  the  course  of
 three  or  four  years.  In  this  press
 conference,  the  Chief  Minister  dis-
 closed  that  during  959—62,  he  had
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 put  this  Mr.  Mitra  into  business,  and
 that  within  those  four  years,  he  had
 earned  a  profit  of  Rs.  6  lakhs;  and
 there  was  a  demand  for  an  inquiry...
 (Interruptions)  ..in  respect  of  which

 probably  the  Chief  Minister  told  the
 Prime  Minister,  and  he  said  then
 that  he  was  referring  this  matter  to
 the  Public  Accounts  Committee  of
 Orissa  and  asking  them  to  go  _  into
 the  entire  affairs  of  Orissa  Agents.
 Now,  the  charge  against  me  is  this..
 (Interruptions)  ..that  the  PSP  Mem-
 ber  in  the  Public  Accounts  Commit-
 tee  did  not  want  to  go  into  the  ques-
 tion.  I  may  tell  you  that  when  this
 request  was  made  to  the  Leader  of
 the  Opposition  in  the  Orissa  Assem-
 bly,  who  is  the  chairman  of  the  Pub-
 lic  Accounts  Committee,  he  accepted
 it  first.  We  do  not  know  what  hap-
 pened.  He  did  not  refer  it  to  the  Pub-
 lic  Accounts  Committee.  He  rejected
 it  then.  Then,  again,  the  Chief  Min-
 ister  came  and  probably  met  _  the
 Prime  Minister.  I  do  not  know  what
 he  did.  Again,  he  had  written  a  let-
 ter  to  the  chairman  of  the  Public
 Accounts  Committee  of  Orissa  asking
 him  to  go  into  this  question.

 In  the  meeting  of  the  Public
 Accounts  Committee,  Members  said—
 and  it  is  not  only  the  Member  from
 my  party  who  is  represented  there,
 but  even  Congress  Members  are
 there  represented  in  the  Public
 Accounts  Committee......

 An  Hon.  Member:  What  happens  in
 the  Public  Accounts  Committee  is
 secret.  How  does  my  hon.  friend  know
 it?

 Shri  Surendranath  Dwivedy:  I  do
 not  know.  The  Public  Accounts  Com-
 mittee’s  records  are  secret.  So,  I  do
 not  know  what  he  said.  But  I  know
 it  for  a  fact  that  what  he  said  was
 this.  I  do  not  know  what  he  said
 actually,  but  he  said,  let  us  inquire
 into  this,  and  let  us  also  make  a  de-
 mand  that  any  such  transactions
 undertaken  by  other  companies  also
 shculd  come  within  the  purview  of
 the  Public  Accounts  Committee.  When
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 he  made  that  demand,  then  the  other
 Members,  who  were  the  Members  of
 the  Congress  Party,  in  a  large  majo-
 rity,  decided  that  the  Public  Accounts
 Committee  should  not  take  up  this
 matter.  Therefore,  it  was  written  to
 the  Chief  Minister  that  the  Public
 Accounts  Committee  at  its  sitting  had
 decided  not  to  take  up  the  matter.

 Therefore,  the  demand  is  made  that
 let  this  matter  be  judicially  inquired
 into.  That  is  the  demand  that  has  been
 made...

 Mr.  Deputy-Speaker:  That  is  a
 different  matter  altogether.

 Shri  Surendranath  Dwivedy:  I  am
 very  happy  that  this  matter  has  come
 up  here,  and  I  hope  the  Prime  Minis-
 ter  will  take  note  of  it  and  the  entire
 affairs  will  be  sent  for  a  judicial
 probe.

 Shri  Hari  Vishnu  Kamath:  Let
 there  be  an  open  judicial  inquiry.

 डा०  राम  मनोहर  लोहिया  (फरूखाबाद  )  :
 उपाध्यक्ष  महोदय,  अचरज  होगा  कुछ  लोगों
 को  कि  इस  सरकार  को  आजादी  के  ३,  ४

 महीनों  तक  मेरे  ऊपर  भी  मोह  रहा  ।  लेकिन

 कई  कारण  हुये  जिन  में  से  कि एक  का  उदाहरण
 मैं  आप  को  देता  हूं  ।  गांधी  जी  से  एक  बार  मैं

 अन्न  सेना  द्वारा  नई  जमीन  को  तोड़  कर  खेती

 करने  के  लायक  बनाने  के  बारे  में  बात  कर

 र.  था  Y  इतने  में  प्रधान  मंत्री  आये  और

 उन्होंने  मुझ  से  बड़े  ताव  से  पूछा  कि  कं  हैं
 यह  जमीनें  ?  जिस  तरीके  से.  कल  यहां  पर
 खाद्य  मंत्री  ने  यही  सवाल  पूछा  था  तब  मैंने
 जवाब  दिया  था  कि  व  खुद  अपनी  किताबें
 देख  लें  और  कम  से  कम  तब  भी  और  अब  भी

 १७-१८  करोड़  एकड़  जमीन  ऐसी  है  जिस  पर

 खेती  हो  सकती  है  ।  उस  में  से  ३,  ४  करोड़
 एकड़  जमीन  ऐसी  है  कि  बिना  खर्चा  किये  हुये
 खेती  आसानी  से  हो  सकती  है  ।  लेकिन  ऐसे
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 रास्ते  न  जाकर  प्रधान  मंत्री  ने  देश  को  क्या  क्या
 नुस्खे  दिये  गमले  में  खेती  करो,  मकान  की
 छत  पर  खेती  करो।  यह  नुस्खे  उन्होंने  एक
 बार  नहीं  बल्कि  कई  बार  दिये  हैं।  इसका
 नतीजा  है.  (Interruptions).

 Shri  Surendranath  Dwivedy:  May
 I  submit  that  a  maiden’  speech  is
 usually  never  interrupted.

 डा०  रास  मनोहर  लोहिया  :  अरब  इस
 तरह  से  अगर  वे  हल्ला  मचाते  हैं  तो  मुझे  उस
 में  कोई  आपत्ति  नहीं  है  हालांकि  मैं  आप  से
 एक  निवेदन  करूंगा  कि  जो  कुछ  इस  तरीके
 का  हल्ला  हो  उसका  समय  मेरे  समय  में  न
 गिना  जाये  ।

 उपाध्यक्ष  महोदय  :  ड्राप  का  समय
 २५  मिनट  का  है।  पांच  मिनट  आप  और
 अधिक  ले  सकते  हैं।  ग्राहको  आध  घंटे  में
 अपना  भाषण  समाप्त  कर  देना  चाहिये  ।

 डा०  राम  मनोहर  लोहिया  :  यहां  पर
 यह  मैरा  पहला  भाषण  हे  इसलिये  कृपया  आप

 मुझे  कुछ  अधिक  समय  दीजिये  ।

 मैं  बतला  रहा  था  कि  प्रधान  मंत्री  जी  ने
 कया  क्‍या  नुस्खे  दिये  ।  गमले  में  खेती,  मकान
 की  छत  पर  खेती  जिसका  कि  नतीजा  हुआ
 कि  कुछ  अर्से  पटले  पुलिया  जिले  में  फकीर
 महतो  जोकि  कई  बार  अंग्रेजों  के  खिलाफ
 लड़ाई  लड़ते  हुये  जेल  गये  कौर  जिनकी
 बदोलत  हजूर  प्रधान  मंत्री  आज  इस  गद्दी  पर
 बैठे  हुये  हैं  उन  के  पिता  की  मौत  बिन  खाये
 दो  गयी  ।  इसी  तरह  राजस्थान  के  कई  इलाकों
 में  और  हिसार  तहसील  में  बिना  चारे  के
 जानवरों  की  हालत  बिगड़ी  ।  कुछ  लोग
 कहेंगे  कि  गमलें  में  खेती  करना  केबल  विक्षिप्त
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 दिमाग  का  सबूत  है  लेकिन  मैं  ऐसा  नहीं
 मानता  ।  यह  सबूत  इस  बात  का  है  कि
 कोई  आदमी  शब्द  जोश के  द्वारा  अपनी  जनता
 को  मोह  ले  ।  यह  बात  इतनी  हुई  ह॑  कि  कुछ

 हना  नहीं  ।  सब  से  पहला  आरोप  मैं  इस
 सरकार  के  खिलाफ  लगाना  चाहता  हूं  कि  यह
 ग्र ज्ञान  के  आधार  पर  बांझ  और  परिणाम-
 हीन  लफ्फाजी  तथा  शब्द  जोश  के  ऊपर  अपना
 कामकाज  चला  रही  है  ।  इसका  नतीजा  यह
 हुआ  ह  कि  कल  खाद्य  मंत्री  पाटिल  साहब
 यहां  आकर  फरमाते  हैं  कि  खेती  की  पैदावार
 बहुत  बढ़ी  है।  क्‍या  बढी  है  ?  मैं  चाहूंगा
 कि  वे  अपने  आंकड़े  सुधारें  ।  ६  करोड़  टन  से
 ८  करोड़  टन  तक  पैदावार  बढ़ी  है  लेकिन
 ग्रा बादी  उसी  समय  में  कितनी  अधिक  बढ़
 गयी  है  उसको  भी  तो  उन्हें  रखना  चाहिये
 था  ny  उस  के  कसाब  से  कोई  सवा  सात  करोड़
 एकड़  होनी  चाहिये  |  (Interruptions).

 अगर  कोई  तक  हो  तो  बतलाइये  आप
 को  जवाब  सीधे  मिल  जायेगा  ।  व्यर्थ  का
 हो  हल्‍ला  मत  मचाइये  |  कोई  तक॑  है  क्या  आप
 के  एस  ?  कोई  तक  नहीं  है  न  ?  ६  करोड़  से
 सवा  ७  करोड़  आबादी  के  हिसाब  से  बढ़ना
 चाहिये  था  |  तो  क्‍या  बढ़ती  हुई  ग्र नाज़  की
 पैदावार  में  ?

 इसी  के  साथ  साथ  मैं  आपको  बतलाना
 चाहता  हुं  कि  जिस  चीन  से  राज  हम  लड़  रहे
 हैं  उस  के  अनाज  की  पैदावार  २४  करोड़  टन
 है  -  वह  तो  खुद  ३०-४०  करोड़  टन  की
 पैदावार  का  दावा  करते  हैं  लेकिन  जैसा  कि
 २४  करोड़  टन  की  पैदावार  उनकी  आंकी
 गई  है  तोद मारे  अनाज  की  पैदावार  १६
 करोड़  टन  होनी  चाहिये  ।  इसके  अलावा  मैं
 आपको  यह  बतला  दूं  कि  हम  दुनिया  के  सब
 से  भूखे  देश  हैं।  १५००-१६००  कैलोरीज
 में  रहते  हैं।  मुझे  बड़ी  लज्जा  होती  है  जब  कोई
 खाद्य  मंत्री  यहां  हराकर  प्याज  के  बारे  में
 इतनी  शेखी  बघारता  हे  |
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 इसी  के  साथ-साथ  मैं  यह  भी  आप  के  सामने
 अर्ज  करू  कि  दाय  के  बारे  में  बड़ा  जिक्र
 किया  जाता  हैं  i  लकिन  वर  कौन  से  दाम  हैं  ?
 वे  कुछ  मंडियों  के  थोक  दाम  हैं  |  फुटकर
 दामों  की  यह  सरकार  कभी  चर्चा  नहीं  करती
 क्योंकि  यह  सरकार  खाली  Yo  लाख  बड़े
 लोगों  की  सरकार  हँ  और  साढ़े  तेतालीस
 करोड़  छोटे  लोगों  का  इससे  कोई  वास्ता
 नहीं  है  ।  इस  तरह  से  देश  के  अन्दर  इस  सरकार
 की  ग्र सफलता  रही  ह  और  एक  कुदृष्टि
 सरकार  के  बिरादर  और  देश  में  फैली  है  ।
 आज  कुशल  मंत्री  कौन  हैँ  ?  कुशल  मंत्री
 वह  नहीं,  जो  देश  की  पैदावार  बढ़ाये  |  कुशल
 मंत्री  वह  हे,  जो  रूस  से  मिग  विमान  लाये  या
 अमरीका  से  गेहूं  लाये  ।  देश  की  और  सरकार
 की  दृष्टि  इतनी  ज्यादा  बिगाड़ी  गई  हूँ  कि  हम
 आंतरिक  प्रयत्न  की  जगह  पर  बाहरी  प्रयत्नों
 पर  ज्यादा  विश्वास  करने  लग  गये  हैं  a

 विष्णु  महाराज  की  तो  कई  बांहें  हैं  और
 मैं  श्री  हिरेण  मुकर्जी  से  कहूंगा  कि  कहीं  वह
 सहस्र वा हु  के  चपेटे  में  न  शा  जायें  ।  न  जाने
 कब  कोई  बाहु  उन  पर  भी  झा  सकती  है  t
 जहां  एक  तरफ  एक  मन्त्री  अमरीका  के  साथ
 चिपटना  है,  वहां  दूसरा  मन्त्री  सोवियट  कैम्प
 के  साथ  चिपट  जाया  करता  है  |  यह  भी
 विदेश  नीति,  विन  लगाव,  निरपेक्ष  नीति
 का  परिणाम  हुआ  है  मैं  यहां  जोर  के  साथ
 कहना  चाहता  हूं  कि  वर्तमान  सरकार  की
 विदेश  नीति  बिल्कुल  ही  निरपेक्ष  नीति
 और  बिन  लगाव  की  नीति  नहीं  है,
 क्योंकि  शुरू  से  ही  कोशिश  यह  की  गई  है  कि
 कुछ  मन्त्रियों  को  लगा  दिया  जाये  सोवियत
 कैम्प  के  साथ  और  कुछ  मंत्रियों  को  लगा  दिया
 जाये  अटलांटिक  कैम्प  के  साथ  और  जादूगर
 ने  सोचा  कि  वह  व्यक्तित्व  के  चमत्कार  से
 न  जाने  किसी  तराजू  के  दोनों  पलड़ों  को  ठीक
 रख  लेगा  t  ae  निरपेक्ष  .नीति  नहीं  है  ।
 निरपेक्ष  नीति  तब  होती,  जब  देश  विदेशी
 मसलों  पर  एक  देश  की  तरह  से  सोचता  ।
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 आज  हम  टूटे  हुए  हूँ  t  मंत्री  मण्डल  दो  हिस्सों
 में  टूटा  हुआ  है  ।  लोकसभा  विदेशी  मामलों  में
 दो  हिस्सों  में  टूटी  हुई  है  ।  अगर  देशी  मामलों
 में  टूटती,  तो  समझ  सकता  a  सारा  देश  टूटा
 हुआ  है  ।  देश  की  आत्मा  टूट  गई  है  मैं  जानना
 चाहता  हूं  कि  क्या  इतिहास  में  और  कोई  भी
 देश  ऐसा  रहा  है,  जो  किसी  विदेशी  प्रश्न  पर
 इतना  टूटा  है,  जितना  हिन्दुस्तान  ।

 नतीजा  यह  हुआ  है  कि  हमारे  देश  में
 उन्नति  नहीं  हुई  है  ।  मैं  कोई  गंवार  आंकड़े  आप
 को  नहीं  दूंगा  ।  हालांकि  मैं  पढ़ा-लिखा  बहुत
 ज्यादा  नहीं  हुं,  लेकिन  फिर  भी  इन  दोस्तों  से
 तो  कुछ  बात  कर  ही  सकता  हूं  |  जहां  तक
 उन्नति  का  प्रश्न  है,  सबसे  पहले  हम  को  दो
 दृष्टियों  सामने  रखनी  होंगी  -  एक  तो  यह  कि
 पड़ौसी  के  मुकाबले  हमारी  क्या  हालत  रही
 गौर  दूसरे,  हमारी  खुद  की  भूत  के  मुकाबले
 हालत  कया  रही  |

 जहां  तक  पड़ौसी  के  मुकाबले  में  हमारी
 हालत  का  सवाल  है,  घाना  अफरीका  का  बिल्कुल
 कल  का  देश  है,  जो  अभी  आजाद  हुआ  ।  वह
 तीस,  चालीस  रुपया  फ़ी  आदमी  फ़ी  साल
 उन्नति  कर  रहा  है,  बढ़  रहा  हैँ  ।  अमरीका,
 रूस  वगैरह  २००,  २५०,  ३००  रुपये  के  हिसाब
 से  बढ़  रहे  हैं  -  इनके  मुकाबले  में  हिन्दुस्तान
 छ:  सात  रुपये  के  हिसाब  से  बढ़  रहा  है  ।
 सैकड़े  बाजी  के  आंकड़े  बड़े  खराब  होंगे,  क्योंकि
 अमरीका  और  हिन्दुस्तान  दोनों  दो,  ढाई
 सैकड़ा  के  हिसाब  से  बढ़  रहे  हैं  प्रौढ़  इस  सर-
 कार  की  चाल  यह  रहती  है  कि  सैकड़ा  बता
 दे--ढाई  सैकड़ा,  लेकिन  वह  ढाई  सैकड़ा
 अमरीका  के  लिए  ३००  रुपये  है  और  हिन्दु-
 स्तान  के  लिए  रहता  है  ७  रुपये  ।  यह  मैं  उन्नति
 की  बात  कह  रहा  हूं  ।  विंमान  राष्ट्रीय  आम-
 दनी  वगैरह  की  नहीं  ।

 कम  से  कम  पहले  दस  बरस  तक  अपने  खुद
 के  मृत  के  मुकाबले  में  हम  थोड़ा  बहुत  आगे
 रेंग  रहे  थे  ।  उसी  से  कुछ  लोगों  को  यह  कहने
 का  मौका  मिल  जाता  था  कि  हम  बढ़े  |  हम
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 [श्री  राम  मनोहर  लोहिया]
 थोड़ा  रेंग  रहे  थे,  चाहे  कोई  कारखाना  बन  सच  करने  लगते  हैं  और  अपने  रिश्तेदारों

 गया  सिंदरी  का,  चाहे  कोई  चीज़  हो  गई  ।  कौर  जात-विरादरी  वालों  को  नौकरी  में
 लेकिन  शब  हालत  यह  है  कि  हम  लोग  पैदावार  रख  लेते  हैं।  कहा  जाता  है  कि  विकास-ख़चं
 बढ़ा  रहे  हैं  डेढ़  सैकड़ा  के  हिसाब  से  और

 हुआ,  लेकिन  वास्तव  में  वह  सच  हो  जाता
 आबादी  हमारी  बढ़  रही  है,  दो  सवा  दो,  हि अपने  तब  के  लिए

 हे  है
 ढाई  सैकड़ा  के  हिसाब  से  ।  हम  अपने  भूत  के  अमन  जान दात  का  बड़  गए।

 हिसाब  से  भी  बंध  गए  हैं  ।  जिस  तरह  बंधा  उसी  तरह  से  मुझे  एक  सवाल  पूछना
 हुआ  पानी  सड़  जाता  है,  उसी  तरह  से  हमारा
 आर्थिक  जीवन  भी  बंधा  चला  जा  रहा  है।  है  या  जबाब  देना  हक  सोजिश  यह  सब  हु

 क्यों  ।  बहुत  सोचा  मैंने  -  इसका  एक  ही  जवाब
 ब  मैं  इसको  एक  दूसरे  ढंग  से  भी  मुझे  मिला  और  वह  यह  है  कि  जब  अंग्रेज

 बताना  चाहता  हूं  |  १६४८  में  कोई  ८,५००  यहां  से  गए,  तो  सरकार  के  सामने  प्रश्न  था
 करोड़  रुपए  हमारी  राष्ट्रीय  आमदनी  थी,  कैसा

 राज्य जो  ब  उन्हीं  दरों  के  हिसाब  से  करीब  कि  कैसा  राज्य  चलायें  और  बजाये  इसके

 १३,५००  करोड़  हुई  है  ब  ५,०००  करोड़  कि  व  अंग्रजों  से  भिन्न  एक  राज्य  चलाते,
 रुपये  के  हिसाब  से  हमारी  जो  आमदनी  बढ़ी  उन्होंने  सोचा  कि  शायद  उनका  बड़प्पन  इसी
 है  वह  गई  कहां  है,  उसके  भी  आंकड़े  मैं  आप  में  होगा  कि  उनका  जैसा  बढ़िया  राज्य  हम
 को  बताता  हूं  ।  १६४८  में  १,०००  करोड़  भी  चला  सकते  हैं  ।  नतीजा  यह  निकला  कि
 रुपये  खर्च  होता  था  सरकार के  द्वारा,  जो  अब  हैं  ़  ह े= बढ़  कर  ५,५००  करोड़  रुपये  हो  गया  है  ।  बजाये  इसके  कि  वे  बड़े  लोगों  को  ऊंची

 सरकारी  नौकर,  जो  पहले  आबादी  का  डेढ़  जगह  से  पकड़  कर  नीचे  लाते  और  सारी
 सैकड़ा  था,  अब  बढ़  कर  करीब  तीन  सैकड़ा
 हो  गया  है  1  मगर  ये  सरकारी  नौकर  पैदावार
 बढ़ाऊ  होता,  तो  मुझे  इस  में  कोई  ऐतराज़

 जनता  के  स्तर  को  उठाते,  मंत्रियों  ने  यह  सोचा
 कि  हम  भी  छलांग  मार  कर  बड़े

 न  होता,  लेकिन  यह  कलम-घीसू  सरकारी

 v4

 soe  |

 नौकर  है,  जो  कागज  भरा  करता  है,  ५
 जिससे  पैदावार  नहीं  बढ़  पाती  है,  लेकिन  जिससे  जता  कि  हिन्दुस्तान  के  योजना  कमीशन

 खाली  दिखाने  के  लिए  चमत्कार  सा  हो  जाता  के  एक  सदस्य  ने  कहा  है,  इसका  नतीजा  यह

 है  कि  लोग  काम-धाम  कर  रहे  हैं  ।  हुआ  है  कि  ६०  सैकड़ा  कुटुम्ब  २५  रुपये  महीना
 पर  निर्वाह  करते  हैं,  यानी  २७  करो  आदमी

 इस  बारे  में  आप  से  एक  तफ़्सील  की  तीन  आने  रोज़  के  खच  पर  ज़िन्दगी  निर्वाह
 बात  कहे  देता  हूं  कि  योजना  का  एक  तरीका  करते  हैं।  मैं  चाहता  हूं  कि  यह  हमेशा  याद
 है  कि  बरस  के  आखिर  ं  कितना  पैसा  खर्च  रखा  जाये  कि  २७  करोड  आदमी  तीन
 किया  गया  ।  इस  से  योजना  करती  जाती  आने  रोज़  के  खर्च  पर  राज  जिन्दगी

 है  nr  आदमियों  के  हिसाब  से  नहीं,  चीज़ों  के  चला  रहे  हैं,  जबकि  प्रधान  मन्त्री

 हिसाब  से  नहीं,  पैसा  कितना  सच  किया  गया,  के  कुत्ता  पर  तीन  रुपये  रोज़  खर्च  करना
 इस  हिसाब  से  कती  जाती  है  ।  इस  का  लाज़मी  पड़ता  है  ।  यह  है  आज  हमारे  हिन्दुस्तान  की
 नतीजा  यह  हत्त:  कि  जब  बरस  ख़त्म  होने  हालत  1  (  Interruptions  )  ज्यादा
 लगता  है,  पैसा  बच  जाता  है,  तो  सरकारी  होगा,  लेकिन  मैं  जान-बुझ  कर  कम  कह  रहा
 दफ़तर  और  महकमे  उस  पैसे  को  अंधा  धुंध  हूं,  ताकि  कोई  मेरी  जीभ  न  पकड़े  ।
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 इसका  नतीजा  यह  हुआ  है  कि  हमारे  देश
 में  गैर-बराबरी  जितनीथी,  उससे  ज्यादा
 बढ़ती  चली  जा  रही  है  ।  मैं  खाली  यही  बताऊं
 कि  हमारे  देश  में  खेत-मज़दूर  १२  आने  रोज़
 कमाता  है,  क,  ख,  ग  या  अलिफ़  बे  पे  पढ़ाने
 वाला  अध्यापक  दो  रुपये  रोज़  कमाता  है,
 हिन्दुस्तान  का  एक  व्यापारी  खानदान  है,
 जो  तीन  लाख  रुपये  रोज़  कमाता  है,  जो  सबसे
 अमीर  व्यक्ति  है  हिन्दुस्तान  का,  वह  तीस
 हजार  रुपये  रोज़  कमाता  है  और  जो  सरकार
 में  सबसे  बड़ा  आदमी  है,  यानी  प्रधान  मन्त्री
 उसके  ऊपर  पच्चीस,  तीस  हजार  रुपये  रोज़
 खर्च  होते  हैं  ।

 एक  साधनों  सदस्य  :  क्रस्टीया  |

 डा०  राम  मनोहर  लोहिया  :  किताब
 छप  चुकी  है  v

 श्री  स०  ला०  हिन्दी  (हमीरपुर)  :  मान-
 नीय  सदस्य  ने  छापी  है  t

 डा०  रास  मनोहर  लोहिया  :  मैंने  छापी
 है  ।  नहीं  तो  क्या  माननीय  सदस्य  छापते  ?
 अगर  उनमें  छापने  की  हिम्मत  होती,  तो
 फिर  मामला  ही  कुछ  और  हो  गया  होता  v
 ज्यादा  कहोगे,  तो  मैं  ज्यादा  बताऊंगा  कि
 प्रधान  मन्त्री  की  क्या  क्या  हरकतें  होती  हैं।
 इसलिए  इस  बात  को  छोड़ो  ।

 लोग  समझते  हैं  कि  मैं  प्रधान  मन्त्री  से
 कोई  द्र  करता  हूं  ।  यह  बिल्कुल  झूठ  बात  है  t
 है  ।  मेरा  उनसे  कोई  निजी  द्वेष  नहीं  है  ।  मैं
 माफ़  कर  देता,  मैं  सोचता  कि  उम्र  बढ़ी
 है,  चलो,  कुछ  तकाज  हुए  हैं,  लेकिन  पचास
 लाख  बड़े  लोगों  ने  उनकी  नकल  करते  हुए
 आज  हिन्दुस्तान  को  बर्बाद  कर  दिया  है  ।
 पचास  लाख  बड़े  लोग  डेढ़  खरब  रुपये  की
 राष्ट्रीय  आमदनी  में  से  पचास  अरब  रुपये
 हज्म  कर  लेते  हैं  और  साढ़े  ४३  करोड़  लोगों  के
 लिए  कुल  सो  अरब  रुपये  बच  जाते  हैं  ।  इस
 सबब  से  पूंजीकरण  नहीं  हो  पाता  |  क्‍या
 कारण  है  कि  हमारा  पूंजीकरण  इतना  खराब

 SRAVANA  30,  885  (SAKA)  of  No-Confidence  in  838 the  Council  of  Ministers

 है,  खेती  खराब  है,  उद्योग  धंधे  खराब  हैं,  सब
 खराब  है,  हम  आगे  नहीं  बढ़  पा  रहे  हैं  ?  चीन
 ने  हमको  झा  दबोचा  है,  इसलिए  नहीं  कि:
 हमारी  पल्टन  खराब  थी--वह  भी  एक  सबब
 था--बल्कि  इसलिए  हमारा  आर्थिक  जीवन
 बिल्कुल  सड़  चुका  है  और  चीन  को  एक
 मौका  मिल  गया  हम  पर  हमला  करने  का.  ।

 इस  सम्बन्ध  में  मैं  एक  चीज़  जरूर  कह
 देना  चाहता  हूं  इस  योजना  के  बारे  में  t
 आदमी  और  चीज़ों  का  जो  रिश्ता  होना
 चाहिये  वह  इस  योजना  ने  बिगाड़  दिया  है  ।
 हम  गाय,  बकरी,  बल  नहीं  हैं,  बोली  के  लोग
 हैं  ।  हमारी  बोली  नहीं  रही  |  अंग्रज़ी  के  ज़रिये
 इस  योजना  को  चलाने  की  कोशिश  की  गई  है  t
 अगर  गाय  बैल  बकरी  का  कोई  खेत  होता
 तब  फिर  बोली  के  बिना  काम  चल  सकता.
 था  ।  और  मैं  अर  करूँ  कि  मेरा  मतलब  हिन्दी
 से  बिल्कुल  नहीं  है,  मातृभाषा  से  है  ।  जिस
 किसी  की  जो  मातृभाषा  हो,  उसके  जरिये.
 कामकाज  चले  तो  पैदावार  बढ़  सकती  है  t
 इस  सम्बन्ध  में  मैं  द्रविड़  मुनेत्र  कलाम  की
 स्तुति  करना  चाहता  हूं  कि  उन्होंने  बहुभाषी
 केन्द्र  अथवा  दो  भाषी  केन्द्र  के  सिद्धान्त
 को  अपनाया  है  और  अंग्रेजी  को  वे  हटाना
 चाहते  हैं  ।  प्रधान  मन्त्री  जी  से  मैं  श्री  करना
 चाहता  हूं  कि  वह  द्र०  मु०  के०  के  साथ
 बैठ  करके  इस  अंग्रेज़ी  को  जल्दी  से  जल्दी
 खत्म  करने  का  रास्ता  निकालें  |

 इस  सम्बन्ध  में  मैं  यह  भी  कहना  चाहता
 हूं  कि  संविधान  की  ३४४  वीं  धारा  को  हम
 लोग  रोज़  यहां  तोड़  रहे  हैं  ।  उस  में  लिखा
 है  कि  अंग्रज़ी  का  घटता  स्थान  होता  चाहिये,
 हिन्दी  का  बढ़ता  स्थान  होना  चाहिये  7
 मैं  स्वयं  हिन्दी  की  जगह  मातृभाषा
 कहूंगा,  मातृभाषा  का  बढ़ता  स्थान  होना
 चाहिये  ।  इस  लोक-सभा  में  मैं  नहीं  चाहता
 कि  कोई  भी  भाषण  अंग्रेजी  में  हो,  सब  अपनी
 मातृभाषा  में  बोलें  और  अगर  विज्ञान  भवन  में
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 [डा०  राम  मनोहर  लोहिया]
 कानफून  से  सब  लोग  तर्जुमा  सुन  लेते  हैं  तो
 यहां  पर  क्‍यों  नहीं  कानफून  से  सब  तर्जुमा
 सुना  जा  सकता  है  ?

 ऐसी  चीज़  जब  उठती  है  तो  मैं  ड्राप  से
 कुछ  व्यापार  और  राजनीति  के  सम्बन्ध  में
 भी  कहूंगा  1  वैसे  श्री  द्विवेदी  ताकतवर  आदमी
 हैं,  इनको  मेरी  रक्षा  की  जरूरत  नहीं  है  ।
 लेकिन  मैं  दंग  रह  गया  जो  सवाल  भष्टाचार
 के  बारे  में  उठा  ।  वह  क्‍या  है  ?  क्‍या  राजनीति
 और  व्यापार  का  ऐसा  सम्बन्ध  रहेगा  कि
 राजनीति  के  जरिये  व्यापार  फायदा  उठाये
 और  व्यापार  के  जरिये  राजनीति  फायदा
 उठाये  ?  यह  सवाल  है  जिसका  जवाब  हमें
 देना  है  1  श्री  सुरेन्द्र  द्विवेदी  जी  के  पास  कौन
 सी  ऐसी  चीज़  थी  कि  जो  बदले  में  वह  किसी
 को  दे  सकते  थे  ?  असली  सवाल  तो  यह  है  कि
 कि  व्यापार  और  राजनीति  का  रिश्ता  हिन्दु-
 स्तान  में  इतना  बिगड़  गया  है  कि  वे  एक  ही
 कुटुम्ब  के  दो  अंग  हो  जाते  हैं  और  ऐसी
 जोड़ियां  मशहूर  हैं  अपने  देश  में,  बाप  बेटों
 की  जोड़ी,  मियां  बीबी  की  जोड़ी  आदि  ।
 अगर  आप  चाहें  तोबाप  बेटों  की  जोड़ी
 के  बारे  में  मैं  कुछ  कहूं

 श्री  त्यागी  :  कोई  भी  नसीब  न॒  हुई
 आपको  |

 डा०  राम  मनोहर  लोहिया  :  क्या  करें
 त्यागी  जी,  आपने  कभी  कोई  ऐसा  मौका  ही
 मुझे  नहीं  दिया  v

 उपाध्यक्ष  महोदय,  बाप  बेटों  की  जोड़ी
 के  बारे  में  में  कुछ  क  .ना  चा  पता  हूं  -  अगर  आप
 चाहें  तो  में  सदन  के  सामने  ऐसे  कागज़ात  रख
 सकता  हूं  जिन  से  य  साबित  होगा  कि  बाप
 तो  एक  सूबे  की  मोटर  यातायात  को  चलाता
 है  और  बेटा  उसी  को  अपनी  मोटरें  बसें  वगैरह
 बेचा  करता  है  ।  यह  एक  ऐसा  काम  है  जो  बिल-
 कुल  ही  भ्रष्टाचार  वाला  है  :  एक  ही
 कुटुम्ब  के  दो  अंगों  के  काम  का  बंटवारा  कर
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 लिया,  एक  अंग  बन  जाता  है  मंत्री  और
 दूसरा  अंग  बन  जाता  है  व्यापारी  ।

 इसके  प्रलावा  एक  और  सिलसिला  भी
 चला  है  ।  कुछ  व्यापारी  कम्पनियां  चाहे  चन्दे
 के  रूप  में  और  चाह  मंत्रियों  के  लड़कों  को  ऊंची
 ऊंची  नौकरियां  दे  कर  के  अपने  काम-काज  को
 चलाया  करती  है,  जैसे  बड  कम्पनी  वाला
 हिसाब  है  ।  बिल्कुल  साफ  है।  में  इस  संबध
 में  यद  भी  कहना  चाहता  हूं  कि  अब  तक  यह
 कहा  गया  है  कि  अंग्रेज  लोग  बड़े  अच्छे  होते  हैं
 व्यापार  में  , लेकिन  अब  यह  साबित  हो  गया  है
 कि  कम  से  कम  हिन्दुस्तान  में  अंग्रेज  लोग  बहुत
 गन्दा  व्यापार  चलाया  करते  हैं  और  एक  पानी
 के  जहाज  से  जिस  में  वे  क्रोम  ले  जाया  करते  थे
 अस्सी  नब्दे  लाख  रुपया  कमाया  करते  थे  ।
 मुझ  में  इतनी  ताकत  नहीं  है  ।  लेकिन
 त्यागी  जी  के  एक  दोस्त  थे।  मुझे  अफसोस
 हँ  कि  यहां  नहीं  हैं  और  चाहता  हूं  कि  वह

 हां  होते  क्योंकि  सरकारी  पार्टी  के  वह  आदमी
 थे  ।  एक  मसला  उठा  सकता  हूं  और  वहू  मसला
 कानपुर  की  उस  कम्पनी  का  है  जिस  में  एक
 मंत्री  लुढ़का  ।  उसी  कम्पनी  में  कुछ  ऐसी  बातें
 हो  गईं  हैं,  जिस  में  न  जाने  और  कितने  लोग
 लुढ़क  सकते  हैं  t

 इन  सव  का  नतीजा  हुआ  है  कि  दामों  की
 जबर्दस्त  लूट  चल  रही  है  कोई  भी  कार-
 खाने  की  ज़रूरी  चीज़  को  आए  में  तो  च्  को
 पता  चलेगा  कि  औसत  लागत  खर्चा  ४०
 सैंकड़ा  होता  है  और  सरकारी  कर  ३०  सैकड़ा
 कौर  कम्पनी  का  मुनाफा  २०  सैंकड़ा  और
 फिजूल  दस  सेंकड़ा  ।  चाहे  वह  चीनी  हो  या
 मिट्टी  का  तेल  हो  या  कोई  भी  चीज़  हो  ।  खाली
 तपेदिक  की  बीमारी  के  खिलाफ  जो  सुई
 होती  है  उसका  में  ज़िक्र  करता  हूं  ।  स्ट्रैप्टो-
 माइसीन  की  सुई  सरकारी  कारखाने  में  बनती
 है  ।दो  आने  के  खर्च  में  तैयार  होती  है  लेकिन
 बाजार  में  वह  दो  आने  के  बजाय  बारह  चौदह
 आने  में  बिक  रही  है  ।  तपेदिक  के  फेफड़े
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 से  लूट  करते  हुए  सरकार  को  शर्म  नहीं  कराती  है?
 जरूरी  चीज़ों  के  दाम  में  इतनी  जबर्दस्त  लूट
 कम्पनियां  और  सरकार  की  चल  रही  है
 लेकिन  में  एक  बात  इस  वक्‍त  कह  देना  चाहता
 हूं  ।यह  सही  है  कि  हम  में  से  कुछ  हैं  जो  सिर्फ
 कम्पनियों  की  लूट  बन्द  करना  चाहते  हैं,  कुछ

 हैं,  जो  सिफ  सरकार  की  लूट  को  बन्द  करना
 चाहते  हैं  लेकिन  कम  से  कम  में  उनमें  से  हूं
 जो  दोनों  लूटों  को  बन्द  करवाना  चाहते  हैं।

 रूस  को  बहुत  कुछ  चिन्ता  हम  लोगों  के
 बारे  में  हुई  है,  और  वे  कह  रहे  हैं  कि  हिन्दुस्तान
 के  कुछ  प्रतिक्रियावादियों  ने  कोशिश  की  है
 कि  इस  सरकार  को  हटाये  oi  में
 एक  बात  बता  दूं  कि  रूस  है  शिखर
 वामपंथी,  चीन  है  दखलअंदाजी  वाला  राक्षसी
 और  ६न्दुस्तान  की  सरकार  ?  प्रधान  मंत्री
 साहब  वामपंथी  कहते  हैं  भ्र पने  को  ।  याद  दिखाऊ
 वामपंथी  हैं  उन  के  मुंह  में  वामपंथ  और
 समाजवाद  रहता  है  लेकिन  उन  के  हाथों  में

 पूंजीवाद  भी  नहीं,  सामन्तवाद  पता  है।
 ६न्दुस्तान  में  एक  नकली  और  घूसखोर  वाम-
 पंथ  को  चलाना  चाहते  हैं।  मुझ  जैसे  आदमी
 ने  उस  पर  फैसला  दिया  है  ।  रूस  चाहे  जब
 हम  को  गलत  समझे  लेकिन  दास्तान  में  हम
 जनता  का  तन्दुरुस्त  वामपंथ  चला  करके  यहां
 जनता  की  क्रांति  करेगे  ।

 नीति  की  तरफ  जब  हम  जाते  हैं  तो  में
 आपका  ध्यान  चार  बंदियों  की  तरफ  खींचना
 चाहता  हूं,  शराब-बन्दी,  वैश्या  बन्दी,  चकबन्दी
 और  अब  जो  बन्दी  चौथी  आई  है,  सोना-बन्दी  ।
 हमेशा  से  ही  ब  तक  में  शराब  बन्दी  के  हक  में
 रहा  हूं  लेकिन  आज  नहीं  हूं  ।  ऐसा  कोई  न
 समझे  कि  मुझे  अरब  शराब  की  आदत  पड़  गई
 हैं  ।  लेकिन  अब  में  शराब  बन्दी  के  ६क  में  नहीं
 हूं  क्योंकि  मेंने  देख  लिया  कि  बारह  तेरह  वर्ष
 के  लगातार  जुल्म,  अत्याचार,  पुलिस  के  डंडे
 के  बाद  एक  प्रान्त  जिस  ने  शराबबन्दी  चलाई
 थी,  चीन  की  लड़ाई  के  शरू  होते  ही  उस
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 ने  शराब  बन्दी  खत्म  कर  दी  ।  मुझे  ऐसा  लगता
 है  कि  यट  सरकार  उस  बच्चे  की  तरह  है  जो
 झूले  में  बैठकर  के  पेंगें  मारता  है,  कभी  इधर
 देंगे  कौर  कभी  उधर  देंगे  मारता  है।  विपरीत
 दिशा  में  जाती  हुई,  कभी  शराब बन्दी  बारह
 तेरह  बरस  तक  और  कमी  फिर  शराब  खुली,
 उस  से  तो  मुझे  इस  वक्‍त  व  भो  इर  लग  ग्या
 है  कि  सोना बन्दी  का  भी  वही  हाल  होगा  ६
 इतनी  और  जबरदस्ती  ,  इतना  जुल्म  और
 नतीजा  कुछ  नहीं  निकल  पाता  क्‍योंकि  जो
 काम  खूल  कर  होता  था  वू  काम  छिपकर
 होता  है  नए  धंधे  अ्रलवत्ता  खुल  जाते  हैं  ,  नए
 रोज़गार  अलबत्ता  खुल  जाते  हैं,  पुलिस
 वगैरह  के  |

 इसका  सबब  क्‍या  है  ?  सबसे  बड़ा  सबब
 है  कि  सरकार  के  इरादे  बड़े  कच्चे  हैं,  किसी
 चीज़  पर  यट॒  जम  नहीं  पाती  है  ।  शराब बन्दी
 भी  अगर  करती  है  तो  जम  करके  शराब वन् दी
 को  करें  तो  शायद  कुछ  नतीजे  हासिल  हों,
 लेकिन  ज़रा  सा  धक्का  लगा,  इरादा  छोड़ा,
 शराब बन्दी  खत्म  कर  दी  और  अब  जरा  सा
 धक्का  लगेगा  तो  सोनाबन्दी  भी  छूट
 जाएगी  ।  कल  या  परसों  जब  वित्त  मंत्री  को
 मेंने  यह  कहते  हुए  सुना  कि  सोने  का  तस्कर
 व्यापार  अब  बन्द  हो  चला  है  तो  मुझे  बहुत
 आश्चर्य  हुआ  कि  इस  तरद्  का  जबाब  वह  दे
 सकते  हैं  ।  पता  नहीं  कैसे  उन्होंने  यह  जबाब  दे
 दिया  ।  सोने  का  तस्कर  व्यापार  चल  रहा  है
 यह  भी  में  कह  देना  चाहता  हूं  कि  सोने  के
 कर्मचारियों  ने,  सुनारों  ने  आश्वासन  दिया  है
 सरकार  को  भी  और  में  आपके  सामने  उस
 आश्वासन  को  रख  देना  चाहता  हूं  कि  अगर
 यहां  पर  सरकार  तैयार  है  सब  तरह  की  कानूनी
 कार्रवाई  तस्करों  के  खिलाफ  करने  को,  च  हे
 वे  लोग  मंत्रियों  के  बेटे  क्यों  न  हों,  तो  सुनार
 लोग  भी  तैयार  हैं,  द्न्दुस्तान  से  सोने  के
 तस्कर  व्यापार  को  विल्कुल  खत्म  करवा
 देने  के  लिए।  इसके  लिए  सोमावन्ती  की
 जरूरत  नहीं  थी  tv
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 [sto  राम  मनोहर  लोहिया]
 एक  सरकार  की  और  भी  नीति  है,

 भला  चाहती  है  शायद  आधुनिकता  भी।
 लेकिन  काल-अज़-वक्त  भला,  काल-अज-
 वक्‍त  आधुनिकता  ।  इसी  के  कारण  ऐसी
 नीति  चलती  है  1  नतीजा  यह  झा  है  कि
 आज  हम  एक  संकट-कानून  के  बस  में  हैं  ।
 मैं  आपका  ध्यान  यहीं  के  एक  माननीय  सदस्य
 की  तरफ  खींचना  चाहता  हूं,  श्री  किशन
 पटनायक  t  हमारे  साथ  वे  होने  चाहिये  थे,
 लेकिन  आज  वे  जेल  में  बन्द  हैं  7  इस  का
 क्या  कारण  है  ?  उन्होंने  अपने  एक  भाषण
 में  कहा  था  कि  इस  संकट  स्थिति  में  सब  को
 त्याग  करना  चाहिये,  लेकिन  सरकारी  लोगों
 के  जो  बड़े  बड़े  बंगले  हैं,  उनमें  शौर  एक
 कमरा  बढ़ाने  के  लिये  जो  कोशिश  करते  हैं,
 उनको  गर्दन  पकड़  कर  के  निकाल  देना  चाहिये  t

 कुछ  लोग  कहेंगे  गर्दन  पकड़  कर  निकालना
 या  कान  पकड़  कर  निकालना  भाषा  अच्छी
 नहीं  है,  अपनी  अपनी  राय  है।  चिल
 साहब  इस  भाषा  को  बहुत  ज्यादा
 इस्तेमाल  करते  हैं  ।  जार्ज  फर्नान्डिज  चार
 महीनों  से  जेल  में  पड़े  हुए  हैं।  यह  जार्ज
 फर्नाडीज  हैं  कौन  ?  इतनी  उत्कट  राष्ट्रीयता
 का  जो  आदमी  कि  उस  के  सवाल  को  ले  कर
 खुद  प्रधान  मंत्री  ने  मै ंसमझता  हूं  बड़े  अनुचित
 ढंग  से  चीन  के  प्रधान  मंत्री  से  माफी
 मांगी  थी।  उस  जान  'फर्नाडीज  को  जेल
 में  रख  छोड़ा  है  ।  वकील  ग्रह मद  कैफी,
 दरभंगा,  क्या  कसूर  उनका  ?  १,०००  मन

 मिट्टी  खोदने  के  लिये  ११०  रु०  ठेकेदार  को
 दिया  जाता  है,  सब  से  बड़ा  जो  है,  मजदूर,
 उस  को  जा  कर  मिलता  है  ३०  रु०  ।  इतनी
 'जबदेस्त  लूट  ।

 इसी  तरह  से  बम्बई  की  हड़ताल  के
 संबंध  में  देखिये  ।  इस  पर  ज्यादा  न  कह  कर
 इतना  मैं  बतला  दूं  कि  वही  मेहतर  लोग,
 जो  हड़ताल  किये  हुए  थे,  जुलाई,  १६६२  में
 So  रुपये  पाने  लगे  थे  श्र  सितम्बर  १६६२
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 के  बाद  ८५  रु०  महीना  पाने  लगे  थे  ।  उन
 की  तन्ख्वाह  घट  गई,  बढ़ी  नहीं  ।  कोई  यह
 कहे  कि  जीवन  का खर्च  बम्बई  में  उसी  समय
 में  घट  गया  तो  मैं  कहूंगा  कि  फिर  यह  आंकड़े
 किसी  विश्वास  के  लायक  नहीं  ।  मैं  तो  यह  भो
 तजवीज  रखना  चाहूंगा  कि  अगर  मेहतरों
 की  आमदनी  खूब  बढ़ा  ली  जाय  और  ऊंची
 जाति  वाले  मेहतरी  करने  लगें  तो  इस  से
 जाति  पांत  टूटने  का  कुछ  मौका  आये,
 कुछ  ब्राह्मण  कौर  बनिये  भी  मेहतरी  करें  तो
 अच्छा  है  ।

 इसी  के  साथ  साथ मैं  आप  से  हिन्दुस्तान
 के  जबरदस्त  अन्दरूनी  पतन  के  साथ  साथ
 चीन  के  बारे  में  कुछ  कह  देना  चाहता  हूं।
 चीन  का  रहस्य  क्‍या  है  ?  क्‍यों  हमने  चीन  के
 संबंध  में  इतनी  बुरी  नीति  अपनाई  ।  मैं  इस
 पर  भी  सोचता  रहा  |  बरसों  सोचता  रहा,
 तब  जा  कर  एक  मुझे  अन्दरूनी  कारण  मालूम
 हुआ,  और  वह  है  स्पर्श  क्रान्तिकारिता।
 जब  आदमी  खुद  पीछे  देखू  होता  है,  प्रतिगामी
 होता  है  देश  को  आगे  बढ़ा  नहीं  पाता,  अपने
 देश  की  गर बराबरी  दूर  नहीं  कर  पाता,
 अगर  क्रान्ति  ला  नहीं  पाता  तो  सोचता  है
 कि  जो  मशहूर  है  क्रान्तिकरिता  के  हिसाब
 से  उसे  छू  लूंगा  तो  मैं  भी  थोड़ा  बहुत  क्रान्ति-
 कारी  बन  जाऊंगा  ।  मैं  बड़ी  नम्यता  से  इस
 सदन  के  सामने  इस  विचार  को  रखना  चाहूंगा
 क्योंकि  मैं  सन्‌  १६४८  से  देख  रहा  हूं  कि  चीन
 के  संबंध  में  हिन्दुस्तान  की  विदेश  नीति
 बिगड़ी,  और  खुद  प्रधान  मंत्री  के  सिद्धान्तों
 के  हिसाब  से  बिगड़ी,  क्‍योंकि  प्रधान  मंत्री
 ने  कहा  कि  संयुक्त  राष्ट्र  में  हर  एक  देश
 को,  जो  अपनी  जमीन  का  मालिक  है,  जगह
 मिलनी  चाहिये  1  दो  चीन  थे  ।  एक  कम्यूनिस्ट
 चीन  और  दूसरा  चांग  काई  शेक  वाला
 कुमिंटांग  चीन  ।  स्पर्श  क्रांतिकारी  की
 लालच से  प्रधान  मंत्री  ने  चीन  को  छा  ।
 सोचा  शायद  उससे  क्रान्ति  अथवा  क्रान्ति
 कारिता  बढ़  जायेगी  ।  लेकिन  इसके  नतीज
 बड़े  खराब  होते  हैं।  पूरे  प्रक्रिया  और  एशिया
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 में  एशिया  के  कम्यूनिज्म  के  बारे  में  जो  विचार
 चलने  चाहिये  थे  वे  चल  नहीं  पाये  ।  एशिया
 का  कम्यूनिज्म  दखलन्दाज  होगया,  राक्षसी,
 हो  गया  क्‍योंकि  उस  का  सामना  करने  वाला
 पूंजीवाद  या  सामन्तवाद  या  नकली  घूसखोर,
 बाम  पंथ  ताकतवर  है  नहीं  योरप  में  जमाने,
 फ्रांस  और  अमरीका  में  यह  सब  ताकतवर  थे,
 वह  रूस  का  मुकाबला  कर  सकते  थे।  चीन  का
 मुकाबला  करने  की  ताकत  ग्राम  तक  एशिया
 में  नहीं  पैदा  हुई  -  मे ंसमझता  हूं  कि सन्‌  १९४८
 में  वह  मौका  खो  दिया  गया  जब  हिन्दुस्तान
 ने  चीन  के  प्रति  इस  प्रकार  की  नीति  अपनाई  ।
 श्र  नीतिहीनता  कैसी  है  ?  चीन  हमारे
 देश/पर  हमला  किये  हुए  है  |  युद्ध  है,  कहते  हैं।
 लेकिन  फिर  भी  हिन्दुस्तान  राष्ट्र  संघ  में
 चीन  की  भरती  के  लिये  पैरवी  करता  है  ।
 कोई  लड़का  अपनी  मां  के  बलात्कारो  के  साथ
 अपनी  मां  की  शादी  करवाने  की  इच्छा  करे,
 यह  कैसी  बात  है  ?

 एक  माननीय  सदस्य  :
 बहुत  खराब  है  ।

 यह  उपमा

 डा०  राम  मनोहर  लोहिया  :  बहुत  खराब
 है,  लेकिन  इस  से  भी  ज्यादा  खराब  मामले
 चल  रहे  हैं,  मेने  तो  खाली  उपमा  ही  दी  है
 नीतिहीनता  की  ।  मैं  आप  को  नीतिहीनता
 के  और  भी  सबूत  दूंगा  7  मगर  मेरा  पूरा  विश्वास
 है  यह  सब  चीजें  देख  कर  कि  अगस्त,  १९६२
 में  सरकार  को  चीनियों  से  कहीं  ज्यादा  अच्छी
 जातें  मिल  सकती  थीं  बनिस्बत  उन  के  जो
 आज  कोलम्बो  प्रस्तावों  में  हैं।  क्योंकि
 तब  तो  दिमाग  ऊंचा  था  1  मैं  आप  को  याद
 दिलाता  हूं  हजरत  प्रधान  मंत्री  का  १२
 अक्तूबर  का  बयान  और  फिर  १६  नवम्बर
 का  बयान  ।  १२  नवम्बर  को  उन्होंने  कहा  कि
 चीनियों  को  खदेड़  बाहर  करो,  यह  शेर  की
 दहाड़  थी  शौर  ३७  दिन  बाद  १६  नवम्बर
 को  जब  बोमदीला  और  वालों  गिर  गये
 तब  रेडियों  पर  उन्होंने  भाषण  दिया,  घि घूघी
 बंधी  हुई  थी,  वह  बकरी  की  पुकार  थी  ।
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 मंत्री  का  मन  बड़ा  संयमी  होना  चाहिये।
 इतनी  जल्दी  खुश  श्र  इतनी  जल्दी  दुखी
 उसे  नहीं  होना  चाहिये  ।  अगर  मंत्री  का,
 राज  करने  वालों  का  मन  संयमी  नहीं  रहता,
 तो  हिन्दुस्तान  की  विदेश  नीति  कभी  चल
 नहीं  पायेगी  ।

 फिर  इसी  सम्बन्ध  में  मैं  आपका  ध्यान
 हवाई  जहाज  की  तरफ  ले  जाउंगा  ।  भारत
 की  एक  विद्रोही  सन्तान  है  नागा।  उनके
 ऊपर  हवाई  जहाज  से  बम  बर्षाकी  गई।
 भागते  हुए  पुतंगाल  वालों  पर  बमवर्षा  की
 गई  t  अगर  हिन्दुस्तान  बिलकुल  बम
 वर्षा  न  करता  तो  में  इस  चीज  को  समझ
 पाता  |  बम  वर्षा  हिन्दुस्तान  कर  रहा
 है  ।  लेकिन  बढ़ते  हुए  चीनियों  पर  कोई
 बमवर्षा  नहीं  हुई  t  लोग  कहते  हैं  कि
 हमें  विश्व  शांति  बड़ी  प्रिय  है।  सारी
 दुनिया  जानती  है  कि  विश्व  की  शांति  को
 अगर  कोई  तोड़  सकता  है  तो  वह  हैं  रूस
 और  अमरीका  ।  इन  दो  के  अलावा
 कोई  तीसरा  ऐसा  नहीं  है  जो  चाहे  भी  तो
 विश्व  शांति  को  तोड़  सके  क्योंकि  कम्यूनिस्ट
 चीन  के  पास  वह  ताकत  नहीं  है  जो  विश्व
 की  शांति  को  खत्म  कर  सकती  है  ।

 उपाध्यक्ष  महोदय  :  अब  आप  का
 समय  समाप्त  हो  गया  ।  अब  आप  शिव
 ही  अपनी  बात  समाप्त  कीजिये  ।

 डा०  राम  मनोहर  लोहिया  :  में
 कोशिश  करूंगा  कि  जल्दी  से  जल्दी  अपनी

 बात  पूरी  कर  लूं,  लेकिन  यह  अविश्वास
 प्रस्ताव  है  ।  आज  यहां  पर  में  ही  अकेला
 ऐसा  हूं  इस  सदन  में  जिसको  पहले  चार
 महीनों  को  छोड़  कर  पूरे  पन्द्रह  वर्ष  इस
 सरकार  में  विश्वास  नहीं  रहा  है  ।

 एक  मसा नन ोय  सदस्य  :  कृपा लानी।
 ती हैं
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 डा०  राम  मनोहर  लोहिया  :  कृपालानी
 जी  पछतावा  कर  के  अविश्वास  प्रकट  कर
 रहे  हैं  लेकिन  मुझे  पछतावा  नहीं  है  1  प्रधान
 मंत्री  से  मेरी  कोई  निजी  लड़ाई  नहीं  है  ।
 मेरी  सिफ.  नीति  की  लड़ाई  है।  मैं  इस
 सम्बन्ध  में  श्राप  से  एक  बात  कह  दूं।  जब
 अमरीका  में  भारतीय  राजदूत  से  पूछा  गया
 कि  तुम्हारी  सरकार  हवाई  जहाज  का
 इस्तेमाल  क्‍यों  नहीं  करती  तब  उन्होंने  सीधा
 जवाब  दिया  कि  इसलिये  कि  हमें  डर  है  कि
 चीनी  लोग  बदले  में  अपने  हवाई  जहाज
 इस्तेमाल  करेंगे  ।  यह  है  असली  बात  ।
 मैंने  गप्प  सुनी  है  कि  दिल्ली  के  राजमहलों  में

 अक्तूबर  और  नवम्बर  के  महीनों  में  जब
 कभी  भुरे  भुरे  की  ज्यादा  आवाज  सुनाई
 पड़ती  थी  तब  लोग  पूछते  थे  क्या प्रा  गया  ?

 बहुत  बातें  चलती  हैं  हथियारों  की  ।
 हथियारों  से  और  निरपेक्ष  नीति  से  कोई
 सम्बन्ध  नहीं  और  में  प्रधान  मंत्र)  को  उनकी
 बहुत  पुरानी  एक  बात  याद  दिलाना  चाहूंगा
 जब  वह  ऐसा  कहा  करते  थे  कि  जब  घोड़ा
 ही  नहीं  है  तो लगाम  किस  काम  की  ?  जब
 हिन्दुस्तान  का  राष्ट्र  ही  नहीं  बचा  रह  पाता
 तो  क्या  निरपेक्ष  नीति,  क्‍या  सापेक्ष  नीति
 और  क्या  कोई  नीति  ?  सब  से  पहला
 कत्तव्य  यह  हो  जाता  है  कि  जब  देश  पर
 हमला  हो  तो  हम  उस  की  रक्षा  करें।  अरब
 इस  सम्बन्ध  में  आप  नीति  देखिए।  कभी
 तो  प्रधान  मंत्री  कहते  हैं  कि  हम  नाखून  से
 लड़ेंगे,  लाठी  से  लड़  लेंगे,  फिर  कहते  हैं
 कि  हम  हथियार  खरीद  लेंगे  ।  जब  चीनी
 डंडा  जोर  से  पड़ता  है  तो  कहते  हैं  कि  हम
 उघार  और  दान  ले  लेंगे,  जब  और  जोर
 की  मार  पड़ती  हँ  तो  कहते  हँ  कि  अब  हम
 अपनी  हवाई  ताकत  की  शिक्षा  के  लिए
 शिक्षक  भी  लें  लेगे।  अगर  और  मामला
 जाता  तो  कहते  कि  हम  सिपाही  भी  ले  लेंगे  ।
 निजी  जीवन  में  यह  सही  हो  सकता  है,
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 मोहब्बत  करते  वक्‍त,  कि  उंगली  पकड़ो  अब
 आगे  मत  बढ़ना,  पहुंचा  पकड़ो  अब  आगे
 मत  बढ़ना,  कोहनी  पकड़ो  लेकिन  अब
 आगे  मत  बढ़ना,  मगर  राष्ट्र  क ेसाथ  ऐसा
 नहीं  हो  सकता  ।

 अब  में  प्रधान  मंत्री  की  एक  और
 बात  बतलाऊँ  ।  यहां  पर  बड़ी  चर्चा  हुई
 वायस  आफ  अमेरिका  की  ।  खाली  यही
 कहा  न  कि  मैंने  पढ़ा  है,  लेकिन  उसे  आप
 ऐसा  ही  मानें  कि  बेपढ़ा  है।!  यह  कोई
 नई  बात  नहीं  है।  केरल  में  मुस्लिम  लीग
 से  जब  इन्होंने  समझोता  किया  था,  जब  उस
 समझौते  के  नतीजे  निकल  रहे  थे,  कांग्रेस  के
 चुनाव  में  जीतने  की  सम्भावना  थी,  तो

 कुछ  नहीं  बोले।  जब  कांग्रेस  जीत  गई
 तो  उन्होंने  कहा,  मैंने  मुस्लिम  लीग  के
 घोषणापत्र  को  ठीक  तरह  से  पढ़ा  नहीं  1
 में  हीरेन  मुखर्जी  साहब  से  कहूंगा  कि  याद
 रखा  करो,  अपने  दोस्त  की  आदतों  को
 पहचानों  कि  कंसी  हैं

 प्रधान  मंत्री  होने  के  पहले  की  तो  मेँ
 नहीं  जानता  ।  किसी  जमाने  में  में  भी
 थोड़ा  बहुत  चक्कर  में  रहा  हूं,  लेकिन  जब
 से  यह  प्रधान  मंत्री  बने  हैं  तब  से  साफ  बात
 कहने  की  आदत  तो  बिल्कुल  ही  नहों  रही  bk
 हमेशा  गोल  बात  करते  हैं  ।  मैंने  ऐसा.
 सुना  है  कि  वाइस  आफ  अमरीका  के  समझौते
 को  इन्होंने  करीब  करीब  हर  सफे  पर  देखा
 है  और  टिक  लगाई  है  ।  लेकिन  उसकी
 भी  जरूरत  नहीं  हैं।  आखिर  वाइस
 आफ  अमरीका  के  समझौते  का  मतलब  कया
 था  ?  यही  न  कि  अमरीका  भी  हिन्दुस्तान
 की  जमीन  से  अपने  भाषण  कर  दिया  करे  +
 इसमें  तफसील  में  जाने  की  क्या  जरूरत
 थी  t
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 इसी  तरह  से  मैं  आ्रापका  ध्यान  एक  और
 बात  की  तरफ  खींचना  चाहता  हूं  कि  चीन
 पाकिस्तान  की  सरहद  के  मामले  में  सन्‌
 १६५७  के  पहले  प्रधान  मंत्री  को  बिल्कुल
 चिनता  नहीं  थी।  जब  हिन्दुस्तान  के  अफसर
 चीन  के  अफसरों  से  बात  करने  लगे  और
 इतने  मोटे  मोटे  पोथे  हो,  उनमें
 कहीं  जिक्र  नहीं  है।  लेकिन  अब  उनकी
 चीन  पाकिस्तान  की  सरहद  की  बहुत  ज्यादा
 चिन्ता  होने  लगी  है  ।

 अब  आपको  लांगजू  के  बारे  में  कुछ
 कहना  चाहता  हूं  ।  लांग जू  घाटी  है  ।
 उसके  बारे  में  प्रधान  मंत्री  ने  अक्सर  कहा
 है  कि  विवादग्रस्त  इलाका  है  -  सब  से
 पहले  तो  मैं  आपके  जरिये  एक  यह  प्राय ना
 करना  चाहता  हूं  कि  किसी  भी  देश  के  प्रधान
 मंत्री  को  अपने  देश  की  भूमि  के  किसी  भी
 अंग  के  बारे  में,  खास  तौर  से  लड़ाई  के  दिनों
 में,  यह  नहीं  कहना  चाहिए  कि  यह  विवाद-
 ग्रस्त  इलाका  है।  इस  तरह  के  शब्द  किसी
 अच्छे  प्रधान  मंत्री  के  नहीं  होते  ।  लांगजू
 के  बारे  में  कई  बार  इस  सदन  को  प्रधान  मंत्री
 ने  गुमराह  किया  है  क्योंकि  मैं  जानता  हूं  कि

 लांग जू  दो  तीन  वर्गमील  का  इलाका  नहीं
 सैकड़ों  वर्गमील  का  इलाका  है  tv  लांगजू
 में  लोग  बसते  हैं  t

 प्रधान  मंत्री  साहब  बहस  नहीं  चलाना
 जानते,  शायद  चाहते  नहीं  क्या  मालम
 क्या  सबब  है  |  दूसरे  भी  इनकी  नकल
 करने  लगते  हैं  ।  मैं  एक  देशी  मिसाल
 लेता  हूं  ।  हमारी  तरफ  से  कई  बार
 कहा  गया  कि  साढ़े  |  एकड़  से  कम  खेती
 वाले  किसानों  का  लगान  माफ  कर  देना
 चाहिए,  जो  कि  वह  खुद  कहा  करते  थे  ।
 इस  पर  इन्होंने  फरमाया  कि  लगान  खत्म
 कर  दिया  जाएगा  तो  सरकार  कैसे  चलेगी  |
 में  आपको  बताऊं  कि  आज  सरकार  साढ़े
 पांच  हजार  करोड़  रुपया  सालाना  खर्च
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 कर  रही  है  शौर  साढ़े  ६  एकड़  तक  की
 खेती  करने  वाले  किसानों  से  केवल  ७०  या
 so  करोड़  रुपया  आता  है  1  यानी  सौ

 पैसे  में  से एक  पैसा  ।  यदि  सरकार  की
 इच्छा  हो  तो  इस  को  आसानी  से  छोड़
 सकती  हैं।  यह  ३५-४०  करोड़  किसान
 लोग  तीन  आने  रोज  में  अपना  कपड़ा,
 लत्ता,  खाना  पीना,  बच्चे  की  फीस,  पढ़ाई
 लिखाई  सब  चलाते  हैं  ।  लेकिन  उनका
 लगान  खत्म  करने  को  कहा  जाता  है  तो  क्‍या
 त्तकें  दिया  जाता  है  ।

 इसी  तरह  से  तिब्बत  की  हत्या  के
 सम्बन्ध  में  क्या  तक  दिया  है।  सब  से  पहले
 तो  मैं  यह  कह  दूं  कि  में  युद्धवादी  नहीं  हूं  ।
 न  पहले  था  न  आज  हूं।  चीन ने  हिन्दुस्तान
 की  बहुत  सी  जमीन  पर  कब्जा  कर  लिया
 है  ।  मैं  नहीं  चाहता  कि  हिन्दुस्तान  की
 पल्ट नें  जाएं  और  उस  जमीन  को  वापस  ले
 लें,  और  मैं  कहूं  भी  किस  मुंह  से  i  में
 इस  सरकार  से  किस  मुंह  से  कहूं,  जो  पांच
 दिन  तक  लगातार  ३०  मील  की  रफ्तार  से
 उलटे  मुंह  भागी  हो  ।  क्‍या  मैं  उस  सर-
 कार  से  कहूं  कि जाओ  उस  जमीन  को  वापस
 लैला।  मैं  सिर्फ  यह  कह  रहा  हूं  कि  उन
 कारणों  को  दूर  करो  जिन  कारणों  से  हम
 कमजोर  रह  गए  और  तिब्बत  के  मामले
 में  बिल्कुल  साफ  बात  है।  १६४६  में
 मुझ  जैसे  लोगों  ने  कहा  था,  करो  तिब्बत
 की  रक्षा,  और  रक्षा  स ेमतलब  हमेशा  लड़ाई
 से  नहीं  होता  ।  मेरा  कहना  था  स्वीकारो
 मत।  जो  तिब्बत  की  शिशु  हत्या  चीन  के
 की  थी  उसे  स्वीकार  करके  प्रधान  मंत्री  ने
 बड़ी  भूल  की।  जब  मेंने  कहा  था  कि
 स्वीकारो  मत  तो  उसका  यह  मतलब  नहीं
 था  कि  अपनी  फौजें  भेज  दो  ।  उस  समय
 प्रधान  मंत्री  ने  अपने  लिए  एक  तक॑  यह  दिया
 कि  तिब्बत  के  मामले  के  समय  हम  बहुत
 कमजोर  थे,  अब  हम  ताकतवर  हो  रहे
 हैं  ।  यह  तक॑  बिल्कुल  गलत  है  क्योंकि
 चीन  उस  वक्‍त  कमजोर  भा  t  इस
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 [sto  राम  मनोज  लोहिया]
 सम्बन्ध  में  आपको  एक  आंकड़ा  देता  हूं  ।
 उस  वक्‍त  चीन  दस  लाख  टन  फौलाद  पैदा
 करता  था  साल  भर  में  और  हम  साल  भर
 में  ११  लाख  टन  फौलाद  पैदा  करते  थे  ।
 लेकिन  आज  चीन  साल  भर  में  डेढ़  करोड़
 टन  फौलाद  पैदा  करता  है  जब  कि  हम  साल
 भर  में  ३५  लाख  टन  पैदा  कर  पा  रहे  हैं  ।
 यहां  आंकड़े  बहुत  दिए  जाते  हैं  ।

 उपाध्यक्ष  महोदय  :  अब  आप
 खत्म  करें  ।

 डा०  राम  मनोहर  लोहिया
 मुझे  इजाजत  दें  तो  जल्दी  जल्दी  अपनी
 बात  को  खत्म  कर  दूंगा।  अगर  कोई  लोग
 मुझे  पांच  पांच  मिनट  अपने  समय  में  से  दे
 दें  तो  मैं  अपनी  बात  खत्म  कर  सकता
 हूं  V

 ot  बजराज  सिह  (बरेली  )  :  मैं
 देता  हूं।

 To  राम  मनोहर  लोहिया:  उस
 वक्‍त  आपसी  गृह  युद्ध  के  कारण  जो  कि
 कुओमिटृंग  और  कम्युनिस्टों  के  बीच  चल
 रहा  था  फोन  की  स्थिति  कमजोर  थी  और
 अगर  उस  वक्‍त  तिब्बत  के  मामले  में  हिन्दु-
 स्तान  ने  स्वीकारोक्ति  न  की  होती  तो
 नतीजा  निकल  सकता  था  ।

 यहां  कूटनीति  का  बहुत  जिक्र  किया
 जाता  है  ।  कहा  जाता  है  कि  हम  लड़ाई
 के  मैदान  में  हार  गए  लेकिन  कूटनीति  में
 हम  लोग  जीत  गए  ।  अगर  कूटनीति  से
 ही  नतीजा  निकालना  था  तो  उस  कूटनीति
 को  सन्‌  १६६२  में  दिखलाना  चाहिए  था
 ओर  चीन  के  साथ  समझौता  करके  इससे
 ज्यादा।  अच्छी  शर्ते  ले  लेनी  चाहिए  थीं  ।

 प्रधान  मंत्री  को  पछतावा  नहीं  होता
 जितली  भूलें  हों--

 AUGUST  21,  1963,  of  No-Confidence  in  852
 the  Council  of  Ministers

 शी  कृपालानोी  (अमरोहा  )  :  कभी
 होता  नहीं  1

 डा०  राम  मनोहर  लोहिया  :  जितना
 भी  देश  गिरता  चला  जाता  है,  लेकिन  फिर
 भी  वह  पूरी  ताकत  के  साथ  कहा  करते  हैं
 कि  देश  तो  बढ़  रहा  है।  मेरा  सरकार  से
 कोई  सरोकार  नहीं  रहा  ।  अंग्रेजों  ने
 आठ  बार  मुझे  जेल  में  रखा,  तो  प्रधान  मंत्री
 ने  भी  मुझे  दस  बार  जेल  में  रखा  ।  फिर
 भी  मेरे  मन  में  ग्लानि  होती  है,  में  शर्मा  खाता
 हूं  कि  आज  हिन्दुस्तान  कमजोर  रह  गया  और
 हम  उसके  लिए  कुछ  न  कर  पाए  ।  लेकिन
 प्रधान  मंत्री  को,  कोई  शर्म  नहीं  लगती  कि
 हिन्दुस्तान  इतना  कमजोर  रह  गया,  और
 हम  चीनियों  के  मुकाबले  में  नहीं  झड़  पाये
 और  हमारे  २७  करोड़  आदमी  तीन  आना
 रोज  पर  अपनी  बन्दगी  बसर  कर  रहे
 हैं।

 प्रधान  मंत्री  हमेशा  अपनी  गलतियां
 मानते  हैं,  बार  बार  क  ते.  हैं  कि  हम  से
 गलतियां  हुई  लेकिन  कोई  एक  गलती  नहीं
 मानते  क्‍योंकि  उसको  मानें  तो.  उसको
 सुधारने  की  जिम्मेदारी  आती  है  ।  बड़
 कोई  एक  गलती  नहीं  मानते  ।

 फिर  कहा  जाता  है  कि  चीन  ने  हमको
 धोखा  दिया  ।  यह  बात  बिल्कुल  गलत
 है।  चीन  ने  शुरू  से  आखिर  लक  बिल्कुल
 साफ  बताया  है  कि  जिस  पर  इतने
 पोथे  लिख  गये  हैं।  जो  हुआ  उसमें  चीन
 ने  कोई  धोखा  नहीं  दिया  ।  लेकिन  अगर
 थोड़ी  देर  के  लिये  मान  लिया  जाए  कि
 यह  तर्क  सही  है  और  चीन  ने  धोखा  दिया,
 तो  जो  मंत्री  इस  तर्क  को  इस्तेमाल  करता  है
 उसको  क्या  कड़ा  जाए  ।  आज  से  ढाई
 हजार  साल  पहले  चाणक्य  कह  मया  है  कि
 जो  राजा  अपने  पक्ष  में  यह  बात  कहता  है  कि
 विपक्ष  की  तरफ  से,  दुश्मन  की  तरफ़  से  उसको
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 धोखा  हो  गया,  उस  राजा को  एक  क्षण  में
 हटा  कर  बाहर  करो  |

 अब  में  कुछ  ऐसी  चीज  कहूंगा  जिस
 पर  मेरे  कुछ  पुराने  दोस्त  तिलमिला  उठेंगे।
 लेकिन  में  यह  कह  देना  चाहता  हुं  कि हम  सब
 इसके  शिकार  हैं,  कौर  वह  है  जाति  प्रथा  ।
 डेढ़  हजार  वर्ष  से  यह  देश  रोगी  है  और
 १५  वर्ष  से  इसको  कोढ़  हो  रहा है।  डेढ़
 हजार  वर्ष  का  रोग  और  १४  वर्ष  का  कोढ़
 है  ।  इस  जाति  प्रथा  के  कारण  भ्र वसर  और
 योग्यता  की  निरन्तर,  लगातार,  सिकुड़न
 होती  रहती  है  ।  जिन  योग्य  लोगों  को
 मौका  मिलता  है  वे  बहुत  कम  तादाद  में
 होते  हैं।  यह  सही  है  कि  मेरे  बाप  के  मेरे
 सिवा  और  कोई  लड़का  या  लड़की  नहीं  थे  ।
 में  अपने  लिए  कोई  बड़ी  चीज  नहीं  कह  रहा
 हूं  -  शायद  यही  एक  शभ्रकस्मात  बात  हो
 गई  जिसके  सबब  से  मेरा  कोई  लगाव  बुझाव
 नहीं  है  7  लेकिन

 श्री  त्यागी
 हो ।

 To  रास  मनोहर  लोहिया:  मेरा
 बाप  कहां  बड़ा  था  ।

 :  बड़े  बात  बाप  के  लड़के

 तो  कोई  मेरे  रिश्तेदार  नहीं  हैं।  शौर
 हो  सकता  है  कि  में  भी  अगर  कहीं  किसी
 जगह  पर  पहुंच  जाता  तो  मेरी  जाति  बिरादरी
 के  लोग  मेरी  तरफ  खिंच  जाते  ।  और
 अभी  भी  मेंने  देखा  है  कि  कुछ  लोग  आ  जाते
 हैं  और  कहते  हैं  कि  ह्म  तुम्हारे  भाई  हैं  या
 बहिन  हैं  -  में  इस  को  बहुत  खराब  समझता
 हूं  ।  लेकिन  में  यह  कहना  चाहता  हूं  कि  इस
 जाति  परस्ती  और  कुनबा  परस्ती  का  अगर
 कोई  सरदार  है  तो  इस  देश  में  तो  वह
 प्रधान  मंत्री  हैं।  उन  के  जितने  भी  महकमे
 हैं  श्राप  देख  लीजिए  केन्द्रीय  सरकार  के  सब
 महकमों  में  उन  की  जाति  बिरादरी  के  और
 उन  के  रिश्तेदार  लोग  भरे  हुए  हैं।  में
 उनका  नाम  यहां  नहीं  लूंगा  ।  खाली  एक
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 का  लेता  हूं  -  वह  सेनापति  जिसके  कि  बारे
 में  उन्होंने  ग़लत  बयानी  की  थी  कि  उसने
 लड़ाई  के  मैदान  में  लड़ाई  देखी  थी  जो  कि
 बिल्कुल  ग़लत  बात  है  1  कभी  देखी  नहीं
 थी  t  उस  अफसर  को  उरव॑सी्रं  का  अफसर
 बना  कर  भेजा  ।  मेंने  कुछ  दिनों  पहले
 प्रधान  मंत्री  स ेसवाल  किया  कि  क्‍या  दिल्ली
 से  कोई  ऐसा  सरकुलर  भेजा  गया  है  कि
 जब  कोई  जगह  गिरने  वाली  हो  तो  उसको
 खाली  कर  दो  ।  उसका  अर्थ  क्या  लगाया
 गया?  जब  कोई  चीज़  गिरने  वाली  हो  तो
 खाली  कर  दो  ।  बोमडिला  में  तो  गोली
 वगैरह  चली  नहीं  फिर  भी  लोगों  ने  फैसला
 कर  लिया  कि  यह  तो  खाली  कर  देना  चाहिए
 पतन  और  खाली  करना  इन  दोनों  के  सम्बन्ध
 में  जो  कुछ  हुआ  वह  किसी  से  छिपा  नहीं  है  ।
 शब्दों  को  लेकर  एक  गलतफहमी  हो  सकती  है
 लेकिन  में  यह  बतला  दूं  कि  उस  वक्‍त  रक्षा
 मंत्री  मेनन  साहब  नहीं  थे  बल्कि  रक्षा  मंत्री
 खुद  प्रधान  मंत्री  थे  ।

 बहुत  ज्यादा  मामले  बिगड़  जाया  करते
 हैं  7  इतने  बिगड़  जाते  हैं  कि  पिता  बन  जाता
 है  सरकार  का  मालिक  और  पुत्री  बन  जाती
 है  जनता  की  मालिक  ।  योग्यता  की  भ्र वसर
 की  इतनी  जबरदस्त  सिकुड़न  होती  है।  में
 आप  से  बहुत  नम्र  निवेदन  करना  चाहता  हूं
 कि  हिन्दुस्तान  की  औरतें  हरिजन,  आदिवासी,
 पिछड़ी  जातियां  नाभिक  भी  अल्पसंख्यकों
 की  हैं  और  शुद्र  यह  जो  पांच  बड़े  वर्ग  हैं
 जिनकी  कि  आबादी  कुल  मिला  कर  fo
 सैकड़ा  होती  है  उनको  जब  तक  आप  विशेष
 अवसर  नहीं  देंगे  तब  तक  देश  का  गंदा  पानी
 साफ  नहीं  हो  सकता  है  ।  समान  अवसर
 के  सिद्धान्त  को  लेकर  सारे  लोग  चल  रहे  हैं,
 रूस  और  फ्रांस  वाले  सिद्धान्त,  लेकिन
 में  अर्ज  करना  चाहता  हूं  कि  विशेष  अवसर
 के  सिद्धान्त  को  हमें  अपनाना  पड़ेगा  ।॥
 योग्यता  और  अवसर  इस  समय  कुछ  ही  |
 लोगों  में  सिकुड़  कर  रह  गये  हैं  ।
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 [sto  राम  मनोहर  लोहिया]
 उपाध्यक्ष  महोदय,  में  अपने  मन  में

 एक  टीस  अनुभव  करता  हूं  कौर  वह  यह  कि
 में  चुनावों  वगैरह  के  चक्कर  में  पड़  गया
 क्योंकि  मेरे  पास  साधन  नहीं  हैं,  पैसा  नहीं
 है  फिर  भी  सेकड़ों  लोग  आते  हैं  कि  हमारा
 फलांना  काम  कर  दो  हमारा  ढिमाका  काम
 कर  दो  ।  सिफ  राज्य  दल  के  लिए  नहीं  कह
 रहा  हूं  बल्कि  हम  सब  इस  चक्‍की  में  पिसे
 जा  रहे  हैं  -  व्यक्तिगत  मामलों  को  लेकर
 हम  लोग  इतने  फंस  जाते  हैं  कि  सार्वजनिक
 नीति  के  मामलों  के  ऊपर  पूरा  ध्यान  नहीं
 दे  पाते  ।  इस  में  कोई  शक़  नहीं  कि  हम
 हम  सब गों  मिल  कर  इस  चीज़  का  हल
 निकालना  पड़ेगा  v

 इसी  तरीके  से  में  आपका  ध्यान  दिलाऊं
 इस  बात  पर  कि  अक्तूबर  नवम्बर  से  देश
 में  बड़ा  बदलाव  हुआ  है  ।  यहां  पर  बहुत
 आंकड़े  दिये  गये  ।  १६६२  का  एक  तक  में
 रखना  चाहता  हूं ।  सन्‌  ६२  के  शुरू  में
 शायद  स्थिति  रही  हो  कि  कांग्रेस  सरकार  को
 देश  की  जनता  का  समर्थन  रहा  हो  लेकिन
 अक्तूबर-नवम्बर  १६६२  के  बाद  से
 यह  स्थिति  नहीं  रह  गई  है  -  हिन्दुस्तान
 की  जनता  का  समर्थन  कांग्रेस  सरकार  को
 नहीं  है  यद  में  नवम्बर  ६२  के  बाद  की  बात
 कहना  चाहता  हूं  ।  इसलिये  में  यह  मांग
 करता  हूं  कि  इस  बदली  हुई  परिस्थिति  में
 इस  सरकार  को  इस्तीफा  दे  कर  नये  चुनाव
 कराने  चाहिए।  में  आम  चुनाव  की  मांग
 करता  हूं  t

 यह  सही  है  कि  यहां  पर  कही  गया  कि
 विरोध  बड़ा  टूटा  हुआ  है  ।  जरूर  टूटा
 हुआ  है  हालांकि  कुछ  ऐसे  हैं  जो  शायद  फिर
 से  जुड़  सकते  हैं,  लेकिन  यह  जरूर  है
 कि  आज  वह  टूटा  हुआ  है  1  लेकिन
 ये  हजरत  खुद  अपने  में  कितने  टूटे  हुए  हैं  ?
 राज्यों  के  मंत्रिमंडल  टूटे  हुए  हैं  i  केन्द्रीय
 मंत्री  मंडल  टूटा  हुआ  है  i  सरकारी  बेंचों
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 पर  बैठने  वालों  की  बात  का  तो  कहना
 ही  क्‍या  ?  यहां  मेरे  खिलाफ  और  भले
 ही  वे  सरकार  के  समर्थन  में  कितना  ही
 थपथपाते  हों  लेकिन  रात  में  पहुंच  कर  घर
 में  जा  कर  यह  कहेंगे  कि  भाई  वाक़ई  लोहिया
 खूब  बोला,  जो  हमारे  मन  की  बात  है  वह
 उसने  साफ़  तौर  से  रख  दी  लोहिया
 ने  हमारे  मम  की  बात  कह  दी  है
 यह  वह  यहां  से  बाहर  निकल  कर  कहेंगे  t
 में  इस  टूटे  हुए  विरोधी  पक्ष  के  बारे  में
 केवल  इतना  ही  कहूंगा  कि  अभी  मसाला
 गीला  है,  सांचा  बना  नहीं,  लेकिन  सांचा
 बन  रहा  है।  हो  सकता  है  कि  अगले  दो,
 तीन  साल  में  ऐसा  कोई  सांचा  बन  जाय  कि
 एक  दल  तो  हो  १५  अगस्त  १६४७  की  सीमा
 रखने  वालों  का  और  दूसरा  दल  हो  ८  सितम्बर,
 १६६२  की  सीमा  रखने  वालों  का  ।

 उपाध्यक्ष  महोदय  :  शब  माननीय
 सदस्य  अपनी  स्पीच  को  खत्म  करें  ।

 डा०  राम  मनोहर  लोहिया  :  दो
 माननीय  सदस्यों  ने  मुझे  अपना  समय  दे
 दिया  है  इसलिये  थाड़े  समय  मुझे  और
 बोलने  दिया  जाय  ।

 हो  सकता  है  कि  इस  १५  अगस्त  १६४७
 की  सीमा  मानने  वालों  में  भी  विरोध  हो  v
 जैसा  कि  मेंने  शुरू  में  कहा  था  कि  इनमें
 वे  लोग  हैं  जो  कि  कम्पनी  लूट  और  सरकार
 लूट  दोनों  के  खिलाफ़  हैं,  तो  कुछ  इसमें
 ऐसे  लोग  हैं  जो  सिर्फ  सरकारी  लूट  के  खिलाफ
 हैं  श्र  कम्पनी  लूट  के  खिलाफ  नहीं  हैं  ।
 लेकिन  मेरी  यह  आशा  है  कि  जब  सांचा  पूरी
 तरह  से  बन  जायेगा  ठो  हमारे  जैसे  लोग
 इस  सांचे  में  बहुसंख्या  में  रहेंगे  और  तब
 में  आशा  करूंगा  कि  श्री  हीरेन  मुकर्जी  तो
 शायद  इस  सांचे  में  न  आयें  लेकिन  गोपालन
 साहब  इसमें  ज़रूर  चले  आयेंगे  ।
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 श्री  त्यागी  :  आप  सारी  पार्टियों  में

 फूट  डालना  चाहते  हैं  ?

 डा०  राम  मनोहर  लोहिया  :  जी
 हां,  में  सब  पारियों  में  फूट  डालना  चाहता
 ह्  |

 मेरा  धंधा  और  है  क्या  ?  त्यागी  जी
 भी  यदि  इधर  चले  आयें  तो  बड़ा  अच्छा

 होगा  i  में  तो  चाहूंगा  कि  साथ  में  वे
 अपने  पुराने  दोस्तों  को  भी  इधर  लेते  चले
 आयें  तो  बहुत  अच्छा  होगा  ।

 एक  तरीक़ा  यह  है  कि  हम  लोग  हिन्दु-
 स्तान  में  आम  चुनाव  करवा  कर  जनता  की

 दृष्टि  का  अंदाजा  लगा  लें  क्‍योंकि  में  फिर
 जोर  से  कहना  चाहता  हूं  कि  यह  सरकार

 राष्ट्रीय  शर्म  की सरकार  है  और  जनता  का
 इस  सरकार  को  समर्थन  प्राप्त  नहीं  है  1

 Mr.  Deputy-Speaker:  You  must  close
 now.

 डा०  राम  मनोहर  लोहिया  :  बस
 एक,  दो  मिनट  में  में  ख़त्म  किये  देता  हूं  ।

 मुझे  खुद  बड़ा  बुरा  लगता  है  इस  तरह
 बोलना  |

 प्रधान  मंत्री  ने एक  बार  एक  जलूस  के
 बारे  में  कहा  था  कि  वह  ढाई  सौ  आदमियों
 की  हुल्लड़बाज़ी  से  इस्तीफ़ा  नहीं  देंगे  ।
 कलकत्ते  में  २४०  आदमियों  ने  प्रदर्शन  किया
 था  उस  प्रदर्शन  और  जलूस  को  उन्होंने
 हुल्लड़बाज़ी  कहा  था  ।  बिल्कुल  सही
 बात  है  a  ढाई  सौ  लोगों  की  हुल्लड़बाज़ी
 से  यह  इस्तीफ़ा  देंगे  ।  लेकिन  २०-३०
 हजार  की  हुड़लबाज़ी  हो  गई  तब  तो  इस्तीफा
 दे  देंगे  न?  में  कहना  चाहता  हूं
 ज़ोर  से  कि  जब  सरकार  अपने  समर्थन  में
 प्रदर्शन  निकालना  शुरू  कर  देती  है,  जिस
 सरकार  को  पलटन,  सेना,  पैसा,  ५  हजार
 Yoo  करोड़  रुपये  साल  का  जिसको  खर्चा
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 करने  का  मौक़ा  मिलता  है,  जब  वह  भी  अपने
 पक्ष  में  प्रदर्शन  निकालना  शुरू  कर  दे  तब
 समझना  चाहिए  कि  वह  सरकार  खुद  एक
 हुल्लड़बाजी  सरकार  है  ।

 में  हुल्लड़बाज़ी  पसन्द  नहीं  करता  ।
 में  शांति  पसन्द  करता  हूं  ।  शांति  के
 आ्राधार  पर  विरोध  चलाना  चाहता  हूं  लेकिन
 में  आप  से  जे  करूंगा  कि  पिछले  ५-७  दिन
 में  अपने  को  मेंने  दबाया  है और  जब  तक
 बन  सकेगा  आखिर  तक  अपने  को  में  दबाता
 रहूंगा  लेकिन  हुआ  क्या  था  जिस  चीज़  के  लिए
 मुझ  को  यहां  पर  लोगों  ने  न  जाने  क्‍या  क्‍या
 कह  डाला  ?  यह  कहा  कि  इस  की  शिक्षा
 नहीं  है  ।  इशारे  से  यह  भी  कया  गया  कि
 इसके  न  जाने  किस  तरह  के  मां-बाप  रह  हैं।
 एक  हजरत  ने  ब्रीडिंग  का  शब्द  इस्तेमाल
 किया  था

 श्री  त्यागी  :  क्रिस  ने  नहीं  किया
 था।

 डा०  राम  मनोहर  लोहिया  :  त्यागी
 महाराज  ऐसा  कहा  गया  था  ।  यह  कहा
 गया  कि  मुहम्मदअली  जिन्ना  की  इतनी  अच्छी
 डिंग  थी  कि  वह  निजी  हमला  नहीं  करते

 थ  लेकिन  यह  हजरत  तो  निजी  हमला  कर
 दिया  करते  हैं  t

 श्री  त्यागी  :  मज़ाक  में  कह  दिया
 होगा  ।

 डा०  राम  मनोहर  लोहिया:  यह
 खूब  रही  ।  जब  में  बड़े  लोग  वाली  बात
 कह  दिया  करता  हुं  तो  इतना  क्‍यों  भन्ना
 जाते  हैं?  मज़ाक  वगैरह  क्‍या  है  ।

 4  hrs.

 यह  चीज़  क्‍या  हुई  थी,  उपाध्यक्ष
 महोदय,  में  आपका  ध्यान  इस  बात  पर
 आकर्षित  करूंगा  कि  मेंने  प्रधान  मंत्री  से
 प्रश्न  पूछा  था,  इस  दिल्ली  से  भेजे  हुए
 सरकुलर के  बारे  में  प्रश्न  पूछा  था  कि  किसी



 I  859  Motion

 [  Sto  राम  मनोहर  लोहिया  ]

 जगह  का  पतन  हो  रद  है  तब  उसे
 खाली  करेंगे  या  जैसा  कि  उसका
 अर्थ  लगा  कर  खाली  किया  गया  वह
 अपने  इलाके  खाली  कर  दिये  गये,  वैसा
 उसका  ग्रन्थ  है  ?  क्‍या  सिर्फ  पलटन  की
 ही  तैयारी  हो  रही  है  या  मन  की  भी  तैयारी
 हो  रही  हूँ  ?  प्रधान  मंत्री  ने  मेरे  उस
 सवाल  का  जवाब  देने  के  बदले  कहा  कि  यह
 सब  बहाना  है।  यह  क्‍या  हो  रहा  है  ?

 तरह  तरह  की  बातें  कह  दीं।  में  निवेदन
 करना  चाहता  हूं  कि  प्रधान  मंत्री  बहुत
 रोब  से,  बहुत  हिम्मत  से  और  घमंड  से  बोला,

 करते हैं  और  _व्यंग  कसा  करते  हैं।  उसी
 पर  में  ने  कद  था  कि  प्रधान  मंत्री  नौकर  हैं
 सदन  मालिक  है।  एक  ऐसा  शब्द,  बढ़िया
 शब्द,  जिस  पर  कि  हर  एक  को  खुश  होना
 चाहिए  था  लेकिन  उसके  बजाय  मेरे  ऊपर
 न  जाने  किन  किन  लोगों  ने  क्‍या  क्या  कह
 डाला  ।  में  आपसे  अर्ज  कर  देता  हूं  कि
 में  कभी  भी  कोई  निजी  झगड़ा  किसी  से  नहीं
 चलाना  चा ..ता,  मेने  चलाया  नहीं  है,
 चलाऊंगा  भी  नहीं,  जब  तक  कि  में  मजबूर
 न  कर  दिया  जाऊंगा  ।  वह  अलग  बात  है
 मेंने  निजी  झगड़ा  नहीं  किया  ।  अगर  कहीं
 किसी  अदालत  में  जायें,  तो  यह  साबित  हो
 जाये  कि  मेंने  निजी  झगड़ा  नहीं  किया,
 बल्कि  हमेशा  प्रधान  मंत्री  ने  मुझे  गालियां
 दीं,  कभी  गुंडा  क.  है,  कभी  झूठा  कड़ा  है,
 कभी  बदतमीज  कप।  है  |  यह  सही  है  कि
 एक  जमाना  था  जब  में  जवाब  दे  दिया
 करता  था  उन के  गुस्से  का  गुस्से  से,  लेकिन
 राज  वह  भी  नहीं  करता  हूं  -  रहम  आता
 है।  में  यह  कहूंगा  कि  कुछ  देर  के  लिए  मन
 में  होता  है  कि  जब  गुंडा  कहते  हैं,  तो उन  को

 गुंडाई  कर  के  दिखलाया  जाये  ।

 श्री  त्यागी :  वह  जिस  से  प्यार
 करते हैं,  उन  को  कहते हैं  ।
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 the  Council  of  Ministers

 डा०  रास  मनोहर  लोहिया:  यह
 सही  है  कि  यह  चेहरा  ऐसा  था  कि  कभी  हम
 नेगी  मुहब्बत  की  थी  ।  (Interruptions)

 हो  सकता  है  कि  बदगुमानी  रह  जाये  ।  अरब
 में  मुहब्बत  बिल्कुल  नहीं  करता  हूं,  यह
 बात  में  अच्छी  तरह  से  कह  देना  चाटता
 हूं,  ताकि  कहीं  गलतफहमी  न  रह  जाये  ।

 शायद  बहस  के  दौरान  में  कही  जाये  कि:
 मेरे  एक  भाषण  में  कहा  गया  हूं  कि  में  सरकार
 के  बारे  में  पूरा  इस्तीफा  नहीं  चाहता  हूं  ny
 में  पहले  से  साफ़  किये  देता  हूं  ।  यह  उस
 समय  था  जब  अगर  वे  अपनी  मर्जी  से  काम
 करते,  तो  पूरा  इस्तीफ़ा  न  होता  ।  मेंने
 चाहा  था  कि  प्रधान  मंत्री  जी  खुद  इस्तीफ़ा
 दे  देते,  फूलपुर  में  फिर  से  चुनाव  लड़  लें,.
 जिस  से  नवम्बर  के  बाद  जो  कुछ  भी  झा
 है,  चीजें  हुई  हैं,  व ेसाफ़  हो  जायें।  लेकिन
 आज  यह  प्रस्ताव  इस्तीफ़े  वाला  नहों  है,
 यह  प्रस्ताव  है  निकालने  वाला  t

 श्री  राम  सहाय  पाडेय  (गुना)  :
 उपाध्यक्ष  जी,  मंत्रि-मंडल  के  प्रति  जो
 अविश्वास-प्रस्ताव  हमारे  तथा-कथित  गांधी:
 वादी,  आचार्य  कृपालानी  ने  इस  सदन  में
 उपस्थित  किया  है,  उस  का  विरोध  करते  हुए
 में  उन  से  उस  को  वापस ले  की  राय  देता  हूं  ।

 4.03  brs.
 [Surr  Kuppitkar  in  the  Chair]

 यह  एक  ऐसा  ऐतिहासिक  अवसर  था,  जब
 कि  चीनी  आक्रमण  की  पृष्ठ-भूमि  में,  चीन  के
 आक्रमण  की  एक  तस्वीर  रख  कर,  इस  सदन  में
 हमको,  विरोधी  दल  को,  यह  निर्णय  करना
 था  कि  वे  सदन  के  समक्ष  किस  प्रकार  का
 प्रस्ताव  लाना  चाह्ते  हैं।  जब  चीन  ने  हम  पर
 आक्रमण  किया,  तो  हमारे  पास  जो  भी  साधन
 थे,  उनके  द्वारा  हमने  उसका  मुकाबला  किया  त
 तब  एक  युद्ध  जेसी  स्थिति  बन  गई।  अभी  हमारे
 शहीदों  का  खून  भी  नहीं  सूखा  था  और  उन
 शहीदों  की  माताओं  के  आंसु  भी  न  सूखे  थे  कि:
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 इस  प्रकार  का  प्रस्ताव  सदन  में  उपस्थित
 किया  गया  और  हमें  यह  मौका  न  दिया  गया
 कि  हम  प्रतिशोध  की  भावना  लेते  और  अपनी
 एक  एक  इंच  धरती  को  वापस  लेने  का  जो
 संकल्प  हम  ने  किया  था,  उस  को  कार्य  रूप  में
 परिणत  करने  का  अ्रवसर  प्राप्त  करते  |

 जो  परिस्थिति  आक्रमण  के  बाद  उत्पन्न

 हुई,  उस  में  सारा  राष्ट्र  एक  व्यक्ति  के  रूप  में
 खड़ा  हो  गया  ।  हम  ने  सोचा  कि  इस  ऐसी-
 हासिल  परिस्थिति  में  कम  से  कम  एक  बात

 हुई  कि  सारा  देश  एक  सूत्र  में  आबद्ध  हो  गया  ।
 इस  सदन  के  पवित्र  कक्ष  में  अविश्वास-प्रस्ताव
 पर  विरोधी  दलों  की  परस्पर-विरोधी  नीतियों,
 दलीलों,  मान्यताओं  और  दृष्टिकोणों  पर  दिये
 गए  तर्को  से  यह  सिद्ध  हो  गया  कि  वे  दलीलें
 कितनी  थोथी  हैं  और  दृष्टिकोण  कितने
 संकीर्ण  हैं  ।

 आचार्य  कृपा लानी के  द्वारा  पेश  किया  गया
 प्रस्ताव  अविश्वास  का  प्रस्ताव  नहीं,  बल्कि
 उन  के  थके  हुए  जीन  जीवन  की  नैराश्यपूर्ण
 झलक  मात्र  है।  उसी  से  यट  सिद्ध  होता  है  कि
 उन्होंने  अपने  भानुमति  के  कुनबे  को  एक  ऐसे
 कच्चे  धागे  से  बांध  कर  सदन  के  सामने  उपस्थित
 किया,  जिस  के  ७३  पकड़  होते  देर  नहीं  लगी  5
 यह  कैसा  अविश्वास  का  प्रस्ताव  है  कि  जब
 विरोधी  एवं  विरोधियों  के  आक्रमण  का  उत्तर
 प्रचंड  प्रत्याक्रमण  से  दिया  गया,  तब  कुछ
 विरोधी  तो  अपनी  सीटों  पर  धराशायी  हो
 गए  और  कुछ  आनन्द  से  विभोर  हो  कर  समर्थन
 में  तालियां  पीटते  देखे  गए  ।

 देश  के  सोलह  वर्ष  के  संसदीय  जीवन  में
 यह  एक  पटली  ऐतिहासिक  घटना  है  कि  अनेक
 दिशाओं  में  चलने  वाले  विरोधी  दल  एक
 अ्रनहोनी  एलायंस  के  साथ  दो  शब्दों  के  अविश्वास

 ,का  प्रस्ताव  लाये,  जब  कि  सत्य  यह  है  कि  उन
 दलों  में  परस्पर  विश्वास  की  भावना  उतनी  ही

 /  दूर  है,  जितना  दूर  1. मालय  से  रामेश्वरम्‌
 है।

 4.06  hrs.
 [Mr.  Deputy-SPEAKER  in  the  Chair]

 SRAVANA  30,  885  (SAKA)  of  No-Confidence  in  .  ‘1862.
 the  Council  of  Ministers

 संसार  के  किसी  अन्य  राष्ट्र  क ेसंसदीय  जीवन
 में  ऐसी  घटना  का  इतिहास  कम  ही  मिलता  है
 कि  विरोधी  दलों  की  जीर्ण  और  दुबले  शक्ति.
 होते  हुए  भी  वे  ऐसा  प्रस्ताव  लाये  हों,  और  इस
 प्रकार  बेमौके  की  शनाई  बजाई  हो  ।

 पंडित  जी  के  नेतृत्व  में  शासन  हमारे  हाथ
 में  आया  ।  वह  हमारे  या  हमारी  पार्टी  के  ही
 नहीं,  वरन्‌  सारे  राष्ट्र  के  नेता  हैं।  प्रधान  मंत्री
 के  राष्ट्रीय  जीवन  के  पन्ने  खुले  हुए  हैं,  स्पष्ट
 हैं।  इबारत  साफ  है।  ये  विरोधी  उन  को  किस
 भावना  और  विवेक  से  पढ़ते  हैं,  यह  उन्हीं  पर
 निर्भर  है  -  विरोधी  दल  यह  समझ  लें  कि
 कांग्रेस  दल  उन  की  कृपा  या  मेहरबानी  से
 सत्तारूढ़  नहीं  है  |  हमारा  सीधा  सम्बन्ध
 हमारे  देश  के  करोड़ों  मतदाताओं  से  है।  जब
 तक  उन  की  आज्ञा  है,  तब  तक  ६म  गौरव  के
 साथ  सेवा  क  रूप  में  देश  का  नेतृत्व  करेंगे  t

 हमारे  राष्ट्रीय  जीवन  में  एक  बड़ा  परिवर्तन
 आया  औैर  हम  शांति  से  क्रांति  की  ओर  बढ़े  re
 हम  शांति  भी  चाहते  हैं  और  अवसर  होगा,
 तो  क्रांति  भी  ।  चीन  के  आक्रमण  ने  देश  को
 झकझोर  दिया  ।  हमें  यं  यह  समझ  लेना
 चाहिए.  कि  हमारी  राष्ट्रीय  भावना  अहंकारी
 और  विस्तारवादी  नहीं  थी  t  इतिहास  के
 पन्ने  ही  क्‍यों,  घटनाओं  से  सिद्ध  है  कि  विस्तार--
 वादी  तानाशाही  राष्ट्र  नत  में  राख  के  ढेर
 हो  गए।  यह  भी  सत्य  है  कि  विस्तारवादी .
 आवेश  न  राष्ट्रो  को खोद  खोद  कर  बताया  ही
 है,  जोड़  जोड़  कर  बनाया  नहीं  है  ।  यह  उन
 तानाशाही  राष्ट्रों  का तीस  है,  जो  कि  युद्ध
 में  लिप्त  हुए  ।

 विरोधी  ६म  पर  यह  आरोप  लगाते  हैं
 किस्म  अपनी  उत्तरी  पांत-मालाओं  की  सामानों
 की  रक्षा  में  सफल  नहीं  हुए  ।  यह  बात  सत्य
 होते  हुए  भी  जिस  तरह  कही  जाती  है,  सत्य
 नहीं  है  t  हमें  भूलना  नहीं  चाहिए  कि  उत्तरी
 सीमाये  पूरे  कॉन्टिनेंट  की  सीमाओं  के  बराबर
 हैं।  पहाड़ियों  पर  युद्ध  करना  हमारे  लिए  एक  :
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 [at  राम  सहाय  पाण्डेय]
 समस्या  बन  गई  थी।  यह  सत्य  है  कि  आक्रमण
 के  बाद  कुछ  रिवर्स  हुए,  लेकिन  तुरन्त  ही
 उस  के  बाद  रक्षा  की  तैयारी  हुई  -  शुभचिन्तक
 राष्ट्रों  स ेहमें  सदयता  मिली  और  हम  ने  उस  को
 स्वीकार  किया  |  हवाई  अभ्यास  का  एरेंजमेंट
 हुआ  और  रक्षा-उत्पादन  तेजी  से  बढ़ा  ।  हमारी
 सरकार  कृत-संकल्प  है  कि  हम  अपनी  सितारों
 की  प्राणपण  से  रक्षा  करेंगे  ।

 आक्रमण  के  बाद  जो  भारतीय  एक-
 रूपता  के  दर्शन  हुए  थे,  जवानों  और  वीरों  पर
 देश  को  कुर्बान  होने  को  तैयार  हो  गया  था,
 विरोधियों  ने  दो  महीने  के  बाद  आलोचना,
 प्रहार  और  झूठे  प्रचार  से  उस  एकता के  टुकड़े
 टुकड़े  करने  में  संकोच  नहीं  किया  ।  नेफ़ा
 'इन्क्वायरी,  जूतों  और  सामान  की  कमी  और
 गयी  नाट  थी  की  चर्चा  पर  विरोधी
 मेम्बर  मिलिटरी  एक्सपर्ट  हो  गए।  साम्य-
 वादियों  ने  हमारे  दल  में  लेफ्ट  और  राइट  की
 बात  शुरू  की,  जब  कि  उनका  लेफ्ट  विंग  चीन
 के  साथ  है।  जन  संघ  तो  इस  देश  का  ज्योतिषी
 बन  गया  ।  आर०  एस०एस०  के  स्वयंसेवकों  ने
 गांव  गांव  जा  कर  यह  कहने  की  घृष्टता  की  कि
 उन  के  गुरुजी  ने  तो  पहले  ही  पंडित  जी  से
 कहा  था  कि  चीन  आक्रमण  करेगा  ।  पी०
 एस०  पी०  इस  संक्रामक  काल  में,  जब  कि
 एमरजेंसी  थी,  देश  की  रक्षा  व्यवस्था  मजबूत
 करने  के  स्थान  पर  सिराजुद्दीन  के  मामले  को
 महत्व  दे  रही  थी  जब  कि  स्वतंत्र  पार्टी  के लोग
 हम  को  एक  कैम्प  में  धकेल  कर  युद्ध  की  विभि-
 टीका  में  झोंक  देना  चाहते  थे।  इन  संकीर्ण
 कपटपूर्ण  विचार  और  प्रचार  ने  हमारे  वीर
 नौजवानों  का  बड़ा  अपमान  किया  ।  विरोधी
 दलों  के  इस  फतवे  से  कि  सीमा  युद्ध  में  हम
 हार  गए  हैं,  उस  मां  पर  क्‍या  बीती  होगी  जिस
 का  जवान  बेटा  शहीद  हो  गया,  मातृभूमि
 की  खातिर  कुर्बान  हो  गया  ।  कुछ  रिवर्सिस
 अगर  युद्ध  में  होती  हैं  तो उसको  युद्ध  का  अन्त
 नहीं  माना  जाता  है।  फिर  हमारे  जवानों  के
 प्रति  हार  का  फतवा  उन्हें  गहरी  और  गम्भीर

 AUGUST  21,  963  of  No-Confidence  in  864
 the  Council  of  Ministers

 चोट  पहुंचाता  है  ।  ऐसी  बात  करके  जो  शहीद
 हुए  हैं,  उनकी  आत्मा  को  हम  शांति  नहीं
 पहुंचा  रहे  हैं  ।॥ विरोधी  दल  समझ  लें  कि
 अंग्रेजों  से लड़ने  वाला  कांग्रेस  दल  चीनियों  से
 भी  लड़  सकता  है,  एक  एक  इंच  अपनी  भूमि
 इनके  कब्जे  से  वापिस  से  सकता  है  ।  वह
 रक्षा  प्रसाधनों  को  गठित  करेगा।

 श्रीमन्‌,  संसदीय  प्रणाली  के  हम  और  श्राप
 सब,  विरोधी  दल  वाले  भी,  हिस्सेदार  हैं  1
 जो  निर्णय  संसद्‌  में  होते  हैं,  उन  को  मानना
 सब  का  धर्म  होना  चाहिये  ।  लेकिन  यह  कसी
 विडम्बना  है  कि  जिस  रक्षा  के  नाम  पर  हम
 ने  बजट  उपस्थित  क्या,  उस  में  टैक्स  लगाने
 की  बात  कही  और  टैक्स  लगाये  और  उन  पर
 हमारे  भाइयों  ने  वोट  दिया,  लेकिन  ठीक  संसद
 के  बाहर  जाने  के  बाद  उन्होंने  विद्रोह  की
 भावना,  बगावत  की  भावना,  फैलाई,  लोगों
 के  जज़बात  को  भड़काने  वाली  बातें  कहीं  ।

 मैंने  अभी  माननीय  लोहिया  जी  का  जो
 भाषण  हुआ  है,  उसको  सुना  है।  संसदीय
 प्रणाली  >  अनुसार  जब  उन्होंने  हमारे  प्रधान
 मंत्री  जी  पर  और  हमारी  सरकार  पर  आ्राक्रमण
 किया  है,  तो  शिष्टता  का  यह  तकाज़ा  था
 कि  वह  दूसरे  माननीय  सदस्य  जो  भाषण
 करते  हैं  उनको  भी  सुने  7  उनको  चाहिये  था
 कि  वह  यह  भी  सुनते  कि  दूसरे  माननीय  सदस्य
 क्या  कहना  चाहते  हैं  ।  जिस  प्रकार  की  डेमा-
 गागा  का  उन्होंने  परिचय  दिया,  ठीक  उसी
 प्रकार  का  उन्होंने  फरूखाबाद  के  चुनाव  में
 दिया  था  ।  उस  वित्त  उन्होंने  इस  प्रकार  की
 बातें  कहीं  जिस  प्रकार  की  जन  राष्ट्र  में  युद्ध
 के  पहले  युद्ध  का  वातावरण  तैयार  करने  के
 लिये  कही  जाती  रही  हैं।  एक  उन  के  गोवर्स
 थे  ।  उनका  यह  स्लोगन  था  कि  जहां  तक  हो
 सके  वहां  तक  जनता  में  झूठ  बोलो,  रोज़  झा
 बोलो  ।  जोर  से  बोलो  ।  उनका  यह  निष्कर्ष
 था  कि  एक  बात  जब  परवर्टिड  वे  में  तथा

 कैलकुलेटिड  ढंग  से  झूठ  बोल  कर,  रोज़  बोल
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 कर,  जोर  से  बोरलकर  कही  जाएगी  तो
 उसका  असर  अवश्य  जनता  पर  पड़ेगा  |
 प्रधान  मंत्री  के  सम्बन्ध  में  उन्होंने  साफ  साफ  नहीं
 कहा  ।  उन्होंने  कह  दिया  कि  प्रधान  मंत्री  जी
 की  कोठी  पर  तीन  रुपये  कुत्ते  पर  रोज़  खर्चे
 होते  हैं  ॥  एक  पुस्तिका  भी  उन्होंने  निकाली  है
 जिस  में  कहा  गया  है  कि  पच्चीस  हजार
 रुपया  रोज  प्रधान  मंत्री  पर  खर्च  होता  है  ।
 इसका  उन्होंने  उल्लेख  भी  किया  है  ।  इस
 पुस्तिका  को  मैं  ने  पढ़ा  है।  इस  में  एक  जगह
 तो  लिखा  हुआ  है  कि  दस  हज़ार  रुपया  खर्चे
 होता  है,  एक  जगह  लिखा  हुआ  है  कि
 पंद्रह  हजार  रुपया  खर्च  होता  है  और  एक
 अन्य  जगह  पर  लिखा  हुआ  है  कि  पच्चीस
 हजार  रुपया  खर्च  होता  है  और  चौथी  जगह
 पर  लिख  दिया  है  कि  चालीस  हज़ार  खर्च
 होता  है  ।  इतना  ही  नहीं,  यह  सरकार
 कसी  है,  इसकी  ओर  इशारा  करते  हुए  राष्ट्र-
 पति  भवन  के  सम्बन्ध  में  उन्होंने  कहा  है  कि
 वहां  पर  डी०  सी०  करेंट  को  ए०  सी०  करेंट  में
 बदलने  पर  ४१  लाख  ३६  हज़ार  Yoo  रुपया
 खर्च  हुआ  है  ।  इस  पुस्तिका  को जनसाधारण
 के  सामने  प्रकाशित  करवा  कर  रखा  गया
 है  इस  में  ये  सब  आंकड़े  दिये  हुए  हैं  ,  आखिर
 वह  कहते  हैं,  भाई  देखो  केवल  तीन  आन
 तुम्हारी  आमदनी  है,  सिर्फ  छः  एकड़  घर त्ति
 तुम्हारे  पास  है।  तुम  को  इन  लोगों  ने  अभी-
 चन  और  गरीब  बना  कर  रख  दिया  है  ।
 हमें  मेज  दो  ।  राष्ट्रपति  जी  पर  इस  करेंट  को
 बदलने  पर  देखो  कितना  खर्च  कर  दिया
 गया  है  ।  बाद  में  जब  में  ने  पता  लगाया  तो
 पता  चला  कि  यह  खा  ४१  लाख  नहीं  था,
 ४  लाख  ३६  हजार  २सौ  था  और  इतना
 ही  अनुदान  यहां  से  स्वीकृत  कराया  गया
 था  v  वह  आदमी  जो  सदन  का  सदस्य  नहीं
 होता  है  और  उस  को  इस  प्रकार  की  भी
 इन्क्वायरी  करने  का  अवसर  प्राप्त  नहीं  होता
 है,  वह  तो  अपने  मन  में  इस  प्रकार  की  भावना
 पैदा  होने  द ेसकता  है  कि  राष्ट्रपति  जी  पर
 इतना  खर्च  हुआ  है,  लेकिन  वास्तव  में  एसी
 बात  नहीं  है

 the  Council  of  Ministers

 राष्ट्रपति  जी  के  घर  की  कल्पना  की  गई
 है।  उन  के  घर  के  अन्तर्गत  प्रधान  मंत्री  जी  का
 घर  भी  आता  है  ।  किशन  पटनायक  जी  से
 प्रधान  मंत्री  जी  का  पत्र  व्यवहार  हुआ  है  t
 प्रधान  मंत्री  जी  ने  अपने  पत्र  में  उन्हें
 लिखा  है  कि  उनके  रहने  सहने  का  जो  इंतजाम
 है,  वह  इंतजाम  एक  होटल  जैसा  है  ।  हमारी
 पुत्री  और  हमारे  दो  नाती  उस  में  रहते  हैं  और
 उन  का  जो  सारा  खर्चा  है,  वह  हम  बरदाश्त
 करते  हैं।  लेकिन  फिर  भी  प्रधान  मंत्री  जी  के
 उस  उत्तर  के  बाद  उनको  सन्तोष  नहीं  हुआ
 और  वे  वितण्डावाद  में  पड़  रहे  a  संसदीय  प्रजा-
 तंत्र  का  यह  एक  नियम  है  कि  जब  कोई  शंका
 हमारे  मन  में  पैदा  हो  ओर  उसका  क्लासिफिकेशन
 हम  सीक  करें  और  उसकी  सफाई  दी  जाए  तो
 जो  प्रधान  मंत्री  कहें,  उसको  हम  मान  लें  ।
 उसके  बाद  भी  इकरार  करना  विद्रोह  करना
 कौर  यह  कहना  कि  प्रधान  मंत्री  झूठ  बोलते
 हैं  और  यह  कहना  कि  प्रधान  मंत्री  स्पष्ट
 बात  नहीं  करते  हैं,  बड़ी  ही गलत  बात  है  1  यह
 प्रधान  मंत्री  जी  की  बात  को  झूठी  बात  कहते
 हैं  और  इस  तरह  से  कहा  जाता  है  तो  यह
 प्रापेगंडा  की  बात  हो  जाती  है,  फ्रस्ट्रेशन
 की  बात  हो  जाती  है  |  इस  तरह  की  बातें
 उनकी  तानाशाही  मनोवृत्ति  की  प्रतीक  हैं,
 यह  में  स्पष्ट  शब्दों  में  कहना  चाहता
 हूं।  प्रधान  मंत्री  जी  का  कहना  क्‍या  है
 इस  को  आप  देखें  |  उनकी  बात  पर  विश्वास
 किया  जाना  चाहिये  था  ।

 में  कहना  चाहता  हूं  कि  लोहिया  जी  का
 सारा  पोलिटिकल  केलकुलेशन  यह  है  कि
 लोगों  को  भटकाया  जाए,  उनको  झूठ  बोल
 कर  सरकार  के  और  कांग्रेस  के  खिलाफ
 किया  जाये  ।  कुछ  लोग  कहते  हैं  कि  उनका
 तरीका  यह  है  कि  जनता  को  असली  बात
 बताई  जाए।  अच्छा  होता  अगर  यह  बात
 ठीक  होती  ।  लेकिन  एक  कैलकुलेटर
 एक  गुणा  बाकी  कर  के  हमारी  इस  राष्ट्र  के
 एक  अत्यन्त  आदरणीय  व्यक्तित्व  के  बारे  में
 जिस  प्रकार  का  वह  रचनात्मक  प्रचार  करते
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 [at  राम  सहाय  पाण्डेय]
 हैं,  जिस  प्रकार  का  एक  हास्यास्पद  प्रहार  करते
 हैं,  झूठा  प्रचार  करते  हैं  , उसको  बहुत  दिनों
 तक  बरदाशत  नहीं  किया  जा  सकता  है।

 एक  बात  स्पष्ट  है,  ।  पंडित  जी  ने  पत्र
 के  उत्तर  में  कहा  है  कि  मेरी  गाड़ी  के  आगे  एक
 आदमी  चलता  है  जो  कि  सुरक्षा  की  दृष्टि  से
 आवश्यक  है,  उस  से  सिक्‍योरिटी  का  इंत-
 जाम  होता  है।  में  कहना  चाहता  हूं  कि
 प्रधान  मंत्री  जी  की  जान  की  रक्षा  के  लिये
 हम  को  २५४  हज़ार  नहीं  २लाख  २५  हजार
 या  २  लाख  ५०  हज़ार  भी  खर्च  करना  पड़े
 तो  वह  भी  हम  करेंगे  ।  इतिहास  को  हम  भूले
 नहीं  हैं।  ज़रा  सी  ग़लत  से,  ज़रा  सी  भूल  के
 कारण  और  सम्भव  है  और  कुछ  खर्चे  की
 बात  भी  रही  हो  ,  हम  ने  बापू  को  खो  दिया
 ओर  इस  तरह  के  कुछ  लोग  बैठें  हुए  हैं  जिन
 का  दामन  आज  भी  उनके  खून  से  रंगा
 हुआ  है  ।  स्पष्ट  बात  वे  नहीं  कह  सकते  हैं
 क्योंकि  दबी  हुई  हैं  उनकी  भावनायें  ।  बापू
 की  याद आते  ही  भारतीय  संस्कृति  की  गर्दन
 नीची  हो  जाता  है,  सुरक्षा  प्रशासन  की  गर्दन
 झुक  जाती  है  ।  आज  तक  उसका  कोई
 एक्सप्लेनेशन  नहीं  हो  सका  है  कि  क्‍यों
 हम  बापू  को  बचा  नहीं  सके।

 यह  भी  कहा  जाता  है  कि  लाखों  की  दरियां
 हैं  -  लेकिन  जब  उन्होंने  कह  दिया  है  कि  हम
 होटल  के  समान  रहते  हैं  तो बात  साफ़  हो  जानी
 चाहिये  ।  मैं  ड्राप  के  द्वारा  सदन  में  यह  कह  देना
 चाहता  हूं  कि  वह  झूठ  बात  कहते  हैं,  प्रगल्भ
 असत्य  बात  कहते  हैं  और  सत्य  ही  नहीं
 बल्कि  द्वेष के  कारण  ऐसी  बातें  कहते  हैं  और
 द्वेष  भी  कैसा,  व्यक्तिगत  |  इसका  उत्तर
 दिया  जाना  चाहिये  राष्ट्र  को  पता  चलना
 चाहिये  कि  इस  प्रकार  की  प्रगल्भ  झूठी  बातें
 बरदाशत  नहीं  की  जा  सकती  हैं  1

 चीन  के  सम्बन्ध  में  डा०  लोहिया  ने  कहा
 कि  इस  बात  को  हम  से  छिपाये  रखा  गया
 और  सब  बातें  नहीं  बताई  गई  7  मैं  कहना
 चाहता  हूं  कि  एक  एक  नहीं  नो  नौ  इवज़े-पत्र

 AUGUST  21,  963  of  No-Confidence  in  7868
 the  Council  of  Ministers

 इस  हाउस  की  टेबल  पर  रखे  गये  हैं,
 पूरा  पूरा  जितना  पत्र-व्यवहार  चीन  के  साथ

 हुआ  है,  उस  को  सदन  के  सम्मुख  रखा  गया
 है,  जितनी  भी  डिप्लोमैटिक  नेगोशियेश्वंज़

 हुई  हैं,  जितना  भी  आना  जाना  रहा  है,
 वह  सब  का  सब  सदन  को  बताया  गया  है  ।
 जो  हमारी  रिलीस  हुई  है,  उस  को
 भी  हम  ने  नहीं  छपाया  है  कोई  भी
 बात  हम  ने  छिपाई  नहीं  है  ।  प्रजातंत्र  की

 उदात्त  प्रणाली  को  हम  ने  स्वीकार  क्या  है
 द्रोह  उस  पर  हम  चले  हैं  -  कभी  कोई  बात
 छिपाई  नहीं  है।  इतना  होने  पर  भी  आरोप
 लगाया  जाता  है  कि  बातें  कोई  हम  ने  छिपाई
 हैं।  जो  बात  जिस  तरीके  से  वह  उसकी
 कल्पना  करते  हैं,  जो  बात  सत्य  नहीं  है,
 उस  तरह  से  उन  के  विचारों  के  अनुरूप  हम
 उसको  कैसे  प्रकट  कर  सकते  हैं,  किस
 तरह  से  कागज़ों  को  फैब्रिकेट  कर  के  हम  उनको
 कोई  बात  बता  सकते  हैं  |  अगर  श्राप  यह
 चाहते  हैं  कि  इस  तरीके  से  जिस  तरीके  से
 आप  चाहते  हैं  ,  कोई  बात  आप  के  सामने  रखें
 तो  यह  कैसे  हो  सकता  है  ।  जिस  तरह  का
 आपका  इंटरप्रिटेशन  है,  जिस  तरह  से  आपकी
 कल्पना  शकिस्त  और  इमेजिनेशन  है,  उस  से  तो
 देश  में  बगावत  ही  पैदा  हो  सकती  है  और
 इसको  बरदाशत  नहीं  किया  जा  सकता  है।

 चारों  तरफ  कम  ने  तरक्की  की  है।
 हमारे  विरोधी  दलों  के  सदस्य  कहते  हैं  कि  #म
 ने  कोई  तरक्की  नहीं  की  है  और  सरकार  को
 चले  जाना  जाना  चाहिये  a  में  कना  चा  ता  हूं
 कि  आपकी  मे.  रबानी  से  हम  यत  बैठे  हुए
 नहीं  हैं,  करोड़ों  मत  दाताओं  ने  म  को  यहां
 बिठाया  है,  आप  में  से  किसी  की  मे८र-
 बानी  हम  पर  नहीं  हुई  है।  अपने  भ्र धि  कार  से
 बैठे  हैं  और  बैठे  रहेंगे  में  दावे  क ेसाथ  कर
 सकता  हूं  कि  अगर  इलेक्शन  हों  जो  नहीं  होने
 चाप यें  ,तो  भी  में  प्रोफेसर  तो  नहीं  कर  सकता

 हूं  , लेकिन  ये  ७३  जो  कच्चे  धागे  में  बंधे  हुए  हैं
 ये  अगले  श्राम  चुनाव  में  ७३  भी  नहीं  करा  सकते
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 हैं  ।  देश  पागल  नहीं  है,  देश  जागृत  है,
 उसको  ज्ञान  है,  और  वह  समझता  हें
 इस  प्रोपेगंडे  को,  और  वह  जानता  है
 'है  कि  यह  झूठा  प्रगति  वातावरण  बनायाजा
 रहा  है  और  इस  डैमो गोगी  को  वह  जानता  है
 और  श्राप  फ्रस्ट्रेटिड  हैं,  इसको  भी  वह  जानता
 है,  ।  आप  क्या  चाहते  हैं,  यह  किसी  से  छिपा
 हा  नहीं  है  ।  श्राप  चाहते  हैं  पद  प्रतिष्ठा,
 राज्य  ।  श्राप  चाहते  हे  सता  को  लेकिन  सता
 प्रतिष्ठा  पद  आदि  पाने  का  यह  रास्ता  नहीं  है  1
 उसका  रास्ता  यह  है  कि  जनता  के  साथ
 ईमानदारी  का  व्यवहार  कया  जाए  ।

 जो  हमारी  पंचवर्षीय  योजना  के  आंकड़े  हैं
 वे  स्पष्ट  और  साफ  होने  चाहियें  ।  एक  आयना
 हम  को  सामने  रखना  चाहिये  जिस  में  कोई
 दरार  न  हो,  ।  ऐसी  भावना  हमारी  होनी
 चाहिये  जिस  में  दर्द  न  हो,  ईर्ष्या  न  हो  इस
 प्रकार  राष्ट्र  को  हम  मत् त्वं  दें  कि  राष्ट्र  के
 “निर्माण  में  जनता  भी  हमारी  साथ  दे।

 बात  करते  करते  हमारे  लोहिया  जी  ने
 यह  भी  कहा  कि  प्रधान  मंत्री  जी  कहते  हैं  कि
 खेती  गमलों  में  हो  और  छतों  पर  हो  ।  गमले
 से  मतलब  एक  छोटा  गमला  भी  हो
 सकता  है  और  काफी  बड़ा  गमला  भी  दो
 सकता  है  और  अगर  गमले  में  बेल  लगा
 दी  जाए  तो  उस  में  से  कुछ  वेजिटेबल  भी  पैदा
 हो  सकती  है  ।  अगर  गम्भीरता  के  साथ
 प्रधान  मंत्री  जी  की  बात  को  लिया  जाए  तो
 छत  का  मतलब  ज़मीन  से  भी  हो  सकता  है
 और  उसका  बौद्धिक  इंटरप्रटेशन  होगा  ।  जमीन
 में  खेती  का  मतलब  उन्होंने  छत  लगा  लिया
 और  अच्छी  खेती  का  मतलब  उन्होंने  गमला
 लगा  दिया  ।  यह  कुलाही  हो  सकती  है
 और  कुछ  नहीं  ।

 श्री  विभूति  मिश्र :  गमले  में  पेड़  रोपा
 जाता  हैं,  भाई  t

 श्री  रास  सहाय  पांडेय  :  उन्होंने  कहा
 कि  हमारे  यहां  दो  प्रकार के  मंत्री  हैं  7  कुछ
 रूस  से  लगाये  गये  और  कुछ  अमरीका  से
 लगाये  गये  ।  मुझे  याद  पाया,  हमारी  नान-

 SRAVANA  30,  885  (SAKA)  of  No-Confidence  in  1870
 the  Council  of  Ministers

 अलाइनमेंट  की  पालिसी  में  तो  प्रोफाउंडिटी
 हैं,  प्रेसाइजनेस  हं,  जो  उस  का  प्रभाव  हूं,
 वह  इसी  बात  से  सिद्ध  हो  जाता  हं  कि  संसार
 के  दो  बड़े  राष्ट्र  हैं,  एक  अमरीका  और  एक
 रूस  ।  आइडियालोजिकली  में  एक  दूसरे  को
 देख  नहीं  सकते,  बड़ा  अन्तर  हें,  दोनों  में,
 एक  टोटैलिटेरियन  हं,  एक  प्रजातांत्रिक  हैं
 लेकिन  हमारा  सम्बन्ध  दोनों  से  ह  श्र  हमारे
 मंत्रियों  की  नीति  हें  कि  हम  सब  के  साथ
 सहयोग  करेंगे  ।  अगर  मिग  व.  से  आयेगा  तो
 लेंगे,  अगर  एयर  ट्रेनिंग  का  एग्रीमेंट  होता  ह
 तो  वहां  से  लायेंगे  ।  मैं  समझता  हूं  कि  नान-
 झला इन मेंट  पालिसी  की  जो  प्रोफाउंडिटि
 है,  जो  प्रेसाइजनेस  हैं,  जो  उस  की  मौलिकता
 हैं,  वह  इसी  से  सिद्ध  हो  जाती  ह  ।  जैसा  लोया
 जी  ने  कहा  हैं  उन  की  भावना  ह॑  कि सब  एक
 हँ,  उसी  तरह  से  हमारी  सरकार  की  नीति
 संसार  के  सामने  वसुधैव  कुटुम्ब कम  की  हैं
 और  रहेगी  ।

 हम  पर  जब  आक्रमण  हुआ  तो  हमने
 सहायता  मांगी  ।  उसके  साथ  ही  तमाम  प्रजा-
 तांत्रिक  राष्ट्रों  ने  हमारे  लिये  कर  कि  बगैर
 किसी  शर्तें  के  हमारी  सहायता  करने  के
 लिये  तैयार  हैं  ।  और  वह  स्पार्टनिग्नमस  हेल्प
 थी  ।  हम  ने  उसे  स्वीकार  किया।  अन्तर्राष्ट्रीय
 युद्ध  क्षेत्र  आप  देखिये  ।  जब  ऐसा  संक्रामक
 काल  होता  हूं,  युद्ध  के  बादल  मंडलाते  हैं  तब
 प्‌.  ले  संधियां  होती  हैं  ।  मगर  हम  ने  संधि
 नहीं  की  ।  ६म  ने  कोई  कंडिशन  नहीं  रखी
 हम  ने  अपना  दामन  साफ  रखा  और  कटा  कि
 डिमाक्रेंटिक  क्षेत्र  से  सहायता  आती  हं  तो
 स्वागत  ह,  रूस  से  आती  हं  तो  स्वागत  हैं,
 अमरीका  से  आती  हं  तो  स्वागत  हैं,  आये  ।
 जो  भी  हमारे  साधन  हैं  हम  उन  से
 अपनी  रक्षा  करेंगे  ।  इस  के  पीछे  जो
 बैकग्राउंड  ह ेऔर  चीन  की  जो  अहंकारी  नीति
 हँ  उस  का  हम  जवाब  देंगे  और  डट  कर  देंगे।
 इसलिये  आज  देश  हमारे  साथ  हैं,
 नेहरू  जी  के  साथ  हं,  सरकार  जो  उन  के

 नेतृत्व  में  चलती  ह॑  उस  के  साथ  हूं  ।  हमें
 किसी  से  भीख  मांगने  की  आवश्यकता
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 [att  राम  सहाय  पाण्डेय]
 नहीं  हूं  ।  हमारे  साथ  आप  रहें  या  न  रहें
 लेकिन  एक  संसदीय  प्रणाली  की  जो  उदात्त
 भावना  हैं  वह  यह  हे  कि  जो  भी  हम  निर्णय
 करते  हैं  उस  के  हिस्सेदार  सब  होंगे  ।  हम  ने
 यहां  पर  टैक्सेज  की  बात  पास  की  हैं,  हमने
 बजट  पास  किया  यह  संसदीय  प्रणाली  संसार
 के  किसी  डिमाक्रेटिक  कंट्री  में  नहीं  होती  कि
 जो  भी  सदन  पास  करता  हं  उस  का  बाद  में
 विरोध  किया  जाये।  चाहे  सदन  में  उस  पर
 वोट  हो  या  न  हो,  लेकिन  वह  एक  मेडेन
 बन  जाता  हैं  ।  लेकिन  हमारे  विरोधी  दल  के

 भाई  यहां  पर  वोट  भी  करते  हैं  और  यहां  से
 बाहर  जा  कर  विद्रोह  करते  हैं  गोल्ड  पालिसी
 के  खिलाफ  भाव  बढ़  गये  हैं,  उस  के  खिलाफ  t
 अनाज  कम  हैं,  शकर  कम  हं,  ।  लेकिन  इस
 युद्ध  की  सब  से  बड़ी  पुकार  जो  थी  वह  यह  थी
 कि  विरोधी  दल  के  लोग,  विरोधी  दल  का
 एक  व्यक्ति  उठ  कर  कहता  हं  कि  इस  वक्‍त
 क्यूबा  की  शकर  चंकी  कम  हैं  इसलिये  आव-
 श्यकता  यह  हूँ  कि  हम  शकर  खाना  बन्द  कर
 दें  या  कम  कर  दें,  फारेन  एक्सचेंज  की  एक्यूट
 शार्टेज  हैं,  उसे  #म  प्राप्त  करें  ।  लेकिन  एक
 भी  राष्ट्र  भक्त  सामने  नहीं  आया  जो  यह
 क  ता  कि  आज  शकर  की  क्यू  लगी  हुई  हैं,
 अनाज  के  भाव  बढ़  रहे  हैं,  चावल  की  कमी
 हैँ  तो  उस  का  सामना  किया  जाय  ।  मैं  कहता
 हूं,  जैसा  कि  श्री  पाटिल  ने  कहा,  यहां  चावल
 की  कमी  हैं,  लेकिन  क्या  चावल  का  काम  गेहूं
 द्वारा  नहीं  चल  सकता  ?  आज  लोगों  की
 हेविट  पड़  गई  हं,  वे  हबिचुअल  हो  गये  हैं
 यर  कहने  के  कि  हम  चावल  खायेंगे,  चावल
 खायेंगे  ।  चावल  खाना  ठीक  हैँ  लेकिन
 आज  अगर  चावल  की  कमी  हँ  तो  एक  रोटी
 खा  लीजिये  ।  हमारे  पास  सफर  स्टाक  हैं,
 आप  चाहे  जितना  गेंहूं  ले  लीजिये  ।  लेकिन
 चावल  के  नाम  पर  विमौट  करना,  यह  कटना
 कि  भाव  बढ़  गये  हैं,  यह  ठीक  नहीं  हं  ।  मैं
 क.  ता  हूं  कि  देश  को  अपनी  हिट  बदलनी
 पड़ेगी,  अपनी  नीति  बदलनी  पड़ेगी  1  पु-
 स्तान  आज  जिस  चौराहे  पर  खड़ा  हैं  वह
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 दिशा  बतलाता  ह  कि  स्थिति  कैसी  हो
 गई  है,  वह  आहवान  करता  हूं  कि  चावल  का
 त्याग  किया  जाये,  चावल  के  स्थान  पर
 गेहूं  खाया  जाये  ।  यह  आलोचना  की  बात  नहीं
 इस_  प्रकार  की  स्थिति  आज  बदलनी  चाहिये  ।
 चावल  के  स्थान  पर  रोटी  का  उपयोग  होना

 लिये  ।  मैं  समझता  हूं  कि  भाव  बढ़ने  की
 जो  स्थिति  हैं  वह  सदा  नहीं  रहेगी  और  इस
 प्रकार  की  समस्यायें  का,  जो  कि  हमारी
 सामाजिक  समस्‍यायें  हैं,  अपने  बाप  निर्णय
 जायेग  t

 एक  'माननीय  सदस्य  :  अगर  गेंह  खत्म
 हो  गया  तो  क्‍या  कीजियेगा  ।

 श्री  राम  सहाय  पांडय  गह  है  हमारे
 पास  ।

 अब  में  भाषा  के  संयम  के  बारे  में  कुछ
 निवेदन  करना  चाहता  हूं  ।  हमारे  श्री  किशन
 पटनायक  ने  कहा  कि  नेहरू  को  गर्दन  पकड़
 कर  निकाल  दिया  जाय  ।  पटनायक  ने  तो
 कहा  ही,  इस  पुस्तिका  में  भी  इस  प्रकार  की
 बात  कही  गई  कि  गर्दन  पकड़  कर  निकाल
 दिया  जाय  ।  हिन्दुस्तान  की  लोक  सभा  के
 लिये  उन्होंने  कहा,  लोक  सभा  तो  मालिक  है।
 प्रदान  मंत्री  जी  के  लिये  क्या  कहा  गया,  वह
 मेरे  मुंह  से  नहीं  निकलता  हे,  लेकिन  लोक
 सभा  के  लिये  उन्होंने  क्या  कहा  ह्  ।  उन्होंने
 जो  कुछ  उसे  मैं  कोट  करना  चाहता  हूं  जो  कि
 पेज  ८६  पर  ह॑  और  उस  के  बाद  मैं  बैठ  जाऊंगा
 आप  लोक  सभा के  उपाध्यक्ष  हैं  ,

 श्री  स०  मो०  बनर्जो  :  कौन  सी  किताब
 हँ?

 श्री  राम  सहाय  पांडेय  :  लाया  जी  की  L
 az  कहते  हैं

 “सौ  वर्षो  में  एसी  लोक  सभायें  हिन्दुस्तान
 में  औद्यौगीकरण  और  समाजीकरण  तथा
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 न्यायपूर्ण  वितरण  को  नहीं  ला  सकेंगी  ।  वह
 स्थिति  आ  जानी  ही  चाहिए  qe

 a:  फासिस्ट  मेन्टेलिटो  बतलाती  हूँ  ।
 लोक  सभायें  न  कह  कर  अगर  कांग्रेस  कहते
 कि  कांग्रेस  दल  १००  वर्षों  में  समाजीकरण
 नहीं  कर  सकता,  ग्रौद्योगेकरण  नहीं  कर
 सकता  तो  मैं  समझ  सकता  हूं  ।  लेकिन  लोक
 सभा  जो  कि  सावरेन  बाडी  ह  डिमाक्रेटिक
 वाडी.  हैं,  उसक  लिये  ऐसा  कहन,  कहां  तक
 उचित  हूं  ?  कांग्रेस  आज  हैं,  कल  नहीं  रहेगी,
 लेकिन  १००  वर्षों  के  बाद  की  प्रोफेसी  करना,
 ज्योतिष  से  काम  लेना,  यह  लोक  सभा  की
 मर्यादा  और  प्रतिष्ठा  के  विरुद्ध  बात  है  ।  जो
 लोक  सभा  हमारी  मालिक  है  उसकी  यह
 धृष्टतापूर्ण  व्याख्या  सुन  कर  हमारी  गर्दन  शर्म
 से  झुक  जाती  है  ।  उन्होंने  आरोप  लगाया
 आर  पंडित  जी  की  लफ्फाजी  की  बात  कही  V
 उन  के  एक-एक  चैप्टर  की  बात  को  अगर  मैं
 आप  के  सम्मुख  उपस्थित  करूं  तो  इस  प्रकार
 की  गन्दी  भाषा,  इस  प्रकार  की  अ्रसंस्कारिक
 भाषा,  इस में  लिखी  हुई  कि  उस  को  पढ़ते
 में  भी  लज्जा  आती  है  ।

 आप  ने  मुझे  समय  दिया  इस  के  लिये  मैं
 आप  का  अनु ग्रहीत  हूं  और  यह  चा.ता  हुं
 कि  यड़  जो  प्रस्ताव  आया  हे  उसे  न  केवल
 हम  अस्वीकार  करेंगे  बल्कि  करोड़ों  आदमी  जो
 इस  सदन  के  बाहर  हैं  वे  भी  रिजेक्ट  कर  देंगे,
 आउट राइट  रिजेक्ट  करेंगे,  अस्वीकृत  कर
 देंगे  t

 Shri  0.  ९,  Sharma  (Gurdaspur):
 Mr.  Deputy-Speaker,  Sir,  I  have  been
 listening  to  the  discussion  on  the  No-
 Confidence  motion,  a  very  ill-timed
 motion,  a  very  mischievous  motion,  a
 very  anti-social  motion,  a  _  very
 unpatriotic  motion,  for  the  last
 twe  days  and  to  tell  you  the  plain
 truth  I  have  had  the  sense  of  extreme
 ‘let  down’  whiie  listening  to  some  of
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 the  speeches  which  have  been  deliver-
 ed  on  the  Opposition  benches.  I  think
 of  that  day  when  this  House  rose  to  a
 man  to  pledge  itself  to  the  great  task
 which  was  before  us,  the  great  task  of
 vacating  the  Chinese  aggression,  the
 noble  task  of  getting  back  every  ineh
 of  our  territory.  But  today  I  find  that
 on  the  floor  of  this  House  people  have
 been  singing  the  praises  of  China.
 They  have  been  comparing  us  with
 China  and  some  section  of  the  House
 has  been  gloating  over  the  compari-
 son.  Everybody  knows,  every  journa-
 list  knows,  every  politician  knows,
 that  it  is  very  difficult  to  find  any
 statistics  about  China.  It  is  impossible
 to  know  what  is  happening  in  China,
 how  much  land  they  are  cultivating,
 what  they  are  producing,  how  much
 stee]  they  are  producing....

 The  Minister  of  Shipping  in  the
 Ministry  of  Transport  and  Communi-
 cations  (Shri  Raj  Bahadur):  How  docs
 Mr.  Lohia  know  it?

 Shri  Sham  Lal  Saraf  (Jammu  and
 Kashmir):  He  has  his  own  sources.

 Shri  D.  C.  Sharma:  How  much  grain
 they  are  producing,  nobody  knows  it.
 Even  those  countries  which  have  the
 vast  network  of  espionage  have  failed
 to  do  so.  But  here  is  a  Member  of
 the  Opposition  who  stands  up  and
 says,  China  has  produced  so  much  of
 steel,  China  has  produced  so  much  of
 grain,  China  has  produceq  so  much  of
 this  thing  or  that  thing.  I  hang  my
 head  down  in  shame  when  I  see  these
 things,  that  a  gentleman  should  fabri-
 cate  statistics  about  China  when  no-
 body  knows  anything  about  China  and
 when,  more  than  anything  else,  he
 should  try  to  compare  India  unfavou-
 rably  with  a  country  about  which  no-
 body  knows  anything.  India  is  an
 open  book.  Anybody  can  read  it.
 This  is  a  country  with  an  open  door;
 this  is  a  country  accessible  to  every-
 body,  to  friends  and  foes  and  we  al-
 ways  place  our  cards  on  the  table.
 But  China  which  is  like  a  secret  socie-
 ty  and  which  is  a  closed  book  to  every-
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 body  should  be  known  to  the  hon.
 Member  of  this  House  is  what  baffles
 my  comprehension.  How  Has  he  been
 able  to  get  these  facts  and  figures?

 Shri  Kashi  Ram  Gupta:  Why  did
 yow  send  the  cooperative  farming
 team  to  China?

 Shri  D.  C.  Sharma:  The  cooperative
 farming  team  was  sent  to  China  so
 Many  years  ago  when  you  were  not
 here.  You  do  not  know  that  statistics
 go  on  changing  from  day  to  day.  You
 are  only  parading  your  ignorance.
 What  can  I  do?  Statistics  are  a  living,
 dynamic  thing.  ney  change  from
 hour  tc  hour,  from  moment  to  mo-
 ment,  fro:  day  to  day.  You  are  talk-
 ing  of  th:  Imes  when  the  cooperative
 farming  tcam  was  sent.  I  think  no-
 body  could  be  more  ignorant  than
 this.

 To  come  back,  Sir,  to  what  I  was
 submitting  very  respectfully,  that  a
 man  shoulg  compare  us  unfavourably
 with  China  passes  my  comprehension;
 and  then,  for  any  one  on  the  floor  of
 this  House  to  pass  remarks  about
 those  persons  who  are  not  here  is  a
 gross  violation  of  the  traditions  which
 we  have  built  up  in  this  House.

 I  think,  Sir,  that  the  speech  ‘which
 all  of  us  listened  to,  a  very  enter-
 taining  speech,  a  speech  which  could
 have  done  very  well  in  a  Ram  Leela,
 that  speech  was,  I  should  say,  in  bad
 taste  and  showed  _  sentiments  with
 which,  I  think,  very  few  Indians  will
 agree.  And  when  we  were  told  that
 we  should  face  the  general  elections
 and  then  we  could  see  the  results,  I
 was  remindeq  of  something.  Mr.
 Deputy-Speaker,  I  have  been  a  teacher
 and  sometimes  I  have  presided  over
 these  prize  distribution  ceremonies.
 Many  of  my  ‘triends  also  might  have
 done  that.  What  happens  is  _  this.
 There  are  some  students  who  get
 prizes  on  account  of  merit;  there  are
 some  students  who  get  certificates  be-
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 cause  of  the  excellent  work  that  they
 nave  done;  but  there  are  some  stu-
 dents  to  whom  We  award  consolation
 prizes.  These  three  musketeers  of
 Amroha,  Farrukhabag  and  Rajkot  are
 the  winners  of  the  consolation  prizes
 of  democracy!  And  they  talk  like
 heroes  as  if  they  have  come  after  kil-
 ling  some  dragon  or  they  have  come
 after  killing  some  giant  or  they  have
 come  after  overcoming  some  great
 difficulty.  Nothing  of  the  kind.  De-
 mccracy  sometimes  takes  pity  on  some
 persons.

 Shri  Bhagwat  Jha  Azad:  What  can
 they  do?  General  elections  do  not
 suit  them,

 Shri  D.  6.  Sharma:  They  have  been
 crawling  to  reach  this  stage,  and  the
 public  knows  it.  The  electorate
 knows  it.  They  were  beaten  so  marry
 times;  they  said,  “All  right,  let  us
 give  these  men  also  a  chance”.  I  do
 not  know  why  they  should  feei  80
 boastful  about  that,  I  think  that
 success  should  not  go  to  the  ‘ead  of
 a  person;  we  should  take  success  hurn-
 bly,  we  should  appreciate  success  in
 a  spirit  of  humility.  But  humility  is
 unknown  to  these  persons  and  there-
 fore  they  talk  so  extravagantly  about
 their  gains,

 I  have  not  found  anything  new  in
 what  they  have  said.  But  I  am  wor-
 ried  about  one  thing.  Of  course,  my
 friends  have  said  it  is  more  a  censure
 motion  against  each  other  than  against
 the  Government.  Are  there  any  par-
 ties  who  see  eye  to  eye  with  each
 other?  Of  course,  there  may  be  free-
 lancers;  there  are  some;  they  call
 themselves  Independents,  and  yet
 they  are  in  some  groups,  they  may
 be  toeing  that  line.  Sir,  when  I  was
 a  student  of  the  High  School,  in  al-
 gebra  we  used  to  fing  some  exercises
 cancelling  ‘each  other,  some  equetions
 cancelling  each  other,  and  the  result
 used  to  be  zero.  If  you  take  the  spee-
 ches  of  the  Members  of  the  opposition
 and  see  which  has  contradicted  which,
 who  has  contradicted  whom  and  can-
 cel  them,  you  will  find  that  the  total
 will  be  equal  to  zero.
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 They  have  not  said  anything  new;
 they  have  not  made  any  constructive
 suggestions,  They  are  talking  about
 proportiona]  representation.  Propor-
 tiona]  representation  is  something
 which  hag  been  given  up  all]  over  the
 world,  And  these  are  the  out-moded,
 out-dated  advocates  of  proportional
 representation.  Even  in  small  institu-
 tions  like  universities  or  other  bodies
 this  has  been  given  up.  It  is  practis-
 ed  only  on  a  very  small  scale,  2nd  in
 small  bodies.  But  they  want  us  to
 have  proportional  representation  when
 we  are  dealing  with  millions  of  voters,
 crores  of  voters.  I  think,  Sir,  :cthing
 can  be  a  greater  travesty  of  truth
 than  this.  Now,  they  are  talking
 about  gerveral  elections.  Have  we  not
 had  these  general  elections?  And
 what  have  they  done?  I  think  they
 have  been  talking  all  the  time  in
 those  three  genera;  elections.  We
 have  done  very  well  and,  as  some-
 body  said  last  time,  these  general
 elections  have  been  very  dangerous
 for  the  opposition,  specially  for  the
 oppcsition  leaders:  they  are  generally
 defeated  in  the  genera]  elections.

 But  I  am  not  going  to  base  my  argu.
 menis  on  that.  But  I  can  say  that
 general  elections  will  come  in  their
 time  and  general  eiections  will  be
 there,  and  general  edections  wil]  be
 fought  with  all  the  vigour  which  we
 command.  And,  then  I  can  assure
 you,  Sir,  that  the  results  will  not  he
 what  my  friends  contemplate.  They
 are  liv'ng  in  a  jotus  land;  they  dream
 of  capturing  power.  It  is  the  dream
 of  an  opium  eater.  I  think  that  the
 general  elections  will  not  make  much
 difference  so  far  as  the  supremacy  of
 the  Congress  at  the  Centre  is  concern-
 ed  and  so  far  as  the  supremacy  of  the
 Congress  in  the  States  is  concerned.
 We  will  still  hold  the  field,  come
 what  may,  and  [  can  tell  them  that
 their  calculations  will  go  wrong,  their
 hopes  will  be  disappointed,  the:r  am-
 bitions  will  not  be  fulfilled.  That  is
 what  wil]  happen,

 I  want  to  say  one  thing.  Tc  whom
 will  this  debate  do  good?  I  think
 Members  of  the  Opposition  have  not
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 o-cught  forward  any  new  _  points
 which  we  do  not  know  already  or
 any  new  argument  which  the  public
 does  not  know  already.  For  whose
 benefit  is  the  opposition  speaking?  Of
 course,  I  do  not  think  they  have  that
 intention,  but  I  can  tell  you  that  the
 speeches  of  the  opposition  will  be  read
 with  the  utmost  joy,  with  the  utmest
 sense  of  self-gratification,  with  the  ut-
 most  sense  of  self-congratulation,  in
 China,  in  Pakistan.  They  will  gloat
 over  these  speeches.  They  will  say,
 “This  is  what  the  Members  of  the  Lok
 Sabha  are  saying  and  this  is  what
 they  are  aiming  at  and  this  is  what
 they  are  thinking.”  (Interruption).
 I  can  assure  you,  I  know,  I  have  said
 that  you  may  not  intend  it  like  that;
 but  you  wil]  fall  into  that  trap.  They
 wil!  quote  your  speeches,  they  will
 broadcast  them  on  the  radio.  What  I
 Say  is  th’s  that  these  speeches  are  not
 going  to  dislodge  the  Government.
 These  speeches  are  not  going  to  dis-
 lodge  the  Councij  of  Ministers.  But
 these  speec!.>s  will  be  a  grist  to  the
 broadcasting  stations  of  Peking  and
 Karach:.  They  will  provide  4006  for
 the  press  of  Pakistan  and  the  press  of
 China.  That  is  what  will  happen,  and
 I  think  we  will  mbt  feel  very  happy.
 Because,  one  thing  that  we  have  done
 all]  these  three  days  is  this,  that  each
 One  of  us,  in  his  own  way,  has  tried
 to  spoil  the  image  of  India  that  the
 world  has  got.  I  do  not  talk  of  India
 as  it  is  understood  by  the  opposition
 members;  the  opposition  will  not  see
 any  859d  in  the  party  in  power,  and
 it  should  not.

 Shri  Kapur  Singh  (Ludhiana):  You
 see  much  good  in  yourself.

 Shri  D.  C.  Sharma:  I  should  be
 afraid  when  you  see  much  good  in  me;
 but  I  must  very  respectfully  sav,  Sir,
 that  the  image  of  India  that  we  have
 given  to  the  world  for  the  last  5
 years  is  going  to  be  besmircheg  by  the
 unbridleq  speeches  that  they  have
 made  on  the  floor  of  the  House.  What
 is  the  image  of  India  in  the  omtside
 world?  I  am  not  talking  of  this
 world  to  my  left.  a  few  benches  to  my
 left,  but  I  am  talking  of  millicns  of
 people  who  are  living  in  this  wedd.
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 {Shri  D.  C.  Sharma]
 All  over  the  world  that  is  the  image
 that  we  have  got?  The  image  of
 India  that  they  have  got  is  this.  In-
 dia  has  meant  democracy  on  a  big
 scale,  India  has  made  a  thumping  suc-
 cess  of  democracy,  Nobody  can  deny
 that  ang  every  country,  Sir  which
 stands  for  democracy  is  proud  of  it.
 Whenevey  I  goto  any  outside  country,
 to  any  democratic  country,  people  there
 feel  happy  to  look  at  me  _  because
 they  think  that  I  come  from  g  coun-
 try  where  democracy  jis  a  going  ccn-
 cern,  a_  successful  concern,  where
 democracy  is  prospering,  where  de-
 mocracy  is  doing  so  well.  Well,  what
 are  they  doing  here?  They  are  try-
 ing  to  say  that  democracy  is  a  failure.
 Whatever  you  may  say,  the  world
 knows  that  we  have  made  a  success
 of  democracy  and  even  the  statements
 made  by  the  opposition  shows  how
 much  latitude  the  ruling  party  can
 give  because  it  is  interested  in  demo-
 cracy.  Democracy,  as  we  understand
 it,  is  a  synonym  for  tolerance,  for
 large-heartedness,  for  open  arms  of
 friendship  ang  that  is  why  I  say,  Sir,
 that  the  world  understands  it.

 Therefore,  I  would  request  hon.
 Members  of  the  opposition  not  to  be-
 smirch  this  grand  image  of  democra-
 tic  India  that  the  countries  of  Asia,
 Africa  and  America  have  got.  What
 the  people  there  know  is  this.  They
 know  that  India  is  a  country  where
 we  are  trying  something  unique,  It
 has  not  been  done  anywhere.  (Inter-
 ruptions).  Of  course,  it  hag  been  done
 in  Israel  to  which  my  hon.  friend  has
 sometimes  gone  ang  he  wil  under-
 stand  this  argument  of  mine.  They
 know  that  we  have  attempted  plan-
 ning  on  a  big  scale  within  the  demo-
 cratic  framework  ang  that  we  have
 tried  to  raise  the  standard  of  living
 of  the  people  Somebody  said  that  25
 crores  of  people  were  earning  only
 three  annas  per  day.

 Shri  S.  M.  Banerjee  (Kanpur):  27
 crores.  It  is  in  the  Planning  Com-
 mission’s  report,  That  is  nearly  60
 per  cent.
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 Shri  D.  C.  Sharma;  I  know  it.
 These  things  are  said  not  to  improve
 the  standard  of  living  of  the  people
 but  to  say  to  them:  Well,  remain
 where  you  are,  you  are  getting  only
 three  annas  per  day.  Remain  where
 you  are  til]  after  00  years  or  40  or
 50  years  our  party  comes  into  power.
 and  then  we  will  be  able  to  raise  your
 standard  of  living  to  four  annas  or
 four  and  a  half  annas.  So,  Sir,  this
 is  what  is  happening,

 Now,  I  would  like  to  say  something
 about  our  economic  policy,  our  de-
 fence  and  about  our  non-alignment.
 Everybody  speaks  highly  about  our
 non-alignment  ang  I  should  tel]  you
 that  our  non-alignment  jis  only  of
 military  blocs.  So  far  as  trade,  cul-
 tural  exchanges  etc.  are  concerned,
 there  is  no  non-alignment  in  any
 part  of  the  world.  There  is  an  exhi-
 bition  of  American  books  in  Moscow
 and  there  is  an  exhibition  of  Russian
 books  in  New  York.  What  I  mean  to
 say  is  this.  Non-alignment  is  there.
 This  non-alignment  is  known  the
 world  over  though  some  of  my  friends
 from  the  opposition  do  not  know  it.

 About  economic  policy.  I  wish  to  say
 something.  Is  our  economic  policy  a
 failure?  Why  do  they  have  an  Aid
 India  Club?  Why  do  so  many  coun-
 tries  cf  the  world  give  us  money  to
 make  our  plans  successful?  Why  do
 they  give  us  money?  Why  is  it  that
 an  unknown  country  is  going  to  give
 us  Rs,  60  crores?  Do  you  think  they
 are  going  to  give  the  money  so  that
 it  can  go  down  the  drain?  They  be-
 lieve  in  our  plans.  They  believe  that
 we  make  good  use  of  the  money  that
 we  get.  They  believe  that  we  will
 spend  every  pie  that  we  get  for  im-
 proving  the  standard  of  living  of  fhe
 people.

 Then,  Sir,  something  has  been  said
 about  steel  plants.  It  was  said  that
 steel  plants  are  making  a  _  profit  of
 0  or  0:04  or  0°05  per  cent.  Well,  how
 can  you  expect  a  child  to  have  the
 same  strength  which  a  grown  up  man
 has  got?  Our  steel  plamts  are  yet  in
 a  state  of  infancy  and  as  they  grow
 they  will  show  much  profit  and  would



 I88r  Motion

 compare  with  any  other  private  sec-
 tor  project.

 An  hon.  Member  said  something
 about  the  condition  of  landless
 labourers.  People  living  in  Malabar
 Hill  people  living  in  Marine  Drive  are
 talking  about  landless  labourers!
 Anatole  France  has  written  about  a
 French  woman  wearing  diamond  ear-
 rings  and  talking  socialism,  People
 living  in  high  altitudes  of  society  are
 talking  about  landless  labourers.  Are
 they  having  their  tongues  in  their
 cheeks?  But  I  tell  you  that  landless
 laboureryg  in  India  today  are  much
 better  off  than  they  were  ever  before.
 They  have  got  their  pieces  of  land  and
 their  wages  are  determined  and  nobody
 can  say  that  the  landless  labourer  is
 not  having  a  fair  deal  in  our  country.

 Somebody  said  that  the  country  is
 suffering  from  a  mood  of  frustration,
 a  mood  of  unhappiness,  a  mood  of
 depression,  etc.  and  that  these  great
 physicians  have  come  to  dispel  that
 mood.  I  remember  the  words  of  a
 great  American  poet,  Robert  Frost  who
 said  “I  had  8  lover’s  quarrel  with
 life”.  They  feel  unhappy  because  they
 love  the  Congress  and  know  that  Con-
 gress  is  a  mass  organisation  and  not  a
 splinter  body  with  membership  of  a
 few  lakhs.  Congress  is  a  mass  organi-
 sation.  People  love  the  congress,  They
 love  the  Congress  government  because
 they  know  that  the  Congress  govern-
 ment  stands  for  the  welfare  of  the
 people  in  general  and  above  all  they
 stand  for  the  leader  of  this  country,
 Pandit  Jawaharlal  Nehru,  because
 they  know  that  he  has  his  utmost  res-
 pect  for  and  utmost  faith  in  the  people
 of  this  country  and  is  thinking  every
 minute  of  his  time  to  serve  our  coun-
 try.  I  think,  Sir,  this  no-confidence
 motion  is  ill-timed  and  I  am  sure  this
 House  will  give  it  the  treatment  which
 it  deserves.  And  I  am  sure  the  House
 will  give  it  the  burial  which  it  de-
 serves  but  I  want  to  say  that  the
 House  should  give  it  a  decent  burial,
 because,  after  all,  the  Congress  party
 stands  for  decency.
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 श्री  Wo  To  erat  (बक्सर )  :  उपाध्यक्ष

 महोदय,  आज  जिस  ग्रविध्वास-प्रस्ताव  के
 खिलाफ  बोलने  के  लिये  मैं  खड़ा  हुआ  हूं,  उस
 को  इस  सदन  में  पेश  करने  के  लिए  जिस  सज्जन
 को  शिकार  बनाया  गया  है,  अर्थात्‌  कृपा लानी
 जी,  उन्होंने  गांधी  जी  के  कदमों  में  बैठ  कर
 बहुत  दिनों  तक  उन  से  सबक  लिया  ।  मैं
 समझता  हूं  कि  उन  के  लिए  भी  यह  एक  बहुत
 ही  दुर्भाग्य  की  बात  है।  दुर्भाग्य  की  बात
 इसलिये  है  कि  तमाम  विरोधी  पार्टियों  ने,
 जिन  के  न  सिद्धांतों  में  एका  है और  न  काम
 जोर  बचन  में,

 एक  मसा नन ोय  सदस्य  :  आप  लोगों  में
 है?

 श्री  Wo  go  शर्मा  :  आप  से  ज्यादा  है  ।

 उन  सब  ने  मिल  कर  इस  काम
 के  लिए  दादा  को  अपना  नेता  चुना  ।

 श्री  कृपा ला नो  :  आप  ने  निकाल  दिया,
 इसलिए  उन्होंने  चुना  1

 श्री  ई  प्र०  शर्मा  :  दादा  को  यह  अच्छा
 काम  मिला  है,  क्‍योंकि  महाभारत  में  भी
 एक  शिखंडी  का  उपयोग  किया  गया  था  1

 इस  प्रस्ताव  के  लिए  दादा  कृपा लानी  जी,
 मसानी  साहब  और  लोहिया  जी,  इन  विचित्र
 त्रिमूतियों  का  मिलन  हुआ  है,  कंपा लानी  जी
 सिद्धांतों  के  सम्बन्ध  में  अपनी  अल्पदृष्टि
 के  लिए  मशहूर  हैं  |  आज  यहां  और  कल  वहां,
 इस  तरह  की  बातें  करते  हैं।  मसानी  साहब
 की  बात  तो  कहने  लायक  ही  नहीं  है,  क्योंकि
 कल  तक  तो  वह  देश  में  समाजवाद  स्थापित
 करना  चाहते  थे  और  आज  वह  देश  में

 पूंजीपतियों  का  समर्थन  कर  रहे  हँ  ।  जहां  तक
 लोहिया  जी  का  सम्बन्ध  है,  जो  कुछ  दुनिया
 में  बना  हुआ  है,  उस  सब  को  वह  विध्वंस  करना
 चाहते  हैं,  यहां  तक  कि  अंग्रेजी  में  लिख  हुए
 साइन-बोर्डो  को  भी  तोड़ना  चाहते  हैं।  आज
 उन्होंने  बहुत  ही  नाटकीय  भाषण  दिया  कौर

 «
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 [श्री  ०  प्र०  शर्मा]
 समझता  हूं  कि  पिछले  पंद्रह  वरस  से  उन

 को  जो  भूख  थी,  वह  आज  पूरी  हुई  है।  लेकिन
 में  कहना  चाहता  हूं  कि  अब  ज्यादा  खा  लेने
 से  कहीं  उन  की  तबियत  खराब  न  हो  जाये  t
 अबर  उन  के  सार  भाषण  को  देखा  जाये--

 ने  उनको  दो  चार  बातों  को  नोट  किया  है.
 भाषण  मे  प्रधान  मंत्री  पर  कीचड़  उछालने,
 ी  निन्दा!  करने  और  उन  की  आलोचना
 ने  के  सिवाये  कोई  भी  ऐसी  बात  नहीं

 मंहगी  जिस  के  आधार  पर  इस  सरकार
 या  किसी  भ  सरकार  के  प्रति  अविश्वास
 प्रकट  किया  जा  सकता  हो  ।

 उस
 4
 4

 4 करर
 «

 वास्तव  में  विरोधी  पार्थियों  को  तरफ  से
 बह  प्रस्ताव  सरकार  के  प्रति  कोई  अविश्वास
 प्रकट  करने  के  लिए,  या  भ्र विश्वास  पैदा  करने
 के  लिए,  नहीं  लाया  बया  है,  बल्कि  यह  नाटक
 डस  लिए  रचा  गया  है  कि  जो  देश  का  सब  से
 बड़ा  नेता  है  और  जो  देश  की  जिम्मेदार
 सरकार  हे,  उन  को  लोगों  के  बीच  में  बदनाम
 विया  जाय  और  अपनी  पार्टियों  और  अपने
 जद्धन्तों  का  प्रचार  किया  जाये  1  इस  प्रस्ताव

 के  मुखर,  दादा,  अच्छी  तरह  से  जानते  हैं  कि
 काश  जब  इन  प्रस्ताव  पर  राय  ली  जायगी,

 तो  इज  का  29  क्या  होने  बाला  है  ।  यह  बात
 द. ह  लोगों  को  मालूम  है  ।

 मझे  अफसोस  तो  इस  बात  का  है  कि
 काश.  इस  अविश्वास-प्रस्ताव  को  पेश  करने
 से  पहले  आजाये  कृपा लानी  ने  यह  भी  देखने
 की  कुछ  कोशिश  की  5.  ;  कि  पिछले  पंद्रह
 बरसों  में  इस  देश  में  न्व्ति  का  कोई  काम

 हुआ  है  या  नहीं  मझ  याद  है  कि  आज  से
 तीन  चार  दिन  पहले,  हमारे  क्षेत्र  के  एक
 बढ़े  बजर्ग  कांग्रेसी  प्रदान  स्त्री  को  मिलने
 आये  ।  उन्होंने  कहा  कि  मेरे  एक  आंख  रह  गई
 है  और  मेरी  ख्वाहिश  थी  कि  मरने  से  पहले
 आप  को  देखूं  ।  प्रधान  मंत्री  ने उन  को  कहा
 कि  शाप  की  एक  आंख  तो  है,  लेकिन  बहन
 से  अप्स  लोग  हैं,  जिन  की  दो  आंखें  होते  हुए
 भी  वे  कुछ  नहीं  देख  सकते  लोहिया  जी  की
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 दो  के  बदले  चार  आंखें  हैं  और  क्र पाला नी  जी
 की  भी  चार  आंखें  हैं--वह  चश्मा  पहनते  हैं--
 लेकिन  फिर  भी  वे  देश  में  पिछले  पन्द्रह  बरसों
 में  हुई  उन्नति  और  काम  को  नहीं  देख  सकते,
 अथवा  देखना  नहीं  चाहते  ।  इसीलिए  वे
 यह  अ्रबिष्वास-प्रस्ताव  लाए  हैं  ।

 उन  सज्जनों  ने  जितनी  भी  बातें  कहीं,
 उन  में  सिवाये  व्यक्तिगत  आक्षेप  के  कोई
 भी  ऐसी  बात  नहीं  थी,  जिस  से  यह  कहा
 जा  सके  कि  उन  के  पास  कोई  कारण  है  सरकार
 पर  अविश्वास  प्रकट  करते  का  ।

 मुझे  आज  मालूम  हुआ  कि  लोहिया  जी
 को  ३६,  स्रोत।  रोड  एलाट  हुआ,  जो  उन्हें
 पसन्द  नहीं  है  1  लेकिन  प्रधान  मंत्री  जी  की
 और  उनके  ऊपर  खर्चें  की  चर्चा  कहते  हैं  ।
 कांग्रेस  पार्टी  को  भी  चर्चा  की  जाती  है
 लेकिन  क्या  अन्न  वता  सकते  हैं  कि  अपनी
 पार्टी  को  चगाल  के  लिए  उन  लोगों  के  पास
 खर्चा  कहां  से  आता  है  ?  जब  ये  वोग  कलकत्ता
 जाते  हैं,  उस  समय  मजदूरों  का  क्‍या  काम
 करते  हैं  यह  बात  मैं  जानता  हूं  ।  ग्राम
 लोहिया  जी  चुनाव  की  बातें  करते  हैं  ।  मैं  ने

 मुगलसराय  में  चौदह  दरस  से  मजदूरों  के
 बीच  में  काम  किया  हैं।  वहां  पर  उन  को
 शिकस्त  किस  ने  दी  थी  ?  मजदूरों  ने  दी  थी
 या  किसानों  ने  दी  थी  ?  किस  ने  दी  थी  ?
 आज  वह  चुनाव  का  चैलेंज  करते  हैं।  मैं  सदन
 के  सामने  उन  को  चैलेंज  बंधता  हूं  कि  लोहिया
 जी  इस्तीफा  दे  कर  जहां  भी  खड़  हों,  मैं  वहां
 विरोध  में  खड़ा  होने  के  लिए  तैयार  हूं  ।

 श्री  स०  मो०  बनर्जी  (कानपुर)
 इस्तीफा  दे  दो  ।

 श्री  so  So  फार्मा  :  लोया  जी  से
 इस्तीफा  दिलाया  ।  मैं  खड़ा  होने  के  लिये
 तैयार  हूं  ।

 आज  प्रधान  मन्त्री  जी  ने  लीडर  आफ
 दि  हाउस  कौ  हैसियत  से  और  उपाध्यक्ष
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 महोदय  ने  रादेश  दिया  है  कि  सदन  में  उचित
 और  सभ्य  व्यवहार  किया  जाये  और  शिष्ट
 भाषा  का  प्रयोग  किया  जाये,  लेकिन  आज
 सदन  के  सामने  जिस  प्रकार  की  अशिष्टता पूर्ण
 आपका  का  प्रयोग  किया  गया,  चाहे  वह  पीलिया-
 मेंटरी  भाषा  रही  हो,  उसको  कोई  भी  आदमी
 बर्दाश्त  नहीं  कर  सकता  |  विरोधी  पार्टियों
 के  दोस्तों  को  मालूम  होना  चाहिए  कि  चाहे
 वे  जितना  भी  प्रोत्साहन  लोहिया  जी  को  दें,
 लेकिन  लोहिया  जी  की  एक  एक  वात  उन
 पर  भी  लागू  हो  सकती  है--स्वतन्त्र  बार्टी
 पर  भी  हो  सकती  है  और  कम्युनिस्ट  पार्टी
 पर  भी  हो  सकती  है  और  दादा  की  तो  कोई
 बात  ही  नहीं  है  ।

 मैंने  इस  सदन  के  सामने  रखने  के  लिए
 कोयले  के  उत्पादन  में  वृद्धि  और  इंडस्ट्रीज
 की  प्रगति  आदि  के  बारे  में  आंकड़े  तैयार  किये
 थे,  लेकिन  समय  कम  होने  के  कारण  उन  को
 यहां  रखना  कठिन  है  ।  कल  पाटिल  साहब  ने
 खाद्य  के  वारे  में  सब  बातें  सदन  को  ताई  |
 मेरे  जैसा  साधारण  कार्यकर्ता  तो  इन  बातों  को
 देख  सकता  है,  लेकिन  आश्चर्य  की  वात  है
 कि  कृपा लानी  जी,  लोहिया  जी  और  मसानी
 साहब  उन  को  नहीं  देख  सकते  हैं  ।

 45  hrs.

 अब  मैं  कम्युनिस्ट  पार्टी  और  उसके  उन
 समर्थकों,  फ़ैलो  ट्रैवलर्स,  के  बारे  में  कुछ  शब्द
 कहना  चाहता  हुं,  जो  अपने  आपको  इंडिपेंडेंट
 कहते  हैं,  लेकिन  जिन  को  आज  से  कुछ  समय
 पहले  हमारे  फिनांस  मिनिस्टर  साहब  ने  फ़ैलो
 वांडरर  कहा  थर  ।  राज  से  कुछ  दिन  पहले  इन
 लोगों  ने  इंडस्ट्रियल  ही  रेजोल्यूशन  मंजूर
 किया  और  अब  दो  तीन  रोज़  से  वे  बम्बई  की
 स्ट्राइक  को  प्रोत्साहन  दे  रहे  हैं  ।  इस  कम्युनिस्ट
 पार्टी  ने  १६४२  में  क्या  किया  ?  आज  कम्बल-
 सरी  डिपप्नजट  स्कीम  का  विरोध  किया  जा
 रहा  है,  प्राइस  और  डीयरनैस  एलाउन्स
 की  बातें  कही  जा  रही  हैं,  लेकिन  १६४२  में
 जब  हिन्कुक्ततान  गांधीजी  के  नेतृत्व  में  एक  झंडे
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 के  नीचे  आज़ादी  की  ब्रा खिरी  लड़ाई  लड़
 रहा  था,  उस  समय  चंकी  ब्रिटेन  और  रूस  के
 बीच  में  सन्धि  थी,  इसलिए  f  न्दुस्तान  के  कियु-
 लिस्ट  साथियों  ने  मजदूरों  से  जबरदस्ती  काम
 कराया  और  कारखानों  में  लड़ाई  का  सामान
 तैयार  करवाया  और  इसको  जनयुद्ध  बतलाया  ।
 उन्होंने  उस  समय  महंगाई  का  सवाल  नहीं
 उठाया,  उस  समय  उन्होंने  मजदूरों  क ेखिलाक
 क्या  ज्यादती  हुई  इस  सवाल  को  नहीं  उठाया  |
 गोपालन  साहव  ने  कहा  कि  ट्रेड  यूनियन  के
 कार्यकर्ताओं  को  आज  जेल  में  बन्द  किया  जाता
 है  ।  मैं  दावे  क ेसाथ  कह  सकता  हूं  कि  किसी
 भी  ट्रेड  यूनियन  कार्यकर्ता  को  ट्रेड  यूनियन  के
 काम के  लिये  जेल  में  नहीं  बन्द  किया  गया  है  ।
 बन्द  किया  जाता  है  जब  उसके  ऊपर  शक  होता
 है  कि  वह  चीन  का  मददगार  है,  जब  वह  देश-
 दोह  का  काम  करता  है  ।  जब  व  *  ऐन्टी-सोशल
 काम  करता  है  तब  जेल  में  बन्द  किया  जाबा.
 है  ।  मुझे  आश्चर्य  मालूम  हुआ  कि  आज  से  एक
 दिन  पहले  सदन  के  सामने  हमारे  मो पालन
 साहब  से  कहा  “वर्क्स  आर  वर्किंग  मोर  एण्ड
 डिमांडिंग  मोर  ।”  मैं  कहना  चाहता  हूं  कि  जहां
 तक  प्रोडक्शन  का  सवाब  है,  काम  करने  का
 सवाल  है  इस  देश  में  उत्पादन  बढ़ाने  का  सवाल
 है,  उसके  लिये  वे  क्रेडिट  लेना  चाहते  हैं,  लेकिन
 राज  इमरजेन्सी  के  समय  में  ट्रस  रेजोल्यूशन
 मानने  के  वाद  उन  का  नारा  क्या  है  ?  कहते  हैं
 “प्राधा  दाम  और  आधा  काम,  जैसा  दाम
 बसा  काम  Vv  इस  प्रकार  की  बातें  करते  हैं  और
 लोगों  को  स्ट्राइक  के  लिये  इंस्टिगेट  करते  हैं  ।
 एक  तरफ  मैन  डेज  लास्ट  में  कमी  की  बात
 करते  हैं  और  दूसरी  तरफ  उत्पादन  बढ़ता  है
 तो  उसका  क्रेडिट  लेना  चाहते  हैं  ।  इस  पार्टी
 ने  इंडस्ट्रियल  ट्रस  रेजोल्यूशन  को  मंजूर  किया
 और  उसे  तोड़ा  भी  ।  सबसे  बड़ा  अफसोस  तो
 ह... क  मालूम  होता  है  जब  देखते  हैं  कि  कम्युनिस्ट
 पार्टी  की  आड़  में  तीन  चार  आदमियों  की  जो
 सोशलिस्ट  पार्टी  यहां  पर  है,  किसने  मुस्लिम
 लीग  से  साठ-गांव  किया,  जनसंघ  से  सांठ-गांठ
 किया  बढ़  प्रजा  सोशलिस्ट  पार्टी,  जो  कि
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 [श्री  Do  to  शर्मा]
 झा खिरी  दम  तोड़  रही  है,  वह  भी  उसके  पीछे
 लंगड़ाती  हुई  चलने  की  कोशिश  करती  है  |
 इन  पार्टियों  की  हालत  आज  क्‍या  है  ?  मैं
 खास  तौर  पर  मजदूरों  के  बीच  में  काम  करता

 हूं।  यह  बड़ी  लम्बी  चौड़ी  बातें  करते  हैं,
 लेकिन  सारे  देश  में  पिछले  १५,  १६  वर्षों  में,
 या  २०  वर्षों  मे ंकोशिश  करने  के  बाद  भी  राज

 मजदूरों  के  बीच  में  उनकी  क्‍या  हालत  है  ?
 किसी  की  सदस्य  संख्या  १  लाख  है,  किसी  की
 १॥  लाख  है,  ए०  झाई०  टी०  यू०  सी०  की
 ३  या  ४  लाख  के  बीच  है,  लेकिन  उसके  मुकाबले
 राष्ट्रीय  मजदूर  कांग्रेस  है,  उसके  अन्दर  लाखों
 की  तादाद  में  मजदूर  हैं  ।  उन  की  संख्या  १६,
 २०  लाख  तक  पहुंच  चुकी  है  ।

 गयी  स०  मो०  बनर्जी  :  वह  बोगस  होंगे  |

 श्री  go  प्र०  दवार्मा :  जो  बोगस  होते  हैं  वे

 दूसरों  को  भी  बोगस  समझते  हैं  क्योंकि  उनकी
 कोई  हैसियत  नहीं  है  ।  वे  न  तो  सोशलिस्ट
 पार्टी  में  हैं  न  कम्युनिस्ट  पार्टी  में  हैं  और  न
 प्रजा  सोशलिस्ट  पार्टी  में  हैं  ॥  ये  तो  अपाचे-
 लिस्ट  पार्टी  में  हैं  ;  इसलिए मैं  कहना  चाहता
 हूं  कि  इस  समय  में  जो  उनकी  संख्या  आज
 देश  के  अन्दर  कम  है  वह  क्‍यों  है  i  लोगों  को
 बहका  कर,  छोटी  मोटी  बातों  के  लिये  जरूर
 दे  तैयार  कर  सकते  हैं  वर  भी  किसी  किसी  जगह
 में,  लेकिन  सब  जगह  पर  वे  ऐसा  नहीं  कर  सकते  v
 आज  से  दो  दिन  पहले  इस  सदन  में  बनर्जी  साहब
 ने  कहा  था  कि  सारे  देश  में  स्ट्राइक  फैल  जायेगा  ।
 क्या  वे  सन्‌  १६६०  की  बात  भूल  गये  ?
 सारे  देश  में  उन्हों  ने  सैकडों  मजदूरों
 को  गुमराह  कर  के  स्ट्राइक  करवाया
 शरीर  आज  वे  भूखे  मर  रहे  हैं  ।  इसका  दोष
 किस  के  ऊपर  जायेगा  ?  कल  श्री  प्रकाशवीर
 शास्त्री  ने  कहा  कि  जो  लोग  लड़ाई  में  मारे
 गये  उनकी  माताओं  को  कौन  जवाब  देगा  ?
 मैं  पूछूंगा  उन  वामपंथियों  से  जिन्होंने  सन्‌
 १६६०  में  मजदूरों  को  गुमराह  करके  हड़ताल
 करवाया  |  सैकड़ों  लोग  राज  नौकरी  से  बाहर
 बैठे  हुए  हैं  .  उनकी  जिम्मेदारी  किस  के  ऊपर
 दे?  गुमराह  करवाने  वालों  के  ऊपर  है  ।
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 (Interruption)  आपसे  मैं  कहना
 चाहता  हूं  कि  राज  इस  प्रकार  की  प्रवृत्ति
 जो  देश  में  फैल  रही  है  वह  इसलिये  कि वे  कांग्रेस
 पार्टी  को  कमजोर  करना  चाहते  हैं,  बदनाम
 करना  चाहते  हैं  ।  आपकी  जब  कोई  गणना
 नहीं  है  देश  में  तो  फिर  क्‍यों  चिल्लाते  हैं  ।

 5°05  hrs.
 [Surr  THrrumaAta  Rao  in  the  Chair}

 लोहिया  साहब  का  क्या  उद्देश्य  है  यह
 भी  मैं  आपको  बतलाना  चाहता  हूं  v  उन्होंने
 फरूखाबाद  एलेक्शन  में  कहा  कि  कांग्रेस  की

 हुकूमत  बदले,  अगर  देश  में  अराजकता  भी
 फैल  जाय  तो  वह  ज्यादा  अच्छी  होवे  देश  में
 अराजकता  फैलाना  चाहते  हैं  ।  वे  ऐसा  क्‍यों
 करना  चाहते  हैं,  लोहिया  साहब  देश  में  अरा-
 जकता  क्‍यों  फैलाना  चाहते  हैं  यह  मैं  आप  से
 बतला  रहा  था  ।  जहां  तक  उनके  आपस  के
 विचारों  का  सवाल  है  वे  :मेरा  आपस  में
 टकराते  रहे  हैं,  लेकिन  उन्होंने  यहां  पर  जाकर
 एक  साजिश  की  ताकि  यहां  पर  एक  तमाशा
 खड़ा  करें  ।  उस  साजिश  के  पीछे  एक  ही  बात
 थी  कि  दो  तीन  दिनों  से  लोगों  को  पढ़ा  लिखा
 कर,  समझा  बुझा  कर  यहां  पर  यह  प्रस्ताव
 लाये  (Interruption)  जिस  में  देश
 के  सामने  और  लोगों  के  सामने  कांग्रेस
 के  प्रति  एक  अश्रद्धा  फैल  जाय  और  कांग्रेस
 के  नेतृत्व  के  प्रति  अश्रद्धा  फैल  जाय  ।  इस
 अविश्वास  प्रस्ताव  के  पीछे  कौर  कोई  बात
 नहीं  है।  मैं  यां  पर  क;ना  चाहता  हूं
 कि  लोया  जी  ने  जो  कुछ  अपने  भाषण
 में  कहा  उसमें  व्यक्तिगत  बातों  के
 सिवाय  और  क्‍या  है  ।  उन्होंने  प्रधान  मन्त्री
 के  लिये  कहा  कि  वे  व्यक्तिगत  बातों  में  बहुत
 अधिक  उलझ  जाते  हैं  ।  मैं  इस  सदन  के  सामने

 पूछना  चाहता  हूं  कि  क्‍या  य.  पर  कोई
 ईमानदार  व्यक्ति  ऐसा  है  जो  इंकार  कर  सके
 कि  लोहिया  जी  ने  व्यक्तिगत  बातों  के  सिवा
 झ्र ौर  कोई  भी  बात  कही  ?  तो  उनका  उद्देश्य
 सिफ  यह  था  a  मुझे  याद  है  पटना  के  एक  होटल
 में  बैठ  कर  उनके  एक  नेता  जो  बम्बई  में  हड़ताल
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 कराते  हैं  कौर  सुलह  की  बात  भी  करते  हैं  ।
 वहां  पर  मैं  भी  बेठा  था,  वे  शायद  मुझे  पहचानते
 नहीं  थे।  लोहिया  साहब  भी  पहचानते  नहीं  हैं
 कि  हमारे  ही  लोगों  ने  लोहिया  साब  को
 हराया  था  चन्दौली  में  ।

 श्री  रामसेवक  यादव  :
 की  बात  है  ?

 कौनसी  जगह

 शिव  प्र०  शर्मा  :  पटना  की  जी,  आप
 तो  होटलों  में  बैठते  हैं  ।  वहां  पूछा  गया  कि
 संसद्‌  में  आपका  कार्यक्रम  क्या  होगा  उन्होंने
 कहा  कि  संसद्‌  में  हमारा  कार्यक्रम  सिर्फ  नेहरू
 के  खिलाफ  बोलने  का  है,  कौर  कुछ  नहीं  ।
 उन्होंने  एक  बात  और  कही  कि  कलकत्ते  में
 ढाई  हजार  प्राणियों  ने  प्रदर्शन  किया  और
 प्रधान  मन्त्री  से  इस्तीफा  देने  के  लिये  कटा  |

 एक  माननोय  सदस्य  :  ढाई  सौ  t

 sit  Wo  प्र०  शर्मा :  ७ई  सौ  आदमियों
 ने  प्रदर्शन  किया  और  प्रधान  मन्त्री  ने  उसे
 हुल्लड़बाजी  बतलाया  और  कहा  कि  वे  उनकी
 हुल्लड़बाजी  से  इस्तीफा  नहीं  दे  सकते  हैं,
 बीस  हजार  लोग  हुल्लड़बाजी  करें  तो  भले  ही
 वे  इस्तीफा  दे  दें  ।  मैं  कटना  चाहता  हूं  कि
 लोहिया  जी  मगर  इसमें  विश्वास  करते  हैं  कि
 हुल्लड़बाजी  ही  बहुत  अच्छी  चीज  है  और  उससे
 बह  देश  की  हुकूमत  बदल  सकते  हैं,  तो  उन्हें
 समझना  चाहिये  कि  जिस  अस्त्र  को  अपना
 कर  वह  देश  की  हुकूमत  को  बदलना  चहते  हैं
 उसी  वस्त्र  के  उससे  पहले  वे  शिकार  हो  जायेंगे
 क्योंकि  दुनिया  में  यह  बात  सही  मानी  गई  है
 कि  जो  इन्सान  दूसरों  के  लिये  जो  रास्ता
 अख्त्यार  करता  है  उसी  रास्ते  से  उसे  जाना
 पड़ता  है  ।

 मैं  आखिर  में  क:ना  चाहता  हूं  कि आज
 इस  सदन  में  भ्र विश्वास  प्रस्ताव  लाने  का समय
 नहीं  है  ।  इस  सदन  में  कुछ  लोगों  ने  कहा,  श्री
 प्रकाशवीर  शास्त्री  ने  कहा,  कि  उन्हें  सफेद
 टीपी  से  शिकायत  है  ।  वे  शायद  चाहते  हैं  कि
 सब  लोग  रंग  बिरंगे  कपड़े  पहन  कर  साधु
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 ware  बन  जायें  ताकि  उन  लोगों  को  ज्यादा
 फायदा  हो  सके  ।  लेकिन  मैं  कहना  चाहता  हूं
 कि  यह  कपड़े  का  दोष  नहीं  है  ।  यह  है  मनो--
 वृत्ति  का  दोष  जो  कि  अच्छी  चीजों  को  अच्छी
 चीज  की  तरह  नहीं  देख  सकते  हैं  ।  उन्होंने
 गांधी  जी  के  कोटेशन्स  दिये,  गांधी  जी  के
 सम्बन्ध  में  उन्होंने  कुछ  कहा  ।  लेकिन  गांधी  जी
 के  सम्बन्ध  में  उन्होंने  वह  कहा  जो  कि  उन्हें
 सूट  करता  है  ।  जो  उनको  नापसन्द  है  उसे  नहीं
 कहा  ।  मैं  बतलाना  चाहता  हूं  गांधी  जी  का  जो
 सबसे  बड़ा  सिद्धान्त  था  वह  यड़  था  कि  पहले
 अपने  को  देखो  उसके  बाद  दूसरे  को  देख  सकते
 हो  v  पता  नहीं  आचार्य  जी  ने  गांधी  जी  के  कदमों
 में  बैठ  कर  क्या  सीखा  |  उनको  गांधी  जी  से  जो
 सबक  लेने  का  मौका  मिला  उन  पर  विचार
 करते  हुए  कैसे  उन्होंने  इस  प्रस्ताव  को  सदन  में
 रक्खा ।  आज  अविश्वास  प्रस्ताव  पेश  करने
 का  समय  नहीं  है  ।  ज  तो समय  इस  बात  का
 है,  जिस  तरह  से  सारे  देश  की  ओर  आज  भी
 चीन  का#  आक्रमण  जारी  है,  लड़ाई  बन्द
 है  लेकिन  आक्रमण  जारी  है,  चीन  तैयारी  कर
 रहा  है  आक्रमण  करने  के  लिये,  उसमें
 जरूरत  इस  बात  की  है  कि  सारे  देश  की  जनता,
 सारे  देश  के  लोग  मिल  कर  पंडित  जवाहरलाल
 नेहरू  क॑  नेतृत्व  में  इस  देश  की  आजादी  की  रक्षा
 उसी  तरह  से  करें  जिस  तरह  से  हिन्दुस्तान
 की  आजादी  हासिल  करने  के  लिये  गांधी  जी
 के  नेतृत्व  में  देश  न ेएक  होकर  लड़ाई  की  थी  ।
 मेरा  विश्वास  है  कि  देश  की  जनता  जो  हुल्लड़-
 बाजी  होती  है  उसके  ऊपर  ध्यान  नहीं  देगी
 क्योंकि  इस  देश  की  जनता  को  पंडित  जवाहर-
 लाल  नेहरू  की  ईमानदारी  में  विश्वास  है,  उनके
 नेतृत्व  में  विश्वास  है  ।

 इन  शब्दों  के  साथ  मैं  अपने  वक्तव्य  को
 समाप्त  करता  हूं  ।

 Mr.  Chairman:  Shri  Buta  Singh.  It
 seems  it  was  agreed  that  he  will  get
 only  five  minutes,  He  may  please  bear
 it  in  mind.

 Shri  Buta  Singh  (Moga):  I  vill  try
 to  finish  even  before  that.
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 {Shri  Buia  singh]
 I  rise  to  speak  on  behalf  of  the  Sikh

 constituents  of  the  Shiromani  Akali
 Dal  to  endorse  the  case  which  Shri
 Masani  has  made  against  the  Council
 of  Ministers  of  the  Government  of
 India.  In  addition.  I  accuse  the  ruling
 party  of  ihe  country  of  three  particul-
 lar  mortal  sins  which  they  have  com-
 mitted,  not  only  in  relation  to  the
 Sikh  people,  but  also  the  entire  Indian
 nation.  These  three  mortal  sins  of  the
 Congress  rulers  I  list  as  follows.  The
 first  is  that  they  have  deliberately  and
 through  evil  dispcsition  destroyed
 inter-group  faith  amongst  the  various
 geciions  of  the  Indian  nation,  by  violat-
 ing  the  solemn  pledges  they  had  given
 to  the  Sikhs  before  and  during  1947.

 It  is  well  known  that  on  account  of
 their  peculiar  political  importance
 and  their  historical  significance,  the
 Sikhs  had  been  accorded  the  status  of
 a  third  party  in  India  in  1947,  At  that
 time  it  was  gpen  to  the  Sikhs  to  carve
 out  for  themselves  a  sevarate  destiny
 and  a  separate  homeland,  but  they  did
 not  choose  to  do  so.  They  did  not
 choose  to  do  so  for  two  reasons.
 Firstly,  they  were  convinced  that  they
 could  not  realise  their  true  destiny
 except  as  an  integral  pariner  in  the
 destiny  of  the  Indian  nation  as  a  whole.
 Seeondly,  they  were  stouily  opposed
 to  any  solution  of  the  political  pro-
 blem  of  India  based  cn  physical  par-
 tition  of  the  country,  The  highest
 Congress  leaders,  and  specially  those
 who  have  held  power  at  the  Centre
 since  1947,  formally  and  solemnly
 assured  the  Sikhs  that  no  Constitution
 of  the  country  would  be  enacted  unless
 the  Sikhs  freely  endorsed  it,  and  fur-
 ‘ther  that.  political  arrangements  shal!
 be  made  such  as  can  give  the  Sikhs
 “the  glow  of  freadom”.  After  power
 passed  into  the  hands  of  the  present
 rulers,  all  those  sokemn  pledges  were
 rot  only  perfidiously  repudiated,  but
 all  the  cleverness  peculiar  to  foreign
 rubers  was  employed  to  divide,  frus-
 trate  and  to  demonetics  the  Sikhs.

 I  am  not  speaking  here  for  the  con-
 cession  of  a  Punjabi  Suba.  Punjabi
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 Suba  is  already  made  a  Dead  Sea  fruit
 by  the  Congress  rulers  and  the  Sikhs
 have  been  already  reduced  to  what
 they  are,  In  any  case,  the  Sikhs  shall
 get  what  they  deserve,  and  tney  are
 not  entitled  to  any  more  than  what
 they  can  take  and  hold,  Such  is  the
 Law  cf  the  Jungle.  But  what  I  em-
 phasize  here  is  the  complete  cynicism
 ef  the  Congress  rulers  in  repudiating
 solemn  pledges  made  to  the  Sikhs  who
 constitute  a  vital  part  and  parcel  of
 the  Indian  pecol.s.

 I  remind  this  House  of  the  one  rea-
 son  why  India  remained  weak,  divided
 and  subjugated  during  the  last  one
 thousand  years.  It  was  because  there
 was  lack  cf  mutual  confidence  amongst
 the  various  groups  of  the  country,  The
 present’  Congress  rulers  have  sown
 afresh  the  seeds  of  this  inter-group
 mistrust  which  cannot  but  lead  १0  fur-
 ther  misfortunes  to  this  unfortunate
 country.  This  sin  of  the  Ccngress
 rulers  is  of  such  a  magnitude  that
 history  is  sure  to  condemn  them  with
 much  greater  vehemence  than  the
 acclaim  io  which  they  have  got  fhem-
 selves  ercustomed  at  the  present
 moment.

 My  second  accugation  against  the
 Congress  rulers  is  that  they  have  sys-
 tematically  and  deliberately  eroded  all
 the  foundsii:ns  of  a  true  democratic
 Society,  with  the  object  of  capturing
 totalitarian  power  for  their  party.
 True  democracy  ean  be  sustained  onty
 in  a  society  where  there  is  an  inde-
 pendent  press,  an  enlightened  middle
 class  and  an  independent  and  fearless
 judiciary,  The  Congress  rulers,  dur-
 ing  the  past  6  years,  in  the  name  of
 socialism  and  in  the  name  of  simulated
 emergency,  have  destroyed  the  foun-
 dations  of  all  the  three,  The  people
 of  the  country  are  now  almost  com-
 pletely  in  their  grip.  Those  who  have
 lived  through  British  slavery  and  Con-
 grese  freedom,  and  are  not  now  on  tke
 right  side  of  the  right  people,  envy
 those  who  died  as  saves.  Neither  is
 their  ‘mind  free  of  fear’,  nor  is  their
 ‘head  held  high’.  Now,  the  building
 up  of  a  truly  democratic  and  free
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 society  in  India  has  become  a  truly
 Herculean  task,  I  accuse  the  Congress
 rulers  of  this  mortal  sin  also.

 Lastly,  I  accuse  the  present  rulers
 sf  the  country  of  having  denigrated
 the  moral  bases  of  our  social  structure
 under  the  pretext  of  secularism  and
 planned  economic  growth.  For  the
 temples  of  the  shining  gods  they  have
 substituted  tangible  works  and
 achievements  of  man  in  the  shape  of
 dams  and  industrial  plants.  For  the
 Golden  Temple  of  the  one  timeless
 God  they  seek  to  substitute  the  Medi-
 cal  Research  Institute  at  Chandigarh.
 They  have  banished  God  and  con-
 science  from  our  social  awareness,  anu
 have  thus  tried  to  strike  at  the  very
 roots  of  our  moral  foundations.  This
 can  only  lead  to  chaos,  communism  and
 sl:very.  I  accuse  the  Congress  rulers
 of  this  mortal  sin  also.

 I  therefore  say:  let  the  present  Con-
 gress  rulers  quit  the  seats  of  power
 which  they  have  occupied  through  a
 minority  vote  during  the  last  6  years.

 them  go  for  the  sake  of  the  Indian
 nation,  Let  them  go  for  the  sake  of
 the  country.  Let  them  go  for  the
 sake  of  the  political  health  of
 Asia.  Let  them  go  for  the
 sake  of  the  good  of  mankind.  Let
 them  go  and  quit  scon,  for,  there  is
 no  decent  alternative,  not  even  a  pro-
 cession  in  Delhi  of  a  hundred  thousand
 people  from  Punjab.  led  by  the  Chief
 Minister  of  tle  State  of  Punjab.

 Shri  Karuthiruman  (Gobichettipai-
 yam):  Mr,  Chairman,  Sir,  the  great
 poet  Tiruvalluvar  has  said:

 “Pal  kuzhuvum  pazh  seyyum
 utpahaiywm  vendu  alaikkum  kol
 kurumbum  illadu  nadu.”

 Ever  since  the  time  of  Tiruvalluvar,
 caste  and  other  group  complexes  have
 given  trouble  to  the  orderly  adminis-
 tration  of  the  State.  The  State  should
 be  free  from  too  many  groups  and
 divisions  based  upon  distinctions  of
 race,  religion  and  caste,  it  should  be
 free  from  anti-social  and  destructive
 elements  which  disturb  the  peace  of
 the  nation,  If  these  elements  gain  the

 SRAVANA  30,  885  (SAKA)  of  No-Confidence  in  3894
 the  Council  of

 Ministers
 people’s  mind,  even  an  orderly  Gov-
 ernment  will  find  it  very  difficult  to
 function.

 The  so-called  no-confidence  motion
 gpcnsored  by  Acharya  Kripalani
 reminds  of  a  story  in  the  Panchatantra.
 The  alliance  of  these  parties  is  like  the
 alliance  of  the  rat  and  the  frog  in
 that  story.  A  rat  and  a  frog  had  an
 alliance,  their  legs  tied  to  each  other.
 The  frog  being  an  aquatic  animal  and
 the  rat  being  a  non-aquatic  an‘mal,
 they  could  not  live  long.  Yesterday,
 the  frog,  the  D.M.K.,  tried  ts  leap  out
 of  this  circle,  because  they  say  they
 do  not  stand  for  this  nation,  Their
 philosophy  of  a  nation  is  quite  a
 different  thing,  which  cannot  be  under.
 stood.  It  could  have  been  unders‘o.  d
 in  the  eighteenth  century  under
 Robert  Clive’s  rule.  Bu:  now  we  are
 in  the  twentieth  century  where  we
 think  in  terms  of  a  world  naticn,  world
 peace.

 For  your  information  I  may  say  that
 as  early  as  946  there  was  a  conference
 of  the  Justice  Party  at  which  the  so-
 calted  leadey  af  that  party  sponsored
 a  resolution  vequesting  the  British
 Government  that  in  case  independence
 was  granted  to  India,  Madras  State
 should  have  the  benefit  of  direct  rule
 of  the  British  Government.  These
 people  come  here  and  say  that  this  is
 a  polyglot  country  and  all  these  things.

 I  want  to  tell  the  House  that  they
 are  the  most  anti-national  elements
 prevailing  in  the  country.  In  957
 when  the  Prevention  of  Insults  to  the
 National  Honour  Bill  was  brought
 before  the  Madras  Ag§embly,  these  are
 the  pecple  who  voted  against  it.  They
 have  no  business  to  exist  in  this  coun-
 try  because  they  say  that  the  national
 flag  can  $é  insulted.  They  are  such
 anti-national  elements  that  cannot  be
 tolerated,  Fortunately  or  unfortunate-
 ly  they  are  here,  but  the  people  of
 Madwas  will  teach  them  a  lesson  for
 ever  in  the  967  general  election.

 Shri  N.  Sreekantan  Nair  (Quilon):
 Exterminate  them.
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 Shri  Karuthiruman:  Even  in  the  last
 elections,  they  made  false  promises  and
 misled  the  people.  They  have  pro-
 claimed  that  for  one  rupee,  if  they
 come  to  power,  they  would  give  three
 Madras  measures  of  rice,  that  is,  5
 kgs.  per  rupee.  I  am  afraid  that  it
 will  not  be  possible  even  at  the  end
 of  the  Fifth  Plan  and  even  if  50  per
 cent,  of  the  cost  of  cultivation  is  -ub-
 sidised.  There  is  so  much  of  politics
 in  this  cry  about  the  rise  in  prices;
 Shri  5५  K.  Patilji  showed  the  real
 polit:cs  behind  this  cry,  To  get  cheap
 popularity  they  raise  these  slogans.
 But  the  farmers  of  India  and  the  rural
 people  of  India  are  behind  the  Con-
 gress.  They  raise  these  slogans  for  the
 benefit  of  some  urban  people  but  70
 per  cent.  of  the  people  are  not  bene-
 fited  by  what  they  say.  Communists
 want  controls  and  State  trading  If
 the  Government  imposes  controls,  they
 will  go  to  the  people  and  say  that
 because  of  the  Congress  regime,  they
 have  got  these  controls,  God  forbid
 controls.  They  say  that  we  are  short
 of  foodgrains,  But  they  should  give
 remunerative  price  to  the  farmers  and
 a  fair  price.  The  present  increase  in
 agricultural  production  is  partly  due
 to  plans,  and  partly  due  to  advance
 in  the  methods  but  chiefly  due  to  the
 prevailing  prices.  But  these  people
 here  say  that  the  prices  should  be
 lowered  down  without  looking  to  the
 farmers’  needs,  without  caring  for  the
 cost  of  cultivation.

 It  was  said  by  the  Opposition  that
 non-alignment  was  not  fit  for  our
 country.  This  is  a  product  of  the
 divine  leadership  of  Mahatma  Gandhi.
 Once  a  college  girl  wrote  a  letter  to
 Gandhiji:  how  she  could  guard  her
 chastity  without  sacrificing  mon-
 violence  and  truth,  Gandhiji  wrote
 back:  it  is  possible  to  guard  chastity
 by  a  resolute  will  and  by  your  nails
 of  the  fingers  and  by  the  teeth  in  your
 mouth.  The  defence  of  India  does  not
 depend  upon  military  strength  alone.
 In  the  nuclear  age  it  partly  depends
 upon  diplomacy  and  world  opinion
 and  chiefly  upon  the  morale  of  the
 people  and  the  army,  We  were  a
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 down-trodden  country  under  the  Bri-
 tish  Imperialism,  We  freed  ourselves.
 Even  this  dragon  can  be  fought  with
 tooth  and  nail  of  the  43  mililon  people
 of  India.

 The  opposition  says  that  the  Con-
 gress  got  only  45  or  46  per  cent.  of  the
 votes  whereas  they  got  more  than  50
 per  cent.  I  am  reminded  of  a  200  yards
 race  where  ten  people  take  part.  The
 man  who  successfully  runs  all  the  200
 yards  is  naturally  declared  successful.
 The  people  who  are  defeated,  if  they
 say  that  that  one  man  ran  50  yards,
 another  ran  76  yards  and  the  third
 ran  00  yards  and  so  all  the  others
 put  together  have  run  more  than  200
 yards,  can  they  claim  thus  that  they
 were  successful?  Will  any  sportsman
 aprpove  of  it.  Will  any  political  party
 in  the  whole  world  tolerate  such  a
 claim  as  is  now  made  by  the  opposi-
 tion?  Shri  Govinda  Menon  pointed
 out  why  in  any  democratic  country
 any  ruling  party  cannot  get  more  than
 50  per  cent.  of  the  votes.  If  they  go
 to  the  people  and  get  more  than  40-45
 per  cent,  of  the  votes,  well  and  good;
 let  them  get  a  majority.  But  they
 would  not  get  a  majority  because  ii  is
 only  the  Congress  Party  which  stood
 for  the  people  and  for  the  welfare  of
 the  people,  whether  in  or  out  of  office.

 Kambar  has  said:  puyathurai  valia-
 renum  poraiyudan  porundhi  vazhdhal
 jayathurai  aranumadhe,  Even  if  we
 are  fully  armed  and  equipped,  pveace-
 ful  co-existence  is  the  secret  of  success
 in  any  nation,  Instead  of  adding
 strength  to  the  Government,  the
 motion  of  no-confidence  wants  to
 create  confusion  among  the  people.  I
 am  ‘afraid  that  this  may  give  a  handle
 to  the  Chinese  aggressors  to  say:  here
 is  an  opposition  like  this.  In  a  dema-
 cratic  country  it  is  true  they  can  bring
 motions  like  this  but  this  is  an  ill-
 timed  motion,  They  express  their
 want  cf  confidence  in  the  Council  of
 Ministers,  What  have  they  done?
 Thir:valluvar  says:  vankan  kudi
 kathal  katru  aridhal  al  vinaiyodu  ain-
 dhudan  mandathu  amaichu.  There  are
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 five  requisites  for  a  good  administra-
 tion,  for  a  good  Minister:  a  minister
 should  be  reso'ute  in  action,  have  the
 welfare  of  tne  nespie  a  heart,  possess
 learning  and  discriminati.n  and  be
 ever  active.  Can  We  find  any  person
 who  satisfies  these  conditions  more
 than  Pandit  Jawaharlal  Nehru,  It  is
 not  that  I  am  praising  him  as  he  is
 our  leader.  He  is  not  only  the  leader
 of  India  but  he  is  the  light  of  Asia
 and  the  leader  of  the  world.  If  there
 is  going  to  be  world  Government  and
 I  am  sure  he  will  be  chosen  the  leader
 of  the  world  government.  Why?  Our
 country  has  got  a  long  history.  We
 had  Asoka,  the  great  lover  of  peace.
 We  had  Akbar  the  great  for  the
 national  integration.  We  find  both
 Asoka  and  Akbar  in  the  great  per
 sonality  of  Pandit  Nehru.  Long  live
 Pandit  Nehru  for  the  state  of  the
 people  and  the  nation.

 श्री  qo  सि०  मुसाफिर  (अ्रमृतसर  )
 सभापति  महोदय,  डा०  लोहिया  की  तकरीर
 के  बाद  कुछ  दूसरे  मेम्बसं  बीले  हैं  जिन्होंने
 बारबार  डा०  लोहिया  का  नाम  लिया  है  |
 मैं  बहुत  ज्यादा  उन  का  नाम  लेना  नहीं  चाहता  ।
 शायद  य:  तकरीर  उन्होंने  इसीलिये  की

 मालूम  पड़ती  है  कि  वे  ऐसा  समझते  हैं  कि

 हुकूमत  तो  कभी  उनके  हाथ  में  आ  नहीं
 सकती  है  तो  चलो  मेरा  जिक्र  ही  बारबार
 अगर  पार्लियामेंट  में  आर जाय  तो  वही  काफी
 होगा  t  इस  मौके  पर  मुझे  एक  शायर  का
 शेर  याद  आ  रहा  है  im

 “नज़रे  गज़ब  से  देखते  हैं,  देखते  तो  हैं,
 मैं  ज्ञान  हूं  कि  हुं  तो किसी  की  निगम  :  में

 डा०  लॉ  या  की  जो  तकरीर  हुई  है  ।
 जो  शख्स  बहैसियत  पार्लियामेंट  के  एक

 ख़बर  के,  माननीय  प्रधान  मंत्री  को  सम्बोधन
 करके  इस  किस्म  के  अल्फाज़  इस्तेमाल  कर
 सकता  है,  बेशरमी  के  अल्फाज़  इसतेमाल
 कर  सकता  है,  उसके  बारे  में  आप  खुद  ख्याल
 कर  सकते  हैं  कि  व”  किस  किस्म  का  है  ।
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 इस  लिये  उनका  शिर्क  ज्यादा  करने  का  क्या
 फायदा  है  ।

 “बहुत  शोर  सुनते  थे  प.ल्‌  में  दिल  का,
 जो  चीरा  तो  एक  कतरये  खून  निकला

 जितनी  भी  बातें  उहोंने  की  हैं  मैं  तो  समझता
 हैं  कि  उनकी  तरदीद  करने  की  जरूरत  नहीं
 है  |  हो  सकता  है  कि  उनका  मतभेद  हो  a  डिफ्रेंस
 आफ  ओपीनियन  हो  सकता  है  मगर  व्यक्तिगत
 इस  तरह  के  अल्फ़ाज़  इस्तेमाल  करना,  यह
 शायद  डा०  लोहिया  ही  कर  सकते  हैं।  यड़
 जो  बेएतबारी  का  प्रस्ताव  इस  .उस  में  पेश
 किया  गया  है,  मैं  समझता  हूं  कि  य.  बाएत-
 बारों  पर  बे एतबार ों  की  तरफ  से  बेएतबारी
 का  प्रस्ताव  है,  क्योंकि  जिन्होंने  य  बेएतबारी
 का  प्रस्ताव  पेश  किया  है,  उन  पर  तो  किलो
 को  ऐतबार  नहीं  है  -  जनता  ने  उन  पर  मत-
 बार  नहीं  किया  ।  उन्होंने  इस  इलेक्शन
 में  मिल  कर  पूरा  जोर  लगाया,  लेकिन  एक
 एक  पार्टी  फेल  हुई  इक्तदार  हासिल  करने
 में,  इसलिये  बे ऐतबार ों  का  यह  जो  फैक्ट
 है,  अगर  वह  ऐतबार  वालों  पर  बेएतबारी
 का  प्रस्ताव  पेश  करता  है,  तो बह  एक  मजाक
 है  1

 दो  रोज़  तक,  कल  शाम  तक,  जो  तक-
 रीलें  हुई,  उन  से  तो  कुछ;  अन्दाजा  लगता
 था  कि  शायद  कोई  अच्छे  ढंग  से  यहां  पर  बहस
 होगी,  लेकिन  कल  शाम  और  राज  की  कुछ
 तकरीरें  सुनने  के  बाद  में  इस  नतीजे  पर
 पहुंचा  हूं  कि  तकरीर  करने  वालों  ने  यड़
 ख्याल  किया  है  कि  आचार्य  कृपालानी  और
 मसानी  साहब  ने  हमारे  साथ  इन्साफ  नहीं
 किया  है,  क्‍योंकि  य:  प्रस्ताव  पास  तो  हो
 नहीं  सकता,  इस  लिये  हम  ने  तो  कुछ  क  ने
 सुनने  के  लाने  ही  यड़  प्रस्ताव  पेश  करने  के
 लिये  उन  को  आगे  किया  था,  लेकिन  अगर
 वे  अच्छी  तर  कह  सुन  नहीं  सकते  और  मतों
 कहने  सुनने  का  मौका  नहीं  मिलता,  जो  कुछ
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 [sit  To  fee  मुसाफिर]
 कहना  सुनना  है,  अगर  व  भी  हम  ने  जोर
 से  नहीं  कहा,  तो  हम  को  यड़  प्रस्ताव  पेश
 करने  का  फायदा  नहीं  है  ।

 जैसाकि  मेने  कहा  ह्,  यहां  पर  बड़े
 दावे  क्या  गये  कि  इस  प्रस्ताव  के  पीछे  इस
 वक्‍त  जनता  की  आवाज़  है  ।  लोहिया  साहब
 ने  यह  कहा  कि  और  मसानी  सा  व  ने  भी
 इस  तरफ  इशारा  किया  ।  मैं  नहीं  समझता
 कि  य  बात  समझने  का  उन  का  तैयार  क्‍या
 है  ।  आचार्य  कृपलानी  ने  जिस  ड्रामेटिक
 तरीके  से  अपने  थैले  में  से  कुछ  चिट्ठियां  निकाल
 कर  मेज़  पर  रखीं,  क्या  मसानी  सा  व  उससे
 अन्दाजा  लगाते  हैं  कि  २१  करोड़  वक्षोज  उन
 के  साथ  हैं  o  आखिर  क्या  तैयार  है,  जिस  से
 अन्दाजा  लगाया  जा  सके  कि  इस  वक्‍त
 जनता  इस  प्रस्ताव  के  पीछे  है  ।  किस  तरह
 अन्दाजा  लगायेंगे.  ?

 एक  अन्दाजा  लगाने  की  अवाज  पंजाब
 से  उठी,  तो  सब  तड़प  उठे  ।  क  ॥  गया  कि  जो
 कान्स्टीट्यूजन  की  बात  है,  तरोके  की  बात
 है,  वह  हो,  ऐसा  काम  करें  fn  लेकिन  यह
 मुज़ाहिरों  का  काम  शुरू  किसने  किया  है?
 अगर  किसी  मकान गन  को  गिराने  के  लिए  मजा-

 ही  सकते  हैं,  कुदालें  उठाई  जा  सकती
 वो  लोग  उस  मकान  को  बचाने  की

 कोशिश  करते  हैं,  कया  थे  बरा  करते  है  2
 फारसी  की  एक  साल  है  कि  जो  चीज़  तुम
 अपने  लिये  पसन्द  नहीं  करते,  दूसरों  के
 लिए  क्यों  पसन्द  करते  हो  ।  अगर  मिर्जा  रों
 की  बात  बरी  है,  तो  पांच  देस  : जार  आदमी
 क्यों  इकट्ठे  किये  गये  मजाहिरा  करने  के  लिये?
 अगर  पंजाब  के  एक  स्ट्रांग  आदमी  ने,  जो  मैन
 आफ  मासिज  है,  उस  का  जवाब  देने  के  लिये
 यह  आवाज़  उठाई,  तो  उस  का  विरोध  क्‍यों
 किया  जा  र  है  ?

 का
 द्

 इस  बारे  में  कल  माननीय  मेम्बर,
 श्री  प्रकाशवीर  शास्त्रों,  ने  का  कि  रक्षा
 दल  के.  लोग  आयेंगे  ।  उन्होंने  पहले  ही
 अन्दाजा  लगा  लिया  है  |  पंजाब  की  जनता
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 यह  बात  बताना  चाहती  है  कि  जो  बाहर  का
 सूबा  है,  वहां  के  लोगों  की  अवस्था  दूसरों
 से  विल्कुल  नदी  मुख़तलिफ़  है  ।  उत  में  वती
 सरकार  पर  एतमाद,  कन्फिड्ञेंस,  पैदा  हुआ
 है  1  अगर  आप  मेरी  कांस्टीट्यऐसी,  अमृतसर,
 में  जा  कर  देखें--मैं  मानवीय  मेम्बरों  को
 वां  जाने  की  दावत  देता  हुं--  हो  आप
 को  पता  चलेगा  कि  हमारा  किसान  बाहर
 के  सिरे  पर  अपने  कंधे  पर  बन्दूक  रख  कर
 ४  ल  चलाता  है  और  एक  इंच  जमात  भी  नहीं
 छोड़ता  है  ।

 यह  एतमाद  उस  को  किस  ने  दिया  है?
 यह  एतमाद  उस  को  गवरमेंट  ने  दिया  है  7  वह

 इस  एतमाद  को  गिरने  नहीं  देता  चाहता
 है  ।  वह  लोगों  को  यह  इम्प्रेशन  नहीं  होने
 देना  चाहता  है  कि  यह  गवर्नमेंट  कमजोर
 है

 आज  लोहिया  साहव  ने  कहा  है  कि  पहले
 इस्तीफे  की  बात  थी,  लेकिन  अब  हम  जवाहर-
 लाल  को  निकालना  चाहते  हैं  ।  ये  किन
 लोगों  के  हमनवा  हैं  ,  मेरे  हाथ  में  एक  पेपर
 है,  जो  पाकिस्तान  सरकार  की  नुमाइंदगी
 करता  है  वह  लिखता  है  —

 “मिस्टर  नेहरू  अगर  वाकई  मुस्तफा
 होना  चाहते  हैं,  तो  उन्हें  यह  कदम  फौरन
 उठाना  चाहिये  |  मजीद  ताखीर  उन्हें  मंहगी
 पड़ेगी  और  कुछ  अरसे  के  बाद  उन  का  इस्तीफा
 बमानी  होगा  ia

 यानी  जो  भाई  यह  बात  कहते  हैं,  वे  पा-
 पिस्तान  के  हमनवा  हैं  ।  जो  पाकिस्तान
 वाले  चाहते  हैं,  वही  बात  हमार  कुछ  भाई
 भी  चाहते  हैं  t

 जैसा  कि  मैंने  पहले  कहा  है,  यह  बेएत-
 बारी  का  प्रस्ताव  बेएतबारों  की  तरफ  से  किया
 गया  है  और  उन  गुलचीनों  की  तरफ  से  किया
 गया  है,  जो  हमारे  बाग  के  फूल  चुनना  चाहते
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 हैं,  छीनना  चाहते  हैं,  लेकिन  फूलों  के  गिर्द
 जो  बाढ़  लगी  हुई  है,  उस  पर  वे  नाराज
 हैं  ।  इस  बारे  में  मुझे  एक  शेर  याद  आता
 है

 फूलों  के  गिर  क्‍यों  है  लगादी  बाढ़  कांटों  की,
 यह  गुल चीनों  ने  तालीम  दाग दी  है  बागवानों

 े  पर  1

 सेठ  गोविंद  दास  ने  इस  गठजोड़  के  वा
 में  हिन्दी  की  एक  मसल  सुनाई  थी  कि  “कहीं
 की  ईंट  कहीं  का  रोड़ा,  भानमती  ने  कुनबा
 जोड़ा  1  यह  ठीक  है,  मगर  मैं  यह  कहना  चाहता
 हूं  कि  अगर  ये  रोड़  हैं,  तो  वे  पांवों  में  चुभने
 के  लिये  हैं  और  नगर  कटे  हैं,  तो  इमारत  की
 तामीर  के  लिये  नहीं,  बल्कि  किसी  का  माथा
 फोड़ने  के  लिये  है,  क्योंकि  इन  की  बनावट
 ही  ऐसी  है  अगर  डा०  लोहिया  जैसे  कारी-
 गरों  ने  इन  को  इमारत  में  लगाना  है,  तो
 फिर  यह  किसी  सूरत  में  किसी  इमारत  में
 काम  नहीं  आ  सकतीं  ।

 अभी  हमारे  भाई,  सरदार  वू टा सिह,
 ने  आप  के  सामने  तकरीर  की  ।  मैं  आप  को
 एक  मिसाल  देता  चाहता  हूं  और  मैं  उम्मीद
 करता  हूं  कि  मेरी  बहनें  और  खासतौर  से
 माननीय  सदस्या,  श्रीमती  सुभद्रा  जोशी,
 मुझे  माफ  करेंगी,  क्‍योंकि  मैं  सिफ  मिसाल
 के  तौर  पर  ही  यह  बात  हकना  चाहता  हूं।
 मैं  कुछ  औरतों  के  इकट्ठा  की  उपमा  दना  चाहता
 हूं  ।  जो  हर  वक्‍त  इस  ताक  में  रहती  हैं  कि
 कहीं  रोने  पाटने  का  अवसर  मिले  ।  लेकिन
 जब  उन  को  रोने-पीटने  का  अवसर  मिलता
 है,  तो  वे  सिर्फ  अपनों  को  हो  रोती  हैं,  चाहे
 वे  कितनी  देर  के  मरे  हुए  हों  -  मसानी  साहब
 ने  कुछ  कहा,  द्विवेदी  साहब  ने  कुछ  कहा  और
 सरदार  बूटासिंह  ने कुछ  कहा  ।  मैं  आप  को
 सच  कहता  हूं  कि  अगर  अकाली  दल,  मुस्लिम
 लीग  और  जनसंघ  वाले  मिल  सकते,  तो  हमारे
 देश  की  गुलामी  की  उम्र  कभी  भी  इतनी
 लम्बी  न  होंती  ।

 SRAVANA  30,  885  (SAKA)  of  No-Confidence  in  3902
 in  the  Council  of  Ministers

 श्री  कछवाय  (देवास)  :  अप्स  वक्‍त  जन-
 संघ  था  ही  नहीं  ।

 श्री  गु०  सि०  मुसाफिर  यह  पाकिस्तान,
 जो  आज  हमारे  लिये  दर्दे-सिर  बना  हया  है
 जिस  का  जिक्र  हर  एक  माननीय  सदस्य  ने
 किया  है,  कभी  न  बनता,  अगर  अकाली  दल,
 मुस्लिम  लीग  और  जनसंघ  वाले  इकट्ठ  हो
 जाते।  फारसी  में  कहा  गया  है,  ई  खयाल
 दस्तों  महाल  सतो  जन  स्त  उन  का  मिलना
 बड़ी  मुश्किल  वात  है  |  कृपलानी  और  मसानी,
 यह  राफ़िया  तो  मिल  सकता  है,  लेकिन
 मिल  कर  वे  कोई  हुकूमत  चला  सकेंगे,  /ईं
 खयाल  अस्ति,  महाल  सस्ता  जन्‌  अस्त  1  यह
 ख्याल  करो  भी  किसी  तरह  पूरा  नहीं  हो
 सकता  है  ।

 मैं  आपस  कहना  चाहता  हूं  कि  बेशक
 अगर  किसी  मकान  को  गिराने  के  लिये  कई
 मनचले  कुदाले  ले  कर  इकट्ठे  हो  जायें,  तो
 उसे  बहुत  जल्दी  गिरा  सकते  हैं  ।  लेकिन
 बनाने  के  लिये  प्लान  की  जरूरत  होती  है
 नक्शे  की  जरूरत  होती  है,  मैटीरियल  की
 जरूरत  होती  है,  अच्छे  कारीगरों  को  तलाश
 करनी  पड़ती  है  ।  जब  यह  सब  कुछ  हो  जाता

 है  तब  जा  कर  इमारत  बनती  है  ।  जो  गिराने
 की  वात  सोचते  हैं,  बनाने  की  वात  अगर  वे
 नहीं  सोचते  हैं  तो कम  से  कम  गिराने  की  बात
 तो  न  सादे  ;  जो  कुछ  बना  हुआ  है,  उसको
 तो  बनाये  रखें  |  झगर  वे  उसको  चार  चांद
 नहीं  लगा  सकते  हैं  तो  वह  जो  नक्शा  बना

 हुआ  है,  उसको  तो  न  बिगाड़ें  ।  तामीर  करना
 बड़ा  मुश्किल  है,  गिराना  बड़ा  आसान  है  ।

 खुदा  न  ख्वास्ता  अगर  जो  भाई  हमारे
 इकट्ठे  हुए  हैं,  जो  गुट  मिले  हैं,  और  जो  मिल
 कर  इस  बनी  बनाई  इमारत  को  गिरा  भी
 देते  हैं  और  अपनी  हुकूमत  कायम  भी  करना
 चाहते  हैं,  तो  उन  से  तो  मैं  एक  ही  बात  पूछना
 चाहता  हूं  ।  मुझे  भाई  पंजाब  का  फिक्र  है  ।
 मैं  जानना  चाहता  हूँ.  आचार्य  जी  से  कि
 पंजाब  में  अ्रकालयों  का  पंजाबी  सूबा
 वह  बनायेंगे  या  जन  संघ  वाल  जो  वात  कहते

 £
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 श्री  गु०  सि०  मुसाफिर]
 हैं,  उसको  मानेंगे  ।  क्या  वह  इसके  मुताबिक
 फैसला  करेंगे,  इसको  तो  जरा  बता  दें  1

 राय  में  जरूर  इख्तलाफ़  हो  सकता  है,
 सब  बातें  हो  सकती  हैं।  लेकिन  फिर  भी  कोई
 न  कोई  उसकी  बुनियाद  जरूर  होनी  चाहिये  ।
 बुनियाद  के  बगैर  जो  भी  तामीर  होगा,  वह
 टेढ़ा  होगा,  जल्दी  गिर  जायगा  और  अव्वल
 तो  किसी  सूरत  में  भी  वह  बन  ही  नहीं
 पायेगा  ।

 इस  मौके  पर  मुझे  बड़े  दुःख  के  साथ
 अपने  एक  पुराने  लीडर  श्री  राजगोपालाचारी
 का  जिक्र  करना  पड़  रहा  है।  मैं  उनका  बड़ा
 अदब  करता  हूं,  मुझे  उनका  बड़ा  लिहाज  है
 और  म॑  उनकी  पूरी  इज्जत  करता  हूं  ।  मैं
 चाहता  हूं  कि  मेरी  ज़बान  से  कोई  ऐसा
 लफ्ज़  न  निकले  जो  कि  उनकी  शान  के  खिलाफ
 जाता  हो  ।  लेकिन  ये  जो  हमारे  भाई  बात
 करते  हैं  और  चेलेंज  देते  फिरते  हैं  उनको  मैं
 बतलाना  चाहता  हूं  कि  मेरी  चैलेंज  लफ्ज
 इस्तेमाल  करने  की  आदत  नहीं  है  ।
 लेकिन  मुझे  इससे  बरच्छा  लूज  और  कोई
 मिलता  भो  नहीं  है  /  में  किसी  जज़बात
 के  मातहत  नहीं  कह  रहा  हूं  ।
 लेकिन  राजा  जी  ने  यह  जो  नई  तजवीज
 छोड़ी  है  कि  काश्मीर  को  या  तो  यू०  एन०  को
 के  हवाले  कर  दिया  जाये  या  म्‌शतरका
 मिल  कर  दोनों  को  निजाम  बना  लें  या  जम्मू
 आर  काश्मीर  को  खुदमुख्तियार  करार  दे
 दे  दिया  जाए,  यह  ऐसी  ' तजवीज़  है,
 जो  कि  किसी  भी  हिन्दुस्तानी  के  गले  नहीं
 उतर  सकती  है  ।  काश्मीर  का  सवाल  एक
 रनिंग  सवाल  है  ।  ऐसी  बात  नहीं  है  कि  राजा
 जी  जैसी:  शख़सीयत  अगर  इसके  बारे  में
 कुछ  कहे,  तो  इसका  कोई  असर  न  हो  ।  अगर
 कोई  ऐसा  कहता  है,  तो  मैं  उसकी  बात  को
 नहीं  मान  सकता  हूं  ।  लेकिन  यह  सवाल
 'इतना  नाजुक  सवाल  है  कि  अगर  इस  पर  कुछ
 भी  न  कहा  जाए  तब  भी  एक  बड़ी  भारी
 गलती  होगी  ।  मेरी  बात  को  आप  चेलेंज
 समझिये  या  उसे  एक  सजेशन  समझिये  ।

 AUGUST  21,  963  of  No-Confidence  in  904
 in  the  Council  of  Ministers

 ये  हमारे  भाई  अगर  इनमें  हिम्मत
 है,  उनको  अपने  आप  पर  भरोसा  है  और
 हमारे  लोहिया  जी  देर  से  इसका  इन्तजार
 कर  रहें  हैं  कि  अगले  जनरल  इलेक्शन  में
 यह  हकूमत  सम्भालेंगे  और  उन  के  सामने
 मैं  नाचीज़  सा  हूं,  मेरी  उतनी  आवाज़  भी
 नहीं  है,  तो  मैं  मौका  दे  देता  हूं  कि  इसी  ड्
 पर  राजा  जी  कहीं  से  भी  खड़े  हो  जायें  या
 कोई  और  उनका  कहीं  से  भी  खड़ा  हो  जाए
 आर  मैं  उनकी  इज्जत  की  वह:  से  कांग्रेस
 के  किसी  चपड़ासी  के  बारे  में  तो  नहीं  कहता
 लेकिन  छोटे  से  छोटा  कांग्रेसी  भाई  जो  है,
 अगर  उसको  भी  खड़ा  कर  दिया  जाए,  तो
 इसी  इशू  पर  उनकी  ज़मानत  शब्द  हो  जाएगी  ।
 कहीं  से  भी  इस  इशू  पर  व:  चुनाव  लड़  कर
 देख  लें  -  अगर  कोई  व्यक्तिगत  बात  नहीं  है
 और  पालिसी  का  ही  मतभेद  है,  तो  इसी  इशू
 पर  चुनाव  लड़ा  जा  सकता  है  और  उसका
 जो  परिणाम  आयेगा,  उसको  देखा  जा  सकता
 है  ।  काश्मीर  का  सवाल  एक  रनिंग  सवाल
 है  ।  इस  सवाल के  बारे  में  हमारे  एक  सेंटर
 के  मिनिस्टर  ने  पाकिस्तान  के  साथ  बड़ी
 सकसेसफुली  बात  की  है  और  आप  जानते  ही
 हैं  कि  कितनी  देर  तक  बात  होती  रही  ।
 ग्रामीण  कुछ  बात  तो  &  जिसकी  वजह  से  यह
 सारी  चीज़  चलती  रही  है  -  जो  बात  मैं  कह
 र:  हूं  यूं  ही  नहीं  कह  रहा  हूं  :  लेकिन  मैं
 खास  तौर  पर  पंजाब  की  और  आम  तौर  पर
 सारे  न्दुस्तान  की  फीलिग्ज़  को  अच्छी
 तर  से  जानता  हूं  -  इस  मामले  में  राजा  जी
 का  यह  कहना  और  इस  तरह  से  विचार
 प्रकट  करना,  मैं  समझता  हुं  देश  की  पीठ  में
 छुरा  घोंपने  के  बराबर  है  7  किसी  सूरत  में

 Shri  Ranga:  You  are  afraid  of  hav-
 ing  even  a  by-election.  Why  do  you
 talk  of  all  these  things  in  a  boastful
 manner.

 श्री  गु०  सि०  मुसाफिर  :
 शेर  याद  आता  है  :

 बागबां  ने  आग  दी  जब  आजमाने  को  मेरे
 जिन  पे  तकिया  था  वही  पत्ते  ६वा  देने  लगे  V

 मुझ  एक
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 चीन  मे  हिन्दुस्तान  ,'प  हमला  किया  तो
 हमने  कहा  कि  एक  दोस्त  नुमा'  दुश्मन  है
 और  उसको  माफ  नहीं  किया  जा  सकता  है
 लेकिन  जो  भाई  हो  कर  इस  तरह  की  बात
 कहे  तो  बड़े  गज़ब  का  दानो"  और  बड़ा  बामानी
 ओर  मुझे  याद  आता  है  :

 खाके  जो  तीर  देखा  कमीगांह  की  तरफ
 अपने  ही  दोस्त  से  मुलाकात  हो  गई  ny

 (हंसी  )
 ये  जो  तीर  अपने  भाई  लगा  रहे हैं,  यह  हंसने
 की  बात  नहीं  है,  सोचने  की  बात  है।  चीन

 हिन्दुस्तान  को  हड़प  करना  चाहता  है  तो  ये
 हमारे  भाई  उनको  हड़प  करना  चाहते  हैं
 जो  हिन्दुस्तान  की  हिफाजत  कर  रहे  हैं  ।

 मैं  काफी  देर  हुई  १६५४  में  मास्को  गया
 था  और  आते  ही  मैंने  अपने  कम्युनिस्ट
 भाइयों  को  सलाम  दी  थी  को  मास्को  का  जो
 वातावरण  है  वह  तो  ऐसा  है  कि  आपको
 कम्युनिस्ट  पार्टी  की  हिन्दुस्तान  में  जरूरत
 नहीं  है  ।  उसके  बाद  हिन्दुस्तान  के  ताल्लुकात
 रूस  के  साथ  अच्छे  होते  गए  हैं  ।  कई  बातों
 में  इख्तलाफ  होत।  होगा  क्योंकि  मसलों  पर
 उन्होंने  अपने  डग  से  सोचना  होता  है  और
 हम  ने  अपने  ढंग  से  सोचना  होता  है  बहुत
 से  भाइयों  ने,  राजनीतिक  सज्जनों  ने  नान-
 एला इन मेंट  की  पालिसी  को  नुक्‍्ताचौनों  को  हैं  ।
 अगर  दह  इस  पालिसी  को  गीत  समझते
 हैं  तो  वे  भाई  यह  बतलाने  की  कृपा  करें  कि
 अगर  नान-एलाइनमेंट  की  पालिसी  पर  न
 चला जाए.  तो  एलाइनमेंट  किसके  साथ  होना
 चाहिए  1  अपोजिशन  के  भाई  ब  गयें  कि  किस  का
 साथ  हम  करें।  जब  आपस  में  मत  होती  है
 तो  कहते  हैं  कि  खुशी  की  बात  है  कि  हमारी
 रूस  भी  मदद  करता  है  और  ग्र मरी का  भी  मदद
 करता  है  ।  मैं  यह  कहता  हूं  कि  कम्युनिस्ट
 पार्टी  अगर  शक्ल  से  काम  ले  तो  शायद  रूस
 और  अ्रमरीका  एक  दिन  एक  हो  जायें,  आपस
 के  जो  ये  सारे  झगड़े  हैं,  थे  खत्म  हो  जाये,  बड़ी
 ताकतें  जो  झगड़ती  हैं,  वे  झगड़ना  बन्द  कर
 दें  ।  हमारे  नेता  ने  जो  पालिसी  इख़त्यार
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 की  है,  उस  पालिसी  की  इस  वक्‍त  यहां  ही
 नहीं  बल्कि  दूसरे  लोगों  ने  भी  सराहना  की

 है  ।  हमारे  भाई  जो  नुक्ताचीनी  करते  हैं,
 वे  इस  वास्ते  करते  हैं  कि  एक  आदत
 सी  हो  गई  है  कि  जरूर  गवर्नमेंट  के  किसी
 भी  काम  की  नुक्ताचीनी  करती  है,  चाहे  वह
 बरच्छा  भी  काम  क्यों  न  हो  1  मैं  कहना
 चाहता  हूं  कि  गवर्नमेंट  गवर्नमेंट  में  फक-
 होता  है,  काम,  काम  में  फर्क  होता  है  ।  पर
 वाना  भी  जलता  है  और  शमा  भी  जलती  है,
 लेकिन  दोनों  के  जलने  में  फर्क  है  शमा  और
 परवाना  जल  जाते  हूँ  लेकिन  फके  है  एक
 जलने  केलिए  है  औ  २  एक  जलाने  के  लिए  है।
 इसलिए  उसको  समझना  चाहिए  कि  यह
 सरकार  जो  है,  इसकी  बेशक  वे  नुक्ताचीनी
 करें  ।  लेकिन  इसमें  कोई  सन्देह  नहीं  है
 कि  हमारे  देश  में  पैदावार  बढ़ी  है,  लोहे  का
 प्रोडक्शन  बढ़ा  है,  इरीगेशन  के  मामले  में
 हमने  तरक्की  की  है  और  सर  ले  जगा
 बिजली  और  पावर  हमारे  देश  में  बढ़ी  है  ny
 लेकिन  क्या  आपको  पता  है  कि  हमारे  भाई
 जो  जंगल  के  इर्दगिर्द  अपोजिशन  वाले  रहते  हैं!
 वे  क्या  कहते  है  ?  इलेक्शन  के  दिनों  में  मैंने

 खुद  उनके  भाषणों  को  सुना  है  ।  उन्होंने
 कहा है  कि  इस  पानी  से  नंगल  में  जो  बिजली
 तैयार  को  जा  रही  है  यह  पानी  से  बिजली
 तैयार  नहीं  की  जा  रही  है  बल्कि  पानी  में
 बिजली  तैयार  की  जा  रही  है  और  जब  यह
 पानी  खेत  में  लगगा  तो  खती  जल  जायेगी  t

 दूसरी  बात  वे  यह  कहते  थ  कि  पानी  से  जो
 ताकत  है  उसको  निकाल  रहे  हैं  और  फेंका
 पानो  जो  है,  वह  खेतों  को  दिया  जा  रहा  है  ।
 इस  तरह  का  प्रचार  हमारे  अपोजिशन  वालों
 से  चुनावों  में  किया  है  |  मैं  आपको  एक
 मिसाल  देता  हूं  ।  जाट  और  तेली  का  आपस
 में  झगड़ा  हो  गया  ।  तेली  ने  गुस्से  में  जाट
 से  कहा  जाट  रे  जाट  तेरे  सिर  पर  खाट  ।
 जाट  ने  कहा  तेरे  तेली  तेरे  सिर  पर  कोल्हू  v
 तेली  ने  कहा  यह  काफिया  नहीं  मिला  और
 उसको  जवाब  दिया  गया  कि  जिसके  सिर
 पर  काल्ह  होगा  वह  उसके  बोझ  से  तो  मरेगा।
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 [at  To  fro  मुसाफिर]
 यही  हमारे  भाइयों  की  भी  वात  है  1  बात
 करते  हैं  पंडित  नेहरू  से  गद्दी  छड़वाने  की  ।
 मगर  यह  गद्दी  छड़वाने  का  जो  नारा  है  वह
 ऐसा  ही  है  जैसा  नारा  कभी  पाकिस्तान  ने
 लगाया  था  कि  दिल्ली  चलो”,  दिल्ली  चलो।”
 मगर  वह  भूल  गये  थे  कि  दिल्‍ली  जाने  के  लिए
 रास्ते  में  अमृतसर  भी  आता  है  7  यह  हमारे
 भाई  घबरा  गये  हैं  इस  जलूस  जो  यहां  इस-
 लिये  आयेगा  कि  वह  बतलाये  कि  वह  पाकिस्तान
 को,  बतलाये  चीन  को,  कि  जनता  जो  है
 हिन्दुस्तान  की,  जनता  जो  है  पंजाब  की,
 वह  नेहरू  के  साथ  है,  नेहरू  सरकार  के  साथ
 है  |  इसमें  बुराई  क्या  है  ?  अगर  वह  यह
 बतलाते  हैं  तो  इसमें  कौन  सी  खराबी  है  ?
 अगर  उन्होंने  एक  नबज  शुरु  कहे  तो
 पसे  घबड़ाने  की  क्या  जरूरत  हूँ  ?
 प्रताप  सिंह  को  उसमें  बार  बार  क्‍यों  लाते
 हैं  ?  प्रदेश  कांग्रेस  कमेटी  ने  यह  फैसला
 किया  है  और  चूंकि  प्रताप  सिह  स्ट्रांग
 आदमी  हैं  और  वही  इस  फैसले  को  पूरा  कर
 सकता  है,  तो  इसमें  बुराई  की  क्‍या  बात  है  ?
 उसको  जरे  बहस  किस  लिये  ला  रई  हैं  ?  यह
 तो  एक  सीधी  सी  बात  है  कि  पंजाब  के  जो
 लोग  हैं,  रक्षा  दल  में  वह  एक  सेकेन्ड  लाइन
 आफ  डिफेन्स  हैं  ।  एक  माननीय  मेम्बर  हैं
 राज्य  सभा  के,  इस  पालियामेंट  के,  जिन  की

 रहनुमाई  में  यह  रक्षा  दल  चल  रहा  है  ॥
 रक्षा  दल  में  क्‍या  बुराई  है  |  जलूस  में  तो
 सिर्फ  जनता  के  लोग  आयेंगे  ।  आप  देख  लेंगे
 कि  पंडित  नेहरू  के  हाथ  में  हुकूमत  आई  |
 उनके  हाथ  में  हकूमत  आने  के  बाद  पंडित  जी
 ने  हुकूमत  की  गेंद  कॉ  एडल्ट  फ्र चाइज  के  मैदान
 में  फेंक  दिया  ।  जिसकी  ताकत  हो  उस  गेंद
 को  ले  जाये  ।  सारी  टीमें  तैयार  हुईं  -  एक
 दर्ज  हारे,  दूसरी  दर्ज  हारे,  तीसरी  दफ  हारे  v

 सितम  को  हम  करम  समझे,  जफा  को
 हम  बड़ा  समझे,

 जो  इस  पे  भी  वह  न  समझें  तो  उस

 बुत  से  खुदा  समझे  |

 यानी  तीन  दफे  हारने  के  वाद  भी  यह  कहते  हैं.

 AUGUST  2I,  963  of  No-Confidence  in  908
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 कि  नेहरू  ने  अपने  पास  यही  रखी  हुई  है  ।
 उन्होंने  गेंद  फेंका  हुआ  है  ।  जिसकी  ताकत
 हो  ले  जाये  ।  लेकिन  अगर  ले  जाने  की
 ताकत  नहीं  है  तो  याद  रखिये  :

 नूरे  खुदा  ह ैकुकर  की  हरकत  पै  ख़न्दा जन

 फूंकों  से  यह  चिराग  बुझाया  न  जायेगा

 Mr.  Chairman:  Shri  Maurya.  Ac-
 cording  to  the  arrangements,  he  will
 have  ten  minutes.

 Shri  Maurya  (Aligarh):  Sir,  may  I
 point  out  that  it  is  totally  inadequate?
 I  will  require  more  time.

 Mr.  Chairman:  He  has  to  adhere  to
 the  time  limit,  because  the  Finance
 Minister  has  to  reply  to  the  debate.

 An  Hon.  Member:  He  can  do_  it
 afterwards,

 Mr.  Chairman:  Order,  order,  I  have
 called  Shri  Maurya.

 Shri  Hari  Vishnu  Kamath:  Is_  the
 Finance  Minister  replying  to  the
 debate  or  participating  in  the  debate?

 Mr.  Chairman:  I  am  not  a  pandit  in
 English.  I  will  accept  his  correction.

 Shri  Hari  Vishnu  Kamath:  It  is  not
 a  question  of  correetion.  There  is
 only  one  pandit  in  this  House.  I  am
 not  questioning  that.  I  want  to  know:
 something  on  a  point  of  information.

 Mr.  Chairman:  I  accept  his  correc-
 tion.  Now,  Shri  Maurya.

 Shri  Maurya:  My  party  was  given
 an  assurance  that  we  will  be  given
 tweniy  minutes.  I  am  surprised  to
 know  that  I  have  been  given.  only
 ten  minutes.  So,  I  am  rather  dis-
 appointed.  May  I  request  you  to  give
 me  more:  time?

 Mr.  Chairman:  Order,  order.  This
 is  the  arrangement  made  by  the
 Deputy-Speaker.  So,  he  may  proceem
 with  his  speech.
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 Some  Hon.  Members  rose—

 Mr.  Chairman:  Order,  order.  Please
 do  not  interrupt  me  when  I  am  on
 my  legs.  Dr.  Lohia  was  given  more
 time  because  some  other  hon.  Mem-
 bers  very  generously  gave  their  time
 to  him.  Now,  we  must  have  some
 arrangement  with  regard  to  allotment
 of  time  for  each  party.  Shri  Maurya’s
 party  gets  ten  minutes.  So,  I  call
 upon  him  to  speak.

 Shri  Buta  Singh:  Sir,  may  I  point

 Mr.  Chairman:  Order,  order.  I  have
 called  Shri  Maurya.  Are  you’  Shri
 Maurya?  If  not,  you  may  resume
 your  seat.  I  think  he  can  defend  him-
 self.  I  do  not  want  one  hon.  Mem-
 ber  to  speak  on  behalf  of  another
 hon.  Member.  Now  will  he  resume
 his  seat  or  not?  I  want  to  hear  Shri
 Maurya.

 Shri  Maurya:  I  would  like  to  know
 how  time  is  being  allotted  between
 the  various  parties.  Some  hon.  Mem-
 bers  are  given  twenty  minutes  or
 more  while  I  am  given  only  ten
 minutes.

 Mr.  Chairman:  There  can  be  no
 argument  on  the  allotment  of  time
 by  the  Chair.  Does  he  want  to  take
 this  opportunity  to  make  his  speech
 or  not?  If  he  does  not  want  to  make
 his  speech,  I  wiil  call  the-next  mem-
 ber.

 श्री  मौर्य  :  सभापति  महोदय,  मैं  इसी
 से  शुरू  करता  हुं  आज  की  चर्चा  को  अ्रफतोस
 इस  बात  का  है  कि  सदन  में  भी  डिस्क्रिमिनेशन
 होता  है  ।  सुबह  मुझको  बतलाया  गया  था
 कि  १०  मिनट  तुमको  मिलेंग,  उसमें  डा०
 लोहिया  को  समय  देने  या  न  देने  का  कोई
 प्रश्न  नहीं  उठता  था  ।  लेकिन  मैंने  देखा
 कि  कुछ  विशेष  व्यक्तियों  को  जो  कि  किसी
 दल  से  सम्बन्ध  नहीं  रखते,  बीम  मिनट  और
 उससे  ज्यादा  समय  मिला  ।  पर  जैसी  आपकी
 आज्ञा  है,  मैं  तो  बैसे  ही  चलता  हूं  ।

 SRAVANA  30,  885  (SAKA)  of  No-Confidence  in  790
 the  Council  of  Ministers

 5.56  hrs.

 (Mr,  Deputy-SpEAKER  in  the  Chair]

 Mr.  Deputy-Speaker:  I  told  you  that
 you  will  get  only  ten  minutes.

 Shri  Maurya:  That  is  what  I  have
 said  but  some  of  the  Congress  Mem-
 bers  are  objecting  that  I  am_  being
 given  less  time.

 उपाध्यक्ष  महोदय,  कांग्रेस  के  कुछ
 आदरणीय  सदस्यों  ने,  इस  सदन  के,  अपनी
 चर्चा  के  समय  यह  कहा  है  कि  विरोधी  दलों  का
 यह  अपवित्र  गठबन्धन  है।  कुछ  हैं  जो अराजकता
 में  विश्वास  करते  हैं,  कुछ  हैं  जो  समाजवाद  में
 विश्वास  करते  हैं,  मगर  इसके  बावजूद
 भी  वे  आज  एक  हैं  ।  मैं  यहां  से  ही  अपनी
 बात  को  शुरू  करता  हूं  ।  बहुत  सी  सफेद
 टोपियां  इस  सदन  में  नजर  आ  रही  हैं  t  वे
 इसी  प्रकार  से  हैं  जैसे  कि अगर  सूरज  की  किरण
 को  एक  प्रिज्म  के,भीतर  से  देखा  जाय  तो  रुशाद
 किरण  के  बहुत  से  रंग  दिखलाई  देते  हैं।  मुझे
 सफेद  टोपियों  में  स ेसब  के  सब  रंग  नजर  आते
 हैं  ।  उनमें  कुछ  जनसंघी  हैं,  कुछ  मुसलिम
 लगी  हैं,  उनमें  से  कुछ  स्वतन्त्र  विचारधारा
 के  हैं,  उनमें  से  कुछ  समाजवादी  हैं,  उनमें  से
 कुछ  कम-निकट  हैं,  कुछ  उनमें  से  जनसंघ  से
 भी  ज्यादा  दकियानूसी  विचारधारा  के  हैं  t
 यहां  पर  जब  कांग्रेस  के  लोग  इस  प्रकार  की
 चर्चा  करते  हैं  तो  कम  से  कम  वे  अपनी  तरफ
 तो  देख  लिया  क*।  इस  बात  की  ओर  ज्यादा
 ध्यान  देते  हुए  यहां  पर  जो  मैं  अविश्वास  के
 प्रस्ताव  में  सम्मिलित  हुआ  हूं  रिपब्लिकन
 पार्टी  की  ओर  से,  उस  के  बारे  में  कुछ  चर्चा
 करना  चाहता  हूं  t

 भारत  में  जिस  प्रकार  आम  चुनाव  होते
 हैं,  मेरा  और  मेरी  पार्टी  का  विश्वास  उन
 में  से  जाता  रहा  है  -  गरीब  आदमी,  जो  कि
 ६५  फी  सदी  भारत  में  रहते  हैं,  व  यहां  पर

 इस  तरह  की  व्यवस्था  में  चुनाव  नहीं  लड़
 सकते  ।  यदि  वे  लड़ेंगे  तो  जीत  नहीं  सकते,
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 [श्र  मौत]
 यदि  जीत  जायेंगे  तो  पिटीशन  से  बच  नहीं
 सकेंगे।  यहां  व्यवस्था  एसो  हे  जिस  में  ६५  फी
 सदी  आदमी  चुनाव  में  लड़  कर  सच्चे  प्रतिनिधि
 नहीं  भेज  सकते  ।प्रधान  मंत्री  यहां  उपस्थित  हैं,
 और  भी  मंत्री  यहां  मौजद  हैं  और  कांग्रेस  सत्ता
 दल  के  अन्य  सदस्य  भी  मौजूद  हैं,  उन  के  दिल
 जानते  हैं  कि  चुनाव  के  अन्दर  उन  के  कितने
 रुपये  खर्च  हुए  हैं  |  आम  चुनावों  में  या  उप-
 चुनावों  में  रुपयों  की  होली  फूंकी  जाती  है.।
 पहले  तो  मैं  यह  कहता  हूं  कि  चुनाव  की  जो
 प्रथा  है  उस  को  बदला  जाय  ताकि  ६५  फी
 सदी  लोगों  के  प्रतिनिधि,  उन  के  रिप्रजन्टटिव
 सही  मानों  में  इस  सदन  में  आ  सकें  ।  इसी
 कारण  से  मैं  भ्र विश्वास  प्रस्ताव  में  सम्मिलित
 हुआ  हूं  ।

 यही  नहीं  है,  हमारे  यहां  संविधान  है,
 हमारा  कांस्टिट्यूशन  है,  वह  इतना  ही  पवित्र
 है  जैसे  भगवत  गीता  जैसे  धम्मपद
 जैसे  कुरान  शरीफ  जैसे  गुरुओं  की  वाणी  उस
 के  ग्रन्थ  'धारायें  हैं,  वे  भी  उसी  तरह  पवित्र
 हैं  ।  एक  हमारे  संविधान  की  धारा  है  ७५
 सबका  (३),  वह  कहती  है  :

 “The  Council  of  Ministers  shall
 be  collectively  responsible  to  the
 House  of  the  People.”

 यह  हमारे  संविधान  की  पवित्र  घारा  है
 मैं  पुरानी  चर्चाओं  में  नहीं  जाना  चाहता,
 जो  घटनायें  हुई  हैं  कल  ओर  परसों,  उन  में
 जाना  चाहता  हूं  ।

 चीन  ने  हमला  किया  ।  सन्‌  १६५४  में
 हमला  छुपा  व्हाइट  पेपर  में  जो  चर्चा  चलती
 है  वह  बारा होती  से  चलती  है  ।  आदरणीय
 प्रधान  मंत्री  जी  इस  बात  को  जानते  थे
 फिर  भी  हिन्दी-चन्नी  भाई  भाई  का  नारा
 लगा,  चीनी  प्रधान  मंत्री  यहां  बुलाये  गये  और
 सब्र  चर्चा यें  उन  से  चलती  रहीं  1  मैं  यह  नहीं
 कहता  कि  डिफेन्स  मिनिस्टर  जिम्मेदार  थे  ।
 मैं  खानी  संविधान  की  धारा  को  लेता  हूं  ।

 AUGUST  21,  963  of  No-Confidence  in  I9I2
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 Article  75,  sub-clause  (3):

 “The  council  of  Ministers  shall
 be  coilectively  responsible  to  the
 House  of  the  People.”

 श्री  कृष्ण  मेनन  के  पंडित  जवाहर  लाल  नेहरू
 गुरु थे  और  वे  उन  के  चेले  थे  उन  के
 कहने  पर  ही  चलते  थे  तो  पुरी  कैबिनेट
 की  यह  जिम्मेदारी  थी  कि  जो  भी  उन्हों  ने
 गलती  की,  उस  पर  सब  के  सव  इस्तीफा
 देते  ।  भले  ही  वे  दुबारा  इस  सदन  के
 नेता  चुन  लिये  जाते  परन्तु  उन्हें  इस्तीफा
 देना  चाहिये  था  t

 यही  नहीं  अभी  वायेस  आफ  अमरीका
 की  चर्चा  हुई  ny  उन  दिनों  मैं  अमरीका  में
 था  ।  अमरीका  के  लोग  हिन्दुस्तान  के  नेतृत्व
 पर  हंस  रहे  हैं,  यहां  की  जनता  चाहे  जैसी
 हो  लेकिन  यहां  के  नेतृत्व  पर  वे  हंस  रहे  हैं  1
 वह  कहते  थे  कि  क्‍या  अब  भी  तुम  कह  सकते
 हो  कि  तुम  नान-एलाइंड  हो,  क्‍या  अब  भी
 तुम  कह  सकते  हो  कि  तुम  किसी  ब्लाक  में
 नहीं  गए  हो,  इस  प्रकार  वहां  के  लोग  हमारी
 हंसी  उड़ाते  थे  ।  ये  चर्चाएं  जून  के  महीने
 में  चली  थीं  ।  प्रधान  मंत्री  से  जब  पूछा  जाता
 है  तो  कह  देते  हैं  कि  मुझ  पता  नहीं  था  ।
 प्रशन  यह  है  कि  पता  क्‍यों  नहीं  था,  और  था
 तो  एसा  क्‍यों  होने  दिया  गया  ।

 टाटा,  बिड़ला,  डालमिया  का  प्रेस  नाराज
 हो  गया,  कुछ  मारवाड़ियों  का  प्रेस  नाराज
 हो  गया  ।  उस  नाराजी  को  दूर  करने  के  लिए
 जो  समझदार  साथी  थे  उन  की  कुरबानी
 दे  दी  जाती  है  -  यह  अच्छा  तरीका  नहीं  है  ।
 यहां  पर  संविधान  के  आधार  को  तोड़  कर
 हम  कुछ  एसे  कनवेंशन  बनाते  जा  रहे  हैं  जिन
 से  कि  आगे  चल  कर  देश  में  एक  सिविल
 वार  हो  सकती  है  ।

 बहुत  सी  चीज़ें  दे  जिन  पर  मैं  रोशनी
 डालना  चाहता  था  ।  लेकिन  समय  नहीं
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 है  ।  आप  ने  केवल  मुझे  दस  मिनट  का  समय
 दिया  है  ।

 भ्रष्टाचार,  मिलावट  और  अनट चे बि-
 सिटी,  ये  तीन  इस  देश  के  सब  से  बड़े  अभिशाप
 हैं  ।  चीन  चाहे  हम  को  समाप्त  न  कर  सके
 लेकिन  मैं  दावे  से  कह  सकता  हूं  कि  यदि  ये
 तीन  अभिशाप  भारत  वर्ष  में  रहे  तो  एक
 लाख  नेहरू  भी  इस  देश  को  नहीं  बचा  सकते,
 यह  देश  इस  ज्वाला  में  स्वाहा  हो  जाएगा  |
 जातिवाद,  अस्पृश्यता,  भ्रष्टाचार  और
 मिलावट,  इन  चीजों  को  समाप्त  किया
 जाना  चाहिये  ।  यह  बहुत  जरूरी  है  ।  आदरणीय
 पंडित  जवाहरलाल  नेहरू  में  केवल  कांग्रेस
 को  ही  विश्वास  नहीं  है  बल्कि  विरोधी  दलों
 को  देश  की  जनता  को  भी  उन  में  विश्वास
 है,  परन्तु  वे  कुछ  कदम  ऐसे  उठा  लेते  हैं,  अपने
 भ्रष्टाचारी  साथियों  को  शरण  देते  हैं  ।  जिसे
 देख  कर  हमारे  दिलों  में  बगावत  पैदा  होती
 है  i  क्या  वह  यह  नहीं  जानते  कि  बहुत  से
 चीफ  मिनिस्टर  रिश्वत  लेते  हैं  और  पूजी-
 पतियों  को  बढ़ाते  हैं  जोकि  कांग्रेस  को  रुपया
 ला  कर  देते  हैं  और  इसी  लिए  उन  को  चीफ
 मिनिस्टर  रखा  जाता  है  क्‍या  वह  नहीं  जानते
 कि  बहुत  से  चीफ  मिनिस्टर  हिन्दू  मुस्लिम
 दंगे  करवाते  हैं  और  उन  के  कारण  कलक्टरों
 को  कमिश्नर  बना  कर  तरक्की  देते  हैं  क्या
 वह  यह  सब  नहीं  जानते  ।  वह  सब  जीतते  हैं
 लेकिन  उन  के  खिलाफ  कोई  कदम  नहीं  उठाते  ।

 जो  अनटचेबिलिटी  का  अभिशाप  है,
 मैं  उस  की  ओर  जाना  चाहता  हूं  ।  "जाति
 हीन  समाज  की  स्थापना  के  बिना  स्वराज्य
 प्राप्ति  का  कोई  महत्व  नहीं”,  यह  शब्द  भारत
 के  एक  सपूत  बाबा  साहब  अम्बेडकर  ने  कहे
 थे।  उन  का  कहना  था  कि  यह  किस  तरह  का
 स्वराज्य  और  स्वतंत्रता  है  जिसमें  जातिवाद
 बढ़ता  जा  रहा  है  1  आदरणीय  महात्मा  गांधी
 जी  ने  भी  कहा  था--  छूता  कलंक  है  t
 हम  शीघ्र  इस  कलंक  को  मिटा  दें  नहीं  तो
 यद  कलंक  हमारी  स्वतंत्रता  को  समाप्त

 ‘IQl4 the  Council  of
 Ministers

 कर  देगा  na  क्या  हम  ने  छू ृत छात  को  समाप्त
 किया  ।  आप  के  शिड्यूल्ड  कास्ट  कमीशन  की
 रिपोर्ट  मेरे  हाथ  में  हैं  -  ये  कहती  हैं  कि  यहां
 पर  अभी  भी  छूत छात  चल  रही  है  |  काश
 मेरे  पास  समय  होता  और  मैं  उन  को  पढ  कर
 आप  को  सुना  सकता  ।  यहां  पर  जातिवाद
 है  और  अस्पृश्यता  है  v  मैं  एक  रिपोर्ट  में  से
 कुछ  पढ़  कर  आप  को  सुनाना  चाहता  हूं  ।
 इस  में  लिखा  है  :

 “In  some  villages  of  Andhra
 Pradesh,  even  now,  Scheduled
 Caste  people  have  to  wait  in  a
 row,  with  their  earthen  pots,  on
 the  embankment  of  tanks  |  till
 some  Caste  Hindu  would  come  and
 pour  water  into  their  pots,  accord-
 ing  to  his  own  convenience.  The
 Scheduled  Castes  are  not  allowed
 to  wear  dhotis  below  the  knees,..”
 Shrimati  Lakshmikanthamma  (Kha-

 mmam):  Andhra  Pradesh  was  the
 first  State  to  have  a  Scheduled  Caste
 Chief  Minister.

 Shri  B.  P.  Maurya:  The  Scheduled
 Castes  are  not  allowed  to  wear  dhotis
 below  the  knees,  and  a  Scheduled
 Caste  bride-groom  cannot  put  on  a
 turban  with  a  turra  in  some  of  the
 villag:s  of  Madhya  Pradesh.  In  some
 areas  of  this  State,  band  music  is  not
 allowed  to  be  played  at  the  time  of
 marriage  among  the  Scheduled  Castes,
 their  women  folk  cannot  wear  bangles
 and  other  ornaments  made  of  silver
 and  the  Scheduled  Caste  people  are
 not  allowed  to  ride  a  horse  or  use  a
 bullock-cart  as  means  of  transport...
 it  is  to  be  admitted  that  untouchability
 is  still  practised  in  many  parts  of  the
 country,  in  some  form  or  the  other,
 the  mosf  common  ones  being:—

 denying  access  to  public  restau-
 rants  and  hotels  and  the  use  of
 utensils  kept  in  such  places  for
 general  public;

 not  allowing  the  use  of  wells,
 tanks,  water  Laps  and  other
 sources  of  water.”
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 उपाध्यक्ष  महोदय  ब  ड्राप  खत्म

 श्री  मौके  :  अभी  तो  मुझे  बहुत  सी  बातें
 कहनी  हैं  ।  पर  मैं  उन  को  छोड़े  देता  हूं  और
 आगे  चलता  हूं  ।

 हम  रिजर्वेशन  के  विरुद्ध  हैं।  रिपब्लिक-
 कन  पार्टी  रिजरवेशन  की  नीति  के  विरुद्ध  है।
 आप  कमीशन  की  रिपोर्टों  को  उठा  कर  देखें  ।
 क्लास  वन  सरविसेज़  में  एक  फी  सदी  भी
 अछूत  नहीं  पाए  जाते  ।  क्लास  टू  में

 उपाध्यक्ष  महोदय  :  इस  रिपोर्ट  पर  तो
 चर्चा  आगे  आने  वाली  है  ।

 श्री  मौत:  उस  वक्‍त  मैं  इस  पर  डिटेल
 में  बोलूंगा  i  मैं  तो  यह  बताना  चाहता  हूं  कि
 हम  इस  अविश्वास के  प्रस्ताव  के  साथ  क्‍यों  हैं  a
 हमारा  इन  लोगों  से  जोकि  समाजवाद  के

 दुश्मन  हैं  कोई  लगाव  नही  ।  लेकिन  हम
 यह  कहना  चाहते  हैं  कि  इस  देश  में  भूखी
 मरती  हुई  जनता  जिस  को  २०  फीसदी  कहा
 गया  है,  उस  में  &  करोड़  अछूत  लोग  हैं  और
 अछूत  कहे  जाने  वाले  लोग  शत  प्रतिशत
 भूखे  मरते  हैं,  उन  के  पास  जमीनें  नहीं  हैं,
 उन  से  बेगारों  ली  जाती  हैं  -  वे  लोग  राजा
 महाराजाओं  के  समय  में  जितना  बुरा  जीवन
 बिताते  थे  आज  राम  राज्य  में  भी  वे  बसे  ही
 बुरा  जीवन  बिता  रहे  हैं  ।  इसीलिए  मैं  कहता
 हूं  कि  हम  को  चीन  से  उतना  खतरा  नहीं  है
 जितना  कि  गरीबी,  भुखमरी,  भ्रनटचेबिलिटी,
 करप्शन  आदि  से  है  |  हो  सकता  है  कि  चीन

 ः  t  पर  हमला  न  करे  1  लेकिन  आज  जो  डर

 कम्युनिज्म  से  है  उस  को  मैं ब्राप  को  बताना
 चाहता  हूं  -  अ्रछृत  कहे  जाने  वाले  हम  शोषित
 लोग  कम्युनिज्म  को  एक  गंदा  हथियार  कहते
 हैं--कम्युनिस्ट  मित्र  मुझे  क्षमा  करेंगे  ।  हम
 ने  उस  का  बड़ी  मात्रा  में  उपयोग  नहीं  किया
 है  ।  लेकिन  इस  समाजवादी  समाज  में  समाज
 रचना  कें  स्थान  पर  बैठे  हुए  उच्च  वर्ग  के  लोग
 हम  को  घूंसे  मारते  हैं  7  7  म  कमजोर  होने  के
 कारण  घूसे  का  जवाब  घूसे  से  नहीं  दे  सकते  ।

 the  Council  of
 Ministers

 लेकिन  व'  गूदा  हथियार  हमारी  जेब  में

 Shri  R.  5,  Pandey:  I]  want  to  know
 what  weapon  he  has  got  in  his  pocket.

 श्री  मौके  :  श्राप  चुप  करें  ।  बतलाता  हूं
 उस  गंदे  हथियार  को  हम  इस्तेमाल  कर

 सकते  हैं  |  कहीं  ऐसा  न  हो  कि  हम  से  सत्र
 का  दामन  छूट  जाए  और  हम  उस  हथियार
 को  उन के  सीने  में  भोंक  दें  और  यहां  बगावत
 हो  जाए  |  इसलिए  श्रीमन्‌  मैं  यह  कहना  चाहता
 हूं  कि  भुखमरी  को  समाप्त  करो  ।  आज  तक
 यह  समाजवाद  हम  को  रोटी  और  कपड़ा  नहीं.
 दे  सका  है।  ये  पंचवर्षीय  योजनाएं  किस  काम
 की  हैं  ।  हम  को  ज्यादा  नहीं  चाहिए  ।  हमको
 विधान  सवारों  क  और  संसद  की  सदस्यता
 नहीं  चाहिये  हमको  बड़ी  चीजे  नहीं  चाहिए
 रिजरवेशन  नहीं  चाहिए  ।  आप  ने  रिजरवेशन
 रखते  हुए  भी  १३००  शिड्यूल्ड  कास्ट  अफसरों
 को  नालायक  बना  कर  निकाल  दिया  7  मैं
 कहता  हूं  कि  आप  नालायकों  को  लेते  क्‍यों  हो  ।
 उन  को  विद्वान  बना  कर  लेना  चाहिये  ।  हम
 कहते  हैं  कि  हम  शोषितों  को  रोटी  दो,  कपड़ा
 दो  और  उस  के  साथ  मकान  दो,  निशुल्क
 ज्ञान  दो  और  अगर  यह  नहीं  दे  सकते  तो
 इन  गलियों  को  छोड़  दो  वरना  यहां  बगावत
 हो  सकती  है  ।

 Mr.  Deputy-Speaker:  Today  also  the
 House  will  sit  till  6  o’clock.  Shri
 Morarji  Desai.

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  Mr.  Deputy-Speaker,
 Sir,  I  have  been  listening  very  care-
 fully  and  attentively  to  all  that  has
 been  said  on  the  no-confidence  motion
 which  was  moved  by  my  hon.  friend,
 Acharya  Kripalani,  whom  I  have  al-
 ways  considered  an  elder  for  myself.
 He  moved  this  motion  on  behalf  of
 almost  all  the  Opposition  parties  ex-
 cept  the  Communist  Party.  I  was  glad
 to  note  one  thing,  at  any  rate,  that
 except  in  one  speech  from  the  Oppo-
 sition  there  were  no  personal  attacks.
 I  was  elso  very  happy  that  my  _  hon.
 friend,  Kripalaniji,  did  not  indulge  in
 any  satire  of  which  he  is  a  master.  I
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 was  also  happ  to  find  that  my  hoa.
 friend,  Shri  Masani,  who  was  always
 cavilling  at  planning  and  socialism,
 has  also  admitted  the  necessity  of
 socialism  and  has  been  believing  now
 in  a  mixed  economy.

 Shri  M.  R.  Masani  (Rajkot):  I  have
 always  believed  in  a  mixeq  economy.

 Shri  Morarji  Desai:  His  dcisappear-
 ance  from  the  House  for  some  time
 seems  to  have  been  very  educative  and
 specially  his  contact  with  the  Rajkot
 constituency  seems  to  have  been
 more  educative.

 Shri  A.  P.  Jain  (Tumkur):  Do  not
 hold  too  much  of  temptation  for  hirn
 there.

 Shri  Morarji  Desai:  They  will  also
 4Anow  him  and  he  will  know  them
 very  soon—there  is  no  doubt  about  it
 —asg  he  has  known  them  in  other
 constituencies  also.  He  never  repeats
 the  same  constituency.

 Shri  M.  R.  Masani:  I  prcinaise  to  re-
 peat  it  next  time.

 Shri  Morarji  Desai:  I  ar  quite  sure,
 the  will  do  it  with  great  regret.  But
 that  is  a  different  matter.  I  am  not
 sorry  that  he  hag  come  here.  I  do  not
 in  any  way  dispute  the  right  of  the
 Opposition  to  70५7९  a  non-confidence
 motion.  It  is  not  necessary  that  they
 should  be  sure  that  the  No-Confidence
 motion  should  pass,  nor  is  it  necessary
 for  them  to  do  it  only  wnen  they  are
 sure  that  the  Government  can  be
 changed  and-they  can  take  charge  of
 the  Government.  I  quite  grant  that
 right,  accept  that  right.  It  is  not  a
 question  for  me  to  grant,  It  is  their
 right  under  dtmocracy  and  under  the
 Constitution.  Whether  they  cxercise  it
 at  the  proper  time  or  not  is  their
 choice,  not  my  choice.  I  welcome  it
 ‘because  it  gives  them  a  chence_  to
 throw  out  al]  fhat  is  worrying  them
 and  making  them  embittered  so  that
 they  may  be  free  from  all  that  mal-
 aise  and  it  is  good  for  us  so  that  we
 hear  all  that  can  be  said  against  us
 so  that  -we  can  profit  by  whatever
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 shortcomings  we  may  notice  and  what
 they  tell  us  and  we  can  also  profit  by
 getting  a  sense  of  patience  and  also
 courtesy  enough  to  hear  even  things
 which  may  be  said  with  great  dis-
 courtesy  or  unpleasantness.  That  is
 a  good  education  for  us  also.

 There  have  been  strange  incidents
 in  this  No-Confidence  motion,  mainly
 one  which  is  very  peculiar.  It  is  sur
 prising,  but  perhaps  inevitable,  that
 the  No-Confidence  motion  cculd  not
 be  moved  by  the  leader  of  any  Party
 but  had  to  be  moved  by  a  leader  who
 hag  no  Party  and  that  was  so  because
 the  other  Parties  could  not  agree
 about  the  reasons  to  be  given  for  the
 No-Confidence  motion.  That  is  obvi-
 ous  because  the  motion  was  only  a
 short  motion  of  73  words.  If  it  had
 been  added  a  l4th  word,  perhaps  the
 number  of  72  could  not  have  been
 mustered.  But  that  was  also  a  good
 thing.  I  would  be  very  glad  if  the
 Opposition  could  unite  permanently
 and  remain  united  permanently.  It  is
 a  good  thing  for  democracy;  it  is  a
 good  thing  for  us.  It  is  certainly  a
 matter  of  great  harm  to  us  that  there
 is  not  a  strong  Opposition.  If  there  is
 a  strong  Opposition,  it  would  also
 enable  us  always  to  see  reason  where
 we  do  not  see  reason  or  where  we
 fai]  to  see  reason  and  also  to  keep  us
 always  on  the  right  path  or  doing
 more  and  more  service.  I,  therefore,
 welcome  even  this  temporary  unity.
 But  this  temporary  unity  was  exhibi-
 ted  by  giving  reasons  which  were
 self-contradictory.  That  was  unfor-
 tunate.  I  wish  they  could  have  been
 united  even  in  the  reasons  they  gave
 us.  Both  economic  and  political
 reasons  have  been  given  and  I  pro-
 pose  to  deal  with  both  of  them  ac-
 cording  to  my  liking.  I  am  not  reply-
 ing  to  the  debate.  It  is  not  my  place
 to  do  se.  The  Prime  Minister  will  do
 so  and  he  is  the  person  who  is  most
 fitted  to  do  so.  But  I  would  like  to
 give  some  views  on  the  matters  rais-
 ed  here  as  regards  economic  and
 political  questions.

 The  one  political  question  which  I
 would  like  to  deal  with  is  what  was
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 {Shri  Morarji  Desai]
 referred  to  by  Kripalaniji,  He  said,
 this  Party  which  is  ruling  the  country
 has  got  only  45  point  something  per
 cent  of  the  votes,  whereas  the  Oppo-
 sition  has  got  54  point  odd  per  cent  of
 the  votes.  I  wonder  if  my  hon.  friend
 Kripalaniji  believes  in  the  inference
 to  be  drawn  from  them.  And  yet  he
 says  this  that  he  represents  the  peo-
 ple.  He  doeg  not  represent  anybody
 except  that  one  Constituency.  Yet  all
 sorts  of  votes  are  gathered  by  all
 sorts  of  Members  of  Opposition—
 those  who  have  succeeded  and  those
 who  have  voted  are  jumbled  together
 —in  order  to  show  that  this  party  has
 not  a  majority.  Why  did  it  happen?
 It  will  always  happen  whether  _  this
 party  is  in  power  or  another  party  is
 in  power  as  long  as  there  are  many
 parties  functioning  in  this  country.
 When  many  candidates  stand  in  one
 Constituency,  votes  get  divided
 amongst  many  people  and  the  person
 who  wins  does  not  necessarily  get  9
 majority  of  the  votes  in  that  Consti-
 tuency.  But,  if  you.  will  look  at
 Gujarat  where  generally  there
 were  straight  contests  in  most  of  the
 Constituencies,  you  will  find  that  the
 Congress  got  52%  of  the  votes  and
 the  Opposition  got  48%  of  the  votes.

 Shri  J.  B.  Kripalani:  I  accept  it.

 Shri  Morarji  Desai:  Therefore,  if
 you  look  at  these  matters  in.  proper
 perspective,  I  am  quite  sure  that  this
 argument  will  not  be  brought  forward
 that  this  party  represents  minority.

 My  hon.  friend  Shri  Masani  claim.
 ed  that  he  would  get  a  large  number
 of  seats  if  it  was  by  proportional  re-
 presentation.  I  do  not  know  what
 would  happen  if  it  were  by  propor-
 tional  representation?  It  is,  therefore,
 seriously  argued  that  in  this  country
 we  can  have  our  elections  to  Lok
 Sabha  and  the  Legislatures  by  pro-
 portional  representation.  I  doubt  if
 you  would  ever  do  that.  Arguing  only
 for  the  sake  of  convenience,  it  does
 not  have  any  educative  value,  After
 all,  in  this  House,  we  meet  here  to
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 conduct  the  Government  of  this
 country  in  order  that  our  levels  at  all
 stages  are  raised  and  not  merely  for
 the  sake  of  debating  a  point  with  one
 another.  That  is  not  what  we  are
 interested  in.  At  least  J  am  not  in-
 terested  in  that  kind  of  thing.  We  do
 not,  therefore,  claim  any  perfection  in
 the  tasks  that  we  have  performed  and
 in  the  tasks  that  we  are  going  to  per-
 form,

 Kripalaniji  started  by  saying  that
 the  planning  in  this  country  has  been
 completely  useless  and  its  execution
 has  been  more  useless.  If  he  had  said
 that  the  planning  is  not  perfect  and  is
 full  of  faults,  I  would  not  have  dis-
 agreed  with  that.  There  are  bound
 to  be  faults  in  any  scheme  of  things
 for  which  human  agency  is  responsi-
 ble.  No  human  agency  can  _  arrogate
 to  itself  perfection  or  freedom  from
 faults.  That  does  not  give  of  course
 licence  to  anybody  to  commit  faults.
 We  must  certainly  see  the  faults  and
 correct  them.  Have  we  been  doing
 it  or  not  is  the  question  that  we  have
 got  to  examine.  What  was  done  in
 order  to  prove  that  planning  is  use-~
 less?  Three  projects  were  cited  by
 Kripalaniji—three  projects  costing
 Rs.  25  crores.  Even  granting  that
 these  projects  have  been  faultily
 planned  and  badly  executed  or  not
 executed  at  all,  is  it  showing  a  proper
 sense  of  proportion  to  say  that  the
 whole  planning  is  useless  ‘because
 three  projects  worth  Rs.  25  crores
 have  gone  amiss  or  the  plariners  have
 not  been  able  to  look  at  all  all  the
 foibles  which  would  come  in  the  way
 of  these  three  projects?  After  all,
 more  than  Rs.  1,100  crores  have  been.
 assigned  to  industries.  in  the  Third
 Five  Year  Plan.

 Shri  J.  B.  Kripalani:  That  was  only
 as  an  example.

 Shri  Morarji  Desai:  And  these  three
 projects  would  mean  much  less  than
 10%.  That  ig  so.  Even  he  hag  admi-
 tted  that  10%  or  185%  of  mistakes  is
 excusable  and  even:  jf  it.  is-  grantedi
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 that  all  these  three  things  are  useless,
 it  comes  within  this  limit  of  mistakes
 which  he  says  can  be  committed.  I  do
 not  say  that.  Also  we  would  be  able
 to  say  that  that  is  alright  and  we
 have  not  made  any  mistakes.  I  do  not
 want  to  take  shelter  even  in  that  mar-
 gin  of  mistakes.  But  is  it  right  to
 condemn  a  whole  thing  from  one
 item?  After  all,  even  in  these  three
 projects  what  has  happened?  These
 three  projects  are  not  given  up,  The
 project  in  Maharashtra  is  still  under
 consideration.  But  what  has  hap-
 pened  is  this,  that  after  it  was  con-
 ceived  there  have  been  certain  other
 things  which  have  come  to  light  ००
 new  discoveries  have  been  made
 wnich  made  things  more  costly  and
 less  economical  if  the  same  scheme  is
 proceeded  with.  It  is  therefore  that
 we  have  to  cansider  it,  And  we  con-
 sidered  it.  Also,  there  was  a  question
 of  foreign  collaborators.  And  if  the
 foreign  collaborators  shy  at  the  thing
 because  of  certain  new  circumstances
 having  arisen,  it  cannot  be  said  that
 the  Planning  Commission  has  made  a
 fault.  After  all,  the  planning  that  we
 have  got  today  in  this  country  is  done
 under  very  arduous  conditions.  We
 must  remember  from  what  stage  we
 started.  After  all,  when  it  is  said  that
 this  country  has  made  no  progress—
 that  was  another  castigation  of  the
 Government  by  Acharya  Kripalani—
 it  has  to  be  remembered  from  what
 place  we  have  started.  When  we
 became  free  in  this  country  there
 were  many  people  in  the  tribal  areas,
 and  even  in  other  areas,  who  did  not
 get  a  square  meal  in  a  day  for  several
 months  in  a  year.  That  was  the  posi-
 tion.  Today  that  position  doe,  not
 remain.  Today  nobody  can  say  that
 he  does  not  get  cereals,  not  even  one
 man  in  this  country.  That  is  the  posi-
 tion  we  have  reached.  But  that  does
 not  mean  that  we  have  reached  g  very
 good  position.  Not  at  all.  We  still  re-
 main  very  poor  and  we  want  to  be
 better,  and  better  as  early  as  we  can.
 But  abusing  the  Congress  Party  is  not
 going  to  make  the  country  better  in
 any  way.  If  my  hon.  friends  had
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 shown  some  other  things,  if  they  had
 suggested  some  other  things  to  show
 how  things  could  be  jmproveqd  and
 how  better  plans  could  be  made,  I
 would  have  certainly  thanked  them.
 But  it  is  a  good  sign  of  progress  that
 those  who  did  not  believe  in  planning
 at  all  have  now  begun  to  believe  in
 planning  and  are  trying  to  show  that
 the  planning  is  faulty!  I  think  that  is
 some  service  that  the  Congress  plan-
 ning  has  done,  and  if  that  is  recogni-
 sed  we  should  be  satisfied  for  that
 kind  of  ३  thing.

 My  hon.  friend  Shri  Masani  said
 that  in  the  steel  project  there  was  a
 loss  in  one  year.  Well,  he  does  not
 seem  to  have  examined  the  whole
 account.  A  large  amount,  several
 crores  were  taken  in  as  depreciation,
 into  the  depreciation  fund,  and  there-
 fore  it  appeared  like  that.  But  even
 if  that  were  not  so,  in  the  initial
 years  that  is  bound  to  be  so  until
 full  production  is  reached.  Does  he
 remember  the  case  of  Tatas  where  he
 was  serving  for  a  long  time?  I  do  not
 know  whether  he  is  doing  so  now.

 Shri  M.R.Masani:  I  left  them
 seven  years  ago.  You  are  out  of  date
 by  seven  years.

 Shri  Morarji  Desai:  They  are  very
 able  people  and  very  good  industrial_
 ists  in  this  country.  It  was  a  good
 thing  that  he  was  there.  But  he  does
 not  seem  to  have  profited  by  it.  If  he
 had  looked  at  them  he  will  find  that
 they  gave  only  three  dividends  in
 twenty  years.  That  was  the  steel
 works  in  Jamshedpur.  The  Burnpur
 people  gave  three  dividends,  again,
 in  eighteen  years.  And  yet  that  is
 forgotten  and  it  is  expected  that  the
 steel  works  of  Government  must
 begin  to  give  dividends  even  before
 they  are  properly  built  or  before  full
 production  has  started.  The  produc-
 tion  is  now  coming  in  and  they  are
 paying  dividends.  He  also  saiq  that
 wrong  priorities  are  there...

 Shri  M.  R.  Masani:  That  is  right.
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 Shri  Morarji  Desai:  Now  you  willl
 say  that  that  is  rignt—and  that  Gov-
 ernment  is  unnecessarily  concentrating
 all  basic  industries  like  steel  produc-
 tion  which  are  capital-heavy  indus-
 tries.  The  argument  is  that  we  should
 concentrate  More  on  consumer  indus-
 tries  or  light  industries  where  less
 capital  is  reauired  ang  more  profits  are
 obtained  and  that  we  should  not  invest
 More  money  in  steel  factories.  Doss
 he  realise  that  steel  is  the  kase  of  the
 -whole  industrialisation?

 ‘Shri  M.  है,  Masani:  Agriculture  is
 the  base.

 Shri  Morarji  Desai:  Agriculture  75
 certainly  the  base.  For  industry  steel
 is  required  even  more  than  agricul-
 ture.  We  have  given  the  greatest
 priority  to  agriculture.  That  is  the
 first  priority.  (Interruptions),  That
 may  be  disputed  by  the  hon.  Member
 because  he  believes  in  disputing  and
 not  giving  facts,  but  he  forgets  this.
 He  forgets  that  Jamshedjee  Tata  was
 the  pioneer  of  industrialisation  in  this
 country  and  who  ‘s  respected  and  re-
 vered  bv  हा]  necnle  in  this  country,  In
 907  and  Bl  ५३०५  he  thought  it  fit
 to  bring  the  steel  works  in  this  coun-
 try  when  there  was  no  industrialisa-
 tion  whatever  and  my  hon,  friend,
 Shri  Masani  says,  he  is  wiser  than
 Jamshedjee  Tata.  I  don’t  understand
 this  at  all.

 Shri  M.  R.  Masani:  He  risked  his
 own  capital,  He  did  not  invest  the
 ex-payer’s  money.

 Shri  Morarji  Desai:  Theat  is  true.
 But  still,  in  very  adverse  circumstan-
 ces  he  brought  a  steel  factory  to  this
 country  and  then  there  was  no  indus-
 trialisation  and  he  had  the  foresight  to
 sec  that  this  is  very  necessary.  If  he
 had  not  done  that  perhaps  we  would
 not  have  been  able  to  erect  even  the
 three  factories  today  which  govern-
 ment  have  set  up;  and  yet  my  hon.
 friend  blinks  at  all  the  facts  and  says
 {hat  there  should  be  no  heavy  indus-
 aries,  there  should.  be  Jess  concentra-
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 tion  and  less  investment  in  that.  But
 {  am  glad  that  he  believes  in  a  mixed
 economy  at  any  rate.

 Shri  M.  है  Masani:  I  was  the  father
 of  the  mixed  economy  in  ‘1945,  wheu
 we  were  not  independent.  You  just
 do  not  brow  th:  background.

 Shri  Morarji  Desai:  My  hon.  friend
 geis  very  impatient  when  it  goes
 home.  I  did  not  interrupt  him  when
 he  was  speaking.  I  did  not  try  to  cor-
 rect  him  when  he  was  speaking.  He
 speaks  according  to  his  likes  and  I
 speak  according  to  my  likes  and  there-
 fore  it  is  no  good  getting  annoyed  by
 these  things  ang  trying  to  correct
 things.

 Shri  M,  R.  Masani:  In  947  I  had
 published  a  book,  a  Plea  for  the  Mix-
 ed  Economy.  It  is  no  good  your  put-
 ting  things  into  my  mouth.

 Shri  Morarji  Desai:  My  hon.  friead
 Mr.  Masani  is  more  obstinate  than
 anybody  else.  But  these  are  matters
 where  one  must  give  at  any  rate  good
 hearing  to  the  other  side  but  he  is  not
 prepared  to  do  so.  He  even  jumps  to
 conclusions  immediately.  I  have  been
 digesting  all  that  he  has  been  saying
 all  the  while  and  I  have  come  after
 that  with  all  these  facts  and  figures

 An  hon.  Member:  It  is  a  case  of  in-
 digestion.

 Shri  Morarji  Desai:  If  I  take  only
 the  substance  which  you  could  give  me
 it  will  be  nothing  else  but  death  but
 I  know  what  else  I  have  got  to  take.
 Even  that  I  can  take  even  if  it  is  very
 difficult  and  therefore  it  is  not  possi-
 ble  for  my  hon.  friends  to  g  ve  me  in-
 digestion.

 Then,  Sir,  in  the  matter  of  planning,
 you  would  remember  that  we  started
 with  a  very  low  base,  We  _  started
 without  any  experience  of  this  kind  of
 thing.  We  had  no  technicians  when  we
 became  free.  We  had  very  few  tech-
 nicians.  We  had  very  few  who  had
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 experience  and  still  we  had  to  start
 with  it.  We  started  that  in  95]  and
 after  that  we  have  gone  on  profiting
 ‘by  experience  and  working  it  better
 and  better  and  even  now  I  cannot  say
 that  we  have  verfected  the  whole
 system.  We  have  got  to  go  on  learn-
 ing  as  long  as  we  live.  If  we  do  not
 go  on  learning  everyday  and  working
 better  we  will  become  more  stupid.
 Therefore  it  is  necessary  that  we
 should  go  on  like  this.  As  hon.  Mem-
 bers  have  pointed  out  certain  faults,
 we  will  certainly  profit  by  them,  But
 is  it  a  case  of  finding  out  only  the
 faults?  It  is  only  a  case  of  condemning
 the  whole  thing  without  any  facts  only
 because  this  Government  has  got  to  be
 condemned?  I  can  understand  the
 despration  to  which  the  opposition  is
 reduced  to  because  there  is  no  chance
 for  them  to  get  power  but  this  is  not
 the  way  to  get  power.  I  wish  they  get
 power.  I  do  not  want  that  congress
 party  should  merain  here  all  the
 while.  It  will  be  a  wrong  thing  at
 any  time  for  one  pariy  always  to  re-
 main  in  power.  But  congress  cannot
 give  up  its  responsibility.  So  long  as
 another  party  does  not  get  the  confi-
 dence  of  the  people  it  is  impossible
 for  congress  to  give  up  its  responsibi-
 lity,  And  therefore  it  has  to  go  on
 going  to  the  electorate.

 An  hon.  Member:  What  about
 Kerala?

 Shri  Morarji  Desai:  Somebedv
 asked,  what  about  Kerala.  There  was
 nothing  wrong  in  Kerala.  I  don't
 understand  what  has  happened  in
 ‘Kerala.

 Shri  Nambiar:  When  another  party
 was  in  power  in  Kerala  you  throttled
 it  and  you  did  everything  including
 violence  to  throw  it  out.

 Shri  Morarji  Desai:  Again  my  hon
 friend  is  running  riot  and  therefore  he
 is  trying  to  attribute  that  to  us  also.
 If  anybody  has  been  responsible  for
 more  rioting  than  anybody  else.  it  is
 my  hon,  friend.  They  rememebr  only
 ‘riots  because  what  else  can  they  do?
 They  wanted  to  create  riot  in  Bom-
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 bay  and  they  have  failed.  Therefore
 they  are  sorry.  These  are  al]  the  things
 which  are  happening.  But  we  are  not
 like  that.  We  believe  in  democracy.
 And  I  have  every  hope  that  my  hon.
 friends  also  one  day  will  come  round
 to  that  path  and  will  give  up  the
 wrong  path  in  which  they  are  now.  I
 have  no  doubt  about  it  in  my  mind,  if
 we  have  sufficient  patience  and  if  we
 are  right  in  what  we  are  doing.

 Therefore,  in  the  matter  of  planning,
 if  we  are  not  planning  properly,  that
 is,  if  there  are  some  mistakes,  we  are
 there  to  learn,  but  nobody  will  be  able
 to  say  that  the  planning  in  this  coun-
 try  has  been  barren  or  desolate  or  use-
 less.  The  testimony  of  all  those  eco-
 nomists  of  the  world  who  are  unbias-
 sed  and  are  objective  is  there  before
 anybody  to  see.  Not  only  has  the  plan-
 ning  benefited  this  country,  but  it  has
 benefited  other  democracies  also.  For,
 there  was  a  feeling  before  that  plan-
 ning  could  not  be  done  in  a  democarv
 and  planning  was  associated  only  with
 dictatorial  governments  or  with  com-
 munist  governments  or  with  fascist
 governments,  because  then  alone  they
 theught  that  a-plan  could  be  carried
 out.  And.  therefore.  we  were  suspect
 even  in  the  eyes  of  democracies  that
 we  were  going  on  the  path  of  com-
 munism.  But  when  people  realisci
 that  ours  was  a  real  democratic  plan-
 ning,  we  found  that  other  democracies
 also  were  copying,  and  they  are  also
 now  thinking  in  terms  of  planning.
 That  is  the  service  which  we  have
 done  not  only  to  this  country,  but,  I
 think,  to  the  democratic  world  too.

 Then,  my  hon.  friend  Acharya
 Kripalani  said  that  we  have  failed  in
 coal,  elecerticity,  iron  and  _  fertilisers
 which  were  to  be  the  basis  for  future
 progress;  he  also  said  that  there  has
 been  no  progress  in  agriculture.  In
 the  matter  of  coal,  there  was  some  lag
 which  is  now  made  up.  We  have  made
 some  progress  which  must  be  seen.  If
 there  tas  a  temporary  lag,  that  did  not
 mean  that  we  had  failed.  Bottle-necks
 are  bound  to  come,  in  planning  or  in
 the  execution  of  planning  in  a  coun-
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 try  like  his,  where  the  resources
 are  poor  but  where’  the  popul-
 ation  is  very  large,  but  without
 any  technicians,  and  where’  the
 technicians  also  have  got  to  go  on
 increasing  every  year,  Therefore,  we
 have  to  depend  upon  machinery  from
 outside.  If,  therefore,  we  have  spent
 the  money  that  we  have  said  we  shall
 spend  for  the  Plan,  and  we  have  not
 fulfilled  the  targets  in  the  sense  of
 achieving  all  that  we  wanted  to
 achieve,  it  is  because  we  are  depenc-
 ing  upon  imports  from  outside  coun-
 tries  where  the  prices  go  up  from  time
 to  time.  Then,  again  we  are  also  short
 of  experience,  and  we  are  gaining
 more  and  more  experience.  We  are
 also  in  a  hurry  or  in  an  impatience,  as
 we  should  be,  to  see  that  we  made
 more  progress  in  these  things.  There-
 fore,  we  want  to  plan  as  much  as  ७०
 can  and  to  bring  in  as  many  projecis
 as  we  can,  of  course,  consistent  with
 prudence,  with  as  much  prudence  as
 we  can  muster,  Therefore,  the  esti-
 mates  increased.  The  time  also  _in-
 creases.  It  is  not  that  the  time  in-
 creases  for  no  reason.  In  order  to  ful-
 fil  the  task  early,  we  made  an  esti-
 mate  that  we  would  take  a  short  time,
 but  then  the  time  increases,  because
 the  time  is  bound  to  increase,  and  the
 thing  is  bound  to  take  its  own  time.

 Shri  J.  B.  Kripalani:  A  barber
 learns  by  shaving  fools.

 Shri  Morarji  Desai:  I  do  not  know
 that  a  barber  always  goes  to  fools.  I
 never  realised  that  a  barber  picked
 up  on  fools.  But  I  do  not  know  how
 my  hon.  friend  knows  so  much  about
 the  profession  of  a  barber.

 In  the  matter  of  electricity  also,  we
 are  increasing  the  content  of  power
 production.  In  the  matter  of  fertil:-
 sers  also,  we  are  trying  to  increase
 the  production  and  it  is  increasing.
 But  there  too  there  are  limitations
 which  prescribe  also  the  l'mitations
 of  progress.  And  yet,  we  are  doing  all
 that  we  can  to  see  that  progress  is
 made.  But  to  say  that  no  progress  is
 made  in  the  face  of  the  figures  that
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 are  there  is  something  which  I  am  not
 able  to*understand  from  people  of  the
 eminence  and  intelligence  of  my  hon.
 friend  Acharya  Kripalani.  It  is  only
 because  he  is  very  much,  perhaps
 annoyed  with  us  ever  since  he  left  us
 that  he  is  seeing  nothing  good  in  us
 after  he  has  parted  company  with  us.
 But  I  have  every  hope  that  he  will  see
 as  well  as  his  better  half  has  seen.

 Shri  J.  B.  Kripalani:  Iem  not  a
 hen-pecked  husband  like  you.

 Shri  Tyagi:  You  are  the  son-in-law
 of  the  Congress  Party.

 Shri  Morarji  Desai:  You  need  not
 abuse  me  like  that.  I  did  not  say  that
 he  is  hen-pecked.  But  if  I  say  that  his
 better  half  is  really  better,  how  am  I
 wrong?

 Then,  the  question  of  heavy  taxa-
 tion  is  raised,  that  there  has  been  very
 heavy  taxation  and  the’  burden  of
 taxation  is  too  very  great.  Now,  if
 it  is  granted  by  everybody—and  it  has
 been  granted  by  everybody—that  we
 must  have  our  proepr  defence—even
 more  than  what  Government  is  doing
 just  now—ang  .that  we  must  develop
 more  than  what  we  are  able  to  do
 today,  that  means  we  must  have  more
 investment,  more  resources.  On  this
 we  are  all  agreed.  If  we  agree  on
 that,  then  we  have  got  to  produce
 these  resources.  How  are  we  going  to
 produce  these  resources?  There  are
 only  two  ways  of  doing  this.  Either
 do  it  through  taxation  or  loan,  or  00
 it  through  deficit  financing.  I  do  not
 think  anybody,  at  any  rate  in  this
 honourable  House,  will  have  lost  sense
 so  completely  that  he  will  ask  me  to
 do  deficit  financing.  After  al]  I  have
 heard  from  day-to-day  in  this  House
 that  there  should  be  less  and  less
 deficit  financing,  even  less  than  what
 we  are  do'ng  just  now.  And  if  that
 is  so,  deficit  financing  is  out  of  the
 question.  And  I  hope  the  honourable
 House  will  admit  that  we  have  kept
 deficit  financing  within  good  limits.
 We  have  kept  it  even  much  below
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 the  target  that  was  fixed  for  the
 Second  Plan.  For  the  Second  Plan  we
 had  kept  a  limit  of  Rs.  1,200  crores;
 but  we  brought  down  deficit  financing
 to  950  crores.  In  the  first  year  of  the
 Third  Five  Year  Plan  it  has  been  less
 —it  was  87  crores—and  in  the  second
 year,  for  States  and  the  Centre  alto-
 gether  it  is  only  32  crores,

 Though  it  should  have  been  240
 crores  for  Centre  alone,  it  has  come
 down  to  32  crores  for  Centre  and
 States  together  for  1962-63.  For  1963-
 64  we  have  shown  a  deficit  financing
 of  82  crores.  But  it  is  my  hope  that
 it  will  be  brought  down  and  I  am
 happy  that  by  the  various  measures
 that  we  are  taking  we  will  be  able  to
 show  that  we  are  well  within  that
 limit  which  we  have  kept,  But  if  that
 is  so,  we  have  got  to  have  more  taxes,
 and  who  else  is  going  to  pay  it?  The
 tax  we  have  levied  this  year  is  of
 course  heavy.  I  myself  have  said  that
 it  is  heavy,  If  you  are  not  to  bear
 this  heavy  burden  to  drive  out  the
 Chinese  from  our  land  and  to  make
 developments......

 An  Hon’ble  Member:  Are  you  going
 to  drive  them  out?

 Shri  Morarji  Desai:  If  Government
 is  not  going  to  drive  out,  is  the  Oppo-
 sition  going  to  do  that?  The  Opposition
 is  doing  everything  to  put  spokes  in
 the  wheel  and  spike  the  guns  which
 We  are  preparing.  To  say  that  we  are
 not  making  any  effort  won’t  be  a  pro-
 per  criticism  at  all......

 Shri  Ranga:  Please  allow  me_  to
 interrupt  him  for  a  second.  Let  the
 Prime  Minister  say  that  he  is  keen  to
 drive  out  the  invader  and  to  vacate
 agsression.

 Shri  Morarji  Desai:  I  do  not  know
 why  this  interruption  should  have
 been  mad:.  The  Prime  Minis*er  has
 spoken  times  out  of  number  that  the
 Chinese  will  certainty  be  put  out
 of  sur  land.  He  has  only  said  th’---
 w  ३  we  all  say—that  we  will  trv
 to  do  so  by  p.aceful  means,  if  possi-
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 ble,  then  certainly  by  force  of  our  arms
 we  will  do  it.  There  is  no  doubt  about
 it.  Ahq  he  will  be  a  mad  man  who
 says  that  you  must  always  act,  like  a
 buil  in  a  China  shop  and  then  get
 destroyed  ourself  without  preparation.
 Who  is  going  to  say  that?  (Interrup-
 tion),

 After  all,  we  have  provided  Rs.  867
 crores  for  defence  for  both  revenue
 and  capital  expenditure.  It  is  more
 than  double  of  what  we  had  provided
 for  last  year.  For  the  last  four  or
 five  years,  we  are  increasing  our
 defence  expenditure  in  order  that  we
 make  our  armies  more  efficient,  larger
 and  better  equipped.  It  is  not  a
 matter  where  it  cun  be  done  merely
 for  the  wish  of  it.  It  requires  some
 time  to  train  people;  it  requires  more
 time  to  make  equipment  and  ammuni-
 tion.  It  requires  even  time  to  get  it
 from  other  people.  And  it  is  not  as
 if  we  have  shied  at  getting  it  from
 other  people.  We  have  never  shied
 at  doing  so,  But  there  are  always
 various  reasons  which  delay  these
 matters.  It  is  not  as  if  we  do  not  want
 ammunition  or  larms,  whatever  we
 require  from  all  friendly  countries
 who  have  been  very  good  to  come  to
 our  help  and  who  are  also  giving  us.
 We  have  been  asking  them  and  they
 are  also  considering  it.  They  have
 given  us  several  things  and  they  will
 give  us  other  things  alo  in  future.
 But  there  are  certain  considera-
 tion  which  they  have  to  take  into
 account,  which  we  have  to  consider,
 on  which  there  ‘s  no  dispute.  But
 these  are  not  all  considerations  which
 can  be  trotted  out  in  public.  That  is
 rot  how  wars  are  fought.  That  is

 ‘%t  how  defences  are  made  and  that
 s  not  hew  political  transactions  are
 nade.  If  that  is  how  it  is  done,  then

 there  will  be  an  end  of  everything,
 because  then  nothing  will  be  obtain-
 ed.

 Tt  is,  therefore,  that  I  am  not  free
 to  speak  about  these  matters,  and  I
 have  to  hear  the  inpatient  criticism
 my  hon,  friends.  I  cm  not  quarrelling
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 (Shri  Morarji  Desai]
 with  their  impatience.  If  they  are
 impatient,  certa:nly  if  they  tell  me
 more  about  :t,  if  they  criticises  us
 more  about  it,  we  are  not  at  all  an-
 noyed  about  it,  because  we  feel  that  it
 is  good  that  they  are  at  us  in  order
 that  we  May  remain  all  the  while
 awake  and  exerted  in  this  matter.
 For  that  I  certainly  thank  them,  But
 may  I  tell  them  that  it  is  not  good  to
 80  on  doing  it  all  the  while,  because
 then  it  will  lose  its  prodding  effect.
 After  all,  if  a  horse  which  is  running
 is  whipped  all  the  while,  the  horse
 wi!l  fall  down;  it  cannot  run  faster
 than  it  can.

 Therefore,  there  should  be  a  limit
 in  this  matter  also.  It  is  for  them
 to  consider.  I  am  _  not  prescribing
 anything  here.  I  am  only  begging  of
 them  to  consider  this  because  the  in-
 terest  of  both  of  us—all  of  us—is  the
 same.  And  in  this  House,  even  when
 there  are  different  parties,  there  are
 some  matters  on  which  we  should  have
 no  difference  of  opinion  whatso-

 Shri  J.  B.  Kripalani:  Bribery,  cor-
 ruption.

 Shri  Morarji  Desai:  This  is  a  mat-
 ter  on  which  there  can  be  no  difference
 of  opinion  except  my  hon.  friends,  the
 communist,  because  they  look  at  it
 from  a  different  angle,  a  _  different
 point  of  view.  I  can  understand  that.
 Put  even  they  claim  to  be  as  patriotic
 as  other  people  and  they  say  that  they
 are  as  much  interested  in  removing
 the  Chinese  as  all  others  are.

 Shri  Surendranath  Dwivedy:  And
 also  you.

 Shri  Morarji  Desai:  I  do  not  know
 whether  they  are.  If  they  say  that  I
 am  uniust  to  them,  I  will  have  to
 bear  the  blame,  because  I  certainy  am
 not  sure  that  they  are.  That  is  my
 feeling—from  all  the  actions  they  are
 doing.  If  that  is  not  so,  would  they
 have  wholsale  strikes  in  the  untry?
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 would  they  stop  everything  at  the time  when  all  these  things  are  being done?  Would  they  want  to  do  it?
 They  say  that  they  are  interested  in
 mobilising  the  resources.  Would  they be  interested  in  asking  for  more  and
 More  dearness  allowances  and  spend the  resources’  which  are  very  valu-
 able,  which  are  required  to  be  spent for  these  other  purposes,  for  these other  matters,  ang  in  exciting  people in  the  name  of  Poverty  to  run  riot and  then  to  go  against  at  this  Gcy-
 ernmen  in  order  ¢  bring  it  down?
 Certainly,  I  do  not  think  that  tnat  is
 prompted  by  patriotism.  I  cannot  say that  that  is  so,

 Therefore,  the  taxation  May  be hea  Vy  as  it  is  being  called,  but,  after
 all,  for  what  purpose  is  it  imposed? Is  it  not  for  necessary  purposes?  If
 these  purposes  are  not  necessary,  then
 certainly  this  taxation  would  not  be
 necessary,  but  if  the  purposes  are  ne-
 cessavy,  as  they  are  granted  to  be,  then
 the  taxation  is  necessary.  And  have
 We  not’  excluded  all  articles  of  mini-
 mum  consumption  or  consump- tion  by  the  very  poor  people from  this  taxation?  We  have  done
 that  except  the  item  of  kerosene.
 That  we  had  to  go  because  we  are  de-
 pendant  on  imports  for  more  and  more
 kerosene.  And  the  increase  in  tax
 Was  lessened  at  the  request  of  several
 of  my  hon.  friends  here.  But  the
 taxation  has  served  qa  good  purpose,  I
 find,  in  the  last  three  months.  It  has
 reduced  consumption  of  kerosene  in
 this  country,  and  it  has  saved  foreign
 exchange.  Consumption  was  rising  in
 the  first  three  months  of  the  year,  and
 now  it  has  gone  down.  I  do  not  know
 whether  the  trend  will  persist  and
 whether  again  it  will  go  down,  but  in
 these  three  months  it  has  happened
 and  the  policy  has  succeeded.

 At  the  same  time,  we  did  not  in-
 crease  the  tax  on  edible  oil.  On  the
 contrary,  we  took  it  away  from  edible
 oil.  We  have,  therefore,  made  this
 taxation  only  in  such  a  manner  that
 it  can  be  borne.  Of  course,  it  can  be
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 borne  only  with  difficulty,  but  difficult
 days  have  got  to  be  borne  with  dim-
 culty,  ang  if  difficulty  is  not  to  be
 borne,  then  difficult  gays  cannot  be
 borne  and  we  will  go  down  and
 perish,  and  it  is  therefore  that
 we  have  got  simply  to  do  this.
 Insteaq  of  that,  if  we  ask  them
 to  do  something  else,  we  will
 not  be  loyal  to  the  country,  and
 we  wil]  not  be  loya]  to  the  votors  or
 the  electrorate.  This,  is  why  I  am
 pleading  with  my  hon.  friends  to  see
 this  matter  in  its  proper  perspective.
 Therefore,  al)  this  talk  of  heavy  taxa-
 tion  is  unjustified  if  it  is  meant  to  ex-
 cite  the  people  against  the  Govern-
 ment  by  giving  that  as  a  reason.  It
 is  therefore  that,  when  the  Budget
 was  being  passed,  I  request  my  hon.
 friends  to  see  that  the  people  bore  it
 cheerfully  when  they  went  out  after
 it  was  passed,  to  see  that  this  was  ex-
 plained  to  them,  that  there  was  no
 opposition  on  this  account,  so  that  the
 people  of  the  country  could  meet  as
 a  whole  the  menace  that  is  there  on
 the  northern  frontiers  with  success.

 Shrimati  Renu  Chakravartty:  Why
 don’t  you  contro]  prices?  That  is  the
 main  point.

 Shri  Morarjj  Desai:  Madam,  do  not
 be  very  impatient.  I  am  coming  to
 that,  and  I  am  coming  to  you  also.
 (Laughter).  Some  people  may  mis-
 take  me,  but  I  meant  I  was  coming  to
 her  party,

 Shrimati  Renu  Chakravartty:  It  is
 a  hardy  annual,  go  ahead.

 Shri  Morarji  Desai:  It  is  always
 started  by  the  hon.  Member.  Other-
 wise,  I  will  not  have  to  reply.  I  have
 never  made  any  attack.

 Then  it  is  said  that  this  taxation
 could  be  avoided  if  nationalisation  of
 banks  is  made  or  if  nationalisation  of
 export  and  import  trade  is  made  or  if
 nationalisation  of  genera]  insurance  is
 made.  There  is  a  great  fondness  of
 thi8  nationalisation  jn  certain  quart-
 ers.  We  i  nthis  Government  a!  any
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 rate  have  no  allergy  either  for  or
 against  it.  If  nationalisation  is  neces-
 sary,  we  will  do  it,  but  we  do  not
 want  to  indulge  in  the  pastime  mcreiy
 for  the  sake  of  doing  jt.  After  all,
 what  will  nationalisation  do?  Take
 the  banks  themselves.

 Shri  Hem  Barua  (Gauhati):  It  is  a
 Congress  Member  who  moved  the  re-
 solution  to  nationalise  banks.

 Shri  Morarji  Desai:  There  are  se-
 veral  friends  on  my  side  who  are
 sometimes  affected  by  the  thoughts
 which  you  propogate,  but  that  is  @
 temporary  thing.

 Shri  Hem  Barua:  It  is  very  good,  it
 is  a  compliment  to  us.

 Shri  Morarji  Desai:  Yes,  I  am
 g:ving  you  8  compliment,  but  it  is  no
 compliment  to  my  hon.  friends  jf  they
 are  not  affected  by  good  thoughts.  In
 the  matter  of  banking,  if  you  take  last
 year  and  if  Government  had  al]  the
 banks  with  it  the  profit  would  be
 about  Rs.  6.5  crores.  Would  this  give
 me  all  the  material  {hat  I  require  for

 defence  and  development?

 An  Hoa.  Member:  What  about  the
 ceposits?

 Shri  Morarji  Desai:  They  are  given
 out  to  various  people;  they  are  not
 lying  in  the  banks  to  be  taken  by  my
 hon,  friends  and  by  me.  We  do  not
 believe  in  expropriation;  that  is  not
 a  system  in  which  this  Government
 believes  and  it  will  not  believe  in  it
 whatever  my  hon.  friends  may  want  us
 to  do.  If  we  nationalise  them,
 we  will  have  to  pay  compensation.  I
 have  not  calculated  how  much  it
 would  be  but  on  8  rough  estimate  it
 wil]  not  be  less  than  Rs,  00  crores.
 Where  am  I  to  pay  it  from?  It  will
 take  more  than  6  years  if  I  have  to
 pay  from  the  profits.
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 Shri  Prabhat  Kar  (Hooghly):  What

 is  the  paid  up  capita]  of  the  whole
 banking  industry?

 Shri  Mcrarji  Desai:  ?  do  not  go
 with  al]  the  figures  in  my  head  but
 as  I  said  it  will  require  about  Rs.
 00  crores  to  nationalise  them  and  to
 give  them  compensation.  The  deposits
 are  about  Rs.  2000  crores.

 Sari  Prabhat  Kar:  You  can  give
 them  defence  bonds.

 Shri  Morarji  Desai:  Even  then
 there  wilj  be  interest  to  be  given;  it
 will  not  ke  less  than  the  profit  that
 accrues.  Then,  as  soon  as  it  is  done
 my  hon.  fr.endg  wil)  immediately  come
 for  higher  wages  for  the  workers  and
 wil)  say  tnat  Government  must  set
 an  exampie.  Therefore,  the  profits
 also  wiil  be  less  when  it  comes  to  the
 Government.  Instead  of  all  that,  we
 have  sufficient  powers  with  the  Re-
 serve  Bank  to  see  that  the  banks  work
 properiy  aNd  see  that  the  banks  do
 their  duty  to  the  country.  They  are
 doing  it’  they  are  investing  large
 amounts,  several  crores  in  Govern-
 ment  securities  according  to  the  limits
 prescribed  by  the  Government.  That
 limit  wag  recently  increased  and  they
 are  doing  that.  Therefore,  there  would
 be  no  use  whatsoever  in  doing  it.  On
 the  contrary,  it  will  hurt  us.  The  same
 thing  applies  to  natinalisation  of  other
 things.  If  we  nationalise  al]  the  other
 inclustries  as  they  say,  we  should  have
 ६0  989  again  compensation.  Where  is
 that  compentation  to  come  from?  It
 has  io  come  from  whatever  resources
 Gevcrnment  has.  Instead  of  having
 running  industries  and  locking  up  all
 the  money  with  you  like  that,  is
 it  not  better  that  whatver  money
 you  have  could  be  invested  in
 new  industries  and  thus  increase
 the  scope  of  employment  in  the
 country  ang  also  the  prosperity  of
 thr  souotry.,  That  is  what  this  Gov-
 ernment  is  doing.  This  constant
 trotting  of  nationslisation  could  conie
 only  from  rigid  adherents*to  a  philo-

 AUGUST  21,  963  of  No-Confidence  in  936
 the  Council  of

 93
 Ministers

 sophy  which  is  not  good  to  this
 country.

 Shrimati  Renu  Chakravartty:  Cey-
 lon,  Burma  and  Nasser  could  do  it;
 only  we  could  not  do  it.

 Shri  Morarji  Desai:  I  beg  of  hon.
 friends  not  to  make  inv:dious  com-
 parisons.  Every  country  has  its  own
 pri-oscphy  ad  I  do  not  want  to  cri-
 licise  anv  country.  I  only  say  that  it
 is  not  gocd  four  us.  If  it  is  not  good
 for  us,  we  will  not  do  that,

 I  will  now  come  to  prices  about
 which  my  hon.  friend  is  very  .  शान
 patient.  In  this  connection,  I  would
 first  refer  to  what  my  hon.  friend  Shri
 Tridib  Kumar  Chaudhurj  said.  He
 quoted  the  Times  of  India.  I  hope  I
 am  right;  and  there  was  a_  heading:
 “40  per  cent  rise  in  cost  of  living  in
 one  year”.  I  go  not  know  whether
 he  read  only  the  heading  or  he  read
 also  what  was  written  inside  because
 if  he  had  read  what  was  inside  I  am
 quite  sure  he  would  not  have  made
 the  mistake  which  he  has.  What  was
 the  survey?  The  survey  is  complete-
 ly  unscientific,  there  is  no  systematic
 investigation.  There  is  no  collection
 of  figure  anywhere.  They  have  jump-
 ed  to  the  conclusion  from  one  fact
 here  and  another  fact  there  and  a
 third  fact  from  somewhere,  and  have
 jumbled  up  everything,  and  then
 again  made  wrong  headings.  The  very
 first  sentence  says  that  the  cost  of
 living  has  gone  up  by  anything  bet-
 ween  5  and  40  per  cent  varying
 from  centre  to  centre.  But  the  head-
 ing  says  that  it  is  40  per  cent  and  not
 5  to  40  per  cent.  But  even  that  is
 wrong.  This  is  how  the  Times  of
 India  goes  on.  Apart  from  _  this,
 throughout  the  text  there  is  no  con-
 sistent  reference  to  any  particular
 periog  of  time.  Although  the  head-
 line  refers  to  rise  in  the  cost  of  living
 in  one  year,  the  text  hints  at  so-  cail-
 ed  increases  in  the  cost  of  living
 sometimes  over  a  period  of  eighteen
 months.  sometimes  over  the  period  of
 the  las«  six  months  of  962  and  some-



 r  937  Motion

 é
 limes,  as  in  the  case  of  their  table, Guring  the  first  six  months  of  1963.  It
 is  also  clear  that  far  from  having  made a  s;stematic  survey,  the  newspaper has  consulted  at  random  jndividuals
 and  organisations  ang  have  recorded
 their  impressions,  just  like  the  impres- sion  of  my  hon,  friend  here.  The
 Benera]  conclusion  formed  do  not  fol-
 low  in  anyway  from  the  so-called  facts as  the  newspaper  has  reported.  It  is
 ‘only  a  sensationa]  printing  and  noth-
 ing  else.  That  is  all  I  can  gay.

 Even  then,  take  one  instance  in  this
 matter,  the  case  of  Kashmir  where
 they  say  on  the  authority  of  the
 President  of  the  Kashmir  Chamber

 ‘of  Commerce,  the  cost  of  living  in
 Kashmir  has  gone  up  by  40  per  cent
 in  the  past  8  months.  While  we  are
 ‘expected  to  believe  this  statement,  the
 only  facts  quoted  in  the  report  would

 ‘Suggest  that  the  rise  in  the  cost  of
 living  could  not  have  been  anywhere
 near  this  figure.  The  table  in  the  re-
 port,  for  example,  shows  that  in  the
 fair  price  shops,  rice  was  available  in
 July,  963  at  the  same  prce  as  in  Jan-
 uary,  +1963,  that  is,  at  36  nP  per  kilo-
 gram;  wheat  shows  only  a  slight  rise
 from  64  nP  to  69  nP  per  kilogram  and
 ‘edible  oils  from  Rs.  2.42  to  Rs.  2.70
 per  kilogram;  sugar  from  Rs.  .30  to
 .55  per  kilogram  and  kerosene  from

 66  nP  to  83  nP  per  litre  over  the
 ssame  period.  These  commodities  form
 mearly  70  per  cent  of  the  consumption
 expenditure,  and  yet,  the  paper  has
 the  hardinood  to  say  that  it  has  gone
 up  by  40  per  cent.  If  this  is  how  we
 are  going  to  rely  on  the  figures  in  a
 very  responsible  House  like  this,  I
 Yo  not  know  how  we  are  going  to  look
 after  the  interests  of  this  country.  That
 is  the  only  question  that  I  have  got
 to  ask.  I  hope  my  hon.  friends  study
 these  matters  before  they  quote  those
 figures.  I  have  no  objection  to  figures
 Being  quoted,  but  the  figures  must  be
 properly  quoted  ahd  properly  scrutin-
 ised,

 Shri  Nambiar:  When  was  rice  sold
 at  36  nP  per  kilogram?  In  which  year
 87l  (Ai)L.S.D—9
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 Was  it  sold  like  that?  Tt  is  an  abso- lutely  wrong  figure.  Rice  was  never sold  at  3  ki |
 6  nP  per  Jogram  during

 Shri  Morarji  Desai:  This  is  only
 about  what  is  happening  in  Kashmir. It  is  in  Kashmir;  not  in  Kerala.  The figures  are  absolutely  correct,

 Shri  Nambiar:  They  have  been quoted  as  the  figures  for  India.

 Shri  Morarji  Desai:  Why  does  not the  hon.  Member  hear  me?  Why should  he  sleep  at  one  moment  and awake  immediately?

 Now,  by  how  much  has  the  rise  in
 Price  taken.place?  The  genera]  index of  wholesale  prices  has  gone  up  from
 127.1  in  March,  963  to  35.7  during the  week  ending  3rd  August,  1963,  that
 is,  an  increase  of  6.8  per  cent.  I  am
 well  aware  that  the  recent  treng  in
 prices  has  caused  considerable  con-
 cern  not  only  to  us  here  but  to  people
 outside  also,  but  we  must  be  aware
 of  what  these  things  are.  Therefore,
 we  have  got  to  examine  properly  what
 is  happening.

 In  part,  the  price  rise  is  due  to
 seasonal  factors.  In  every  season,
 from  March  to  August,  the  prices  do
 rise;  they  rose  last  year;  they  rose  in
 the  previous  year:  they  rise  every
 year.  From  September  to  March  the
 prices  go  down;  from  March  to
 August  the  prices  go  up,  because  of
 scarcity  or  because  at  that  time  all  the
 crops  have  come  in  as  the  case  may  be.
 Therefore,  this  is  merely  seasonal.  Six to  8  per  cent.  between  March,  963
 ang  August,  963  compares  with  last
 year  not  very  badly.  If  you  take  the
 whole  year,  that  is,  if  you  compare  it
 with  last  year  at  this  time,  the  rise  is
 only  ३-5  per  cent.  Therefore,  on  this
 to  say  that  prices  have  run  away  is
 only  to  beat  the  Government  with
 wrong  figures.  That  is  all  I  should
 say.
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 And,  why  have  they  risen?  It  is
 mostly  on  account  of  three  commodi-
 ties:  rice,  sugar  and  gur.  Was  Gov-
 ernment  responsible  for  making  a  bad
 season?  If  rice  was  produced  less,  it
 was  not  due  to  any  fault  of  the  Gov-
 ernment,  it  was  due  to  the  fault  of
 the  season  which  happens  in
 this  country  often.  My  hon.  colleague,
 Shri  Pati]  yesterday  replied  in  the
 matter  of  agriculture  and  other  mat-
 ters  very  ably.  I  need  not,  therefore,
 repeat  those  arguments.  But  whereas
 rice  has  gone  up,  and  gone  up  mostly
 in  three  States—Orissa,  West  Bengal
 ang  Madhya  Pradesh—it  has  not  gone
 up  so  much  in  other  places.  वि

 Shri  Priya  Gupta:  In  Assam  also.

 Shri  Morarji  Desai:  In  Assam  the
 prices  are  generally  high  and  that  is
 taken  into  account.  But  in  other
 things  the  prices  have  gone  down—
 wheat  prices  have  gone  down,  jowar
 prices  have  gone  down,  bajra_  prices
 have  gone  down  and  in  others  also
 the  prices  have  gone  down.

 Shrimati  Renu  Chakravartty:  See
 the  figures.  What  is  the  price  of
 jowar?

 Shri  Morarji  Desai:  I  can  give  you
 the  figures.  Tne  index  figure  for  the
 wholesale  price  for  wheat  in  the  week
 ending  3rd  August,  963  was  90°5  as
 against  92°6  in  the  corresponding
 week  last  year.

 Shrimati  Renu  Chakravartty:  What
 about  bajra?

 Shri  Morarji  Desai:  Similarly  in  the
 case  of  jowar  it  was  09°0  as  against
 40:l  last  year.  For  bajra  it  was
 34333  as  against  36°5  last  year.  In
 maize  it  was  07°l  ag  compared  to
 0°9  last  year.

 Shri  Priya  Gupta:  Those  statistics
 are  lipsticks  of  the  Government
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 machinery.  They  are  all  wrong
 figures.

 Shri  Morarjij  Desai:  May  I  say,  Sir,
 with  all  due  respect  to  my  hon.
 friend  who  has  the  habit  of  getting
 up  every  time—and  he  does  not  want
 to  miss  any  single  opportunity  of
 making  us  hear  his  voice  he  says  it
 every  time—I  would  only  ask  him
 only  one  thing.  Will  he  grant  that  it
 is  only  the  Government  which  has  the
 machinery  for  getting  statistics  and
 it  is  only  thoSe  statistics  which  the  hon.
 Members  also  are  using?  They  cannot
 get  any  other  statistics  from  their
 brains  or  minds  (Interruption).

 Shrimati  Renu  Chakravartty:  See
 the  Reserve  Bank  figures.

 Shri  Morarji  Desai:  These  are  all
 Reserve  Bank  figures;  these  are  not
 otherwise.

 Shrimati  Renu  Chakravartty:  But
 these  figures  show  something  different.

 Shri  Morarji  Desai:  You  can  send
 them  to  me  and  I  will  verify  them
 again.  I  am  not  interesteq  in  wrong
 figures.

 Therefore,  we  have  got  to  consider
 that  these  rises  are  not  abnormal.

 Again,  when  we  talk  of  stability  in
 prices  do  we  mean  that  prices  will
 remain  at  one  place  and  very  low  all
 the  while.  After,  all,  if  prices  of
 agricultural  commodities  have  risen,
 they  have  risen  because  incentives
 had  to  be  given  to  agriculturists,  and
 agriculture  would  not  come  up  if
 that  were  not  so.  In  this  connection,
 I  was  very  much  surprised  to  hear
 from  the  hon,  Member,  Dr.  Laohia
 that  foodgrains  production  or  agricul-
 tural  production  has  gone  up  from
 Rs.  6  crores  to  Rs.  8  crores.  He  for-
 gets  that  it  was  Rs.  52  crores  and
 not  Rs.  6  crores.  He  goes  on  disputing
 figures  that  he  does  not  know.  He
 may  be  a  great  economist,  but  if  this
 is  the  basis  of  being  a  great  economist
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 I  do  not  know  what  value  to  attach
 to  that  great  economist’s  views.  There-
 fore,  we  must  have  a  proper  sense  of
 proportion  in  the  matter  of  prices
 and  not  run  away  with  them.

 What  happens  when  prices  come
 down?  My  hon.  friends  there  come
 up  immediately  and  say,  support  the
 prices  and  bring  them  up.  If  they
 come  up  by  two  points,  immediately
 they  shout  that  they  are  going  up.
 They  want  us  to  perform  a  rope-trick.
 A  rope-trick  cannot  be  performed  like
 that.  After  all,  there  is  bound  to  be
 some  resilience  in  this  matter.  And
 how  we  compare  with  other  coun-
 tries  in  this  matter  over  the  _  last
 twelve  years  has  to  be  seen.  I  have
 seen  these  figures  often.  If  they  do
 not  want  these  figures,  what  can  I  do
 about  it?  J  hope  they  will  profit  by
 these  figures  ang  not  repeat  the  same
 stale  argument  all  the  while  in  order
 to  make  a  point  which  is  entirely
 wrong.

 If  we  take  the  wholesale  prices  in
 India  between  950  and  1962,  they
 have  increased  by  2l  per  cent;  that
 is,  at  the  rate  of  °6  per  cent  annually
 at  the  compound  rate.  This  can  be
 compared  with  a  corresponding  rate
 of  34  per  cent  in  Australia,  21  per
 cent.  in  Denmark,  °7  per  cent.  in
 UAR,  4.8  per  cent.  in  France,  22
 per  cent.  in  West  Germany,  3  per
 cent.  in  Japan  and  2°8  per  cent.  in
 U.K.  let  alone  22:7  per  cent.  in
 Brazil  or  30  per  cent.  in  Chile.  There
 are  a  few  countries,  like  Canada,
 Switzerland  and  the  United  States
 where  it  is  less  than  that  of  us,  where
 the  record  is  better  than  that  of  us.
 But,  even  there  there  is  no  basic  sta-
 bility  of  prices.

 Shri  Priya  Gupta:  What  is  the  pro-
 rata  percentage  of  corruption?

 Shri  Morarji  Desai:  My  hon.  friend
 is  again  up.

 Then,  my  hon.  friend,  Shri  Masani,
 talked  about  controls.  I  do  not  know
 what  control  he  was  referring  to.  Does
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 he  want  that  there  should  be  no  con-
 trols  on  import?

 Shri  M.  R.  Masani:  Minimum  con-
 trols.

 Shri  Morarji  Desai:  They  are  the
 minimum.

 Shri  M.  R.  Masani:  They  are  the
 maximum.

 Shri  Morarji  Desai:  Who  says  80?
 Let  my  hon.  friend  point  out  the
 spheres  in  which  the  controls  are  in
 excess.  If  he  does  so,  I  shall  cer-
 tainly  give  my  very  respectful  atten-
 tion  to  them.  But  it  is  no  use  merely
 making  a  vague  allegation  that  there
 are  controls.  This  Government  is  not
 weded  to  controls  as  a  philosophy.

 Shri  M.  R,  Masani:  Since  the  hon.
 Minister  has  asked  for  an  example,  I
 will  give  one.  Change  the  policy  of
 licensing  for  industries.

 Sbri  Morarji  Desai:  Does  my  hon.
 friend  mean  that  there  should  be  no
 licensing  of  industries?

 Shri  M.  R.  Masani:  Yes,  I  say  so.

 Shri  Morarji  Desai:  If  that  is  done,
 does  he  realise  there  will  be  no  money
 to  meet  all  these  things?  Also,  all
 sorts  of  things  will  come  up  and  noth-
 ing  good  will  come.

 Shri  M.  R.  Masani:  Certainly  not.

 Shri  Morarji  Desai:  How  will  that
 improve  matters?  After  all  does  he
 not  know  that  no  license  is  required
 for  an  industry  which  requires  only
 Rs.  0  lakhs  as  capital.

 Shri  M.  R,  Masani:  There  should  be
 no  limit.

 Shri  Morarji  Desai:  There  can  be
 no  limit  to  one’s  folly  but,  certainly,  a
 limit  must  be  there  in  the  case  of
 licensing.

 Shri  M.  R.  Masani:  There  is  no
 limit  to  his  confusion.
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 Shri  Morarji  Desai:  Then,  it  is  very
 easy  to  bring  forward  suggestions.
 The  question  is  how  they  are  to.  be
 implemented.

 Then  there  was  the  question  of  cor-
 ruption  and  the  Congress  President
 was  quoted  in  this  matter.  The  Con-
 gress  President  has  clarified  what  he
 had  said.  It  seems  what  is  quoted  is
 something  different  from  what  has
 fallen  from  his  mouth.  He  said  that
 these  are  the  arguments  which  are
 made  by  many  people  and,  therefore,
 we  must  take  note  of  them  and  be
 careful  as  to  what  we  do  so  that  we
 give  no  opportunity  to  any  people  to
 say  anything  about  what  we  do.  That
 is  what  he  has  asked  them  to  do.

 An  hon.  Member:  Question.

 Shri  Morarji  Desai:  There  is  no
 question  involved  here.  This  is  what
 he  told  me  when  I  asked  him  about
 it,  and  I  have  no  reason  to  disbelieve
 his  words.  But,  if  my  hon.  friends  do
 not  want  to  believe  his  words  and
 want  merely  to  stick  to  what  he  is
 supposed  to  have  said,  then  it  is  a
 different  matter  altogether.

 Then,  this  talk  of  corruption,  if  it
 is  applied  to  everybody,  it  is  some-
 think  which,  to  my  mind,  is  not  at  all
 honest.  Why  should  it  be  applied  to
 everybody  as  if  everybody  is  corrurt,
 as  if  the  whole  Congress  Party  and
 the  entire  governmental  machinery
 are  corrupt  and  only  my  hon.  friends
 of  the  opposition  are  the  angels  in
 this  country?  It  looks  as  if  they  are
 the  only  angels  who  have  come  from
 heaven  in  order  to  man  the  opposition
 and  the  people  here,  on  this  side  of
 the  House,  are  all  people  who  are
 useless.  I  do  not  understand  this
 argument  or  reasoning.

 Shri  S.  M.  Banerjee:  They  are  all  in
 hell.

 Shri  Morarji  Desai:  If  we  are  in  hell
 and  if  my  hon.  friends  are  in  heaven,

 I  do  not  want  to  go  there,  (Interrup-
 tions).
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 It  was  argued  by  an  hon.  friend  that

 we  have  large  foreign  debts  and  we
 have  got  to  give  much  interest.  After
 all,  when  we  want  to  develop  and
 develop  fast,  we  have  got  to  have
 debts;  otherwise,  you  cannot  edvance
 further.  But  against  large  debts  we
 are  building  up  large  assets  and  if
 those  assets  are  there,  the  debts  do
 not  become  that  liability  which  can-
 not  be  repaid.  That  has  got  to  be
 done.  It  is  a  wrong  philosophy  _  that
 my  hon.  friends  are  believing  in.  I
 do  not  think,  they  will  do  the  same
 thing,  if  they  have  got  to  do  these
 things  at  all,  what  they  are  preaching.

 I  have  only  two  more  points  or  two
 more  things  to  touch  upon—one  is
 what  was  said  by  the  hon.  Member,
 Shri  Lohia,  and  the  last  thing  that  I
 will  have  to  refer  to  is  what  was
 said  by  my  hon.  friends  from  the
 Communist  Party  about  myself.

 Shri  S.  M.  Banerjee:  Why  do  you
 not  say  something  about  the  CDS?

 Shri  Morarji  Desai:  If  they  want  to
 hear  anything  about  gold  control  and
 CDS,  certainly  I  will  say  but  a  great
 deal  of  time  has  gone.

 Shri  Nambiar:  We  are  anxious  to
 hear  about  gold  control  and  the
 CDS.

 Shri  Morarji  Desai:  If  you  want  it,
 I  will  certainly  touch  upon  them.
 But  I  think,  a  sufficient  answer  ha3
 been  given  about  gold  control......

 Shri  S.  M.  Banerjee:  We  want  to
 know  the  reason  for  your  failure.

 Shri  Morarji  Desai:  and  com-
 pulsory  deposits,  but  I  would  certainly
 mention  one  thing  about  gold  control.
 It  was  said  that  I  had  said  that  there
 was  no  suicide.  I  had  never  said
 that  there  are  no  suicides.  I  only  said
 that  there  are  not  hundreds  of  suicides
 as  it  is  said.  I  have  enquired  from  all
 the  States  and  Ihave  it  in
 writing  from  them  that  in  all
 there  have  been  77  deaths  like  that
 and  not  65  or  200  as  it  is  being  said.
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 Not  only  that,  but  even  among  these
 l7,  several  are  not  due  to  this  but  due
 to  other  fattors  also.  Yet,  they  are  all
 being  tagged  on  to  this  matter.  I  have
 got  facts;  and  those  who  have  any  con-
 cern  7  facts  can  come  to  me  and  I
 w.il  ..ve  those  facts.

 It  was  immediately  said  that  I  did
 not  even  know  that  hundreds  of  thou-
 sands  of  people  are  being  arrested
 every  day  in  Bengal.

 Shrimati  Renu  Chakravartty:  Hun-
 dreds  definitely.

 Shri  Morarji  Desai:  Hundreds  of
 thousands.  It  was  said,  that  was  the
 rhetoric  as  my  hon.  friend,  Shri
 Mukerjee,  admitted  rhetorically......
 (Interruption).  But  there  cannot  be
 this  exaggeration  hundreds  of  thou-
 sands.  I  have  read  it  in  his  speech;  it
 is  here  with  me.  He  has  said  ‘hun-
 dreds  of  thousands’  when  there  are  in
 all  5,400  people  nearly  arrested  bet-
 ween  July  and  l0th  August,  when  they
 started.  But  they  are  not  in  jail  to-
 day.  They  have  all  been  released  be-
 cause  they  withdrew  the  whole  thing.
 They  realised  the  folly  of  following
 persons  whom  they  should  not  have
 followed.  Therefore,  they  have  with-
 drawn;  they  are  not  de‘ng  it.

 Shri  S.  M.  Banerjee:  They  should
 have  followed  you  and  committed  sui-
 cide.

 Shri  Morarji  Desai:  If  they  had  fol-
 lowed  me,  they  woulg  not  have  com-
 mitted  suicide.  It  is  only  because  they
 went  into  the  hands  of  ‘my  hon.  friends
 that  they  had  to  commit  suicide.

 About  the  Compulsory  Deposit
 Scheme  I  had  explained  in  great  de-
 tail  the  rationale  and  the  purpose  be-
 hind  it  and  the  use  of  it  when  the
 Bill  was  passed.  I  was  glad  to  see
 at  that  time  that  the  Bill,  even  though
 it  was  opposed  in  the  beginning,  was
 passed  without  a  division  when  it  was
 passed.

 Shri  Ranga:  No,  Sir.
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 Shri  Morarji  Desai:  It  was  passed
 without  a  division.

 Shri  Ranga:  I  raised  my  _  voice
 against  it.  We  dissented  from  it,  You
 are  talking  about  truth;  consult  your
 records.

 Shri  Morarji  Desai:  No  ballot  was
 called  for;  votes  were  not  recorded.

 Shri  Ranga:  It  was  voice  vote.  What
 more  could  we  do?

 Shri  Morarji  Desai:  I  do  not  say  that
 hon.  Members  agreed  to  it.  I  am  not
 saying  that.  But  they  diq  not  call  for
 a  division  as  they  cal]  for  on  other
 matters.

 Shri  Ranga:  What  does  it  matter?
 We  dissenteg  from  it  and  we  continue
 to  dissent  from  it.

 Shri  Morarjj  Desai:  My  hon.  friend
 need  not  be  angry.

 Shri  Ranga:  We  raised  our  voice  and
 said,  “No”;  they  said,  “Yes”  and  we
 let  it  pass.  That  does  not  mean  that
 we  agreed  to  it.  Why  does  he  twist
 things  like  that?

 Shri  Morarji  Desai:  Why  is  my  hon.
 frieng  unnecessarily  angry?

 Shri  Ranga:  We  know  your  habit.

 Shri  Morarji  Desai:  That  is  not  my
 habit.  That  is  givén  to  you.  I  do  not
 do  it.

 Shri  Ranga:  We  know,  how  perni-
 cious  your  twists  are!

 Shri  Morarji  Desai:  I  now  come  to
 what  the  hon.  Member,  Shri  Lohia,
 said.  I  heard  him  for  the  first  time
 in  this  House.  I  never  had  any  oppor-
 tunity  of  hearing  him  at  any  time  be-
 fore  this.  I  had  read  some  of  the
 things  which  he  said  for  some  time.
 Then  I  gave  up  reading  him  because
 I  found  that  there  was  nothing  else
 but  abuse  of  some  people.  Now,  if  I
 say  that  there  is  nothing  else  but  abuse
 of  some  people,  I  will  read  from  his
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 own  book  and  then  you  wil]  see  what
 he  has  to  say  also  for  my  hon.  friends
 there.  Then,  it  will  be  known.  Then,
 they  can  clap  him  as  muchas  they  like
 to  their  heart’s  content.  I  wouid  read
 from  Hindi  which  he  thinks  perhaps
 as  more  authentic  because  he  writes
 in  Hindi.  There  is  also  English  ver-
 sion.  But  I  would  rather  read  from
 Hindi  because  he  considers  it  more
 authentic.  What  he  says  about  Parlia-
 ment  we  must  know  it.  This  is  what
 he  says.  This  was  in  June,  1963.

 “हिन्दुस्तान  की  संसद  इस  गंदी  स्थिति
 को  हुबहू  तस्वीर  हे  ।  इस  के  द्वारा  जतता  के
 लि प्रे  महत्वपूर्ण  किसे।  सवाल  पर  विचार-
 विमर्श  होता  ही  नहीं  है  ।  काम  रोको'  प्रस्तावों
 के  ध्यानाकर्षण  की  सूचना  दी  जाती  है  और
 एसा  लगता  है  कि  सरकार  को  और  विशेषत:
 प्रधान  मंत्री  को  यह  प्रदर्शित  करने  का  मौका
 देने  के  लिए  ही  इस  की  ग्र नुम ति  दी  जाती  है
 कि  सरकार  कितनी  बहादुर  और  अक्लमन्द
 है।  लकीर  से  बिना  इधर  उधर  खिसके  चीन
 या  पाकिस्तान  के  सम्बन्ध  में  प्रस्तावों  के
 लगातार  उपस्थित  किये  जाने  का  लगता  हूं  कि
 एक  प्रचलन  सा  हो  गया  है  v  हिन्दुस्तान  की
 संसद्‌,  कभी-कभी  अपने  प्रधान  मंत्री  के  रूप
 में  एकमात्र  रईस-आलम  के  समक्ष,  भूल  से

 कम्यूनिस्ट  कहे  जाने  वाले  पाले  गये  तेंदुओं
 के  बच्चों,  (Interruptions).

 I  hope  the  hon.  Members  hear  it.
 Then  I  can  say  it  again.

 An  Hon.  Member:  It  was  not
 audible.

 Shri  Tyagi:  We  could  not  follow.

 श्री  मोरारजी  देसाई  “. ... भूल
 से  कम्यूनिस्ट  कहे  जाने  वाले  पाले  गये  तेंदुओं
 के  बच्चों,  प्रजा  सोशलिस्टों  और  स्वतंत्रा इयों
 के  रूप  में  राजनीतिक  भांडों”

 Now,  he  has  something  to  say  about
 Congress  also.
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 ्य
 स्त्रियोचित  स्वर  वाले  कांग्रेसियों

 का
 नो

 राग वाला  ताला-सितार-वादन
 a

 कुछ  सोशलिस्ट  हि  x का  नजारा  कुछ  सोशलिस्ट  वहां  ग्रवश्य  हैं
 जो  मौलिक  सवालों  को  उठाते हैं  लेकिन  मैं  यह
 जरूर  मंजु#  करूंगा  कि  हम  भी  असर  पैदा  न  कर

 सकने  वालों  के  समूह  हैं”।  वर्तमान  समय  में
 तो  मैं  केवल  आशा  ही  कर  सकता  हूं 1”

 That  is  what  he  has  got  to  say  about
 everybody  else  except  his  own  friends.

 Shri  Tyagi:  God  help  him.
 Shri  Morarji  Desai:  And  this  is  the

 gentleman  who  was  being  clapped
 very  heavily  by  hon.  friends  there.
 Then,  look  at  the  other  taste  in  whicn
 he  has  written  it  again.  He  says:

 “कुछ  लोग  सोचते  हैं  कि  प्रधान  मंत्री
 के  साथ  मेरा  व्यक्तिगत  शेष  है  ।  एकदम
 गलत  बात  है  ।  उन  के  लम्बे  जीवन  की  अगर
 कोई  अकेला  व्यक्ति  कामना  कर  सकता  है
 तो  वह  मैं  हुं,  यद्यपि  इस  के  लिए  मेरे  पास  जो
 कारण  हैं,  उन्हें  वे  बहुत  पसन्द  नहीं  करेंगे  ।
 मैं  चाहूंगा  कि  हिन्दुस्तान  में  प्रजातंत्र  इतना

 ग्  गेक्को

 जाता  कि  एक  दिन  उन  की
 गर्दन  का[टेंटुआओ  पकड़  कर  उन्हें  अपने  पद  से

 हटा  ““जाता  na
 Several  Hon.  Members:  Shame,

 shame.
 Shri  Morarji  Desai:  This  is  a  book

 which  I  did  not  care  to  read  before.
 But  I  thought  I  would  get  hold  of  it
 and  see  what  is  written.  This  is  how
 he  brings  out  that  Rs.  25,000  are  spent
 on  the  Prime  Minister  everyday.  It
 is  on  the  line,  on  the  reasoning  which
 is  given  in  this  manner.  After  all,
 all  the  police  which  is  there  is  for
 security.  All  that  is  no  Prime  Minis-
 ter’s  account.  No  policemen  are
 engaged  for  this  purpose.  They  are
 there.  That  expenditure  is  always
 incurred.  Is  it  argued  that  the  Prime
 Minister’s  security  should  not  be  look-
 ed  after  especially  when  hon.  Mem-
 bers  like  Shri  Lohia  are  out  to  preach
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 what  they  are  preaching?  I  do  not
 see  how  can  that  be  done.  There  can
 be  a  ‘mad  man  in  this  country  and
 there  have  been  examples.  Even  the
 Father  of  the  Nation  was  removed
 from  us  by  an  assassin  who  was  also
 taken  in  by  preachings  like  that.  (In-
 terruptions).

 Shri  R.  S.  Pandey:  Shut  up;  shut  up,
 (Interruptions)

 Mr.  Deputy-Speaker:  Order,  order.
 Shri  Ram  Sewak  Yadav:  It  is  you

 who  killed  Mahatma  Gandhi.  (In-
 terruptions).  क्या  कह  रहे  ह  ?  शाप  बेद

 जाइये  ।
 Mr.  Deputy-Speaker:  Order,  order.
 Shri  Morarji  Desai:  I  hope  the  hon.

 friends  do  not  speak  lke  this,  My
 hon.  friends  should  not  get  excited  on
 this  side.  Let  him  get  excited.  Why
 do  you  want  to  get  excited?  (Inter.
 ruptions)

 Mr.  Deputy-Speaker:  order,  order.

 at  मौर्य  :  महात्मा  गांधी  का  खून
 कांग्रेस-जनों  के  मस्तक  पर  हें

 श्री  राम  सेवक  यादव  :  श्राप  रक्षा  उनकी
 इसके.  (Interruptions)

 Shri  Morarji  Desai:  My  hon,  friend
 fZets  angry.  But  he  need  not  get  angry.
 Let  him  examine  within  himself  the
 consequences  of  what  he  is’  saying
 and  what  he  is  doing  and  it  is  there-
 fore  that  I  am  bringing  this  to  his  no-
 tice.

 Shri  Priya  Gupta:  There  are  con-
 tradictions  in  the  sayings  and  actions
 of  the  Prime  Minister,  (Interruptions)

 Mr.  Deputy-Speaker:  Order,  order.

 Shri  Morarji  ‘Desai:  The  hon.  Mem-
 ber  Shri  Lohia  made  his  personal  at-
 tacks  against  the  Prime  Minister.  Sir,
 I  do  not  think  that  these  attacks
 should  be  taken  notice  of  very  much
 because  he  has  been  doing  that  con-
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 sistently  for  many  years.  He  says  he
 has  been  waiting  for  5  years  to  do
 this  in  this  honourable  House,  Well,
 he  has  now  satisfied  himself  and  I  hope
 that  satisfaction  will  give  him  better
 sense  in  future.

 But,  S:r,  I  should  like  to  refer  to
 three  or  four  matters  to  which  he  has
 referred.  One  was—he  said—that  the
 Prime  Minister  only  remembers  _  his
 relatives  and  Kashmiris  and  what  has
 he  to  say  about  it.  He  referred  to  one
 General—General  Kaul,  probably,  But,
 does  he  know  that  Gen.  Kaul  was  in
 the  Army  before  the  Prime  Minister
 ever  became  a  Prime  Minister?  (In-
 terruptions)

 Mr.  Deputy-Speaker:  Order,  order.

 Shri  Morarji  Desai:“He  refers  per-
 haps  to  Shri  B.  K.  Nehru  who  is  Am-
 bassador  in  U.S.A,  or  Shri  R.  K.  Nehru
 who  is  Foreign  Secretary  or  Secretary
 General  here  or  perhaps  to  Mr.  Kaul
 who  is  in  Russia.  (Interruptions)

 An  hon.  Member:  He  is  rebuking.

 Mr.  Deputy-Speaker:  Order,  order.
 Shri  Morarji  Desai:  But,  Sir,  I  say

 that  these  three  gentlemen  were  not
 engaged  by  the  Prime  Minister  at  all.
 They  were  in  the  Civil  Service
 much  before  the  Prime  Minister
 ever  came  to  Government.  They
 have  been  there  for  more  than
 20  years  and  therefore  to  say
 things  like  this  is  something  which
 is  simply  showing  a_  perverse  taste.
 That  is  al]  I  can  say.  After  all,  it  is
 not  a  crime  to  be  relatives  of  the
 Prime  Minister  or  of  any  Minister  and
 i¢  Kashmiris  are  clever  and  if  many  of
 them  get  into  the  army  or  in  the  civil
 service,  it  is  not  the  fault  of  the  Prime
 Minister.  Should  the  Prime  Minister
 pass  a  law  or  should  any  Prime  Min-
 ister  pass  a  law  that  when  he  is  there,
 nobody  belonging  to  his  community  or
 family  should  ever  be  in  the  service  or
 they  should  go  out  of  service  the
 moment  he  comes  to  power?  (Inter-
 ruption).
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 Shri  Ranga,  They  should  not  be taken  to  the  top.
 Shri  Morarji  Desai;  This  is  how  the hon.  Members  are  behaving.  (Inter-

 ruptions).

 Mr.  Deputy-Speaker:  Order,  order.
 Shri  Morarji  Desai:  But,  if  they  have Tisen  by  their  own  merits,  where  is the  question  of  not  going  to  the  top?
 Shri  Ranga:  They  do.  But  others also  have  gone  to  the  top.
 Shri  Morarji  Desai:  What  is  the  use of  saying  this?  Then,  he  equally  in

 very  bad  taste  referred  to  the  daugh- ter  of  the  Prime  Minister,  Sir,  again in  his  book.  The  taste  with  which  he can  write  can  be  seen;  how  he  has referred  to  her.  I  am  aghamed  to  read it  but,  I  must  bring  it  before  the House  how  this  gentleman  refers  to
 these  matters.  He  says.  (Interrup. tions)

 Shri  Frank  Anthony  (Nominated—
 Anglo-Indians):  Read  the  English version.  Let  the  whole  House  under- Stand  this.  (Interruptions).

 Shri  Maurya:  On  the  floor  of  Parlia-
 ment  why  is  he  going  on  with  all  this?
 (Interruptions)

 Mr.  Deputy-Speaker:  Order,  order.
 Please  sit  down,  Mr,  Maurya.

 Shri  Morarji  Desai:  May  I  say,  Sir, that  this  is  what  he  says  about  her:
 “When  I  made  my  prophesy  5  or 6  years  ago,  I  had  not  known  this

 story.  I  had  only  known  the  actors in  the  drama  rather  well  but  this
 story  confirms  my  prognosis.”

 the  prognosis  is  that  she  will
 succeed  the  Prime  Minister—

 “I  may  add  my  personal  reaction to  it.  I  would  prefer  Mrs.  Gandhi  to
 anybody  else  in  the  Congress  Party ig  for  no  other  reason  than  that  my
 morning  newspaper  would  give  me a  pretty  face  to  behold.”
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 Some  Hon.  Members:  Shame,
 Shri  Morarji  Desai:  This  is  how  the hon.  Member  refers  to  these  matters. and  the  story  goes  through  the  whole

 book  Rs.  25,000/-  A  Day.
 The  hon.  Member  is  a  brilliant  per- son  intellectually,  but  when  brilli- ance  runs  amuck  it  also  runs  bril-

 liantly  in  a  wrong  way.  And  that  is
 what  is  happening  to  him,  and I  hope  my  hon.  friends  here,  instead of  encouraging  this  kind  of  wrong
 brilliance,  will  give  a  proper  place  to
 that  brilliance  and  see  that  that  bril-
 liance  is  utilised  in  a  better  way,  in
 better  taste,  and  in  the  interests  of
 the  country,  rather  than  in  this
 wrong  way  which  is  good  neither  for him  nor  the  couniry  nor  his  party.

 Then  I  would  like  to  refer  to  the hon.  Member,  specially  Prof.  Hiren
 Mukerjee,  who  spoke  on  behalf  of  the
 Communist  Party  on  this  motion.  He
 said  that  he  would  be  satisfied  if  the
 Prime  Minister  reshuffled  his  cabinet
 and  put  the  Finance  Minister  and  the
 Food  and  Agriculture  Minister  out  of
 the  cabinet.  I  was  surprised  when  he
 said  after  that—and  gave  me  a  certi-
 ficate—that  I  was  a  very  straight  per- son.  He  said:  he  is  a  very  straight
 Person.  He  _  repeated  it  thrice.  He
 said:  he  does  not  shilly-shally,  does
 not  dilly-dally,  gives  a  straight  ans-
 wer  also.  Now,  it  only  means  this
 that  he  does  not  want  straight  men; he  wants  only  men  who  would  be
 caught  by  him  and  deceived  by  him; he  would  want  people  who  would  not
 be  straight  but  who  would  do  tricks.
 Is  this  what  he  wants?  But  I  know
 that  whatever  or  wherever  I  may  be
 they  will  not  want  me;  and  perhaps their  party  may  not  want  me  also  to
 remain  in  this  world  because  I  am a  constant  menace  to  them,  as_  they
 say.  But  they  are  very  much  mis-
 taken.  I  have  no  enmity  against  them.
 I  consider  them  as  much  my  brothers as  I  consider  others,  even  though  they are  mistaken  and  misled  and  are  quite on  a  destructive  path.  But  I  do  be-
 lieve  that  if  I  have  Patience  enough,
 they  will  come  roung  one  day.  And
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 I  have  not  lost  hopes  of  people,  and
 that  is  the  Indian  philosophy.  of
 course,  they  do  not  believe  in  the  In-
 dian  philosophy;  they  believe  in  some
 other  philosophy.  Also,  I  think  that
 one  day  the  Indian  blood  will  call  to
 them  and  tell  them  that  that  philoso-
 phy  only  is  true,  and  then  I  have  no
 doubt  that  we  will  be  all  right.

 But  I  know  their  game.  Their  game
 is  to  divide  this  party.  Their  game
 is  to  create  divisions  in  this  party  to
 show  that  the  party  may  be  destroy-
 ed,  so  that  they  may  have  a  full
 ground  to  play.  It  is  like  a_  bird
 which  only  waits  for  dead  bodies;  it
 does  not  wait  for  live  men  but  it
 waits  only  for  dead  bodies.  And  this
 is  what  the  Communist  Party  wants.
 It  wants  the  dead  body  of  the  Con-
 gress,  so  that  they  may  have  a  full
 play.  They  are  not  bothered  about
 the  other  people  at  all.  They  think
 the  Congress  is  the  only  impediment.
 And  they  somehow  give  me  the  tri-
 bute  that  I  am  standing  in  their  way,
 therefore  I  must  be  put  out.  Well,  I
 know  that  for  fifteen  years.  Not  only
 they  want  to  put  me  out  of  the  cabi-
 net  but,  as  J  said,  they  would  want
 me  to  be  put  out  from  India  or  from
 the  world.

 Some  Hon.  Members:  No,  no.

 Shri  Morarji  Desai:  There  is  no-
 thing  in  common  because

 Shrimati  Renu  Chakravartty:  It  is
 political.

 Shri  Nambiar  (Tiruchirapalli):  We
 are  satisfied  with  your  quitting  the
 cabinet  for  the  present.

 Shri  Morarji  Desai:  When  they  say
 this,  the  objection  against  me  is  that
 I  do  not  believe  in  Congress  socialism
 or  in  the  socialism  which  the  Con-
 gress  believes  in  and  that  I  am  not
 here  carrying  out  the  policies  which
 the  Congress  Party  has  laid  down  and
 which  the  Prime  Minister,  as  others
 believe  him,  has  laid  down.  Are
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 they  not  doing  injustice  to  the  Prime
 Minister?  And  they  do  injustice  to
 me;  I  have  no  quarrel  with  it.  But
 they  know  that  I  would  not  stay  here
 for  one  minute  if  I  did  not  believe
 even  in  one  item  of  the  Congress
 Party  programme.  I  would  sooner
 quit  than  remain  here.  I  would
 sooner  quit  the  Congress  if  I  did  not
 believe  in  it.

 Shri  H.  N.  Mukerjee:  You  have  not
 been  straight  now.

 Shri  Morarji  Desai:  And  there  is
 not  one  item  that  I  have  done,  there  is
 not  even  one  thing  I  have  done  which
 has  not  the  concurrence  or  the  full
 approval  of  the  Prime  Minister.  What
 is  the  use  of  saying  all  these  things?
 There  is  no  one  policy  which  is  fol-
 lowed  which  is  against  the  policy  of
 the  Congress—it  is  not  only  not
 against  the  policy  of  the  Congress  but
 is  entirely  in  conformity  with  and  in
 furtherance  of  the  programme  that
 the  Congress  has  laid  down.

 Shri  Joachim  Alva  (Kanara):  Sir,
 my  hon.  friend  Dr.  Lohia  referred  to
 the  Prime  Minister’s  dog.  I  remem-
 ber  the  story  of  President  Roosevelt
 when  he  referred  to  his  dog.  The
 late  President  Roosevelt  said:  “My
 enemies  have  attacked  everyone,
 around  me;  now  they  have  started
 attacking  my  dog.”  This  is  what  I
 was  reminded  of  when  Dr.  Lohia  talk-
 ed  about  the  Prime  Minister’s  dog.  {
 also  remember  another  story  which
 I  read  long  ago,  30  years  ago,  in  Nasik
 Road  jail  as  a  prisoner  when  an
 Anglo-Indian  jailor  handed  to  me  a
 book  and  said,  ‘This  is  a  book  written
 by  the  jailor  of  the  Andamans  jail
 who  looked  after  your  political  pri-
 soners’,  And  there  was  a  sentence
 in  that  book  wherein  it  was  stated
 that  prisoners  in  jail  had  to  remain
 alone  and  secluded  and  they  loved  to
 see  the  sight  of  dogs  and  flowers  and
 they  love  to  see  and  play  with  child-
 ren  too!  I  also  love  to  play  with
 children.  Dr.  Lohia  is  a  happy  bache-
 lor  and  he  does  not  like  children  per-
 haps.  I  have  never  seen  a  flower  in
 his  button-hole  and  about  the  third,
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 iShnri  Joachim  Alva]
 I  am  sure,  he  does  not  like  the  sight
 of  dogs.  Dogs  are  very  faithful  ani-
 mals.  If  you  have  a  dog,  you  like  to
 have  a  second  dog.  Many  ministers
 have  dogs.  My  wife  warns  me  that  if
 I  get  a  second  dog  I  shall  be  turned
 out  of  the  house.  Now,  I  want  to
 warn  those  who  have  one  dog  and  like
 to  have  a  second  dog  and  a  third  dog
 not  to  have  more  than  one  dog.  Dr.
 Lohia  likes  neither  flowers,  nor  dogs
 nor  children.

 Al  the  three  hon.  Members  opposite
 make  a  very  strange  combination.
 Acharya  Kripalani  does  not  like  the
 face  of  the  Prime  Minister.  Mr.  Masani
 would  like  to  be  the  Prime  Minister,
 and  step  into  Nehru’s  place.  Dr.  Lohia
 has  made  a  very  vicious  attack  on
 the  image  of  Nehruism  and  the  image
 of  our  country.  The  hon,  Finance
 Minister  has  made  certain  revelations
 from  the  book  written  by  him.  All
 that  I  can  say  is  this.  It  comes  from

 ‘a  diseased  mind.  I  was  a_  great
 admirer  of  Dr.  Lohia  in  the  past  when
 he  was  removed  from  Bombay  to
 Lahore  jail  in  the  Quit-India  cam-
 paign.  Not  one  paper  dared  to  write
 about  his  transfer  to  that  jail  but  I
 hhad  the  courage  to  write  about  that
 in  my  journal,  the  Forum,  and  ready
 to  take  the  consequences.  But  Dr.
 ‘Lohia  has  passed  a  long  way  since
 then.  Being  a  lonely  warrior  in  the
 battlefield  of  his  imagination  his  mind
 has  been  thwarted.  He  was  also  in
 Germany  when  Hitler  was  there,  and
 I  think  he  was  hardly  3  years  old
 when  the  great  Pandit  Motilal  Nehru
 joined  the  non-cooperation  movement
 and  he  was  less  than  20  years  when
 the  great  Saroop  Rani  the  mother  of
 our  Prime  Minister  faced  lathi  charge
 in  the  streets  of  Allahabad.  This
 young  man  who  got  his  shelter  in
 Anand  Bhawan  in  Allahabad  when
 he  came  from  Europe  should  not  talk
 against  a  guru  in  the  fashion  in  which
 he  has  done  it.  When  a_  gentleman
 ceases  to  be  a  gentleman  he  cannot  be
 moved  by  a  clean  talk,  a  clean  mind
 and  a  clean  act.  It  is  time  that  he  is
 ‘hauled  up.  We  have  seen  how  his
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 followers  have  been  trying  to  pull
 down  parliamentary  government  to
 pieces.  If  the  discipline  and  character
 of  Parliament  is  gone  to  pieces,  you
 and  I  will  have  a  very  big  and
 solemn  responsibility  on  our  shoul-
 ders.  Our  children  and  the  school
 boys  and  girls  look  up  to  us.  But
 when  they  come  here  and  sit  in  the
 galleries  they  put  down  their  heads
 in  shame,  because  here  the  gentleman
 starts  standing  and  shouting  when  the
 Speaker  starts  speaking.  These  are
 Dr.  Lohia’s  followers  whom  we  see.
 If  we  see  the  followers,  we  can  judge
 the  tree  from  which  the  fruit  has
 fallen.

 Dr.  Ram  Manohar  Lohia  objects  to
 Rs.  25,000  being  spent  on  the  Prime
 Minister’s  security.  The  hon.  Finance
 Minister  has  answered  him  very  well.
 Does  he  want  the  hand  of  a  Godse  to
 fall  on  the  Prime  Minister?

 I  was  the  first  person  to  suffer  after
 Mahatma  Gandhi  was  assassinated.  I
 shal]  tell  you  a  story  in  this  connec-
 tion.  I  wrote  a  small  piece  about
 Shri  Jamnadas  Mehta  who  was  put  up
 for  trial  at  the  Red  Fort  for  the
 murder  of  Mahatma  Gandhi,  and  I
 wrote  in  Forum  that  he  pretended  to
 be  innocent  when  he  was  guilty!  I
 am  grateful  to  the  then  Home  Minis-
 ter  of  Bombay,  Shri  Morarji  Desai,
 who  ordered  the  police  to  show  me
 the  diary,  because  a  civil  defamation
 suit  was  filed  against  me.  On_  that
 occasion,  I  had  the  opportunity  to  see
 the  diary  written  in  Godse’s  own
 hand-writing.  On  the  27th  January,
 1948,  he  went  to  Bombay  and  met  and
 stayed  with  Shri  Jamnadas  Mehta
 who  was  once  a  follower  of  the  late
 Pandit  Motilal  Nehru.  On  the  28th,
 he  went  to  Delhi.  On  the  29th  he
 was  in  Gwalior,  and  on  the  30th
 January  he  shot  Mahatma  Gandhi.
 So,  these  are  the  persons  who  secret-
 ly  nourish  ambitions  to  kill  the  great
 ones  of  the  land.  What  shall  we  say
 of  others  who  can  be  hired  out  on
 Rs.  000  to  kill  anybody  they  like?
 You  can  hire  out  easily  one  hundred
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 people  for  one  hundred  rupees.  It  is
 a  sname  for  you  and  I  who  are  the
 guaraians  of  our  land  that  in  order
 to  protect  the  image  of  our  country,
 in  order  to  protect  Mahatma  Gandhi
 and  in  order  to  protect  all  the  leaders,
 we  have  to  have  hired  police.  This
 is  a  shame  for  which  the  whole  popu-
 lation  and  you  and  I  are  equal-y  res-
 ponsible.  You  and  I  are  responsible
 for  the  safety  of  our  national  leaders.
 What  will  the  world  say,  and  what
 will  history  say,  that  the  great  ones
 of  this  land  suffered  for  their  coun-
 try,  but  the  moment  they  assumed
 power,  the  assassin’s  hands  were
 ready  to  hit  them’?  So,  we  have  to
 protect  our  great  leaders.  But  for
 this  sum  of  Rs.  25,000  which  is  spent
 on  the  security  of  the  Prime  Minister,
 God  alone  knows  what  would  have
 happened  to  him.

 An  hon.  Member:  He  has  not  said
 that.

 Shri  Joachim  Alva:  I  am  not  con-
 cerned  with  whether  he  has  said  it  or
 not,  I  am  concerned  with  the  money
 that  is  apportioned  for  the  police  pro-
 tection  of  our  great  leaders  or  of  any
 VIP.

 We  have  seen  what  is  happening  in
 ether  countries.  There  was  a  Minister
 here  from  Burma,  Mr.  Rauf.  I  forget
 his  name.  His  brother  was  an  Ambas-
 sador  of  our  country.  I  know  him.
 He  told  me  that  he  was  absent  on
 that  particular  day  in  Burma,  other-
 wise,  he  too  would  have  been  shot  at.
 Seven  Ministers  were  killed,  and  you
 know  what  happened  in  Burma.  We
 do  not  want  that  kind  of  thing  to  hap-
 pen  here.  But  these  people  first  want
 to  remove  the  image  and  then  the
 others.  These  are  the  things  that  I
 am  concerned  with  in  regard  to  the
 security  of  the  land.

 Now,  let  us  come  to  the  question
 of  leadership,  the  organisation  and  the
 followers.  What  kind  of  leader  have
 we  got?  Have  we  got  a  man  of  less
 calibre?  Go  round  the  world  and  see
 for  yourself.  I  was  for  four  days
 together  seeing  the  House  of  Com-
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 mons,  but  Mr.  Macmiilan  was  not
 there  on  his  seat,  for  all  those  four
 days,  though  he  was  in  _  London.
 Though  oid  Mr,  Churchill,  the  great
 warrior  was  there  sitting  on  his  seat,
 the  next  day  he  fe.]  down  in  his  bath-
 room.  But  our  Prime  Minister,  when-
 ever  he  is  in  Delhi,  day  in  and  day
 out,  for  every  hour  almost,  except  for
 an  hour  or  two,  is  always  on  his  seat.
 That  is  not  a  small  thing.  He  is  there
 on  his  seat,  with  all  his  enormous
 physical  disabilities,  with  enormous
 physica]  pressure  on  his  time,  with
 innumerable  cal's  ang  what  not.  And
 yet,  Dr.  Lohia  says  that  he  wallows
 in  luxury.  You  cannot  get  a  better
 leader  with  that  noble  calibre.  May
 I  say  that  it  will  take  a  long  time
 before  another  Prime  Minister  wi!l
 come  into  this  country  with  a  calibre,
 nobility  and  sagacity  such  as  that  of
 our  present  Prime  Minister?  Suppose
 you  go  to  his  room;  he  will  open  the
 door  and  see  you  in;  he  will  get  up
 and  greet  you,  an  act  of  grace  which
 I  hope  the  ordinary  officers  of  this
 land  will  imitate.

 An  Hon.  Member,  They  would  not.
 Shri  Joachim  Alva:  The  Members

 of  Parliament  are  sometimes  shocked
 when  ordinary  IAS  officers  do  not  get
 up  and  greet  them.  I  am  saying  this
 not  because  they  are  representatives
 of  the  people  but  because  unless  they
 learn  to  greet  the  ordinary  Members
 of  Parliament,  how  will  they  care  for
 the  ordinary  man  in  the  country?  The
 Prime  Minister  has  set  the  highest
 pattern  for  others  to  follow.

 I  have  seen  him  going  to  the  UN
 by  plane  in  1960.  I  was  an  ordinary
 passenger  travelling  in  that  plane.
 And  I  can  say  that  the  Prime  Minis-
 ter  of  ours  has  got  the  smallest
 retinue  of  any  VIP  in  the  world.
 When  the  last  Prime  Minister  of
 Turkey  came,  Mr.  Adman  Menderes—
 Shri  D.  C.  Sharma  wil]  confirm  me;
 we  met  him  in  Turkey—he  came  to
 Delhi  with  a  full  load  of  Members  of
 Parliament  and  friends  on  his  plane.
 I  would  not  say  anything  more  on
 this.  I  am  only  stating  facts.  I  have
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 nothing  against  anyone.  That  is  not
 my  business  at  all.  But  he  came  with
 a  full  load  of  Members  of  Parliament
 and  friends  on  his  plane.  Then,  we
 had  Prince  Norodom,  a  charming  man
 of  great  culture;  he  came  with  a  !oad
 of  people  generally  on  his  plane
 though  his  daughter  was  no  doubt  a
 good  dancer  and  so  were  others  in
 her  troupe.  And  I  saw  Dr.  Sokarno
 having  his  ADC  on  the  platform  of  the
 U.N.  I  am  not  saying  anything  which
 I  have  not  seen  or  heard.  Here  is  our
 Prime  Minister  who  enterS  a_  small
 car  as  if  he  cannot  go  in  a  bigger  car.
 We  have  other  magnates  who  want  to
 change  the  pattern  of  their  cars  every
 three  months.  Here  is  a  Prime  Min-
 ister  going  in  a  small  car  just  to  show
 an  example  that  you  need  not  waste
 money  on  cars.  He  does  not  think
 that  though  he  is  an  old  man  he  needs
 a  bigger  car.

 Shri  D.  Cc.  Sharma:  He  is  not  old.

 Shri  Joachim  Alva:  These  are
 things  which  you  and  I  know.  But
 then  these  Opposition  Party  men  here
 who  have  worked  with  him  and  dined
 with  him—Shri  Masani  has_  served
 under  the  Prime  Minister,  Acharya
 Kripalani  and  Dr.  Lohia  were  his
 companions—run  and  scandalise  the
 Prime  Minister.  It  is  time  to  call  a
 spade  a  spade!

 How  can  this  party  be  knocked
 down?  India  has  faced  three  massive
 general  elections,  the  mightiest  per-
 haps  in  the  history  of  democracy.  We
 have  a  leader,  a  great  leader,  who  has
 won  these  elections  after  contacting
 millions  and  millions  of  people,  and
 after  the  third  election  he  fell  ill  and
 was  luckily  snatched  away  from  the
 jaws  of  death.  He  has  had  to  pay  a
 heavy  price  to  pay  for  electioneering.
 You  and  I  are  just  here  on  this  plat-
 form,  on  the  platform  of  this  Parlia-
 ment,  because  of  this  victor.  He  is
 an  unchallenged  victor  in  the  elections
 which  no  country  in  the  world  has
 had.
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 I  have  also  witnessed  the  Presiden-
 tial  election  of  President  Kennedy.
 You  could  not  be  sure  till  the  last
 minute  as  to  who  would  win.  It  was
 only  when  the  American  electorate
 made  up  their  mind  before  the  third
 television  that  the  people  knew  that
 Mr.  Kennedy  was  elected.  Here  the
 Prime  Minister  goes  from  place  to
 place  beyond  his  physical  capacity_—
 4  o’clock  at  Hyderabad,  8  o’clock  at
 Aurangabad,  9  oclock  at  Belgaum,
 l0  o'clock  at  Hubli,  l  _  o’clock
 at  Mangalore.  I  have  seen  him  40-45
 times  getting  out  of  his  car  to  greet
 people,  whereas  you  and  [I  are  not
 perhaps  able  to  get  out  once  and  wish
 our  friends.

 Now  that  is  a  heavy  price  to  pay.
 That  is  the  leadership  we  have  got.
 This  leadership  we  may  not  get  in  the
 next  generation  or  hereafter.  This  is
 a  leader  who  is  unchallenged.  Bring
 me  one  leader  of  one-fifth  of  his
 calibre  and  then  you  can  cross  over
 and  take  the  place  in  the  treasury
 benches.  You  have  none  like  that,
 mv  dear  friends.  Let  us  be  very  clear
 about  that,

 I  remember  what  Rajaji  said  at  the
 last  Congress  Party  meeting  in  the
 fifties.  The  words  are  ringing  in  my
 ears.  He  said:  “I  am  going  away
 from  here  when  the  going  is  good”!
 But  still  he  has  not  left  politics  byt
 is  clinging  to  visions  that  should  have
 vanished  from  his  mind.  He  is  acting
 as  a  Swatantra  party  mentor  and  is
 giving  political  and  spiritual  flavour
 unto  his  crowd  of  jrreconcilables.

 The  Opposition  have  ignored  every-
 thing.  In  the  first  general  election
 the  Congress  got  357  seats.  In  the
 second  general  election  we  got  371
 seats.  In  the  third  we  got  more  than
 what  we  got  in  the  first  election.  We
 got  36l  which  means  we  lost  0  seats.
 Now  these  three  knights  are  intoxi-
 cated  with  success.  These  ga'lant
 knights  were  saying  blood-curling
 stories—I  will  do  this,  I  will  do  that—
 and  now  want  to  pulverize  Indian
 democracy.
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 Another  point  is,  Shri  Masani  said
 that  we  should  go  under  the  NATO
 umbrella.  Very  fine,  wonderful!
 Whai  kind  of  NATO  umbreila  is  it?
 I  shall  now  read  out  from  a  paper
 which  Shri  Measani  is  himself  very
 fond  of.  I  am  referring  to  TIME.
 Sari  Masani  said  that  Turkey  is  pro-
 tected,  Pakistan  is  protected  and
 Thailand  is  protected.  Pakistan  has
 kicked  out  its  protector  and  gone  out
 of  the  umbrella!  I  have  been  on  the
 border  between  Russia  and  Turkey
 and  have  seen  the  situation  from  both
 sides  of  the  border.  This  is  what
 TIME,  dated  February  3,  958  says
 about  Turkey:

 “In  the  last  300  years  the  Turks
 have  fought  the  Russians  so
 many  times  they  have  lost  count;
 some  say  there  have  been  33
 Russo-Turkish  wars,  some  _  esti-
 mate  as  many  as  22.  In  the  pro-
 cess,  Turkey  has  come  to  regard
 Russia  with  hatred  and  utter  dis-
 trust.”

 Says  one  U.S.  official,  noting
 with  rueful  admiration  that  Tur-
 key’s  man  army  constitutes  the
 biggest  force  contributed  to  NATO
 by  any  nation:  “With  most  of  our
 allies,  the  problem  is  to  get  them
 to  build  up  to  minimum  strength.
 With  the  Turks,  the  problem  is
 how  to  reduce  them.”

 And  the  last:

 “Turkey  today  has  one  of  the
 world’s  most  inflated  currencies
 and  a  credit  rating  so  poor  that
 the  Turkish  Centra]  Bank  refuses
 to  honour  government  orders  to
 release  foreign  exchange”.

 This  is  the  state  of  Turkey  as  pictur-
 ed  through  American  eyes,  What  is
 the  state  of  Thailand?  When  I  was
 in  Bangkok,  I  said  ‘Please  take  me  to
 Parliament’.  They  said  ‘Parliament  is
 closed’.  J  asked,  ‘Parliament  is  closed
 after  session?’  They  said,  ‘No,  Parlia-
 ment  is  closed  permanently’.
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 Now,  do  we  want  to  be  protected  in
 this  manner?  Do  we  want  to  have
 our  democracy  run  in  that  fashion?
 Do  we  want  our  country  to  follow  in
 the  wake  of  Thaiiand  or  of  Turkey  or
 of  our  next-door  neighbour,  Pakistan
 which  is  getting  the  best  of  both  the
 worlds,  which  has  kicked  out  one  of
 its  protectors  and  which  will  perhars
 ultimately  become  a  victim  of  one  of
 its  latest  protectors,  an  aggressive
 neighbour?  This  is  the  position  of
 these  countries.

 Shri  Masani  and  other  leaders  of
 the  Opposition  never  mentioned  about
 our  greatest  problem,  the  explosion  of
 population.  Only  Shri  Frank  Anthony
 referred  to  it,  All  the  plans  that  we
 have  will  go  off  the  track—with  all
 the  goodwill  that  you  and  I  have—if
 the  population  grows  at  the  terrific
 rate  at  which  it  is  growing.  Our  popu-
 lation  was  just  200  millions  about  60
 years  ago;  today  it  is  450  millions.
 This  is  a  problem  to  deal  with  which
 you  and  I,  all  of  us,  will  have  to  co-
 aperate,  If  the  population  growth
 goes  out  of  our  hand,  no  planning  can
 succeed.  It  is  no  use  finding  fault
 with  the  planners.  No  plan  can  suc-
 ceed,  and  not  all  the  gold  in  the  world
 will  help  us,  if  we  do  not  arrresi  its
 growth.  China  has  a  population  of  600
 millions  and  perhaps  it  has  its  amhi-
 tion  to  take  it  to  000  millions  and
 thus  be  an  aggressor  and  frighten  us
 all.  The  countries  between  Burma
 and  Australia  have  got  less  than  00
 millions  and  they  are  afraid  tc  exiend
 their  helping  hand  to  us.  This  is  the
 position  of  our  neighbouring  countries,

 If  this  is  the  kind  of  population  ex-
 plosion  we  are  having,  the  earlier  we,
 the  leaders  of  the  Opposition  and  the
 leaders  of  the  Congress  Party,  sit  to-
 gather  and  put  matters  right,  the
 better  for  all  of  us.

 India  has  made  all-round  progress.
 In  air  services,  external  870  internal,
 we  have  progressed.  We  have  the  se-
 cond  largest  internal  services  of  the
 world.  We  have  got  Air  India  which
 is  a  matter  of  pride  to  us.  If  you  go
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 round  the  world  and  see  a  number  of
 our  poste’s  Air  India’s  posters  come
 first  or  second,

 We  have  got  our  sipping.  In  ‘1947,
 we  had  less  than  +  lakh  tons.  Today
 we  have  c  ossed  the  l  million  ton
 mark.  Our  ships  are  earning  hard
 money.  This  is  a  striking  fact  which
 my  hon.  friends  opposite  ignore.

 In  regard  to  dams,  iliigat.cn,  hos-
 pitals,  medical  services  and  so  on,
 we  have  built  them  and  multiplied
 them.  On  the  food  front,  We  had  a
 production  of  50  million  tons;  from
 that  in  the  last  ten  years  or  more  we
 have  increased  it  and  new  have  80
 million  tons.  In  regard  to  atomic
 energy,  we  are  holding  our  head  high.
 Today  we  are  holding  our  head  very
 high  and  we  are  the  thicd,  fourth  or
 fifth  power  capable  of  taking  atomic
 care  of  ourselves.  This  is  a  matter  of
 pride  for  us.

 As  regards  films,  a  capital  invest-
 ment  of  Rs.  87  crores  is  invested.  It
 gives  us  more  than  Rs.  50  crores  of
 turnover  every  year.

 Coming  to  oil,  we  have  made  suffi-
 cient  progress.  We  have  three  refiner-
 ries.  We  have  many  gas  and  oil
 wells.  Workers  are  searching  and
 doing  the  work  of  exploitation  and
 putting  it  on  sale.  We  have  the  In-
 dian  Oil  Company.  We  have  got  the
 Nunmati  in  Assam  which  is  capable
 of  earning  Rs.  3  lakhs  a  day  and  mak-
 ing  a  profit  of  Rs.  50  lakhs,  though  it
 has  just  gone  out  of  order  (Interrup-
 tion).  It  will  be  ail  right,  Do  not
 worry.  It  is  not  our  fault.  It  is  perhaps
 the  unconscious  fault  of  the  people
 who  set  it  up.  These  are  the  things
 that  have  helped  us.  There  Shri  K.  D.
 Malaviya  did  a  very  good  job  as  the
 Minister  of  Oil.  And  we  must  not  for-
 get  that  in  regard  to  oil,  we  can  hold
 our  head  high  and  show  something  im-
 portant.

 Shri  Masani  talked  about  un-
 employment.  He  forgot  to  go  to  the
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 home  to  which  he  always  goes.  One
 of  the  major  planks  on  which  presi-
 dent  Kennedy  was  elected  was  that
 he  would  remove  the  unemployment
 of  five  million  people  in  the  United
 States,  and  he  is  right  now  worried
 that  he  will  have  to  face  the  electo-
 rate  next  year  with  four  million
 people  unemployed.  If  this  is  the
 condition  of  the  United  States,  what
 is  the  use  of  telling  us  that  we  have
 not  done  the  work  in  less  than  20
 years?

 He  went  on  to  compare  India  with
 Germany  and  Japan.  Japan  was  an
 integrated  nation  almost  two  or  three
 centuries  ago,  while  we  have  started
 the  process  iess  than  20  years  ago.
 Germany  was’  a  great  industrial
 power  as  far  back  as  9l8  when  it
 started  fighting  the  Allies  and  seve-
 ral  European  powers.  What  is  the
 use  of  comparing  this  pigmy  with
 those  great  industrial  gaints?  Give
 us  more  time,  and  we  will  deliver
 the  goods  and  succeed.

 In  regard  to  Voice  of  America,  I
 would  like  to  quote  Mr.  George  Allen,
 who  wrote  an  article  in  the  New
 York  Herald  Tribune.  He  was  Direc-
 tor  of  the  United  States  Information
 Services  and  in  charge  of  the  Voice
 of  America.  This  is  what  he  wrote
 recently.

 “Too  many  of  them  (men  and
 women  from  the  East  European
 countries  hired  by  the  Voice  of
 America)  tacitly  incline  toward
 the  Peking  thesis  that  the  East-
 west  conflict  must  ultimately  be
 decided  by  war.  Only  through
 this  means  can  their  kinfolk  and
 fellow  nationals  be  freed  from
 communist  dictatorship.  Their
 thinking  and  their  interests  are
 basically  East  &  European  rather
 than  American.  Above  all,  let
 there  be  no  more  crusades.  Noth-
 ing  has  served  to  label  United
 States  Information  Agency  more
 indelibly  than  the  anti-Castro
 campaign,  and  nothing  could  have
 helped  Mr.  Castro...  It  is  often
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 said  that  Americans  are  the
 world’s  worst  propagandists.

 “Perhaps  during  the  next  ten
 years  they  shall  come  to  admit
 this  fact  and  stop  trying.  Only
 then  will  the  USIS  become
 powerful  instrument  it  should  be
 in  the  conduct  of  our  foreign
 relations,  because  it  will  be
 believed.”
 Shri  Masani  who  has  worked  as

 the  Ambassador  of  this  country  under
 the  Prime  Minister  in  947  thereafter
 accused  the  Prime  Minister  of  lack
 of  courage.  He  should  have  known
 one  thing  about  Shri  Jawaharlal
 Nehru.  He  may  lack  anything  else,
 I  can  concede,  but  he  has  never
 lacked  courage.  His  ccurage  has
 always  been  in  the  forefront,  by  which
 he  has  inspired  ail  of  us.  It  has  been
 the  backbone  of  his  career.  Shri
 Masani  says  that  the  Prime  Minister
 is  afraid,  that  the  Government  is
 nervous.  The  reply  has  been  given  by
 Shri  Morarji  Desai  that  we  do  not
 want  to  rush  like  a  bull  into  the
 Chinese  shop  and  destroy  ourselves.
 Our  experiment  of  friendship  with
 China  was  a  great  experiment  in  the
 laboratory  of  international  human
 relationships.  We  may  have  failed,
 but  we  have  not  failed  spiritually,  we
 have  not  even  _  failed  politically,
 because  we  are  governed  by  the
 Philosophy  of  peace  with  both  the
 East  and  the  West,  the  philosophy  of
 both  Christ,  Buddha  and  Asoka  who
 said  that  if  one  cheek  ३5  slapped,
 show  the  other  cheek.  We  _  shall
 continue  to  advocate  admission  of
 China  into  the  United  Nations.  Per-
 haps  Shri  Masani  does  not  know  that

 if  China  had  been  there,  she  would
 have  behaved  like  a  gentleman  rather
 than  like  a  desperado.  Today  we
 shall  use  all  our  resources  and  all  our
 strength  and  fight  Chinese  aggression
 and  keep  our  country  free  from
 aggressors,

 Shri  Ansar  Harvani  (Bisauli):  A
 few  days  ago  I  was  more  amazed  than
 shocked  when  72  people  stood  here
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 to  move  a  no-confidence  motion,  It  was
 a  motley  crowd.  There  were  diffe-
 rent  types  cf  people,  with  different
 thinking,  different  ideas  and  different
 languages.  But  it  was  very  obvious
 that  the  motion  was  to  be  moved  by
 Acharya  Kripalani  who  has  been  the
 wandering  Jew  of  Indian  public  life.
 I  still  remember  that  he  was  the
 President  of  the  Indian  National  Con-
 gress,  he  was  the  General  Secretary
 of  the  Indian  National  Congress.
 There  are  not  many  friends  who  will
 bear  witness  now.  At  a  time  when
 the  Indian  National  Congress  was  not
 a  party  but  a  front  in  which  all  the
 elements  of  this  country  who  were
 against  the  British  Imperialism  were
 in,  Acharya  Kripalani  represented
 the  most  reactionary  and  the  most
 backward  and  conservative  sections
 in  that  organisation.  I  still  remember
 that  Acharya  Kripalani  was  one  of
 the  congressmen  responsible  for
 hounding  out  Netaji  Subhas  Chandra
 Bose  at  Tripura  Congress;  on  the  eve
 of  freedom  when  Kripalani  became
 president  of  the  Congress,  he  could
 not  contain  himself  within  the  Con-
 gress  organisation.  After  freedom  he
 left  the  Congress  and  he  formed  the
 KMP  Party  with  neither  kisans  nor
 mazdurs  and  ultimately  that  party
 fizzled  out  and  disappeared.  Our  PSP
 friends  welcomed  and  elected  him  as
 their  leader;  they  were  proud  of  their
 dada  and  of  his  leadership.  But  they
 did  not  realise  that  here  was  one  who
 could  not  remain  in  any  party  and
 ultimately  he  left  it.  Everybody
 knows  what  happened  in  North
 Bombay  and  today  he  has  returned
 to  the  House  as  an  _  independent
 Member.  He  is  independent  of  res-
 ponsibility,  of  any  ideology,  of  any
 thinking.  I  found  in  that  motley
 crowd  a  very  old  and  beloved  friend
 of  mine  for  whose  intelligence  I  have
 the  greatest  respect,  I  mean,  Mr.
 Masani;  he  was  connected  with  the
 cause  of  socialism  within  the  Indian
 National  Congress  but  the  moment  he
 entered  the  house  of  Tatas  in  Bombay,
 he  who  was  a  votary  of  socialism  be-
 came  the  principal  advocate  of  the
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 forum  for  tree  enterprise.  I  was
 again  shocked  to  find  an  old  colleague
 and  comrade  of  mine,  Shri  Surendra-
 nath  Dwivedy,  who  believes  in  Socia-
 lism.  I  do  not  know  how  he  can
 collaborate  with  a  man  like  Mr.
 Masani  who  is  against  socialism.
 About  Dr.  Lohia,  the  less  said,  the
 better.  He  has  exposed  himself  today
 and  therefore  any  further  remarks
 about  him  will  not  be  necessary.  But
 I  found  three  other  parties  who  had
 every  justification  to  stand:  the
 Bharatiya  Jan  Sangh,  the  DMK  and
 the  Muslim  League.  These  parties
 do  not  believe  in  the  unity  and  inte-
 grity  of  India.  I  was  shocked  to  see
 that  some  of  the  parties  which
 welaimed  to  be  progressive  and  which
 claimed  to  be  socialist  stood  up  at  this
 hour  of  crisis  when  a  vote  of  no  con-
 fidence  was  moved  against  the  Gov-
 ernment  headed  by  one  of  the  great-
 est  sons  of  Mother  India,  one  of  the
 ‘greatest  men  that  in  India  has  pro-
 ‘duced,  the  real  successor  to  Ashoka
 and  Akbar.

 My  hon.  friends  on  that  side  often
 talk  of  corruption.  We  also  talk  about
 corruption  from  this  side  here;  per-
 haps  we  criticise  corruption  much
 more  than  they  have  done.  Unfor-
 tunately  Acharya  Kripalani  is  not
 here.  I  want  to  ask  him:  what  hap-
 pened  to  this  huge  funds  that  he

 relief  of  Tibetan
 refugees  from  the  Dalai  Lama?  How
 ‘much  was  spent  from  the  funds  of
 the  Gandhi  Ashram  for  the  elections
 in  North  Bombay  and  Amroha?_  I

 would  like  to  ask  him:  how  much
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 money  he  has  spent  in  North  Bombay
 where  the  ceiling  was  Rs.  25,000?
 How  much  money  has  been  spent  in
 Amroha?  Did  he  adhere  to  _  the
 People’s  Representation  Act?  Is_  it
 not  also  corruption?  ‘hey  talk  of
 corruption  in  Congress.  The  votary
 of  non-violence,  the  inheritor  of
 Mahatma  Gandhi's  traditions,  the
 man  who  is  said  to  be  the  heir  of
 Mahatma  Gandhi  instead  of  Pandit
 Nehru,  has  indulged  in  every  corrupt
 practice  in  North  Bombay  and  in
 Amroha  elections.  I  do  not  want  to
 make  a  remark  that  has  already  been
 made.

 468

 He  wanted  to  convert  this  House  to
 his  views.  He  has  failed  to  convert
 even  his  better  half  to  his  views.

 Mr.  Deputy-Speaker:  Shall  we
 continue  a  few  more  minutes  so  that
 he  can  complete  his  speech  today?

 Shri  Ansar  Harvani:  I  shall  con-
 tinue  tomorrow.

 Mr.  Deputy-Speaker:
 others.

 There  are

 Some  Hon.  Members:  He  may  con-
 tinue  tomorrow.

 Mr.  Deputy-Speaker:  well,  then;
 the  House  stands  adjourned.

 8  hrs.

 The  Lok  Sabha  then  adjourned  tilt
 Eleven  of  the  Clock  on  Thursday,

 August  22,  963/Sravana  3l,  885
 (Saka)

 —_—_——
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 wD  A  covv  of  the  Annual
 R>-port  of  the  University  Grants
 Commission  for  the  year  96I-
 62,  under  section  4I  of  the  Uni-
 versity  Grants  Comunission
 Act,  I956-

 (2)  Acopy  each  of  the
 following  Notifications  under
 section  47  of  the  Defence  of
 India  Act,  I962  :—

 1806-07,
 Discussion  on  the  Motion

 of  No-confidence  in  the  Council
 of  Ministers  moved  by  Shri
 J.B.  Kripalani  continued.  The
 discussion  was  not  concluded.

 AGENDA  FOR  THURSDAY-
 AUGUST  22,  7963  /SARA-
 VANA  31,  788६5  (SAKA)

 Further  discussion  on  the
 Motion  of  No-co  nfidence  in  the
 Council  of  Ministers
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 678  Suicides  in  Union  Terri-  dated  the  5th  May,
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 (Eighth  Amendment) 680  Hindi  books  for  educa-  Rules,  7963  poblaiea.
 in

 tional  institutions  7724  Dosen  Lang  ok
 7963  ,ascorrectedby  Noti-

 CALLING  ATTENTIONTO  fication  No.  G.S.R.  7796
 MATTERS  OF  URGENT  dated  the  20th  July,  7963  - PUBLIC  IMPORTANCE  =  794—806  (3)  A  copy  each  of  the

 :  followi  under  sub-
 (i)  ShriS.  M.  Banerjee  called  section  ५)  ve  ection  22  of  the

 the  attention  of  the  Minister  Oil  and  Natural  Gas  Com- of  Works,  Housing  and  Re-  mission,  Act,  I959  :—
 Rebilieen

 to  the  explosion  ?  >
 in  the  police  storage  maga- zine  near  Gauhati  on  the  (a)  Certified  poe  .

 the
 33th  August,  1963,  result-  Oil  and  Natural  as  on ing  in  the  death  of  a  large  miss‘on  forthe  year  1959-60
 number of  persons.  |  Sere  wat

 the
 eport  thercon-

 The  Minister  of  Works,
 Housing  and  Rehabilitation  (6)  Certific .  Accounts  eg (ShriMehr  Chand  Khanna)  soe  naeual  Gas  Con
 ea

 ain  6  together  with  the  Audi
 ted  Report  thereen-

 (it)  Shri  Yashpal  Singh  called  (4)  Astatement  explaining the  attention  of  the  Minister  the  reasons  for  delay  in  laying of  Home  Affairs  to  the  the  papers  at  (3)  above.
 strike  situation  in  Bembay at  present  and  steps  taken  FE  E by  the  Central  Govern-  nas  iy  neo  peated
 et

 0
 Cee  BILLS  AND  RESOLU- the  State  Government  TIONS  PRESENTED.  3807

 The  Minister of  Home  Affairs  Twenty-third  Report  was
 (Shri  Lal  Bahadur  Shastri)  presented  = made  a  statement  in  regard thereto.  MOTION  OF  _NO-CONFI-

 DENCE  IN  THE  COUN-
 CIL  OF  MINISTERS  1807—1968,


